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LOK SABHA

Monday, December 18, 1978/ 
Agrahayana 27, 1900 (Saka)

The Lok Sab ha met at Eleven of the 
Clock.

[M r. Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Illicit Liquor In “Dry Areas”

+

•384. SHRI EDUARDO FALEIRO:
SHRI MANORANJAN 

BHAKTA;

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE* 
be pleased to state:

(a ) whether Government are aware 
of large scale illicit production and 
consumption of liquor in the “ dry 
areas” of the country; and

(b) if  so, what measures have Gov
ernment taken or contemplate to stop 
these illicit activities?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUNDER):
(a) Illicit production of liquor whether 
in ‘dry areas’ or ‘wet areas’ is a clan
destine and illegal operation and hence 
it is not possible to ascertain the extent 
or scale of production and consumption 
of such illicit liquor.

(b) A ll matters relating to produc
tion, manufacture, possession, trans* 
port, purchase and sale o f intoxicating 
liquors fall within the jurisdiction of 
States under Entry 8 o f the State List 
° f V II Schedule of the Constitution and

a
the State Governments alone are com* 
petent to take suitable measures to stop 
the illicit activities under their own 
excise and/or prohibition laws.

SHRI EDUARDO FALEIRO: This
matter has assumed particular tragic 
relevance after the incident which took 
place in Delhi the other day. Again and 
again such incidents are taking place. 
Sometimes, when such incidents took 
place, Government has appointed Com
missions of Enquiry. On such Com
mission of Enquiry was the Baweja 
Commission appointed after a similar 
tragedy in Delhi last year. Another 
Commission of Enquiry was the Dug- 
gal Magisterial Enquiry into the liquor 
deaths also in Delhi earlier this year. 
These Commissions have recommended 
that the only way to control and solve 
this problem of illicit liquor is for 
the Government themselves to open 
shops or to see that cheap and certified 
country liquor is provided to the 
people. Now, will the Government act 
on these recommendations and see that 
cheap and certified country liquor is 
available to the people In open shops? 
The intention of the Government is to 
encourage the small-scale industries 
and also the cottage industry. Doe3 
this mean that the cottage industry o f 
illicit liquor should also be encouraged 
by the Government?

DR. PRATAP  CHANDRA CHUNDER: 
In regard to prohibition, the Govern
ment will try to see that prohibition 
is introduced in four years' time.

SHRI EDUARDO FALEIRO: So you 
are doing it. Now. this is the attitude 
of the Government. It is true that 
under the Directive Principles, prohibi
tion can be tackled in a steady 
manner, in a manner which causes no 
injury to anyone. Now, this four- 
years’ target is an absolute arbitral i-
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ness of the Executive. I would like 
to know from the hon. Minister if he 
is prepared to obtain parliamentary 
sanction by brining a retoluti^t or 
such other mode of parliamentary 
sanction to have prohibition introduc
ed in four-years’ time, then I can very 
well say that such a parliamentary 
sanction will never be obtained be
cause a majority of the Members do 
occasionally drink once or twice.

DR. PRATAP CHANDRA CHUN- 
DER: There is a national sanction for 
prohibition. At the meeting of the pro
hibition Council where Ministers of 
all the States assembled, they have 
unanimously decided that within four 
years, this policy will have to be intro
duced in this country and this was not 
decided once, namely, in 1977, but also 
this year, that is, 1978. There is a 
national sanction.

SHRI MANORANJAN BHAKTA: 
Just now the bon. Minister has said 
that it is a State matter. I would like 
to know from him that in case of 
Union Territory such as Andaman and 
Nicobar Islands where illicit distilla
tion is patronised by the Police Depail- 
ment and the Government, what 
measures are going to be taken to 
check this activity. The Central 
Government is directly responsible for 
the Union Territories. In view of the 
large number of people having died 
in Dhanbad and in many other parts 
of the country due to consumption 
of illicit liquor whether the Govern
ment is thinking to have a nations' 
policy so that it can be implemented 
throughout the country on a uniform 
basis, by which illicit distillation cat) 
also be prevented?

DR. PRATAP CHANDRA CHUN- 
DER': s ir> a® I 8aid> for stopping the il
licit and clandestine distillation of M* 
quor, guidelines have already been issu
ed by the Central Government. But 
human element is involved in this and 
there is likelihood of deviation. So. 
it depends on the State Government 
and also the administrators of the 
Union Territories to see that the illicit 
distillation does not take place. But

there cannot be any foolproof method 
in this just as we have not been able 
to stop decoits, murders or rapes.

SHRI DttlRENDRANATH BASU: 
Illicit liquor is a poison. More than 500 
people have died in Dhanbad and 
Asonsol recently. May I know from 
the hon. Minister what action has so 
far been taken by the Government In 
prevent illicit distillation of liquor?

DR. PRATAP CHANDRA C1IUNDER: 
Dhanbad tragedy has taken place in a 
State which is not yet a dry area. It 
is a wet area. However, actions taker 
by the Government are closure of all 
liquor shops in Dhanbad district since 
12-12-1978, withdrawal of the licences 
of all the four country-liquor shops, etc. 
Chemical analysis of the liquor in all 
the shops and warehouses is being done 
by the Excise Chemist and Expert 
from the Forensic Science Laboratory.

«ft fvoqffo  w w itf: jfefr
fa sanr arsr if st* 3 t o  *nr

ift *trt $ 1 wrcmr

«mrm wr Tift 1 1 * *  
flwrc # wr zfbnrr w r il $ ? if aft
'tt* 3*1 ?fi srfar wfaR
tmrm # 255 ■rfw ff v  fW  1

^ Vt ft
*rf 1 wr t o i t  v t  *rrr srt* vrrWt
ftp WT*T 41<IW # ^ 3ft ^ 4hT!T *TV VRft
fc trnTT CTTT tw $
wrsnv $ ?

if® wrur mt ■ rcwrct aft % «gr
I —  *r$t 1 1 nVfret *tm «rr,
tft vx wtgyt mt tit tit $fti fti  w  fort 
w  *rc v f t  <orf $*ft 1

SHRI RINCHING KHANDU 
KHRIME: I  do not understand how 
the Government is going to introduce 
prohibition within 4 years when the 
brewing of illicit liquor is on a large 
scale in the country. Mr. Patwary 
has rightly pointed out that liquor is 
coming from Bhutan. It has been 
seen that in the State of Assam, the 
police department has been very badly 
patronising brewing of illicit liquor, 
they are mostly patronising on the 
borders of Assam and Arunachal 
Pradesh. Whether the Government 
is taking some positive steps to stop 
these things or not
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DR. PRATAP CHANDRA CHUN- 
DER: A ll these and allied matters were 
discussed at the Central Prohibition 
Council meeting and the State Govern- 
ments have been requested to take 
adequate measures to stop smuggling 

o f  this liquor.

Crisis in Sugar Industry

*385. SHRI ANNASAHEB GOT- 
KHINDE; Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a ) whether the sugar industry is 
facing a crisis;

(b ) if  so, the reasons therefor; and

(c ) the steps proposed to be taken, 
in respect o f buffer stocking by the 
Government, reduction in the rate of 
interest chargeable on the carry over 
stock realistic fixation o f tariff value 
and excise duty, relief in interest on 
working capital, export quota and ex
ports. Sampath Committee concessions, 
export o f molasses; modified monthly 
release system and safeguarding the 
interests of cane growers so as to 
protect the sugar industry?

„ THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH): (a) to (c). A  statement is 
laid on the Table of the Sabha.

Statement

(a) and (b). Due to record produc
tion of sugar (about 65 lakh tonnes) 
and record off-take of sugarcane by 
the industry (68 million tonnes) in the 
sugar year 1977-78, the stocks of sugar 
in the system and its availability have 
increased posing certain problems in 
their disposal. However, the removal 
of controls on prices, distribution and 
movement o f sugar with effect from 
16th August, 1978 is expected tc 
stimulate domestic consumption o f 
stigar further and also bring about a 
bettor balance between demand lot 
‘sugarcane and its supply.

(t)* 1 . Buffer stocking and modified 
monthly release, system: These
measures were considered by the 
Government at the time o f decontrol 
of sugar and it was felt that in the 
initial stages of decontrol it would be 
advisable to let the market forces have 
their natural action in order to achieve 
a reasonable market price. In the light 
of the working of decontrol these
points are being continually examined 
and a fresh decision may be taken, if 
found necessary.

2. Fixation of tariff value and excise
duty: The excise duty for sugar has
already been reduced in successive 
stages. Any further reduction of ex
cise duty and consequent fall in prices 
would create serious problems to the 
khandsari and gur industry which are 
affected even at the present prices.

The tariff value of sugar has also 
been reduced from Rs. 215 in August. 
1978 to Rs. 190 with effect from 
1-12-1978.

3. Export quota and exports'. Out 
of a quota of 6.5 lakh tonnes allotted 
to India under the International Sugat 
Agreement' for 1978 a quantity of 4.4 
lakh tonnes have already been exoorti
ed and the exports of remaining 
quantity have been contracted and pt« 
in progress.

4. Sampath Committee Concessions: 
An inter-Miniaterial Group has been 
constituted to revise the scheme, in 
force from December 1975, to grant 
incentives to make new factories and 
expansion projects established at high 
coat viable, in the light of changed 
conditions.

5. Export of Molasses -. The export of 
molasses has been liberalized by 
qm*»nri1ng the Export Control (Order).
1977. During 1977-78 season, the State 
Governments have declared a total 
quantity of 5.14 lakh tonnes as ex
portable surplus as against which the 
State Trading Corporation has already 
exported about 73,000 tonnes. It ia 
hoped that with the decision to plssse
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expdrt of molasses under the Open 
General Licence-3, larger quantities ot 
molasses can be exported.

6. Safeguarding the interests of cane 
growers: The steps taken by the 
Government to safeguard the interests 
« f  the cane growers include liberaliza
tion of credit facilities to the sugar 
factories to enable than to dear the 
arrears of cane dues, advancing a loan 
of Rs. 20 crores to the Government ot 
Uttar Pradesh to enable the sugar 
factories in public and the coonerativc 
sectors in that State to clear the cane 
dues of the farmers and the promulga
tion of an Ordinance providing for the 
taking over of the management of 
sugar mills which have cane arrears 
in excess of 10  per cent or do not start 
crushing operations in a timel> 
manner. The statutory minimum cane 
price for 1978-79 season has also jee.i 
raised to Rs. 10 per quintal linked to 
a recovery of 8.5 per cent from the 
earlier level of Rs. 8.50.

7. Reduction in the rate of. interests 
chargeable on the carryover stocks 
and relief in interests on working 
capital: The Government have already 
liberalized to some extent, the credit 
facilities to the sugar industry. Besides 
providing a clean credit facility ol 
Rs. 25 lakhs per factory and the 
possibilty of obtaining medium term 
loans to the sugar units are under 
examination by the Government.

SHRI ANNASAHEB GOTKHINDE: 
Mr. Speafcer, Sir, I have carefully 
gone through the statement which has 
been laid on the Table of the House. 
But it looks rather strange that when 
the sugar industry is facing a senout. 
crisis and the cane growers are in diffi
culty, the Government is taking more 
than four months to take a proper 
decision. It is four months since the 
decontrol of the sugar was done. 1  
have referred to modified monthly 
release system. It is stated that the 
decision may be taken regarding fixa
tion of export quota. The contract for

export has been entered into and 
Sampath Committee concessions are 
under consideration. I want to have a 
specific assurance from the Minister 
whether this decision would be ex
pedited, so far as buffer stocking and 
modified monthly release system is 
concerned. Whether any time limit 
has been fixed for export contract. 
When the decision is likely to be taken 
on the recommendation of the inter- 
Ministerial Group?

SHRI BHANU PRATAP SINGH: 
The interest of the farmer is not at all 
in jeopardy. They are assured a 
minimum statutory prices. The delay 
in taking a decision is due to the fact 
that we were watching the prices of 
sugar to be stabilised at a particular 
level .because it is no use taking some 
decision now and the prices go to an
other level. So, we are watching the 
prices to be stabilised. Now it seems 
that the prices have been stabilised 
and we will certainly take sonw 
decision. As far as export is concern
ed. last year’s quota is being exported. 
The contracts are being entered into 
and we will certainly -export that, 
quota.

SHRI ANNASAHEB GOTKHINDE:
I am glad that the Minister appears ■« 
to be taken to safeguard the interest 
of the cane growers, and he says that 
the minimum price has ben raised 
this year. Taking into consideration 
the steep fall in the sugar prices, whe
ther he would assure the House that 
steps would be taken to enable th» 
factories to give the minimum statu
tory cane price fixed by the Govern
ment during this year, (b) Regarding 
export of molasses when the price of 
sugar is declining, is it true that the 
Government is thinking in terms ol 
reducing the prices of molasses there
by causing more difficulties for the 
factories to pay remunerative P^ce® 
to the cane growers? And regarding 
Item 7 ............

MR. SPEAKER: You put half *
dozen questions. How can he answer"



SHRI ANNASAHEB GOTKHINDE: 
Part (c ) o f my seeohd questlon- 
wbether Government is fWhking i*1 
lerms... .(Interruptions). Already the 
go-downs are full to the brim. Will 
Government consider in terms of
giving loans on concessional rates. for 
construction of fco-dowtis for the
factories for storing fresh stocks?.

SHRI BHANU PRATAP SINGH: 
The interests of the growers will be 
safeguarded at all costs. We will take 
other measures to safeguard them. 
They will get the price that has already 
been announced. As regards molasses 
we are surplus in molasses also. If 
has been placed on open tender licence- 
It can be exported. It is hoped that 
this export promotion price of 
molasses will also go up. As regards 
loans to the factories no general 
assurance can be given. But in in
dividual cases, it will be considered on 
merits.

SHRI P. R ^ rtG O P A L  NAIDU: Has 
the Government proposed to create a 
buffer stock of sugar?

SHRI BHANU PRATAP SINGH: 
No decision has so far been taken. But 
that does not preclude our deciding it 
later on to have a buffer stock.

SHRI M. N. GOVINDAN NAIR: In 
order to get over the economic crisis 
in sugar industries in respect of ex- 
porting m(Masses, why do ypunot per
mit them to distil it and have fine 
drinks like rum?

( Interruptions)

What I suggest is instead of exporting 
molasses, why do you not distil? Id 
Cuba this is one of the export items 
that they prepare out of molasses. 
That is Why I suggest this. I t  will 
give employment to a lot of people 
and you Will be eamingmore. Tf you 
aftach it to the sugar factories, tt wfl! 
help the sugar factories to get out of 
their economic crisis.

HR. S&BiAfCEft: It is a suggestion 
for actioft.1 * ■: -
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Low to Apple G n m m  in Floe* 
A J te e m M r :

•386. SHRI BALAK  RAM: W ill the 
Minister of AGRICULTURE AHQ 
IRRIGATION be pleased to state:

(a ) whether the Central team which 
visited the Himachal Pradesh in 
September, 1978 to assess flood dama
ges, while assessing the losses also 
took into account incalculable losses 
to the apples which had rottened on 
the roadside on account ol vehicular 
traffic caused by heavy rains and 
floods;

(b ) if  not, reasons therefor; and

(c ) steps proposed to be taken to 
compensate the apple growers whose 
apples had rottened on the roadside 
during floods?

THE MINISTER QF AGRICULTURE 
AND IRRIGATION OSfifRI SURJIT 
SINGH BARNALA): (a) to (c) A 
statement is laid on the Table of the 
House.

1900 (SAK A ) Oral Answers 10

Statement

(a) Yes Sir. The Central Team had 
taken into consideration losses suffered 
by Apple growers on account of dis
location of . vehicular traffic consequent 
on damage to roads by heavy rains and 
floods.

(t>) Does not arise.

(c> The Central Team had made a 
study of the damages suffered by roads 
in Himachal Pradesh and losses in
curred by the appte growers. Or the 
basis of the report of the Central Team 
and the recommendations o f the High- 
Level Committee on Relief an amount 
of Rs. 2.7S Woree haw  been allocated 
for repairs to roads and bridges* Rs; #0 
lakhs have also been allocated for sub* 
sidy to apple growers to be admissible 
only to the small and marginal farmers 
who possess orchards on less than-one 
acre 6f'land.
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Procurement of Bice anfd Paddy by 
P.CJ.

*389. SHRI CHITTA BASU: WiU
the Minister of AGHICDLTURE AND 
IRRIGATION be pleased to state:

(a ) the total quantity o f rice and 
paddy procured ao far by the Food 
Corporation of India during the cur
rent season;

(b ) storage capacity o f the Food 
Corporation of India;

(c ) steps taken to increase the 
storage capacity; and

(d ) whether Government propose 
to step up the procurement by Pood 
Corporation o f India and allow the 
Food Corporation o f India to make 
commercial purchases?

THE MINISTER OP STATE IN  THJ& 
MINISTRY OP AGRICULTURE AND 
IRRIGATION CSHRI BHANU PRATAP 
SINGH): (a ) AccoxtUng to the latest 
information available, 97.5 thousand
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tonnes of rice and 18.7 lakh tonnes of 
paddy have been ' purchased by th« 
Food Corporation of India during the 
current season.

(b) 21.13 million tonnes (both 
owned and hired including CAP) as 
on 1-11-1978.

(c) Programmes for construction of 
additional storage capacity to the 
extent of 3.60 mi/lion tonnes have been 
taken up with the asistance of the 
World Bank and will be completed in 
a phased manner. During the current 
year, work on creating 9 lakh tonnes 
storage capacity is in hand.

(d) N o  commercial purchase of 
p a d d y and rice by the Food Corporation 
of India is contemplated.

SHRI CHITTa BASU; The hon. 
Minister was pleased to state in reply 
to my question in (d> ‘No commercial 
purchase of paddy and rice hy tho 
Food Corporation of India is contem
plated. z

May I know from the hon. Minister 
whether he has taken into account the 
facts viz., that the prices fixed by the 
APC for the paddy is not remunerative 
for the growers? There is also a gap 
between the ruling price of paddy 
and the procurement price fixed by 
the A.P.C. and also that several State 
Governments—of Tamil-nadu, Kerala, 
Governments—Government of Tamil- 
Nadu, Kerala, Andhra Pradesh, etc., 
have granted substantial subsidy for the 
paddy growers causing erosion of the 
State revenue. Have you taken into ac
count these facts of life? Will the Gov
ernment reconsider the decision and re
vise the earlier decision and allow 
commercial purchase of paddy end rice 
by the F.C.I. as in the case of jute?

SHRI BHANU PRATAP SINGH: 
No, Sir. Government miters the market 
0i%  to provide a support to the 
growers. I f  they can get prices highei

than the support price, they can very 
well dispose of their produce else
where. It is only in cases where they 
cannot dispose of at a price higher 
than the support price that the FCJ 
enters into the market.

SHRI CHITTA BASU: As regards
the storage capacity, the Government 
has been .pleased to state in the reply 
that they had sought the assistance of 
the World Bank for the augmentation 
of the storage capacity. May I know 
from the hon. Minister now what was 
the nature of the assistance sought 
from the World Bank and the condi
tions which have been finally agreed 
to with the World Bank in this respect?

SHRI BHANU PRATAP SINGH: 
Sir. I don't have the details of tne 
World Bank agreement with me ju3t 
now. For that I require notice.

SHRI CHITTA BASU: Sir, you
decide for yourself. Our country is 
going to have some agreement with 
the World Bank for the simple purpose 
of augmenting the storage capacity 
and the Government. . . .

MR. SPEAKER: Naturally he will 
require time.

SHRI V. ARUNACHALAM ALIAS 
‘ALADI ARUNA’ : Sir, it is very often 
reported that the Central Government 
is negligent in procuring paddy in 
time. That is why fanners are 
seriously affected. Therefore, may 
I ask the hon. Minister to establish 
permanent agencies in all paddy 
areas to procure the paddy at the 
time of harvest?

SHRI BHANU PRATAP SINGH: 
These purchase arrangements are 
made in consultation with the State 
Governments. There are States 
which do not even allow the FCI. 
So, it should not be taken as i f  it 
is the responsibility of the FCI only 
to make all the purchases. In fact, 
the purchases are to be made pro-
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Perly and adequately. Then I  have 
no doubt that it is the State Gov
ernments which w ill have to orga
nise. The FCI can only go to their 
help to supplempent their efforts. 
But I  may also add that 
the dimensions of the work 
have altogether changed. Formerly, 
compulsory procurement was made 
worn only large farmers. That was 
a much easier operation. But now 

support has to be provided to a very 
large number of small farmers. So, 
a different kind o f arrangement w ill 
have to be evolved and that can be 
done only with the help o f State 
Governments. Only yesterday I  was 
in Gujarat and there I  found that 
the cooperatives are doing a very 
good work. In fact, neither the 
Union Government nor the State 

Government is at all doing anything 
as far as purchase of paddy is con
cerned. There cooperatives are pur
chasing directly from farmers, they 
are processing it and they are also 
marketing it. So, that kind o f ar
rangement is now required in this 
country and we will see that such 
arrangements are made.

SHRI K. V IJA YA  BHASKARA 
REDDY: Sir. the hon. Minister has 
just said that the situation has 
changed now. When the FCI was 
formed, it was only to help the de
ficit States. Now the farmers need 

the assistance o f the Central Gov
ernment. In spite of the fact that 
the Government of India has started 
negotiating with the State Govern
ments where farmers need direction, 
the State Governments are left to 
themselves. W ill the Government of 
India immediately talk to the res
pective States and see that they go 
to the farmers’ rescue to give the 
fanner a remunerative price?

SHRI BHANU PR A TA P  SINGH:
I  have been In correspondence with 
the State Governments. In fact, I  
convened a conference of the Food 
Commissioners o f the various States 
only on the 7th o f this month. I  
have gone to the States and we are 

trying to streamline the arrange
ments.

Bottltaf o f ‘Thome nP’ b y  Delhi 
Bottling Co.

+
•391. SHRI MANOHAR LAL: 

SHRI R. L. P. VERMA:

Will the Minister of, AGRICUL
TURE AND IRRIGATION be pleas- 
to state:

(a ) whether Government are aware 
that Delhi Bottling Company Pri
vate Limited were bottling THUMS 
UP’ even before obtaining approval 
of their crown cork in violation of 
Fruit Products Order, 1955: and

(b ) if so, action taken by Govern
ment against the defaulting firm~SVid 
if  not, the reasons for the same?

THE MINISTER OF STATE IN  
THE M INISTRY OF AGRICULTURE 
AN D  IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a ) Yes, Sir.

(b ) A  show-cause notice was is
sued to the Company on 6th April, 
1978, as to why action should not 
be taken against them for violation 

of the provisions of F.P.O. The Com
pany had expressed regret for this 
omission and had submitted the la

bel for approval of the Competent 
Authority. The matter is under con
sideration.

mftg'Cfvrn : ftwfr raffrw 3
<rfa i978 »  «rerjrr «rr r?Pr | \ m tfm z 

1955%
<5fr stare* fc fan?
>rr!t | ftp wf&r ^ i rftar
% V'TVT VPT Mi <*■»( VT fiPTT $ fftT
wnr 4V ftftj Mivifcr fawr i w
v**pfr nft w *crihr vt i f t ' v r j  ftwr *wr t

m  fa
fltft ift »mmT t v  *

fiwr trfta wrw w  
m r w ^ c  ft1 iftw
vt wr*h%iPT Pctt $ fawn? *mnr vfr ■fiw

r$ tt  ^  w t tpwrr u f v }  t ' f t  vnrr w tm  
ift *rrNrf 

fn jfrrjfffcw w w  vrtvrf irWfer nrr 
t  «ftr w  tww ?
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STLSL* ^  y*pw | i#w  nropmFV v t  I w  *wt. | *nr 
Tiwff f  v w  W  fiwrt ^T'^CT

$.1 «r̂ t v t  •T® -aTT  ̂ VCTT «TT
ftsm $ «ftr ^ppt w o t  fa* fc‘i »n?t 
m  % «rptoTjT|f fa n  i %ftwr fa r  ift 
v  iw  ^  t r r ^ l  z i w  »r̂ r fnptT 
tfj ^  fcftr »n*»% wt* #  x#
? tftK ter «r*T fffafjpr 11

im^rt wro *. *$* *nfNf ir jtj * t tw
fr^TTI^W % I ITT “ 77” 3ft

% VTRT $ 39Vt v IHSI
urtft * * ?  tr? t T ? r 1 1 ( W t i w r  * * r f t  
% iswr *fhc tt vphvN’T fwm
flrc:ift*r5 r w r  nrw * r  r#  fr 1 w run^t 
f  fr  ter wn % 1 A nmr ^ t t
jf ftr h r  spto f r  w  wv ̂  ihnc vRr|inT
t|»it <rfK*n?»ftft«s sprnjft? wrtrwT itw r  
*w irr rfc % ? 

t f * r o  wrn» fiqr : jn  srnpTT ft?
mrVVRpft n ♦W<i 'ft tfl€l ^ <Av 'JĤ 'I 
w t ffan fpft nw ji? ^«r fam smpn 
ft? Fnft St gf | ?

*ft wra Jmw vrf : s: vfto *t 
% wt wn sftfttr fon «n 1 *rrr % *pi 
tit ftrcft %*zt[ vfa #srr?nT * frran ft? mft 
*n w  famTrata"ir 1 =vk w  w t k  
ftWTT TOtT TfT I *r? ami I

Vt ^  JPT5TT in ftw rjp  w m  I w w  
% *rc?r '<mr T î ^ w r *  | 1
ftWS»T V5T $ I wr TO SfTT̂  ?ft ’TOJ f  I 
1̂% wnrsp fITTO r^KlbHH  ̂ I yTT#

I  T5T y t r * * ? ^ i^ yrfe?TWT
11 *3% wrer ^  tot*t tffswft qrft
^nfim <ft h f t  1 6lr «fwr?V
fntK r^r f  ^ 1% ftmrR wt v*m$t
>Pt^arTT|f ? ^  ^  ^
^ i i f y v  <n^| g t o r w I

Himto wpt *ptt mwi  ̂̂  arr t| t  ? 

wm vrnn Km: ^  Pctt | ftf
J 8 J f  ^ ^ J L  rnm̂ Ŝtrnm C m *IwW< w W  *r fWm W w fT  mwtT PfW

f f f  1 1 ‘ftwft rrw  *nft fimr wnf^w
n&1 1 tft5f 

^ *rmT *  1 ftixc ^  «i r̂ | ftf ♦*
*»Wf f iif  l^*rr ftr*rw%ir*r jperr |  ^frfwwr
TftftlW t 9fK *ft 1Wr | f  $<31«!T
« r w | »  ;

SHRI K. liA K K A P PA : This matter 
abouf Thuirips Up was brought up 
in the {Previous session also and I 
had put & Questk>n: This is one o f
the »uba4diary companies of Bislei o f

Italy,, It  is a multinational com' 
pany. th e  Minister should know his 
responsibilities. I  do not know who 
is the god-father who is helping this 

subsidiary company, the Delhi Bott- 
ing Company or ‘Thums Up’. It  is 
not only violating the rules but has 
a shady character which is npt being 
investigated in spite o f being criticis
ed on the Floor o f  the House that 
they have violated the Health Re

gulation Act. In the previous Session 
I brought it to your kind notice, 
with all the relevant records* and 
you had also pulled up the Ministry, 
saying they should take serious ac
tion in the matter. You can see the 
records. I can show you photostat 
copies of the Food Ministry’s com
munication which says: h

‘Please refer to D.O.Lr. No. 68970 
dated 6th July 1978 regarding li
censing of Thums Up under the 
F. P. O. by the Department o f 
Food. I understand that the label 
of the crown-cork of Thums Up 
has not been approved as the mat

ter is still under consideration'.

This was signed by Shri Pillai, De
puty Secretary, Agriculture Minis

try.

Four months earlier they were us
ing it, and they kre still using Thums 
Up advertisements in spite of the 

Hon. Speaker pulling up the Minister 
and asking him to take action against 
the Company. In the newspapers it 
was mentioned that it is violating the 
orders of the Health Ministry and 
Agriculture Ministry. . In  collusion 
With the Government these people 
are by-passing them. I  do not want 
to U9e  a very strong word, hut is 
there apy creasing. o fftn y  of your 
Ministries^ I  woulct lik e 1 to knoW at 
wh*i particular point o f time, you 
axe going to take action agian&t^his 

multi-national Compaq .which »  
completely eating up 'j&tfl.jna,ade by 
a public undertaking. This is ojjje o f 
the allegations against the Ministry. 
Therefore, I  would like.;'to ask the 
Hon, Minister at what particular time
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he is going to institute « n  enquiry 
and, till such time, w ill he kindly 
black-list this company.

I want a categorical assurance in 
this House.

SHRI BHANU PR ATAP SINGH: 
I f  the Hon. Minister w ill pass on all 
the incriminating material in his 
possession, I  w ill certainly examine 
it and if there is anything serious an 
enquiry w ill be made.

SHRI P. VENK ATASUBBAI AH 
May I know from the Hon. Minister* 
why Government is soft towards 
this soft-drink manufacturing Arm 
in spit of the fact that they have 
been violating all the rules and re
gulations with impuinty? They have 
exceeded their licensing capacity 
and they are posing a threat to the 
public sector undertaking making 

‘ 1977* and in all other matters—even 
in regard to income-tax and other 
matters—they are violating the rules 
with impunity. May we presume that 
all the violations are allowed to take 

place and, in the meantime, .Govern
ment want to revise their rules and 
regulations and the entire system so 
as to make it convenient for this firm 
not to go out of the orbit o f law?

SHRI BHANU PRATAP SINGH: 
1 am not aware of the violations. 
(Interruptions). I  have said that if 
they provide me with all the incri
minating material with them, we 
w ill certainly examine it, so far as 
this case is concerned. (Interrup
tions).

MB. SPEAKER: I  think this is. go
ing on too long; I  think you must 
expedite the enquiry.

BOwtng Beqrirgmepti  in State

•392. SHRI C. K. JAFFER SHA
MES’: Will the Minister of WORKS  
A N D  HOUSSING AND SUPPLY  
AND  REHABILITATION be pleased 

to state:

(a ) whether Government have con
ducted any Survey regardfiig the re

quirement of houses in each State;
(b ) if so, the detail? thereof; and
(c) the reaction of Government

thereon? ,

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND  RE
HAB ILITATIO N  (SHRI SIKANDER 
BAKH T): (a ) No, Sir.

(b ) and (c). Do not arise.

SHRI C. K. JAFFER SHARIEF: I 
am surprised at the very irresponsible 
answer given by the Minister. This 
country has undertaken planned de
velopment programme. But my spe
cific question is: whether Government 
have conducted any Survey regard
ing the requirement of houses in 
each State. and if so, the details 
thereof? But the hon. Minister has 
come out with an irresponsible ans
wer. I  do not know how 
the money allocated for this 
purpose is being utilised and 
in which way the programme 
is implemented. I do not know what 
the Ministry of Works and Housing is 
going to do in this regard. I  have 
put the specific question and I want
ed the Minister to give proper reply. 

But the Minister has not 
given a proper reply. There 
must be some information 
with the Government about the 
planned development. I f  it is not avail
able with the Government are you 
going t0 conduct a survey and make 
available the information regarding 
the planned development and how 
this problem is going to be solved?

SHRI SIKANDAR BAKHT: Sir,
the hon. Member wanted a specific 
reply and when I said in reply “No, 
Sir” to part (a ) of his question, I 
think the answer was specific. And 
according to me, it cannot be an ir
responsible answer. The fact is that 
on the basis of the 1971 census, G o * ,  
erment has arrived at a figure and 
the dimension of the problem has 

been estimated and I  have, repeated it 
often here on the floor of th# House. 
But unfortunately the question has 
been put in a maimer which was un
answerable and from the whole of
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rumbling speech, it wag difficult to 
find the question. That was the point. 
The dimension of the problem is that 
i f  you have 20 years' perspective, 

then you w ill be required to have 
constructed 4.5 million or 5 million 
houses over 20 years. Now, this is 
something which the Government 
cannot do. But I  can tell you what is 
it that the Government is doing: to 
enhance the housing activity. For 
that I would have given all the figu
res.

SHRI C. K. JAFFER SHARIEF: 
Again the Minister is giving irres
ponsible answer. He is also putting 
blame on me. I am sorry to point out 
that the Minister is equally an elect
ed Member of this House. He has got 
the responsibility for his constituen
cy. It is not that we should always 
get the reply prepared by the bureau
crats. The hon. Minister has said 
that they have arrived at a figure as 
per the Census of 1977. Then there 
must have been some study. On what 

basis you have arrived at some figure? 
Without having a clear picture be
fore us, how are you going to plan? 
It  is clearly an evading answer. I  
would like to know whether the 
Government would at least now 
make up its mind to have a study on 

this question and then plan it pro
perly so that the people who have 
already been benefited do not get 
further benefit. The people who do 

not have accommodation or do not 
have any shelter should have housing 
facility. Then only the Government 
and the country can proceed on the 
basis of the planned programme and 
try to solve all these problems and 
also see that the programme is taken 
to the weaker sections of the people.

SHBI SIKANDAB BAKHT: The 
hon. Member expects me to scan 
through his speech and pick up the 
questions and then answer them. 1 
am prepared to give him the steps 
that the Government is taking to en

hance the housing activity.

The shortage of houses is on the 
basis o f the backlog, on the basis of

the replacements which are required 
for the obsolete structures and on 
the basis of growth of population. 1  
would not say that even if  w e draw 

up a perspective plan over 20 yeam 
we w ill be able to meet the require
ment. We cannot. But I  w ill certain
ly  claim that the housing activity 
and the effort has been multiplied 

manifold. I can give the details i f  
you put the question in that manner.

<ft tw  flwmr «mwnw : www nr
STPT I SPPT i  fv  •PTT ̂
mS* r m  *  nvtfi f t  anroff % «rf* 3 
wfcroftnrrt, ? t
feru sr*5T | fa xrft ft, sftrr
wrfc? *T t o
■dOfll I

4' <TT JTR «tr sjpft aRifflT VflpiT 
i  fr  WT fiWWTPI % Vt w W  •ft’

^  \ ?

MR. SPEAKER: You have not un
derstood his answer. He said: survey 
has not been conducted; we have 
got material.

•ft t*r finm*qrmw
| rit faffcm v r  Sr riforo ftwr arror WTflj??» 
41 vrvmr^tiT|f fa ,siWt %
<TPff HVT*f ^ 1979-80 t  M l
Ixn rc  vfrnf vt m w  **  «ft

?

e ftfw p ir  e v t : 19 7 9  5
|flir fvntftmwnfr

176 faftppr irvpmr vflpf i fairr 
•fhjvr ^ r i r47.sfiiftffpr^ r | t m m *if fa  
5*rvt vtiv-vOw i 28. so fliftnPT w r  jrftr 

i «mr 20 
am wrir 1 1 Srtfc* fir msw w w  
ftnw nvSNrN? flwr flrsfcr s wtjit <sn*r 
Sf ftp? 900 vtisf mA vt 
TW ^  9ft **TPT#  -1538 * 0$  VWT

fasr | sft fa f ^ r  miftw r 
fcipRaSt f  i t f  w rrfrw rw rt 1 w iw t  
wvnr Hi m il 1 wt v)cr v t  ftwr w  | wrflif 
•A ll WW IWA 'ST W# I

ftwr | mflr <(Knnv%ftrqvKfT w m

wrof t  m l  fat? ilh  nfiflRi i f  
| > ft fa n m n f f  n  

|| fa fafl^ w w w  *ft inwuwii f,  n  fur
trifo 1
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SHRI A. R. BADRI NARAYAN: 
The entire planning In the country 

Is dome on the basis o f the needs o f 
the people. Is it not necessary that 
you assess the needs of the country 
before you come to planning? Have 
you done it? ’

SHRI SIKANDAR BAKHT: We
have estimated that. I have already 
given you the figures right now. But 
those figures are not on the basis of 
the survey, but on the .basis o f 1971 
census. J. 1 1 1 1 1 2

Indian Contingent to Bangkok Asian 
Games

•393. Spam RUDOLPH RODRI
GUES: W ill the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a ) whether Government have 
taken note of the recommendation 
made by the A ll India Council of 
Sports (A.LC.S.) regarding the con- 
tigent being sent to Bangkok 
Asian Games and the subsequent 
Indian Olympic Association's (I.O.A.) 
adverse reaction to the same; and

(b ) how do Government propose 
to give teeth to the functions of the 
A.I.C.S. if its recommendations in such 
matters are not given due weightage?

■ - x

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PR A TA P  CHANDRA CHUN- 

DER): (a ) Yes, Sir.

(b ) Participation in international 
sports events, including the Asian 

Games, I* entirely within the Juris
diction t>f the Indian Olympic Asso
ciation and National Sports Federa
tions/Associations. However, the 
sports teahtt/individuals forw h om  
Government meets cost of Interna

tional air passage and releases neces
sary foreign exchange have to be 
deifr«5a Government eft the re- 
comihendatioi're of the A11 India 
Council of'Sports -drhich considers 
the proposals 'made by the IO A  and 
National^ Spttrts FederatfOni/Aksoeia-?

tions. While clearing such proposals 
due weightage is given by Govern* 
ment to the recommendations of the 
AICS which is an advisory body. 
Final decision in such matters rests 
with the Government 1

SHRI RUDOLPH RODRIGUES: 
Mr. Speaker, Sir, in view of the fact 
that the A ll India Council of Sports 
for all practical purposes is a nomi
nated body of the Government and 
therefore speaks for the Government 
in such matters, and in view of the 
fact that Government had accepted 
several months earlier guidelines for 
selection as had been laid down by 
the A ll India Council of Sports, will 
the hon. Minister be kind enough to 
tell us (a) on what basis the Govern
ment has deviated, even if it is ever 

so slightly, from the recommendations 
made by the A ll India Council of 
Sports and the reasons for such devia
tion; (b ) regarding the foreign ex
change released for those who went 

to the Bangkok games, did this in
clude those who were not listed even 
in the final list approved by the 

Government?

DR. PRATAP CHANDRA CHUN- 
DER: A * regards (a), the Govern
ment followed the advice of the All 
India Council o f Sports in thirteen 
matters but deviated in four matters 

only. One such case of deviation was 
in respect of the archery team. A  
token team of one male and female 
competitor was sent because of the 
fact that India was one of the sponso
re d  of the Resolution for inclusion of 
archery in Asian games. As a result 
of that archery competition is being 
staged for the first time in Bangkok 
this year: Having sponsored the Reso
lution if even token participation had 

nttt taken plaefe that would not have 
lboked' nice.

Secondly, 'two women badminton 
teams had been dearfed although thfeft 
had not fefeen recommended by the 
A ll India Council of Sports. This was 
for the reason that this team had 
won thfe brdnate medfcfl the last
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Common W«*RU ©fctme* Mlfcftnonton. 
So, they needed some encouragement. 
About 15 shooters out of 21 recom
mended by the A ll India Council of 
Sports have been recommended for 

economic reasons. Similarly a slight 
modification was made in the case of 
weight lifter, instead of one weight 
lifter recommended by the A ll Tn/K» 

Council of Sports, two have been 
sent because of the performance of 

the second man.

Under the present rules in the mat
ter of foreign exchange, in visits for 
the first time, they get adequate for
eign exchange for foreign visits. So, 
we cannot stand in the way for re
lease in the usual way.

SHRI RUDOLPH RODRIGUES: Year 
after year the question comes up 
about participation in international 
events and there is a tremendous 

storm—because of the politics in sports 
we are faced with an unhealthy situa
tion. Can’t the Government,therefore, 
see to it— (a) that the selection for 
participation in such sports is made 
two or three months before the date of 
participation in order to give adequate 
training facilities to our people; and
(b) can’t the Government also consi
der that where the recommendations 
of A. I. C. S. are not accepted with re
gard to not only participation in sports 
but general sports policy. Government 
may give explicit reasons why this is 
not done? ,

DR. PRATAP CHANDRA CH UN
DER) : As I  have told you, the selec
tions are made by the Olympic Asso
ciation and National Federation. The 
Government cannot intervene in this 
matter. Government simply provides 
for training facilities. However. 
A.I.C.S. took this matter up with the 
respective bodies for selection of can
didates earlier. But in many cases only 
at the last moment the names had 
come. Secondly, about the reasons be
ing assigned, we did not publicise the 
reasons but we made them known to 
the Chairman o f the AJ.C.S. and 
some of the other members.

m m  RAJ KRISHNA DAWN,- For 
watft of national policy on physical 
education and: sports our performance 
m international sports and Asian 
games is very poor. A.IC.S. was to sum
mit to the Government the draft policy 
on physical education and sports. I  
would like to know from the hon. 
Minister, has the Government receiv
ed draft policy? I f  so, the decision or 
the action that they have taken may 
be made known.

DR. PRATAP CHANDRA CHUN- 
DER: No, we have not recived.

Uniform Act for Central Universities

•335. S IIR I Q H A T U R B H U J :
SHRI UGRASEN:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a ) whether it is a fact that each 
Central University has a different 
/Central Act and if so, the reasons 
therefor;

(b ) whether Government propose to 
bring forward a uniform Central Bill 
DER): (a ) Yes, Sir.

(c ) i f  not, the reasons therefor?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 

DER): (a) Yes, Sir.

(b ) and (c). Each Central Univer
sity has its own special character and 
they came into existence at different 
points of time and therefore it is not 
possible to have a uniform Central 
Bill for all o f them.

'qriw: forerr *rrsr
fiwrr jwrftrcr $

Trefta tnrcrr $f tot tar itoft fr t wr 
*rwfar ftrsrr % rnjW q w

ftwn snrer g*r

*t sraw m  wwt * vnmnr
t  ITT ?
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s»nft mrmr prft |wftn!?*r 
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firarr »ftfirw^rr^t«ftT ?ms 
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fa w $ v  ftrensftfir qft re n fe! w  *npr$
ftWT Vt # <HN f’FFT’TT W*V* ?

*TO K in  Wt : *Tf fiwr
\ T f̂tfan *nra *̂r *it»i**fl *i$ vr

f  i

MR. SPEAKER: This is a different 
question altogether.

DR. KARAN SINGH: Sir, there
has been a longstanding decision that 
a Central University be set up in 
Pondicherry. May I know from the 
hon. Minister when that Bill is going 
to come before Parliament and why 
this inordinate delay in setting up 
the University?

DR. PRATAP CHANDRA CHUN- 
DER: Sir, the Public Accounts
Committee of this House has 
suggested that new universities 
need not be multiplied in 
this country. Still, the Govern
ment is keen to set up universities 
in Pondicherry and Goa. So far as 
Pondicherry is concerned, the U.G.C. 

is having some team to look into the 
physical aspect and other facilities.

SHRI A. BALA PAJANOR: Sir,
the hon, Minister said that a team is 
v o tin g  Pondicherry. But I do not 
know whether he is aware of the fact 
that this matter has been going on 
for the last 10 years. So, I want to 
get a clarification. W ill this team be 
the final team or we will be having 
teams afterwards, one after another?

DR. PRATAP CHANDRA CHUN- 
DER: There is no finality in life. The 
position may change from time to 

time.

B«J Krista* € M H m  on L$mA 
B a ton s

•396. SHRI JYOTIRMOY BOSU- 
SHRI R. V. SW AM INATHAN:

W ill the Minister 0f  AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a ) whether the Raj Krishna Com
mittee in its report submitted to the 
Government has suggested that all 
the State Legislation on Land Re
forms, which have received the assent 
of the President should be given the 
protection of the ninth schedule of 
the constitution; and

(b) if so, Government's reaction 
thereto?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a).
Yes, Sir.

(b ) The report is under examina
tion.

SHRI JYOTIRMOY BOSU: Will the 
hon. Minister kindly tell this House 
as to when was the West Bengal Land' 
Reforms Amendment Bill, 1977, was 
passed by the State Legislature and 
when was that received by the Central 
Government for President's signature 
and when was the approval given and 
the time taken between the enactment 
and the President's approval thereof?

SHRI SURJIT SINGH BARNALA: 
This information is not asked for in 
the question. I can supply all the in
formation to the hon. Member later.

MR1. SPEAKER: It is because you
have asked for some details. You are 
on the Raj Krishna Committee Report.

SHRI JYOTIRMOY BOSU: I  aim 
coming to that. The West Bengal 
Land Reforms Amendment Bill dldnot 
become an Act. As far as the West 
Bengal Legislature is concerned, «  
became an Act. It was passed by tl»e 
State Legislature and it has been sup
pressed by the Central Government. I
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am asking the hon. Minister: In view 
of the Raj Krishna Committee's strong 
recommendations in this matter, win 
the Act be now put in the Ninth Sche
dule or not? If  not, the reasons there
for.

SHRi SURJIT SINGH BARNALA: 
As 1 have mentioned, the Report is 
under examination. It w ill be decided 
only in consultation with the Law De
partment whether to do it or not.

SHRI JYOTIRMOY BOSU: My first 
supplementary was very relevant----

MR. SPEAKER: The first supple
mentary did not arise out of this. In 
the main Question you have only 
asked him about Raj Krishna Com
mittee’s Report.

Mr. Swaminathan.

SHRI R. V. SWAMINATHAN: May
I know when the Raj Krishna Com
mittee’s report was submitted to the 
Government and how long it will take 
to finalise consideration of the report?

SHRi SURJIT SINGH BARNALA: 
It was submitted only in the middle of 
SjTovember, and it w ill take some time 
to consider it in consultation with the 
Law Department. The matter is with 
the Law Department.

WRITTEN ANSWERS TO 
QUESTIONS

fijftus ihf 1 0 win
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Alleged Maipractioes in National 
Science Talent Examination

*388. SHRI A. MURUGESAN;

SHRI P. KANNAN:

W ill the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state;

(a ) the distribution of successful 
candidates of National Science Tplent 
Examination according to various 
States ana the number from Delhi 
during the last three years;

(b ) whether Government are aware 
of influential persons’ efforts to push 
candidates from Delhi into the list 
of successful candidates as reported 
in the Times of India dated the 20th 
November, 1978; and

(c) if so, the precise position and 
action taken against malpractices?

TrtE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
D ER); (a ) A  statement indicating the 
number o f successful candidates in the 
National Science Talent Examination 
during the last three years is attached.



(b ) Since candidate* are selected 
strictly on merit, the question of push
ing candidates by influential persons 
into the list does not arise.

(c) Allegations have been received 
by the Government and they are be
ing enquired into.

Statem ent

Nf.S.T.S—National Science Talent Search 

N.T.S.—National Talent Search.

SI. No. Statr/U.T. 1975 1976 1977

NSTS NSTS NSTS NTS~
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1 a 3 4 5 6

1 Andhra Pradesh 31 *4 7 33

it Asiam . t 6 3 2

3 Bihar . 3 »4 8 13

4 Gujarat 3 3 1 3

5 Haryana 3

6 Himachal Pradesli . 1 1

7 Jammu & Ktshmir .. ..

8 Karanataka '. 37 5 4 8

9 Kerala . 34 31 4 32

10 Madhya Pradesh 5 9 3 6

11 Maharashtra . 36 38 8 26

is Manipur •• 1 1

13 Meghalaya 1 •• 1 ••

14 Nagaland • • • • • • ••

15 Orissa . 4 11 7 6

16 Punjab . 4 l 1 3

17 Rajasthan SI *9 7 U

18 Sikkim . •• •• ••

19 Tamil Nadu . aa *7 10 *6

20 Tripura •• •• ••

« i  Uttar Pradesh 18 *9 6 »7

aa West Bengal . 33 69 1 77

In m i  the scope of the National 
Science Talent Search Scheme was 
modified and two examinations vi?. 
National Talent Search and National 
Science Talent Search were held at 
the end of class X  and XI respec
tively.
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93 A. & N. Islands 

94J Arunachal Pradesh 

3 5  Chandigarh . 

a6 Dadra &  Nagar Havel i

37 Delhi

38 G o a; Daman &  Diu

39  Lakshadweep . ,

30 Mizoram
*

31 Pondichary

<45 100 39  8 3

T o t a l  :

Afro-Service Centres «iifl Agricul
tural «nd Engineering Graduates

•390. SHRI KUM ARI ANANTHAN: 
W ill the Minister of AGRICULTURE 
AND IRRIGATION bp pleased to 
atate;

(a ) whether the Secretary General 
of National Alliance Young Entre
preneurs (N A YE ) charge the offi
cials o f the agro-service centres res
ponsible for ruining the careers of 
over 2500 agricultural and engineer
ing graduates who run agro-service 
centres to provide package services 
to farmers covering 35,000 villages;

(b ) if  so, action proposed to be 
taken in the matter.

(c ) whether the scheme under 
which 3500 centres were opened sti
pulated an interest subsidy of 6 per

jcent to all agro-entrepreneurs but 
bills amounting to Rs. 1 crore were 
pending, with Ministry, inspite of 
the formalities being completed; and

(d ) if so, the remedial 
taken in this regard?

measures

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ): (a)
Such a charge was reported in the 
Press.

37* 353 103 350

(b) The charge being misconceived 
and without substance, no action is 
called for.

(c ) and (d ). An interest subsidy 
equal to the difference between 5 per 
cent, the maximum payable by .the 
entrepreneur, and the normal lending 
rate of the Banks is admissible under 
this scheme. The entrepreneurs have 
not been generally submitting their 
claims on this account timely and re
gularly. It is as a result of the Minis
try’s effort that over 2,000 claims to
talling to about Rs. 62 lakhs and co
vering a span of the past one to five 
years have been received. The in
clusion of past claims and lack of cer
tain material particulars complicated 
the scrutiny o f subsidy claims. Even 
so, the Ministry is taking all possible 
steps to expedite sanction of accepta
ble claims.

Development of Sabarmati 
Ahmedabad

Ashram,

•397. SHRI AN AN T  DAVE: W ill
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state:

(a ) whether any proposal is pend
ing before Government for the deve
lopment of Sabarmati Ashram at 
Ahmedabad;
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(b ) whether any amount has been 
demanded;

(c ) whether Government are going 
to consider this proposal; and

(d ) if not, reasons thereof?

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(DR. PR A TA P  CHANDRA CHUN- 
D E R ): (a ) to (d ). The Sabarmati
Ashram Preservation and Memorial 
Trust, Ahmedabad has requested the 
Government of India for grant of a 
non-recurring grant of Rs. 10,00,000/- 
for renovation and development of the 
Ashram buildings and a recurring 
grant o f Rs. 50,000/- per annum for 
the maintenance and upkeep of the 
Ashram.

The matter is under consideration.

Cashew Development Corporation lor 
Orissa

•398. SHRI K. FRADHANI- Will 
the Minister of AGRICULTURE AND 
IRRIG ATIO N be pleased to state:

(a ) whether it is a fact that the 
Central Government have suggested 
to the Government of Orissa to set up 
a Cashew Development Corporation; 

■and

(b ) if so, the details regarding the 
financial assistance being provided by 
the Central Government and the Cen
tral Cashew Development Council for 
systematic development of cashew 
plantations?

THE MINISTER OF AGRICUL
TURE AN D  IRRIGATION (SHRI 
SURJIT SINGH BARNALAV. (a ) Yes 
Sir.

(b ). When the Cashew Development 
Corporation is set up. Government of 
India’s assistance to it would be by 
way of participation in the equity of 
the Corporation to the extent of 4!> 
per cent.

The Government of India are 
already providing 100 per oent finan
cial assistance for various Centrally 
Sponsored Schemes viz. production of 
high yielding plants from selected 
parental trees, organisation of de
monstrations to educate 'he farmers 
on the efficacy of improved cultural 
practices and for bringing new areas 
under cashew cultivation bv providing 
planting subsidy. A  Central assis
tance of Rs. 38.85 lakhs has been sanc
tioned to Orissa for the current, year.

Drug Addicts Among Students

*391). SHRI V IJAY KUM AR N.
PAT IL :

SHRI VASANT SATHE:

W ill the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a ) whether in the hostels attached 
to the I.I.Ts at Kharagpur, Delhi and 
Kanpur, A.I.I.M.S., Banaras Hindu 
University, Indian School of Mine.*, 
Dhanbad, and certain other places of 
higher learning young drunkards, 
drug-addicts, opium-eaters, etc. operate 
in large numbers, making it impos
sible for freshers and others to live  a 
clean life away from these perver
sions;

(b ) whether Government will, in 
view of the extent and urgency of the 
problem, set up a commission of in
quiry which w ill recommend preven
tive steps in the near future; and

(c ) whether it is possible that a 
surreptitious organisation financed by 
aliens, is responsible for spreading 
vices, among the students with the 
precise object of undermining pro
gress?

THE MINISTER FOR EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PR A TA P  CHANDRA CHUN- 
DER): (a ) to ( c l . Reports on this pro
blem have been called for from the 
institution concerned and a statement 
will be placed on the Table of the 
House.
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Rise in issue Price of Wheat

*401. SHRI YADVENDRA DUTT; 

SHRI AN AN T  RAM 
JAISWAL:

W ill the Minister of AGRICULTURE 
AND  IRRIGATION be pleased to 
state:

(a ) whether Government of India 
have decided to raise the issue price 
o f wheat from Rs. 125/- to Rs. 130/- 
a quintal; and

(b ) if so, reasons therefor?

THE MINISTER OF STATE IN 
THE M INISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PR A TA P  S INGH): (a ) Yes, Sir, with 
effect from 1-12-1978.

(b ) This is with a v iew  to rationa
lizing the overall burcten o f subsidy 
on wheat and rice.

jtraft̂ T frrewm  im *r*n «it ?ra*a
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World Wild Life Fuad

*403. DR. K A R A N  SINGH: W ill the 
Minister of AGRICULTURE AND IR 
R IGATION be pleased to state:

(a ) the name of the Chairman o f 
World Wild Life Fund, India;

(b ) what are the activities of the 
Fund;

(c ) whether workers belonging to 
the (above) Fund have made some 
disparaging remarks about the wild 
life conservation work of the State 
Forest Departments and also have been 
interfering in the work of the Forest 
Departments; and

(d ) if so, Government’s reaction 
thereto?
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THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A L A ): (a ) and 
(b ) . According to information supplied 
by the World L ife Fund (India) 
the President of the organisation is 
Gen. P. P. Kumaramangalam (retd.). 
It is reported by them that the Fund 
is dedicated to the task of conserving 
India’s flora and fauna and their ha
bitat, particularly saving endangered 

-species from extinction.

(c) No such information has come 
to the notice of the Central Govern
ment.

(d ) Does not arise.

Rejection of Prohibition Proposal by 
Kerala Government

•404. SHRI' C. R. M AHATA; Will 
the Minister of EDUCATION, SO
C IAL WELFARE AND CULTURE be 
pleased to state:

(a) whether it is a fact that Kerala 
Government have rejected the Cent
ral Government proposal for total 
prohibition; and

(b) if so, the details in this reg«rml 
and the reaction of the Central Gov
ernment thereto?

THE MINISTER OF EDUCA
TION, SOCIAL WELFARE AND 
CULTURE (DR. PRATAP CHANDRA 
CHUNDER): (a) No, Sir. according 
to the information received so far 
from the Kerala Government,

(b ) Does not arise.

3784. W W  ? WT Ufa fHWTf
rrz f t  ff’TT ^  fa :
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6 evelopment of Tuglakabad Exten
sion, New I>elhi

3785. SHRI K. A. RAJAN- W ill 
the Minister 0f  WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATION be pleased to state:

(a ) whether residents welfare asso
ciation (Regd.) Tuglakabad Extension, 
New Delhi had sent a communication 
to DDA on 19-6-78 regarding develop
ment of the area;

(b ) whether DDA in its reply on
22-7-1978 [F-S(30)77-UVC pt.] had
said that the area covered up by the 
colony does not fall in development 
area of the DDA; and

(c ) whether DDA had acquired this 
land and taken any step in the matter; 
and

(d ) i f  so, the details thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKH T); (a) The representation 
received from the Association was 
about regularisation of unauthorised 
colonies.

(b ) Yes Sir.

(c ) No, Sir. D D A  has not. acquired 
land in Tuglakabad Extentlons.

(d ) Does not arise.
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ltaoU ar Subjects fa e m in i classes of 
Delhi University

S780. SHRI ROOP NATH  SINGH 
YAD AV ; W ill the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a ) what are the subjects for which 
evening classes are held by the Delhi 
University for Graduation/Post Gra
duation;

(b ) whether evening classes are 
held for M.BA. course also; and

(c ) if so, how admission to MBA 
course for evening classes is made and 
when the tests, if any, for admission, 
is held?

THE M INISTRY OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c). The information is 
being collected and w ill be laid on 
thi? table of the House in dur course.

Housing Schemes for Industrial 
Workers

3787. SHRI S. R. DAMANIr W ill 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATIO N  be pleased to state:

(a ) the particulars of the various 
Housing Schemes for Industrial 
workers and for others in big cities 
formulated by the HUDCO during the 
current financial year State-wise and 
the capital outlay involved in each 
case;

(b ) the total number of tenements 
built' by the HUDCO uptil 30th Sep
tember, 1978— State-wise and at what 
cost; and

(c ) the mantier of their allotment 
and recovery of cost?

Statement I

THE MINISTER OF WORKS AN D  
HOUSING AND SUPPLY AND RE
H AB ILITATIO N  (SHRI SIKANDAR 
BAKH T); (a ) HUDCO has a variety 
of schemes for advancing loans to 
various construction agencies all over 
the country for undertaking Housing 
and Urban Develoyment Schemes. 
The houses constructed under such 
schemes are sold to general public on 
out-right sale/hire purchase basis. 
Such houses can also be purchased by 
industrial workers. The normal termi 
of loan for Urban Housing Scheme* 
are given at Statement I.

There is a special scheme for ad
vancing loans to employers in the 
public and private sectors for under
taking rental housing scheme under 
which loans are available pt 12  per 
cent net rate of interest with a repay
ment period of 7 years. Loans are 
also available to the corporate em
ployers for constructing and selling 
houses to their employees on the terms 
prescribed by HUDCO.

(b ): The State-wise details of tene
ments sanctioned by HUDCO since its 
inception upto 30th September, 1978, 
with project costs are given at state- 
ment-II. The actual cbnstruction is 
undertaken by the borrowing agencies.

(c ) The houses are allotted by the 
borrowing agencies and cost instal
ments are recovered by them from the 
beneficiaries. The maximum repay
ment period of loan by the borrower 
to HUDCO for the rental schemes is 7 
years and varies between 10  years to 
20 years for the hire-purchase schemes.

Schemes For whom meant

Houses/ RWS
Flats

MIG I 
MIG IT 
HIG

M ax. re Net rate Ceiling*
payment of cost

period
(Years)

interest
%

(Rs.)

30 5 8000

•5 7 18000
12 9*5 25000
12 to -5 .42000
10 n -5 100000
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Schemes For whom meant Max. re- Net' rate 
payment of 
period interest 
(Years) %

Ceiling*
cost
(Rs.)

a. Plotted FAVS 
development LUj 
including MIG 
Site and MIG 
Services.

20 4 
'5 7 
•a 9" 5 
10 11 •5

2700
45°°'

I950«>
25000

* \ll i ld.iii/e o.iliiu; cost per dwelling unit (including c o m  of land)

Statement 11

Slate-wise information on all Categories of HUJJCO financed scheme 
Rental Housing (as on 30-9-1978).

s including .Rinal anti

State
Mo. of 

Sthenic*
Project
Cl IS l

1 -Oil 11 
sanciioiu cl

Dwellings
siiiiciir.md

(Rupees> in C rores)

Andhra Pradesh . . . . 47 •£\' <)!’.<) 17-870 13934

Assam . . . . . . i wdih o-f>95 357

Bihar 20 ’  lf>4 *4*075 7353

G u ja r a t ......................................... 1 x4 70-588 39-261 5&>79>

Haryana . . . . . . 45 21-310 16-630 11623

Himachal Pradesh . . . . 14 ‘ •937 ' • 55*' 597

Jammu & Kashmir . . . . 6 (>•201 4* 79+ 240&

Karnataka......................................... 5<> 46*385 30* jf!i r>7559’

Kerala . . . . . . 3r> 24-464 iti-o7i 33ia7

Madhya Pradesh................................ .  • 69 26*87(1 2 1 • 285 1269ft'.

Orissa . . . . . . 27 1 o-38(1 8- 382 6490-

Punjab . . . . . . a:* •1-523 11•230 11078;

Rajasthan......................................... 5» \VV 25* 337 19695;

Tamil Nadu . . . . . ' 37 50*400 37-897 25 >5*

Maharashtra; . . . . . 42 48*280 32-018 28648:

Uttur Pradesh ................................ 88 58-47fl 41 "994 31345- '

West. B e n g a l ................................. 21 17-990 13*876 6040

Union Territory
Chandigarh . . . . . fi 6-195 4-570 3660

Delhi . . . . . .

Goa Daman & Din . . . .

11

'3

18*719

0-387

*4-587

0*219

9345 v 

226

P o n d ic h e r ry ................................. 1 0-243 ° *174 >4Sr ‘

T otal : 80C 503*973 353-002 347559*
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JtapMMatiOMt Iron C.WJJU8. 
Scientist Officers’ Association, Pune 

(Maharashtra)

. , 3788. SHRI R. K. M HALGIj W ill the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA
TION be pleased to state:

(a) whether the Government have 
received a representation dated 18th 
October, 1978 from President
C.W.F.R.S. Scientist Officers’ Asso
ciation Pune (Maharashtra) regarding 
facility to utilize House Building 
Advance to Central Government ser
vants for repayment of loans taken 
at a high rate of interest;

(b ) if so, what action have been 
taken by the Government or proposed 
to be taken; and

(c) whether the concerned have 
been intimated accordingly?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKH T); (a ) Yes, Sir.

(b ) The request of the Association 
was not acceded to as the House
building Advance is sanctioned for 
repayment only in those eases where 
the house is still under construction 
and not when the construction has 
been completed or a flat has been 
acquired.

(c ) Yes, Sir.

Amendments to Tenancy Act

3789. SHRI MOHD. H AYAT ALI: 
W ill the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state;

(a ) whether the Central Govern
ment are considering a proposal to 
amend the Tenancy Act to bring con
formity for all State Governments in 
this regard;

(b ) whether the West Bengal Gov
ernment has amended the Tenancy 
Act recently;

(c ) i f  ao, whether the West Bengal
Government has consulted the Central 
Government while amending the Ten
ancy Act; and

(d ) if not, the reasons for the same?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ); (a ) 
Tenancy legislations are not enacted 
by the Central Government, the sub
ject being within the jurisdiction of 
State Governments. ;

(b ) Yes.
(c ) and (d ). There was no prior 

consultation, but the Amendment 
Bill, after its passage in the State 
Legislature was sent to the Gov
ernment of India for obtaining the 
assent of the President. According to 
the Proviso to Article 31-A(1) of the 
constitution, certain laws (including 
land reform laws) have, after being 
made by the State Legislature, to re
ceive the President’s assent with
out which the protection of Act 31-A 
will not be available.

Allotment of Government Accommo
dation in Minto Road, New Delhi 

before completion

3790. SHRI K. B. CHETTRI; Will 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATIO N be pleased t0 stale;

(a ) whether 45 type III quarters iji 
the Minto Road Complex have been 
recently allotted to highly paid officers 
before the completion of the quarters; 
and

(b ) if so, the reasons thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE* 
H ABILITATION (SHRI SIKANDAR 
BAKH T); (a) and (b). These quarters 
were allotted temporarily as hostel 
accommodation. As soon as 9 regular 
hostel building is constructed, these 
quarters w ill be got vacated for allot
ment to entitled employees.
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M « r  to m  UJS.S.R. to control floods

3791. SHRI M. RAM  GOPAL 
REDDY; W ill the Minister of AG R I
CULTURE AND IRRIG ATIO N be 
pleased to state;

(a ) whether U.S.S.R. has offered 
help to India in controlling floods and 
use of waters for irrigation; and

(b ) i f  so, the details thereof?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ); (a ) No 
such offer of help has been received 
from U.S.S.R. for controlling floods. 
A  long-term programme of Economic, 
Scientific and Technical Cooperation 
between India and U.S.S.R. is under 
discussion and this programme, inter 
alia, envisages cooperation in the field 
o f Irrigation.

(b ) Details of the long-term draft 
programme of cooperation between 
India and U.S.S.R. in the field of irri
gation are given below ; —

“I r r i g a t i o n ” .

Taking into consideration that large- 
acale programme of irrigation projects 
is being implemented in Tnriia and 
the U.S.S.R., both sides note ihat 
there are favourable possibilities for 
developing cooperation in various 
areas of water projects pertaining to 
carrying out investigations, design and 
other works required for effecting the 
proposed irrigation programmes.

Both sides w ill develop cooperation 
In the field o f irrigation ?long the 
following lines:

Study of the technology of trans
feren ce  o f surface stream flow both 
within and between the river basin as 
well as the technology of utilisation of 
underground waters;

Joint study o f specific problems in 
connection with building high dams 
with earth and rockfill including dams 
on non-rocky foundations; joint study

of specific problems connected witii 
the construction of large canal sys
tems;

Utilisation of the directed explosion 
method for construction of dams and 
canals; study of pre-fabncation 
techniques for canal lining in the 
construction of large canal systems 
and other irrigation projects;

Use of mathematical models for 
solution of engineering problems in 
water resources;

Working out of the methods for ex
tending the life of reservoirs (silt 
sedimentation).

The programme has still to be fina
lised.

Jersey B reed ing Farm at Sabarmati 
Ashram at B id a j Gujarat

3792. SHRI AM ARSINH V.
RATHAW A:

SHRI AHMED M. PATEL:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a ) whether National Dairy Deve
lopment Board has established a large 
jersey cattle breeding farm at Sabar
mati Ashram Gaushala Farm at Bidaj 
in Gujarat State; and

(b ) if so, when it was established 
and the achievement made?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): Oa) Yes, Sir. The 
farm is being set by the National Dairy 
Development Board on behalf of the 
State Government under the Centrallr 
Sponsored Scheme.

(b) The work was started in 1975-76. 
Infrastructure has been partly created. 
This includes construction of buildings, 
land development, irrigation facilities, 
purchase of equipment, etc. So far 
only 50 pregnant heifers have been 
supplied to the farm under the Danlah
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International Development Agency 
(DANIDA) assistance. When fully set 
up, it will be a medium sized progeny 
testing unit.

Colonies regularised by M.C.D. in 
1970-71

3793. SHRI DA JIB A DESAI: Will
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATION be pleased to state:

(a ) the names of the colonies which 
were regularised by M.C.D. in 1970-71;

(b ) whether building activities have 
been opened in these colonies or not;

(c ) i f  not, the reasons thereof; and

(d ) the time by which Government 
proposes to allow opening of building 
activities in these colonies?

THE MINISTER OP WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIICANDAR 
B A K H T f a )  The names are given in 
statement.

<b> No. Sir.

(c) and (d). The conditions laid down 
lor fulfilment when these colonies were 
regularised have not yet been fulfilled. 
The release of building activities will 
depend upon fulfilment of these con
ditions.

Statement

List of Colonies regularised by 
M.C.D. 1970-71.

SI. No. Name of Colony

1 . Gopal Park, Khureji Khas
Sector-1

2 . New Lyallpur, Khureji Khas
Sector No. 1

3. Gian Park, Khureji Khas-t

4. Shivpuri Extension K.K.-1

5. Baldev Park, Khureji Khas-2

1 2

t>. Brijpuri K.K.-2,

7. Subhas Park near Navin Shah- 
dara

8. Panchsheel Garden near Navin 
Shahadra

9. Dwarka Puri. Sultan Puri

10. Balbir Nagar Extension

U. Shalimar Park, Bhola Nath
Nagar

12. Ja*wula Nagar, Mukesh Nagar 
(Maharathi Colony)

13. Ram Nagar, Loni Road

14. Mansrovar Park near B. India 
Colony

15. Kundan Nagar

lti. Chakhandi Extension

17. Mukhram Garden

18. Santgarh Extension East

lit. Mukhram Park Extension

2ft. Vishnu Garden Part-1

's\. Ram Nagar Extension

22. Vishnu Garden Extension No. 1

23. Ganesh Nagar Extension (Left 
over portion)

24. Mahabir Nagar Extenion (Left 
over portion)

25. Krishna Park, Najafgarh Road

26. Krishnapuri, Najafgarh Road

27. Janak Park & Extension

23. Kedar Bagh, Rohtak Road

29. Sudershan Park Extension

30. Siri Nagar Extension (E&H)

31. Shanti Nagar, Tri Nagar

32. Inderpuri Extension

33. Gupta Colony Extension
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34. Vishwas Nagar (Left over por
tion',

35 . R. R. Block & A. R-. Block (Left 
over portion) G.T. Road Shahdara

36. New Patel Nagar

37. .lanata Colony, N. Road

38. Shastri Park, Khureji-1

39. Raja Park, Shakurbasti

.40. Rajdheyshyan Park, Khureji 
Khas-2

41. Laxmi Market West (Residential 
Colony)

42. Shyam Nagar (Khureji Khas)

43. Chauhan Banger Zaffrabad

44. Arjim Najjar, Khureji Khas-J

45. Bhaawan Nagar

46. Jiwan Nagar

47. Siddarth Nagar

48. Portion of Hari Nagar.

3794. giw * *  wwro: ftran,
Wfl<4 W i l l  'rflT WFjfif *i«fl ^  SrTR iFTT 

*3$ f»P

(v )  ■"•h f’Twhr % strnr h •<( m m 
% fatft jjcfo rnirrfW msn/awn wit

rrfti r̂r tprh  frm whr

(w ) OT fa5?# T3T *f<+r< ’%
fWTTHlR f  ?

ftwrr, fr*nn fswro wtr 
(vto saw w  ) : (5p) *nrnr

f irem  j r a  for* *itt m f^R n r
m ** % f

( 9 ) 19.

t o r w r

( 1) ^

Prcfor art
*Rrc.?Tt / *r*qrefi yr ?tpt 1 9 7 8 - 7 9

# w

1 2

1. ffFTRft »fifT
HiTPT 2 4,1 S 2 . 2 S

2. fe^TT V̂JT̂ T 
Xirrf;

f^Sfr .’<,500. 90

3. 0 ^rrfrr g^sr
WK fft'Mr̂ T̂ fV, *tf 30,000. • <►

4. fon-
r?f̂ vifr, n * ^  3 ,0 0 0 .0 0

5. 'SFTrTT *T$ ftwft 9,ft50. 00

6. m  stHtst wfatnjFr,
forTT 5,68,800.00

7. 5+H'l-
faw, Hrj’ir tjwo,
5f$ f^ rt 57,000.00

8. $m w t̂ hftrtriFT,
?T$ fcFHt 1,39,600.00 *-

9. IPT zft^r
rn=ftftnr»PT, ^  e&s.oo*

8,36,697. 25

( 2 ) f e f r  «r?r w h t <fc ottT %
fa* fcrft q  fpr̂ T v fm  KTTTtfor #T5^f / 
wwiTfff v't «r^rpr i

♦ 1 2

1 . 1 ?tfW ,BR
i r w ^ n c ,  31,74,52*.•»

2- vrofhr nifitvsrrfii
iw, 9,32,3 2*. *0
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3.
fe t*F, Jff 43,820.00

4. *n«ar ’sfwmi T f^ n r  ^ r p ir
TfT^t, Jtf 1,51,000. 00

5. ?fc3r?r fl'isr,
fi, 15,300.00

6. ir*fTf*Tm»R «RTT THSl'H
sff -sfrt’ii, ?rf 1,59,000. oo

7. wrt YfŴ rr srTfkfw^r
!Tf 3,00,000.00

8. w r  wrt»H Km fo
sent?, ^  W5, G7-1. 00

9. T O R  *UTT a * m r  UTT>
f r?Tfy?l iT# 55,(UK. 00

10. ?fas*r<T Ttwiq~<fgq 
sfoR, 3, 0 50. 00

11. TTÔ rrf̂ r 4*frt>Tp!T
34,440.00

55,34,742. 00

63,7 1,439. 25

Specific allotment of D D A. Flats

37'J5. SHRI RAM KANWAR BER- 
W A; Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased lo 
state:

(a) the number of registered per
sons eligible for the specific allot
ment of flats built by the D.D.A. in 
M.I.G. Category in Pankha Road 
according to the draw of lots for the 
allotment held in March, 1978;

(b ) the serial numbers of flats 
allotted to the successful applicants in 
file above draw;

(c ) the dates onwhich the demand- 
cum-allotment letters were issued to- 
each of the successful applicants;

(d ) the serial numbers of flats which 
have been surrendered by the success
ful applicants and the dates on which 
intimation was received for cancella
tion; and

(e) the manner in which these fiats 
have been or are proposed to be allot
ted?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT); (a) The specific draw is 
held among those who have been al
lottee! flats on the basis of their senio
rity in registration. In this case 8 such 
persons took part in the draw. Of 
these 4 were for allotment of flat on 
cash down basis and 4 for allotment on 
hire-purchase basis.

The fllh flat which was available for 
allotment was allotted on compassion
ate grounds on hire-purchase basis. 
This was subsequently converted on the 
request of the person to whom the 
allotment was made to cash down basis.

(b) Tn pocket C-3 A, houses Nos. 4B, 
27B. 133B. 134B. HOB; 144B; 145B and 
2C were allotted to those who were en
titled for allotment on the basis of their 
seniority in registration. Flat No. 138B 
was allotted to the person to whom the 
allotment was made on compassionate 
grounds.

(c) The demand-cwm-allotment let
ters were issued on 5-6-78 in 8 cases 
and on 29-8-78 in the remaining case.

(d) Plat No. C-3A/2C was surrender
ed. The intimation was received in 
the concerned branch of DDA on 19-8- 
1978.

(c) Since the flat was surrendered by 
a person to whom it was allotted on 
hire-purchase basis, it is proposed to 
offer this flat to a person waiting in 
the list on hire-purchase basis.
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Infegittted M U  Development Project 
in Orissa

3796. SHRI PADMACHARAN
•SAMANTASINHERA: W ill the Min-
inter of AGRICULTURE AND IRRI
GATION be pleased to state :

(a ) whether in Orissa State on the 
Integrated Rural Development pro- 
ject is not being spent the allotted 
amount of money in time;

(b ) i f  so, when this project was 
sanctioned and amounts provided 
therefor;

(c ) the reasons for not spending the 
said amount in time; and expenditure 
■outstanding upto date; and

(d ) when this project is likely to 
be completed?

THE MINISTER OF STATE IN  THE 
M INISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA
TAP SINGH); (a) Yes, Sir.

(b) District Puri in Orissa was selec
ted under the old I.R.D. Programme 
initiated during 1976-77. An amount 
of Rs. 71.06 lakhs was provided for im
plementation of the project during 
1977-78.

(c) The funds for implementing the 
project were released towards the close 
of the financial year 1977-78. The funds 
could not therefore be utilised before 
the end of the financial year 1977-78. 
The State Government was authorised 
to utilise the funds sanctioned upto 
30th June, 1978. The time limit for 
utilisation of funds was further extend
ed upto 31st December. 1978. The pro
gress of utilisation of funds is however 
slow and only an amount of Rs. 36.96 
lakhs has been reported utilised by the 
State Govi. upto 7th December, 1978. 
Thus, an amount of Rs. 34.10 lakhs re
mained un-utilised as on 7th December, 
1978.

(d> In the normal course, the project 
should be completed by 31st December, 
1978, The entire amount sanctioned Is, 
however, not likely to be utilised by

that time. Accordingly, a proposal lor 
extending the time for utilising the 
amount sanctioned for the project upto 
31st March, 1979 is under consider®-* 
tion.

Permission to cover 75 per cent of the 
Area of Plots by D.D.A.

3797. SHRI U. s. PAT IL : Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA
TION be pleased to state:

(a ) what is the criteria for giving 
permission by the Delhi Development 
Authority for the coverage o f 75 •pet 
cent area on each floor of the Houses 
built on 70 to 84 sq. metre plots in the 
Pitam Pura Residential Scheme;

(b ) what are the details of the 
particulars of the persons who were 
allowed by the DDA the coverage of 
75 per cent area on each floor of the 
House during the period from April, 
1976 to November, 1978 and the rea
sons for giving such permission;

(c ) what ig the number o f persons 
who have violated this provision and 
what penalty DDA has imposed on 
them; and

(d ) whether there is a proposal 
under Government consideration to 
allow 75 per cent coverage on plots 
measuring 70 and 84 sq. metres in 
Pitampura Residential Scheme and if 
not, the reasons therefor?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT); (a) According to the provi
sions of the Master Plan, the plot 
coverage of a plot upto 300 sq. yds. is 
60 per cent. The Delhi Development 
Authority had. however, allowed for 
small plots of 70 to 84 sq. mts. a cover
age «of 75 per cent upto 14th December, 
1976 which was reduced to 86.6*» per 
cent thereafter.

(b) Information is being collected 
and will be laid on the Table of the 
Sabha.
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(c) Unless all the requests for issue 
o f completion certificates have been 
received and examined, it is not pos
sible either to give the number of per
sons who have violated or the quantum 
o f penalty, as it is levied only at the 
time of issue of completion certificates.

(d) Keeping in view the large num
ber of small plots which have recently 
been carved out and keeping the den
sity and environmental standards in 
view, there is no proposal under con
sideration of Government to allcrw 75 
per rent coverage on plots measuring 
70— 74 sq. mts. in Pilampura Residen
tial Scheme.

Housing Schemes for th« Poorer 
Sections

3798. SHRI M. A. HANNAN 
ALHAJ:

SHRI SACHINDRA L A L  
SINGHA:

SHRI SAKTI KUM AR SAR- 
KAR:

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state:

(a ) the details of the scheme initia 
ted by the Ministry for the poorer 
people in the weaker section and mid
dle income group for their housing 
schemes;

(b ) the details of those schemes so 
far implemented in West Bengal and 
North Eastern Region States, State- 
wise uptodate with the total amount 
sanctioned and spent uptodate in com
parison to Karnataka, Tamilnadu and 
Maharashtra;

(c ) the details of the scheme that 
are implemented in West Bengal and 
North Eastern Region States, State- 
wise, district-wise and the result 
achieved; and

(d ) the details o f the programme 
undertaken by these states, state-wise,, 
to implement these schemes, schfeme-
wise?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
B AKH T): (a> A  statement is enclosed.

(b) Housing is a State subject Cen
tral financial assistance to the States 
for all their State sector projects, in
cluding housing, is released in the 
shape ol' ‘block loans’ and 'block 
grants’ without their being tied to any 
particular scheme, project or head of 
development. The State Governments 
are free to utilise the block assistance 
on their Plar: schemes according to
their needs and priorities. The Gov
ernment do not have information about 
the amount sanctioned by the State 
Governments for housing purposes and  
the amount spent uptodate on housing.

it) The details of the schemes being 
implemented by the West Bengal and 
North Eastern Region States and the 
results achieved are given in the state
ment. District-wise details are not 
available.

(d) The Government do not have the 
details of the programme undertaken 
by the States to implement these 
Schemes.

Statement

The Government have introduced the 
following social housing schemes for 
construction of houses in the urban and 
rural areas;

(i) Integrated Subsidised Housing 
Scheme (or Industrial Workers nnd 
Economically Weaker Sections of 
Community:

The Scheme is intended for construe- 
tion of. subsidised rental houses for low 
paid industrial workers and other eco 
nomically weaker sections of comma*
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nity. The income limit for allotment 
■of houses built under the scheme is 
Rs. 500 per month subject to payment 
of some additional chaiges by allottees 
in the income group between Rs. 350 
to Rs. 50ft. Government and Govern
ment agencies have !>een permitted to 
sell the houses constructed under this 
scheme to the existing occupants.

(ii) Low Income Croup Housing 
Scheme:

The Scheme provides for loan assist
ance to the extent of 80 per cent of the 
approved cost of a house subjecl to a 
maximum of Rs, 14,500 to families 
whose annual income does not exceed 
R«. 7.200.

(iii) Middle Income Group Housing 
Scheme:

The Scheme provides for loan assist
ance to the extent of 80 per cent of the 
approved cost of a house subject to a 
maximum of Rs. 27.500 to families 
whose annual income is in the range of 
Rs. 7,201 to Rs. 18.000.

(iv) ViUape Housing Projects Scheme:

'the scheme provides for grant of 
loans for construction of houses by 
villagers and their cooperatives to the 
extent of 80 per cent of the cost of 
construction subject to a maximum of 
Rs. 5,000 and also for laying of streets 
and drains to improve the environ
mental hygiene of villages.

<v) Slum Clearance/Improvement 
Scheme:

The scheme envisages grant of fin
ancial assistance to the State Govern
ments and Union Territories and 
thrwch them to the local bodies for 
improvement of slum areas and re- 
hou.-'iiicj of ?lum dwellers in the lower 
income bracket upto Rs. 350 per month.

(vi) Rental Housing Scheme for State 
Government Employees:

Under this scheme, the State Govern
ments utilise thi; funds exclusively for 
cons1 ruction of new houses for allot
ment to Slate Government employees 
on payment of monthly rent in accord
ance with the normal rules of the State 
Government.

<vii; Land Acquisition and Develop
ment Scheme:

The scheme provides for grant of 
financial assistance to the State Gov
ernments for large scale acquisition 
and development of land to enable 
them to develop the plots and make 
them available at reasonable prices to 
intending house builders and for pro
viding other community facilities.

(viii) Scheme for provision of house- 
sites to landless ivorkers in rural 
ureas:

This scheme provides house'sites, 
free of cost to the rural landless who 
do not own a house-site or a built up 
house or hut on land of their own.

(ix ) Subsidised Housing Scheme for 
Plantation Workers:

This scheme aims at providing rent 
free housing to resident plantation 
workers who belong to weaker sections 
of the society. The Central Govern
ment provides financial assistance to 
the extent of 37i per cent of the cost 
of construction of houses (50 per cent 
as loan and 37£ per cent as subsidy) 
under the scheme. The remaining 
12 J per cent is provided by the em
ployers.

Except for the Subsidised Housing 
Scheme for Plantation Workers, which 
is in the Central Sector, all other 
social housing schemes are in ■ the 
State Sector.
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SI. Maine of Stale Name of Sc'i:m i ; b;iag implemented
No. Government /

Union Territory

Results Based on 
achieved progress

reports 
received upto

I 2 3 4 5

i. West Bengal ( i ) Integrated Subsidised Housing 
Schetnc for Industrial W orl
d s anti Economically 
Weaker Sections of Com
munity.

17404 houses 30-9-1977

( ii ,1 Low Income Group Housing 
Sdi erne.

[ i ii ) Subsidised Housing Scheme forj 
Plantation Workers.

9694 houses 

67 j 5 houses

31-3-1976

31-3-1978

( iv) Rental Housing Scheme for
State Government Employees.

5333 houses 3 •-3-'978

(v) Middle Income Group Hous
ing Scheme.

3087 houses 3i*3*‘ 978

( v i ) Village Housing Projects Scheme. 3652 houses 31-12-1970

(vii) Land Acquisition and l)e- 
veloptncnt Scheme.

990*95 acrti 
(acquired) 

jGi • 06 acres 
(developed)

31-3-1977

(viii) Slum clearance/ Improve- 
mou Schemc.

5316 houses/ 
plots

March, 1972

( ix ) Provision of Housesites to 
landless Workers.

2,97,929 house
sites.

3!-8-1978

3. Assam. ( i ) Integrated Subsidised Housing 
Scliemr for Industrial Work
ers and Economically 
Weaker Sections of 
Community.

559 houses 30-9-1972

( i i ) Low Income Group Housing 
Scheme.

'jitua houses 3«*3-1978

(iii) Subsidised HousingSchrme 
for Plantation Workcra.

6811 houses 31-12-1977

( iv ) Rental Housing Scheme for
State Government Employees.

7 houses ' 30-G-1977

/ (v) Middle Income Group Hous
ing Scheme. 169 houses 31-3-1978

(vij Village Housing Project Scheme 1 house :$o-G-i977

(vii) Land Acquisition and Deve
lopment Scheme.

160’ 7o acrcs 
(acquired) 
31-70 acres 

(drvelopwl)

'tr-:w9&l
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(viii) Slum clearance/improve - 
meut Scheme

(ix) Provition of Houic-sitcs 
Land less Workers.

362 houses/ Decern ber'74 
plots

49056 house* 31-8-1978 
sites

Meghalaya (i) Integrated Subsidised Housing
Scheme for Industrial 

Workers and Economically 
Weaker Sections of Com
munity.

(ii) Low Income Group Housing 
Scheme.

(iii) Rental Housing Scheme for State
Government Employees.

(iv) Middle Income Group Hous
ing Schcmc.

(v) Land Acquisition and Deve
lopment Scheme.

50 houses 31-3-197#

49 houses 30-6-1977

30-6-1977 

27 houses 30-6-1977

3-36 acres 3 1 - 3 - 1 9 7 7  
(acquired)

Manipur (i) Low Income Group Housing
Scheme.

(ii) Village Housing Projects
Scheme.

(iii) Slum Cleatance/Improvrment 
Scheme.

688 houses 30-6-1977

74 houses Hayed on 
4th Plan 

document

3 houses/ December
plots 1974

Nagaland (i) l.ow 1'ir vne Group Housing
Scheme.

Tripura . (ii) l.ow Income Group Housing
Schem

( ii) Subsidised Housing Scheme
for Plantation Workers.

(iii) Middle Income Group Hous
ing Schcme.

1 1 4 8  houses 3 0 -6 -19 7 2

294 houses 3 1 - 1 3 - 1 9 7 7

3a  houses 3 1 - 3 * * 9 7 7

79  houses 3 1 - 3 - 1 9 7 7

(iv) Village Housing Projects Scheme 519 houses 31-19-76

(v) Slum Clearance/Improvement 
Scheme.

(<e) Provision of Housr-site to 
Landless Workers

60 houses/ December 
plots 1974

38307 house- 31-8-1978
sites.

7. Mizoram Low Incomc Group Housing Scheme 30-6 .19763
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Agttcmeat with Vietnam on Buffalo 
Research Institute

3799. SHRI JANARDHANAN POO
JARY; Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased
1o state:

(a ) whether an agreement has 
been signed with Vietnam to set up a 
Research Institute on buffalo; and

(b ) if -so, the details thereof?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA); (a) Yes. Sir.

(h) Under the agreement, through 
the letters exchanged in September, 
lit77 between the Government of the 
Republic- of India and the Government 
of Socialist Republic of Viet Nam, the 
Government of India has agreed to 
assist the Government of the Socialist 
Republic of Viet Nam in establishing 
a Buffalo Breeding & Research Centre 
in Viet Nam under the ITEC Pro
gramme of the Ministry of External 
Affairs. The Indian Council of Agri
cultural Research has been nominated 
as the implementing agency for the 
establishment of this Centre. Accord
ing to the agreement, the Indian side 
is to meet all expenditure on the sup
ply and transportation of equipment, 
including some livestock initially for 
the Centre. II has also to meet the 
cost nf training Vietnamese experts in 
India, including the cost of their ac
commodation, maintenance and local 
transport. In addition, the Indian side 
has also to make available the services 
of Indian Experts for the establishment 
of the Centre.

Foodgrains in Stock

3800. SHRI SURENDRA BIKRAM: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) how much foodgrains is in the 
stock of the Government for future 
use;

(b ) what are proposals to purchase 
and store more foodgrains out of the 
ensuing wheat crop and at what rate; 
and

(c ) is Government facing some 
wastage o f foodgrains in the storage 
godowm and if so, what steps the 
Government have proposed to solve 
the same?

THE MINISTER OF STATE IN  THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA
TAP SINGH); (a) As on 1-11-70, the 
estimated stocks of foodgrains with all 
the public agencies in the country were 
of the order of 16.4 million tonnes.

( b) The price and procurement policy 
of wheat for 1979-80 marketing season 
is under consideration and a decision 
will be taken soon. Purchases of wheat 
from the ensuing crop would be done 
by way of price support operations.

(c) Despite all precautions, some 
wastage of foodgrains in godowns, 
takes place. The following steps are 
taken to minimise this wastage: —

(i) the godowns constructed are 
made rat-proof white ant-proof and 
damp-proof;

(ii) pre-monsoon inspection of go
downs is carried out and repairs 
undertaken to prevent leakage of 
rain water;

(iii) qualified and technically 
trained staff arc deployed for perio
dical inspection, fumigation and pro
per upkeep of stocks; and

(iv) modem scientific pest control 
measures are undertaken to check 
insect, rodent and bird trouble.

Housing Loang to Orissa

3801. SHRI PABITRA MOHAN PRA- 
DHAN: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a ) the demand (in terms of 
money) made by the Orissa Govern
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ment for house-building purposes; 
and

(b ) whether the entire demand of 
tlie Orissa Government was complied 
with, if not, the reasons thereof?

t h e  MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT); (a) and <'b). Central finan
cial assistance is released to States in 
the l'orm of ‘block loans’ and ‘block 
grants' for their Annual Plans as a 
whole and not for any specific scheme, 
project or sector of development. No 
demand has been received from the 
Government of Orissa for house build
ing purposes specifically.

However, in August, 1978 the State 
Government of Orissa requested for 
the allocation of Life Insurance Cor
poration loan amounting to Rs. 400 
lakhs. The State Government was 
allocated L.I.C. loan amounting to 
Rs. 140 lakhs in October, 1078. General 
Insurance Corporation loan amounting 
to Rs. 100 lakhs has also been allocated 
to the State Government in November.
1978. Besides this, Housing and Urban 
Development Corporation—a Govern
ment of India Undertaking—also make 
available loans to the States for hous
ing purposes.

Expenditure on Agriculture in 
Lakshadweep

3802. SHRI P. M. SAYEED: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a ) the total agricultural land 
developed in the Union territory of 
Lakshadweep so far;

(b ) whether the Soil there is very 
fertile for the agricultural crops; if 
so, whether Government has made 
any research about it there; i f  not, 
whether Government propose to do 
it; and

(c ) bow much has been spent up- 
till now for the development of Agri
culture In the Lakshadweep?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA); (a) An area of 
2780 ha. of agricultural land has so 
far been developed.

(b) The soil is very fertile for coco
nut cultivation which occupies the 
entire cultivable area. The Depart
ment of Agriculture of the Union 
Territory has carried out trials on culti
vation of various inter-crops in coco
nut gardens. Vegetables, tuber crops 
like sweet potato and tapioca and fruit 
plants like papaya and banana are 
coming up. The Central Plantation 
Crop Research Institute, a Unit of the 
IC.AR, at Minicoy has taken up an in- * 
tegrateci research programme to de
velop a package of practices for inter
cropping in coconut gardens.

ft:) Rs. 51.03 lakhs.

Assistance to Universities for 
expansion

3803. SHRI MADHAVRAO SCIN- 
D IA : Will the Minister of EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state:

(a ) whether a number o f Univer
sities have submitted proposals for 
their expansion and sought a part ̂  
assistance to be borne by the Univer- “ 
sity Grants Commission;

(b) if so, details thereon; and

(c ) total assistance proposed to be 
provided by the Commission to those 
Universities?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DSR>: (a) to (c). The University Grants 
Commission provides financial assis
tance to each University for a plan 
period for their development program
mes -which include opening of new 
departments and expansion of existing 
ones. The quantum of financial as
sistance is determined on the basis of 
the resources available with the Com- 
mission and the assessment o f the
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requirements of each university made 
by the Visiting Committees. The

1 Commission has not yet finalised the 
guidelines for the formulation of the 
Sixth Plan programmes of the univer
sities.

Representation from Kerala Govern 
ment for development of 

Sports

3804. SHRI V A Y  ALAR  RAVI; Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a ) whether Government have re
ceived any representation from the 
Kerala Government for development 
of Sports and some other problems; 
and

(b ) if  so, action taken thereon?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) and (b). A letter from the 
Kerala Minister for Works and Sports 
was received in August, 1978, bringing 
up various points relating 10 the pro
motion of sports and games in Kerala. 
The points raised in the letter were 
examined in the Ministry of Educa
tion and Social Welfare and reply ex
plaining the position was sent to the 
Kerala Minister in November, 1978.

Difference in Cost of production of 
Savar in Tamil Nadu and other 

States

3805. SHRI K. A. RAJU- W ill the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state;

(a ) whether he is aware of the fact 
that following decontrol of sugar, 
sugar produced in Tamil Nadu is not 
able to lace the competition with 
sugar flowing into the State from the 
States of Uttar Pradesh, Madhya Pra- 
desh arid Bihar;

(b j i f  so, whether it is true that 
in view of the lower cost of produc

tion the above States were able to 
sell sugar in Tamil Nadu at Rs. 1.80 p 
per kilo against Rs. 2.30 p. by the 
Tamil Nadu Sugar Mills; and

(c,* if so, whether the Central 
Government propose to set up a 
National Sugar Corporation to run 
sick sugar mills or to hand over the
mills it had taken over to the concern
ed States after redeeming them 
viable?

THE MINISTER OF STATE IN  THE 
MINISTRY OF AGRICULTURE & 
IRRIGATION (SHRI BHANU PRA
TAP  SINGH); (a) and (b). With the 
removal of all controls of piices, dis
tribution and movement of sugar with 
effect from August 16, 1973. the forces 
of supply and demand would govern 
the structure of market prices. The 
competitive ability would vary from 
factory to factory depending upon a 
variety of factors including its cost of 
production, the sales realization it 
obtains, productivity, utilization of 
installed capacity etc. The weighted 
average of the cost of production of 
Tamil Nadu sugar factories is, in fact, 
lower than that of Uttar Pradesh, 
Bihar and Madhya Pradesh.

(c) No, Sir.

Government Accommodation

3806. SHRI ARJUN SINGH BHADO- 
R IA; W ill the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a ) the total number of employees 
category-wise entitled to each of the 
Type I  to V III o f accommodation 
separately as on 30th November, 1978;

(b ) whether government propose 
to provide them accommodation 
within six months, even hiring pri
vate accommodation if need be;

(c ) the total number of Government 
quarters of each type separately 
available in Delhi/New Delhi in dif
ferent pools ; and
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(d ) the step taken or proposed to
be taken to solve the housing short
age for government employees in 
the near future?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKH T): (a) The total number of 
Central Government employees eligi
ble for general pool accommodation in 
Delhi/New Delhi is as under. This 
information is based on the data col
lected for the previous allotment year 
ending on 30th November, 1978.

Type Number

86,207

35,683

>7.558 

>3,305

C,4°3 

1,004 

374 

53

T otal 1,00,587

(b ) There is no such proposal at 
present.

(c ) Total number of quarters in the 
general pool under the control of the 
Directorate of Estates in Delhi/New 
Delhi is as under:

I

II

III

iv .

V

V I . 

V II . 

V III .

Type

I

I I

I I I
IV

V

V I

V II

V III

Number

>3,3̂ 4

15,890

5,876

5,«58

>,837

478

* 17

»5

Total 4 2 ,6 9 5

(d ) Government has undertaken a 
crash programme of constructing 15,800 
quarters in Delhi/New Delhi during 
the next three years.
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Sale of D.D.A, Hats

3808. SHRI SHYAM LAL DHURVE: 
W ill the Minister of WORKS AND 
HOUSING AND  SUPPLY AND RE
HABILITATION be pleased to refer to 
the reply given to Unstarred Question , 
No. 1091 on the 27th November, 1978 
regarding levying of sur-charge on 
D.D.A. flats and state:

(a ) whether sale of flat* to th® 
general public have increased thfl
funds;
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(b ) whether registration amount of 
the registered persons is utilised for 
construction of flats and whether this 
amount fa taken to make available 
more flats to the public;

(c ) whether DDA had sold flats to 
the Directorate of Estates after in
viting applications from the register
ed persons;

(d ) whether 512 flats under cons
truction in Rajouri Garden and flats 
in the other colonies are proposed to 
be sold to the Directorate of Estates 
so as to make available more homes 
for Government employees;

(e ) if  so, whether due approval of 
the Parliament has been obtained for 
amending the Delhi Development Act; 
and

( f )  if not, the reasons therefor?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKH T): (a) No, Sir, since 50 per cent 
o f the fiats are to be sold to them on 
hire purchase basis and the balance 
on cash down basis while all these 
flats are sold to the Directorate of 
Estates on cash down basis

(b ) Yes, Sir.

(c ) Yes, Sir.

(d ) No, Sir.

(e ) and (f ).  Do not arise.

Lack of medical facilities in MIG/LIG 
Flats in Mayapuri sold by DDA to 

Estate Office

3809. DR. RAMJI SINGH: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA
TION be pleased to state:

(a ) whether it is a fact that 132 
MIG flats in Mayapuri have been sold 
to Estate Office;

(b ) whether there is no CGHS dis
pensary in 1000 MIG/LIG flats in the

area which is occupied mostly by 
Government employees and this area 
has been linked with Harinagar Dis
pensary;

(c ) whether the residents of these 
flats have represented for shifting the 
dispensary to these flats as Harinagar 
dispensary is located in an old house 
surrounded by open and overflowing 
drains and is without potable water 
and other facilities;

(d ) whether DGHS has agreed to 
shift this dispensary to these 132 flats 
and has requested to the Ministry of 
Works to provide necessary accom
modation; and

(e ) if so, by what date the dispen
sary is likely to be shifted to these 
132 MIG flats?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT); (a) Yes, Sir.

(b ) Yes, Sir.

(c ) to (e ). On the request p f
D.G.H.S. two flats have been allotted 
in Mayapuri and the C.G.H.S. dispcn- 
shortly.

Lack of basic facilities In D.D.A.
Colony, Lawerence Road

3810. DR. SAROJINI MAHISHI: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state:

(a ) whether there is no facility of 
Post Office, Bank, Super Bazar and 
CGHS in Lawerence Road. DDA 
Colony inhabited by the people be
longing to Low Income Group;

(b ) whether above authorities have 
approached DDA for allotment of 
suitable accommodation; and

ic) if so, the steps taken in the 
ir.atter?
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THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE- 
H AB ILITATO IN  (SHRI SIKANDAR 
BA K H T ): (a ) A  Post Office and a 
Bank are functioning in Lawrence 
Road Industrial Area which is in close 
proximity to the Lawrence Road Resi
dential Scheme. A  Dispensary and a 
Super Bazar are also in existence. In 
Addition a number of convenient 
shopping centres have been construct
ed by the DDA. These have been dis
posed of and they are catering to the 
needs of the public in that area.

.(b) and (c). The DDA has reported 
that request for sites for a P  & T 
building and CGHS Dispensary have 
been received and that the s'les have 
been finalised by the DDA for allot
ment.

Provision or basic facilities in Bode 11 a, 
Tilak Nagar, New Delhi

3811. SHRI K. LAK K APPA : Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA
TION be pleased to state:

(a ) whether it is a fact that basic 
amenities like sewerage, water, elec
tricity etc. have not been provided to 
the plot-holders of Vikaspuri (Bodel- 
la) Welfare Association, Tilak Nagar, 
New Delhi, in spile of the fact that 
full payment in this behalf has been 
realised by DDA from them; and if  so 
reasons therefor;

(b ) by what time the above faci
lities are likely to be provided to the 
said plots-holders; and

(c ) the various authorities respon
sible for this lapse and whether action 
will be taken against them for this?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKH T): (a ) Sewerage work has been 
completed except in Packets ‘C\ ‘F ’ 
‘H -l’ and ‘H-3\ which were subse
quently converted from group housing 
to plotted area. The water supply

lines have been laid and connected to 
M.C.D. main. M.C.D. have been ask
ed to release the water. The work 
of electric supply was started in 1973 
and is keeping pace with the building 
activity in that area..

( b )  Sewerage work—After March*
1979.

Water Supply—MCD have been 
asked to release the water. 

Electricity—The work is
likely to be completed by 
the end of 1979-80.

(c ) There has been no avoidable 
lapse on the part of DDA authorities 
in providing the basic facilities in 
Bodella.

Allotment of plot to P. & T. Depart, 
ment in Janakpuri, New Delhi

3812. SHRI BHARAT SINGH 
CHOWHAN:

SHRI RAM KANW AR 
BERWA:

SHRI NATVERLAL B. 
PARMAR:

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
H ABILITATION be pleased to state:

(a ) whether the possession of the 
plot earmarked for Post and Tele
graph Office in A-3 Block shopping 
centre in Janakpuri, New Delhi has 
already been given to P & T  Depart
ment;

(b ) if not, the reasons for delay; 
and

(c ) when the possession of the said 
plot is likely to be given?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKH T): (a> No, Sir.

(b ) The P.&T. Department have 
objected to the existence of a man
hole on the site.

(c ) Soon after the shifting of the 
man-hole for which necessary action 
has already been initiated.
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Qualifying Examination for I.I.T.

3813. SHRI A. E. T. BARROW: WiU 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state;

(a ) whether the qualifications for 
entrance examination to the Indian 
Institutes of Technology is Class X I 
of the plus 2  Stage of education;

(b ) if so, whether there is any 
proposal to change the educational 
qualifications to pass at the end of 
the plus 2 stage; and

(c ) if there is n0 proposal lor such 
a change, the reasons why this change 
is: not being made?

THE MINISTER OP EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a ) A  pass in Class X I of the 
+ 2  stage is also one of the minimum 
qualifications prescribed for admission 
to the Joint Enterance Examination of 
IITs.

(b) and (c). The A ll India Council 
for Technical Education Has recom
mended that the first degree course in 
engineering should be of 4 years dura
tion and that the entry to this course 
should be after 12 years of schooling. 
Changes in minimum qualifications for

admission to IlTg w ill ba reviewed 
only after the 10  —  2 system is intro
duced uniformly all over India and 
corresponding changes are also made 
in the structure and pattern of en
gineering education.

Save Grain Campaign

3814. SHRI HALIMUDDIN AHMED; 
W ill the Minister «rf AGRICULTURE 
AND IRRIGATION be pleased to state;

(a ) whetbsr save gr*in campaign 
programme is now underway in the 
country;

(b ) how many State Government* 
have taken up the plan;

(c ) whether Central Government 
has given subsidy to States to meet 
the farmers demand; and

(d ) if so, the 
State-wise?

amount of subsidy,

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PR A
TAP  SINGH); (a ) Yes. Sir.

(b) Save Grain Campaign is an All- 
India programme and 14 Central teams 
and 3 sub-teams at the following 
places cover the entire country:

j . Save Grain Campaign Office

3-

4- 

5* 

6 .

7-

8.

9-

10 .

1 1 .

Bhopal

Bhubaneshwar

Calcutta

Chandigarh

Ghaziabad

Hyderabad

Lucknow

Madras

Patna

Pune

Udaipur
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12 . Save Grain Campaign Office

i3- »  »

*4-

*5-

16. „  „

!7*

Besides the above mentioned Central 
Save Grain Campaign teams, the State 
Governments of Andhra Pradesh, 
Haryana, Bihar, Uttar Pradesh and 
West Bengal have agreed to set up 
their own State level Save Grain 
Campaign teams.

(c) and (d ). Financial assistance to 
State Governments in the form of 
loans for implementation of Central 
sector scheme for provision of improv
ed types of metal storage bins to far
mers is given by the Department of 
Food. According to terms and condi
tions of the loan, the State Govern
ment is responsible for the recovery 
of the cost of bins from the farmers. 
The loans bear interest and the amount 
of interest paid by the State Govern
ments is refunded in the form of sub
sidy. A  sum of Rs. 1,32,750 has been 
paid as subsidy to the following State 
Governments during 1977-78: —

Rs.

i, Assam 21,000

’ a. Punjab . . . .  21,000
m

3. West Bengal 21,000

4. Kerala 5,250

5- H .P.....................7.875

6. U  P. . . . .  33,000

7. Haryana 21,000

8. Manipur 2,625

T o tal  . 1,32,750

During the year 1978-79, a provision 
of Rs. 2.39 lakhs has been made for 
giving subsidy to State Governments.

Ahmedabad 

Bangalore 

Gauhati 

Sub-teams Raipur 

Do. Trivandrum 

Do. Varanasi

Project on Wastes Disposal

3815. SHKI AHMED HUSSAIN: 
W ill the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
H ABILITATION be pleased to state:

(a ) whether Government have 
introduced a Centrally Sponsored 
Scheme on wastes disposal as recom
mended by the Committee constitu
ted for the purpose;

(b ) what is the salient features of 
this scheme and whether this scheme 
w ill be extended to all the cities 
in the country in future;

(c ) the reasons why the population 
o f the cities for the purpose should 
be more than 3 lakhs and why citie9 
(having population below 3 lakhs) 
should not be included due to 
the fact that they are capital cities 
and/or the only major city of a State; 
and

(d ) the reasons why Gauhati and 
other major cities/industrial cities 
in the NE Region should not be inclu
ded for setting up of the projects 
under this Centrally sponsored 
Scheme and how soon it w ill be laun
ched?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
H ABILITATION (SHRI SIKANDAR 
BAKH T); (a ) Yes, Sir.

(b ) and (c). The salient features of 
this scheme are:

( i )  cleanliness of the cities and 
environmental pollution control 
through a well designed and equip
ped system of collection removal 
and disposal of city garbage;
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( i i ) provision of suitable handling 
equipment and other infrastructure 
to the sanitary staff; and

(iii) making available enriched 
compost for agricultural production. 
Under the scheme, the Ministry of 
Agriculture and Irrigation subsidise 
the capital cost of the mechanical 
compost plant to the extent of 33 
per cent and the Ministry of Works 
and Housing give a non-recurring 
grant-in-aid to meet 50 per cent of 
the cost of deficiencies in the infra
structure and recurring grant-in-aid 
to meet 50 per cent of the establish
ment expenditure on technical staff 
required to run/operate the plant, for 
a period of 5 years subject to a maxi
mum of Rs. 1 lakh per annum.

The scheme was initially proposed 
to be introduced in about 45 cities 
having a population of over 3 lakhs, 
keeping in view the intensiveness of 
agricultural activity around them, 
the economics of production, the need 
to control effects of pollution by 
intensive cleanliness etc. This scheme 
is in the nature of a pilot-cum- 
demonstration scheme which is ex
pected to be extended to other urban 
centres in course of time.

(d) The setting up of mcchanical 
compost plant at Gauhati has already

been sanctioned. A ll the State Gov
ernments have been asked to send the 
project reports for setting up of 
mechanical compost plants in respect 
of cities which fulfil the eligibility 
conditions of the scheme.

D.D.A'.’s M IG . Flats

3816. SHRI PIUS TIRKEY;
SHRI MADAN TIW ARY:

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to refer to 
the reply given to the Unstarred 
Question No. 1986 dated 31st July 1978 
regarding Cost of Delhi Development 
Authority’s M.I.G. Flats and state:

(a ) whether the information has 
been collected; and

(b ) if not, by whBt time it w ill be 
made available?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT); (a) Yes, Sir. The items are 
given in the Statement.

(b ) Does not arise.

Statement

The d isposal coat has been worked out by the D DA on the basis of the policy in vogue at that 
point of time. The pricing policy in vogue prior to emergency , during emergency and after rmer- 
Z ency is as under :

Cost factor Price according to 
policy in vogue 
since aft-11-74

Price according to 
policy in vogue 
since 16-12-77

Price according to policy 
in vogue since 10-5-78

Cost of Construction

Departmental Charges.

Cost of construction 
including undis > 
chanted liabilities,
if any.

Cost of construction 
including undis
charged liabilities, 
i f  any.

>5% for LIG  & M IG  10% for M IG  and 
u %  for Janta L IG

8% for Janta

Cost of construction 
including undischarged 
liabilities, if any.

io% for M IG  and L IG  
LIG.

6$% for Janta and EWS .
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Interest Charges 7 j%  per annum 
for i| years.

7 j%  per annum 
for 1J years.

9% for M IG  flats 7*%  
for L IG  f la t s W  6% 

for Janta & EWS  
flats. The interest will 
b« charged over a 

period of only 9 months.

Administrative Charges 2% for i4 years 2% for 1} years 1 % per annum for L IG  &
MIG. Thi* will 
be charged for a 
period of 1 year. No 
amount will be charged 
for Janta & EWS  
categories.

N O  OVERHEADS ARE T O  BE LEVIED FOR C O M M U N IT Y  SERVICE PERSONNEL.

Cost of Land Cost of land for 75% 
of the area ram - 
marked for group 
housing is taken 
into account and 
charged propor- 
ionately on the 
plinth area basis 
on the flats.

Cost of land for 
75% die area 
earmarked for 
group housing is 
taken into ac
count and chargrd 
proportionately 
fm the plinth area 
basis to the flats.

Cost is calculated 
45 per Sq. Yd. 
MIG, Rs. 30 
LIG  and Rs. 20 
Janta.

at Rs.
for
for
for

Provision of Community M IG  Rs. 500 MIG Rs. 500 Rs. 1 per sq. ft. of
facilities. L IG  Rs. 250 LIG Rs. 1250 plinth area in MIG &

Janta Rs. 157 Janta Rs. 150 LIG categories sub
ject to maximum of 
Rs. 500 for LIC and 
Rs. 750 for M IG.

However, in the case of 4 M IG  Residential Schemes, namely Lawrence Road, Rajouri Garden 
Wazir Pur and Prasad Nagar, a surcharge was added over the disposal cost arrived 
at on the. basis of fo mula indicated as above. The excess. amount recovered was mostly utili ed f< r 
subsidizing the cost of Janta and LIG categories of flats elsewhere.

Roads to be constructed under Master (d ) how much more time they will
Plan in Delhi take?

3817. SHRI KISHORE LAL : W ill
the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HAB ILITATIO N  be pleased to state:

(a ) how many roads of 30 mt. R/W 
and above were to be constructed in 
the Master Plan of Delhi and in trans- 
Jamuna area;

(b ) how many of them are still to 
be constructed;

(c ) which are the agencies who 
have been assigned the job of cons- 
traction; and

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
H ABILITATION (SHRI SIKANDAR 
BAKH T); (a ) 21 roads of 30 metre 
R/W and above were to be constructed 
according to the Master Plan of Delhi 
in trans-Yamuna area.

(b ) According to the P.W.D, Delhi 
Administration, 7 roads are still to be 
constructed fully and 8 roads partly.

(c ) P.W.D. Delhi Administration.

(d ) Three to five years.
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Inclusion of ‘War SteienM’ Subject in 
Universities

3818. SHRI BAPUSAHEB PARULE- 
KAR; W ill the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a ) whether in any of the Univer
sities in India the subject ‘war science’ 
is included in syllabus;

(b) the names of such Universities;

(c) whether Government propose 
to give directions in this connection 
to the Universities; and

(d ) if not, the reasons?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) and (b). According to infor_ 
mation available, courses in Defence 
Studies/Military Studies/ Military 
Science are offered by the universities 
o f Allahabad, Gorakhpur, Poona, 
Punjabi and Madras and the M. S. 
University of Baroda. Some Colleges 
affiliated to Jiwaji, Kanpur and Meerut 
Universities also offer similar courses.

(c) and (d). The decision to offer 
any subject, in the courses at various 
levels, is taken by the universities 
themselves. The Government do not 
issue any directions in this matter. 
However, a proposal for the formula
tion of model courses in Defence Stu
dies was recently considered by the 
University Grants Commission. While 
the Commission was not in favour of 
providing facilities for Defence Studies 
at the undergraduate level, it was 
felt that the details of courses to be 
offered at the post-graduate and 
research levels should be finalised in 
consultation with the Ministry of De
fence. These details have not yet been 
finalised.

g a m y  by NJB.O.

3819. SHRI RAMACHANDRAN 
KAD ANNAPPALLI: W ill the Minister 
of WORKS AND HOUSING AND SUP
PLY AND REHABILITATION be plea
sed to state:

(a) whether the National Buildings 
Organisation ha<j recently conducted 
a survey of the socio-economic con
ditions in various cities in the coun
try;

(b ) what are the findings and re
commendations of the Institute; and

(c) the reaction of Government and 
the follow-up action being taken 
thereon?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT); (a) The National Buildings 
Organisation had sponsored studies on 
socio-economic conditions of slum 
dwellers in four cities viz. Hyderabad, 
Bangalore, Kanpur and Ahmedabad. 
The studies have been undertaken by 
the Institute of Economics, Hyderabad 
in respect of Hyderabad and Banga
lore, Indian Institute of Public 
Administration, New Delhi, for Kan
p u r an d  Sardar Patel Institute of 
Economics and Social Research, 
Ahmedabad for Ahmedabad.

(b) and (c). The reports of these 
studies have not yet been finalised.

% fironu 3  fttiram

3820. «itafhnf wtto
f f t n fa fa n f  f r r f a :

< (wr) <rar to tw  jjrpff

to ftwr $;

(ar) «rfir ft, <ft s *  wmn #
w t  VTfcmft ^  £ ?

f f c  ttanra ttw
wij wiw to?) : (v )  aft, i
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(v) firfaref %
ttct 'Tf % 3W *?nw, irrofhr

•flTW fa^nr ittt w*ft Ar t  w  $ vt

- W H  TTRT VTVTTf Vt 3% HTHR 4RI <.
<rrw crr wwfti sntnr ^  an

$ •

Central Assistance for Mandis located 
in VUUaha an* Raisena

3821. SHRI RAGHAVJI; Will the 
Minister of AGRICULTURE AND IR 
RIGATION be pleased to state:

(a ) the names of Agriculture pro
duce mandis located in the Vidisha 
and Raisena districts of Madhya Pra
desh for the development of which 
assistance has been sought from the 
Centre and the amount demanded 
therefor; and

(b ) the progress made so far about 
the assistance proposals?

THE MINISTER OF STATE IN  THE 
MINISTRY OF AGRICULTURE & 
IRRIGATION (SHRI BHANU PRA
TAP  SINGH); (a) Out of the Agricul
ture produce mandis located in 
Vidhisha and Raisena districts of 
Madhya Pradesh, Central assistance of 
Rs. 5 lakhs has been sought for Vidhi
sha Regulated Market only.

(b ) The amount of Rs. 5 lakhs was 
approved as Central assistance for the 
development of Vidhisha market yard 
and the first instalment of R3. 2,5 lakhs 
was released during 1977-78. The 
second instalment of Rs. 2.5 lakhs will 
be released when the amount of first 
instalment is utilised and a certificate 
to this effect is furnished.

Forest Development and Plantation 
Corporation

3822. SHRI S. K. SARDA: Will the 
Minister of AGRICULTURE AND IR
RIGATION be pleased to state:

(a ) whether many Forest Develop
ment and Plantation Corporations 
have been established, if so, how many 
and in which States, since when and

the capital for each and how it has 
financed;

(b) state the annual financial re
sult of operations of each of these 
Corporations for the last three years;

(c ) how much revenue has each 
been able to secure from Timber and 
minor forest produce; and

(d ) how much institutional finance 
have each of these raised during the 
last three years and of which species?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH B ARNALA); (a ) to (d ). The 
information is being collected from 
the State Forest Development Corpo
rations and will be placed on thei Table 
of Lok Sabha in due course.

Pay scales of Craft Teachers in Delhi 
Schools

3823. SHRI S. S. LAL ; Will the 
Minister of EDUCATION. SOCIAL 
WELFARE AND CULTURE be pleas
ed to state:

(a ) whether the craft teachers wor
king in Government Schools, Delhi 
are being paid two different grades 
i.e. 425— 840 and 440—750;

(b ) whether tbe craft teachers 
either in the grade of Rs. 425— 040 or 
in Rs. 440—750 are teaching the same 
classes for the same working hours;

(c) whether demands in lbis res
pect have been made to remove this 
anomaly continuously since 1970 by 
the representatives of the craft tea
chers; and

(d ) if so, the action taken by the 
Government in this respect?

THE MINISTER OF STATE IN  THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI
M ATI RENUKA DEVI BARAKATA- 
K I ) ;  (a ) to (d ). The information is 
being collected from the Delhi 
Administration and will be laid on the 
Table of the Sabha as soon as possible.
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3824. IfT̂ TTC tWTT STTHf : WT

f»mfa ifa  «urra nrn qrfir <rtk tfaft
*nrpr vt ftt f a :

( * )  «rt fatfr fann*r s r fw ^ r  j m  
fafan % f^«h ftvrnr arfrr 
frrT *ftt *rtr 

( 9 )  srfc ?t, m srn- ^  % «ra£f *
f5TTT 5HTT TSftmr OT *RT WT̂  ft# 3T?TT ft ?

fsrof Î WH HT1TH JTUT ®[f?T I^T TWfa  
*raft («ft fawrarc w m ) : (*r)^ rr^ fr
♦11*1 i'M Tsftmr jjtsRT 1976 
*tft irt *TT I FCTHTW 3T <Ttf*TT flMW
q^NrroT sfrsprm VTTfV ^ n f  1 i?r 1977*  
w « ^  nf vtfr ynft *fr rnrwrr, i»7 «q r* [*“ 

«fy 5T'<ft 30-1 ?—78 ppp ^ fr  1 1

(»?) ^ rft F^rfvr 'Ttf'TrT *TT
3ft 27—1 I -  7 S *Ft w f  nf «fr 30-I2-7S 
?W ’I ’fr t  1 T5̂ T5V fa*TFT farflTW
zfrSRTV! 5P SRPTrT ToftfrT ^t I 3*-*lte«ikl

mtstt ^  m v ^  $  IW ft^ft 
fanrra- srTfuTT'T 5^. srraT?* 'pffarror irr̂ PTT 

1

Sites tor Schools, Nursing Homes,.
Post Offices etc. in Janakpuri, 

New Delhi

3825. SHRI NATVERLAL B. PAR- 
MAR: W ill the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a ) the number of sites ear-mark
ed for (i) schools/nurseries, (ii ) nurs
ing homes/dispensaries, (iii) post and 
telegraph offices, (iv ) community 
centres/halls and (v ) petrol pumps 
in A -l, A-2, and A-3 Blocks of Janak
puri, New Delhi separately;

(b ) the number of such sites which 
have been allotted and handed over 
to the concerned Department or In
stitutions category-wise;

(c) number of sites on which con
struction of structures has started 
coming up;

(d) the reasons for slow allotment 
and transfer of the said sites to the 
concerned parties;

(e ) whether it is a fact that slug
gish action on the part of the DDA 
has resulted in retarded growth o f 
these blocks; and

( f )  if so, what effective action have 
been taken by the DDA to remove the 
backlog in this regard?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR’ 
BAKHT); (a ) to (f ). The information 
is being collected and will be laid on 
the Table of the House.

Higher House Tax recoverable from 
the Government Employees owning 

Houses

3826. SHRI DRONAM R-* TU SATYA- 
NARAYANA: Will the Minister of
WORKS AND HOUSING - ND SUP
PLY AND REHABILITATION be 
pleased to state:

(a ) whether the Government ser
vants who were forced to surrender 
their Government quarters and shift 
to their own flats during Emergency 
under previous government orders are 
required to pay House tax at much 
higher rates than charged from self 
occupying flat owners although the 
accommodation, price charged for the 
flats by DDA and amenities provided 
by the Municipal authorities are the 
same;

(b ) if  so, the reasons thereof; and

(c ) whether Government would 
consider to remove this anomaly and 
mitigate hardship of the Government 
employees?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a): No such case has come 
to notice.

(b ) and (c ): Do not arise.
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pilot Project under Food for Work 
Programme in states

3827. SHRI R. P. DAS: Will the
Minister of AGRICULTURE AND IR 
RIGATION be pleased to state:

(a ) the details of the pilot project 
launched in Gujarat, Maharashtra, 
Orissa and Uttar Pradesh under the 
‘Food for Work’ Programme and with 
what result;

(b ) whether this project is to be 
launched in other States; and

(c ) whether West Bengal Govern
ment has sent any proposal to the 
Union Government in regard to social 
forestry and cattle breeding under 
this Programme?

THE MI STER OF STATE IN THE 
MINISTF ' OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH); (a) Recently a pilot project 
has been launched in 4 States of Guja
rat, Maharashtra, Orissa and Uttar 
Pradesh at the initiative of Bharatiya 
Agro Industries Foundation under the 
‘Food for Work’ scheme. In each pro
ject it is proposed to rehabilitate 5.000 
families through animal husbandry pro
gramme by utilijing waste and scrub 
forest land. The scheme is designed 
to benefit the weakest sections of the 
rural community. The social forestry 
and cattle breeding form an integral 
part of the programme. In all, 20,000 
families are to receive 10 kgs. of wheat 
per week under the scheme. As the 
project has been launched only recent
ly the results are yet to be known.

(b) Yes Sir. The Scheme has been 
circulated to all the States. Propo- 
sals have already been received from 
Madhya Pradesh, Rajasthan and Kar
nataka and the project is to be launch
ed in these States shortly.

ic )  No Sir.

Slaughter ftoue, Delhi

3828. SHRI PRADYUMNA BAL: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state:

(a ) whether Government are aware 
that there exists a slaughter house 
opposite Wazirpur D.T.C. Bug Depot 
on Ring Road, Delhi;

(b ) whether it is a fact that there 
is always bad smell in the area due 
to this and there is also menace of 
vultures;

(c ) whether it is also a fact that 
a D.D.A. Residential Colony Pitam- 
pura is coming up very near; and

(d ) whether in view of maintain
ing good healthy conditions Govern
ment propose to shift this slaughter 
house to some other place and if so, 
when and if not the reasons therefor?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION ((SHRI SIKANDAR 
BAKHT): (a) There is no slaughter 
house but a Carcass Utilisation Centro 
run by Khadi and Village Industries 
Commission exists at this place.

(b) Yes, Sir, due to the reasons 
stated at (a ) above.

(c) Yes, Sir.

(d ): DD.A. have already approved 
the shifting of the Carcass Utilization 
Centre from the present site. D.D.A. 
is also taking action to allot them a 
plot for the same.

Old A f*  benefits to Agricultural 
Farmer*

3829. SHRI RAJ KRISHNA DAWN: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to State:

(a ) whethih* agricultural farmers 
are deprived of tfie old agte benefits,
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at least pension, after the age of 65
years; and

(b ) if not, whether Government 
have any other beneficial plans for 
the welfare of the farmers?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) and (b). The Central Gov
ernment has no scheme for old age 
pension to any category of persons in
cluding farmers. However, a number of 
State Governments have schemes in 
their States for old age pensions 
to persons of 60 years and above. 
The rate of pension varies from 
Rs. 15 to R's. 50. The subject relating 
to old age pensions falls in the Con
current List of the Constitution.

Relief for Central Aid to Flood 
affected West Bengal

3830. PROF. SAMAR GUHA: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a ) the amount in kind, cash and 
other forms given and promised to the 
Government of West Bengal for re
lie f and rehabilitation of the flood 
victims in the State;

(b ) the claims made by the Go
vernment of West Bengal for the pur
pose; and

(c) whether the Prime Minister as
ked the Government of West Bengal 
for setting up o f an all-party relief 
«md rehabilitation Committee at all 
Jevels including village level for 
effective relief and rehabilitations
m k t

THE MINISTER OP AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (aj 
According to the existing policy and 
arrangements based on the recommen* 
dations of the Sixth Finance Commis- 
Sion, Central Team visited the Stele 
thrice for an on the spot assessment 
of tbe actuation and requirements of 
land* for providing relief to thos«

affected by floods. The recommenda
tions of the Team were considered by 
the High Level Committee on Relief. 
On the basis of this Committee’s Re
port, the Union Government have al
located the following assistance to the 
West Bengal in cash and kind:—

(Rs. in crocs)

1. Advance Plan assistance for
relief of natural calamity . 88*93

2 -  95,500 tonnes of foodgrains 
and pulses or gratuitous 
relief . . . . 1 3 ' 14

3. 1,00,000 tonne* of foodgrains
under food for work scticmr 1 2 • 50

4. Short-term loand for agricul
tural inputs . . . l y o o

5. Value of medicines etc.) 0 -37
{supplied on credit payment
basis)

i2p*Q4

A sum of Rs. 25.25 lakhs has been 
released to West Bengal from the 
Prime Minister’s National Relief Fund. 
Under the World Food Programme 
350 M.T. each of skimmed milk nowder 
and edible oil have also been allocated 
for distribution among flood victims.

Short term loan of Rs. 15 crores have 
also been approved to be given after a 
supplementary budget provision is 
obtained. i

(b) The Government of West Ben
gal had presented a Memorandum indi
cating their assessment of damage and 
requirements of assistance for relief of 
natural calamity. They sought an 
amount of Rs. 349.75 crores by way of 
budgetary support and Rs. 128 crores 
through institutional finance. In addi
tion, the State Government also sought 
2.34 lacs tonnes of foodgrains for distri
bution as gratuitous relief and 4.56 
lacs tonnes o f foodgrains for being uti
lised under the food for work scheme. 
The requirements projected by the 
State Government for the current year 
amount to Rs. 276.32 crores through 
budgetary support and Rs. 103.50 crores
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through institutional finance. The 
balance of Rs. 73.43 crores through 
budgetary support and Rs. 24.50 crores 
through institutional finance is stated 
to be required for 1979-80.

(c) The Prime Minister had sug
gested the formation of A ll Party Com
mittee at all levels for co-ordinacion 
of flood relief work in view of the un
precedented nature of the disaster in 
West Bengal and the desire of the peo
ple belonging to various shades of 
opinion to cooperate in mitigating the 
distress of the victims. At the village 
level, however, the Prime Minister 
agreed that Panchayats should be the 
proper authorities, but suggested that 
the Panchayats should seek the co
operation of other important elements 
so that the programmes could be iir 
piemen ted more effectively.

Translation Of Foreign Academic 
Books and periodicals

3831. PROF. P. G. MAVALANKAR: 
Will the Minister of EDUCATION. SO
CIAL WELFARE AND CULTURE be 
pleased to state:

(a ' whether Ministry's prior clear
ance is required for taking up transla
tion work in Hindi and/or in one or 
more of the other Indian languages, 
o f academic books or periodicals 
published abroad; «■*-

(b ) if  so, full details thereto;

(c ) when was such a directive is
sued, and why;

(d ) whether any such requests 
were refused from Indian Scholars 
for taking up any translation work 
during years 1975 to 1978; and

(e ) if so, full facts and reasons 
therefor?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUNDER):
(a ) No, Sir.

(b) to (e). Does not arise.

Request of Gujarat for Central 
Assistance for Roads

3832. SHRI R. K. AMIN; Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a ) whether the Chief Minister of 
Gujarat has asked the Central Govern
ment to sanction Rs. 121.68 crores for 
the completion of 970 Km. of roads on 
20th May, 1978;

(b ) if so, the cause for delay; and

(c ) reaction of the Government re- 
garding the short fall in road target 
in Gujarat State?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGIT BARNALA): (a ): A  letter
dated 29th May, 197a, was receive.} 
from the Chief Minister of Gujarat re
questing for an additional release of 
Central assistance of Rs. 121.68 lakhs 
to meet the expenditure incurred on 
road construction in the Mahi-Kat’ anci 
CAD Project in Gujarat.

(b) This was a special request und 
examination takes time. A  reply has 
been sent to the Chief Minister of 
Gujarat on 12th December. 1978.

(c) The State Government is being 
impressed upon to push through Iho 
roads programme from the State Plan 
resources.

Request for Assistance for Flood 
Damage repairs in Kerala

3833. SHRI SKARIAH THOMAS;
SHRI N. SREEKANTAN

NAIR;
SHRI G. M. BANATW ALLA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a ) whether the Central Govern
ment have received any proposal from 
the Government of Kerala seeking a 
special grant-cum-loen assistance of
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Rs. 300 lakhs for flood damage repairs 
in the State; 

(b) if so, the main features of the 
proposal ; and 

(c) decision taken by the Central 
Government thereon? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARN ALA): (a) to (c). The 
Government of Kerala asked for Cent-

I. R estoration of R oads to pre-flood condition: 
(a) State Highways 

(b) Village roads 

ral assistance for providing relief to 
the population affected by floods and 
repairs to roads, bridges etc. damaged 
by the floo ds in that State. 

A Central Team visited the State 
from 14th November, 1978 to 17th 
November, 1978. On the recommenda-
tions of the Central Team and thto 
High Level Committee on Relief, an 
advance Plan Assistance of Rs. 11 
crores has been allocated to the Stat~ 
for the following items:-

(Rs. crores) 
2· 6o I 
t· oo I 

(c) National H ighways/roads which pass urban areas and main tained 
by the State G )v t. at their own expense. 

;.. 4' 10 

i 
o· 50 J 

2. R epair/restoration of Minor Irrigation structures and Drainage works 
damaged due to floods . 2' 00 

3· Construction of Anti-sea erosion works (S tate's share) o·G7 

4· Subsidiy to small and M argin:ll farm~ rs for agricul tnral iaputs (like 
seeds, seedling>, fertilisers and pesticides) on the same patttrn a> in th<' 
SFDA in the districts not covered by SFDA schemes o·66 

5· Subsidy to fishermen for replacement oflost equipment and rcsurnptic.1 
of fish ing activities 0'07 

6. Assistance for repair/reconstruction of houses/huts affected by 
floods 3'00 

7. C ost of medicines/drugs to be supplied in the flood affect< d a1 cas to 
prevent Cholera, T yph oid etc. o· 50 

TOTAL I I' 00 

In addition 12,500 tonnes each o!. rice and wheat h as been released for 
distribution as gratuitous relief. 

3834. o.ft <fTo . \ifTo ~; 'fliT~ 
m.: m<mf ~ ~ m.: '!...mt w ll~ 
oren-if 'lit \PIT rn fif : 

('~>) ~ 't' ~ 'li<r'f if il<:T 'J!<'f ~ 
'!>T m ~ 't' f~ m'lin: 'liT mn 
'fliT ~ ~ 'liT ~ ; 

( lS) ~ 't' ~cfn:r ~'f 't' 'Ti<f1' if ~ 
~ <Ft ~ m <l'1TlfT "'Tir>rr ; m<: 

( rr) 'f<n ~ ~'f 't' 'li<r'f if s:~ 1<f;;r;rr 
'liT "'T'+f ~~ 7 

3638 L S-4 

f.:!lriur ~h: mmf "~ ~ ~'h -~;far 
( ~r ~ <llm) : ("') ~ ( rr) . 'ITlftur 
\if'1ciT 'f; i'flf 'J!<'f <if ~~ 'I>VfT <lltTT 
~ ~ l[]';;r;rr <l"fAT, ~ ~ 
'I>VfT <:l'm ~<:1 I ti~ <:l'm srmwr'f 
<if ~ ~ I ~~ m+f'i ( f;r.rif 
q<fflP:r ~r 't' lJT11 m-~ ~) <if il<:T 'J!<'f 
1<~'f q;r <:l'm ~1/~ <:l'm ~'f 
mT W'1 3;1~ ~ 'f; ~ 'liT'11-
Ra f'f>ln ;;rraT ~ 1 1 9 7 1- 7 2 't' rierur ~ 
'!CIT "flfTZT <m; tllWlT'Arn lJ.l11t if i'flf 'J!<'f <if 
~ltTT <if rrfa <Ft ~ rn 'f; ~ m'lin: <J'm 
~~ti~ <:l'm ~'f 'liT 1977-78 ~ <:l'm 
~ if; 'l;l'~Cf fq;lf rrif J;[TC[UR <Fl' 'J;U 
~ 't' f~ 100 >lo!ITo ~ ~ ~ 
~I 
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Sale of Bungalow to a Foreigner

3835. SHRI DINEN BHATTACHAR- 
YA : Will the Minister oi WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state;

(a) whether it is a fact that the 
plot and bungalow No. 4, Aurfcngazeb 
Road belonging to the Steel Minister, 
Shri Biju Pattiaik has been sold re* 
cently to any foreigner;

(b ) if so, the details thereof;

(c ) whether he had taken prior 
permission from the Government to 
sell his property to a foreigner; and

(d ) if so, the details thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to (d). Permission was 
granted by Government for the sale of 
property No. 3 (not 4), Aurangzeb 
Road, New Delhi, belonging to Shri 
Biju Patnaik, Minister of Steel and 
Mines to the United Emirates Embas- 
say. The proposed transaction waa 
subsequently abandoned.

3836. fif? 'Ap’T : WT
1mm, m m
>6 f*rr v W fa :

(V ) WT ^  $ fV $  VSlfRWFT
# fa te  * *  % ftr*nft*Tf %

^  w h  jt t t  ftrtr W

t i l t *  ;

(m ) fflnr q f »fr | f r  ^ftnrrf

*rswff *r*N? nftwrft’ 4'viv ^  $
f a #  ftrtr 3 * *  *1 v *  f t  ^

(*r) wr flr»wr # % iffiiftw
W**T •KpHPff dfc ^W l % ftr*? <rf
ft iftfow |; ifhc

(g )  fwmfinff % wfliftw  * *
*ifwi % iimwrR hht vn f f*pr% tvpfr 

% far? *  m* t t  m ^ t it  $ %Tr
«RT VTVn: ^ ?

fiiran, wrw w iw  trcftir mnwa 
gtH Rwft (« fanft N t v x e f t )  •.
(*>) wrofhr irrarifrfate

aftt I? vnrmnRiif. farot tftffcr ^
STTT ift >jf «ft, «flr % SRTTTm

*wr % jpsrt *  to  *nr gfqr i fqff 
Kft gfsmft qrfiFF̂ H

^ 3TT w r  «TT I

f o ) ^ (* ) .  tjfTO i  ^  mat
% ftnr 167 ^  STTCtfor

w , ftrctf 140 srfWnft, 24 srftrefnr «rtr 
w k irmrhr Htafsq-*: % 3 wfamft

srfataftr tost % frnj f̂RTRT ftrEHfflfere sriftra- 
f  , «r*f ?«rtf*r f w  £ : —

( i )  fwr,
^  srar ipr?nT ;

( i i )  gft 1&0 w rq fwr, t o
irfiarsr 'rfr<r? % wpfh' ;

( i i i ) ftrj?, ftrwr, mrnr «fiwm>r 
Tmr »reft % f̂ nft

xfk

(iv ) i![o ^ 0  ?ramT, *rf%ra 
(#er).fimffT nvr wnr vwivi *iwwii 1

sftrMsr jt*5t tt 
w  % 5R#r % ?r* ŝr H t o r  f t  

Pcfti swjjt % ftrrr #jfj imx 1 1 mxtfhi 
sfeftftr vs vm *  tustw Wt ?r 
wn;j af<i*<nf»pff »  my^»T-yg f t jftwfir ^ 
inwfhnii «w iw l' fruK-m^ % tott ift 
OTnpn 1

Oheqiicsl for Washing of Temple* and 
Powb at Kkajuraho

3837. SHRI NIRMAL CHANDRA 
JAIN: Will the Minister of EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state:

(a) whether it ha9 been brought to 
the notice of the Government that the 
chemical used for washing the tem
ples and ponds at Kfiajuraho is doing 
much harm in ** much as the splin
ters have come out of the same in 
about 6 months time or so; and
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(b ) i f  so, the reaction of the Gov
ernment to the same?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). This matter was 
mentioned in the Lok Sabha on 23rd 
November. 1978 in a discussion under 
Rule 377. Enquiries made subse
quently reveal that no aqueous mate
rial is used as preservative for the
stone surface of the temples at Khaju- 
rsho. The preservative which is used 
is not causing any damage to stone 
surface.

Import of Agricultural OommodlttMi

3839. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to
stale;

(a ) the names of agricultural com
modities that are being imported this 
year; and

(b) the quantities imported?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) and (b). The 
information is being collected and will 
be placed on the Table of the Sabha.

3838. sft : WT ftTBTT,
mmr wnro ifht wppfw

(*p) WT tlW H  3 WRI ITSlVt 
jfr*r faftr fa* tif jjt, ?ft

^  w  f  tfk erarRRft
W W T t ;

(^ )  mt t o t t  tfrem tftr «rfr- 
<,«»i ^ iflJwr f*r*K vx

;

(n ) t w i A  aikr wt $ ;
«rtr

( l )  Ufa5f$f, fft WT«TT*r|?

fwin, wtm mam tfrffir * f t

ftpo  i n i  ^wr) i { * )  & (* ) .
?awi twt

p w  u# tfmpwfa flrem, tra w r  n r r fw
^1ft (faj *TQ[ ^ ifW PW W  TPTWW

1 WRr Piijr (t-i

t  qpwfr flN fr .^ T a ^ lh r  
ft#  iiwr fwiH sifaww» isss *  snflN" 

fiwi «im*n I

wVt o w w  % ata 
ftw if Mr^«wrtft l i r t i l w i :  TT*fta 

fiww

3841. ift sraw w p  '■ wt
ffa  %ftr firatf n? *n% «<n
fo ’Tsmr, gfrtrmT, <m w h  %

f t *  qM im h ' «PT*m %im:
TFRfhr f im ir t  iw rvtfS  *rwrc $
JPRTPT |  ?

f ft  <ftr fwnf »«t  (<rt ftqr 
wwwn) : m  ft ^ ^  ftm ^wr fc fr

'nfirq i Mf>P i W f  ttw fror | ttfMU!
finrrtsf^hmS wurtMhr farwT?rt
iff f!TWr)i # %*f % Hiwff IT <3̂ W >J*RT: 
wfwr Tmff <Rt yx t t
$S wgprar ^  ^Rtt ^ i

ImpLementotioa « f  central Schflaas in 
Eajaithaa

3842. SHRI BHANU KUMAR SHAS- 
TRI: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) how many Central sponsored 
schemes, administered by Ministry of 
Agriculture and Irrigation are being 
implemented in Rajaithan and out
lay on the scheme tor the year 1978- 
79;
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(b ) whether sanctions lor alloca
tions for the year 1978-79 have been 
issued for aid these schemes;

(c) whether amount under these 
schemes has been transferred to the 
Government of Rajasthan; and

(d) whether list of schemes for 
which sanctions have not been issued 
or amount has not been transferred 
w ill be placed on the table of the 
House?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) to (d). Neces
sary information is being collected and 
Will be laid on the Table ol the Sabha.

Government Accommodation to 
Class I  Artists

384K. SHRI B. P. MANDAL: Will Ihe 
Minis'«r of WORKS AND HOUSING 
AND SUPPLY AND REIIABIU NA
TION he pleased to state:

(a) whether artists have been allot
ted Government quarters in Delhi, if 
so, their names;

(b) whether some class I officers 
who are alg0 class I  artists have been 
discriminated in the matter of allot
ment; and

(c) whether Government intend to 
review all such allotments and remove 
the grievances?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKT): (a) Yes, Sir. The following 
persons connected with Fine Arts have 
been allotted general pool accommoda
tion:—

1. Shri Raja Reddy

2. Dr. B. V. Kamath

3. Smt. Swapna Sundari

4. Smt. Sheila Bhatia

5. Shri Birju Maharaj

6. Kumari Yamini Krishnamuithy

7. Miss Elizabeth Burunner

8. Smt. Rita Kothari

9. Ustad Vilayat Khan

10. Smt. Maya Rao

1 1 . Smt. Jalabala Vaidya

12 . Smt. Sidheshwari Devi since 
expired).

13. Shri D. D. Devalikar (since ex
pired).

ib) and (0 . Ail the above cases 
were reviewed and it was decided that 
no further allotments should be made 
to such category of persons. There 
was one reyuest from a Class I officer 
for ad Jioc allotment 011 grounds of 
being an artist, this request was re 
jccled in view ol the above decision. 
However, this. p;micul;u‘ officer was 
o/rere-’ a ;yp.' IV quarter f"om the 
Ladips pool, which she declined.

Drinking; Water facilities in Himachal 
Pradesh

3844. SIIRI DURGA CHAND; WiL! 
the Minister ol WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATION be pleased to state:

(a) whether it is a fact that Hima
chal Pradesh Government have sent 
any proposal to the Central Govern
ment for drinking water project in 
that State during the Sixth Plan;

(b ) if so, what are the details 
thereof;

(c ) what allocation has been triage 
during the plan year-wise lor Hima
chal Pradesh for the purpose; and

(d ) what is the number of vilfoip®
in Himachal Pradesh which are pay
ing drinking water facilities at project 
and proposed to he provided drin »hg 
water facilities during the Sixth 
year-wise?' ^
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THE MINISTER Op WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Not yet Sir.

(b; and (c). Do not arise.

(d) The Sixth Five Year Plan has 
not been finalised yet. Villages having 
drinking water facilities in Himachal 
Pradesh are reported to be 3764 as on 
1st April, 1978.

wmrfwi mjitf wt mi#

3845. wmaft *nf : flw
fiw if tfsfr n? v ®  fc

(v )  tftfr *nff «p ?fhTir g f 5rmlf
$ r̂-arre *rnnfa?r faftrsr $
5TT*T wt ? ■, tftx

(«r) fepft ftWt *rsr sr*
n* ?

*hc ftwrf *taft (*ft
ftnj «T5mrr) : (v )  ( ) : *rwffara

XHVRt *TT $
ifhc srrcr ^  <rc *r*rr qj?T wk rm 
^nbft i

Monument of the Grave of Late
President Shri Fakhmddin Ali 

Ahmed

3846. SHRI SHY AM  SUNDAR 
GUPTA:

SHRI MUKHTIAR SINGH 
M ALIK :

*'■ SHRI G. M. BANATW ALLA: 

SHRI PIUS TIRKEY:

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state:

(a ) whether Government have 
since taken any decision to construct 
a inonument on the grave of the late 
President Shri Fakhruddin Ali Ahmed;

(b) If so, the details thereof; and

(c ) whether Government have 
sanctioned any fund for the purpose?

THE MINISTER OF WORKS AND
h o u s in g  a n d  Su p p l y  ' a n d  r e 
h a b il it a t io n  (SHRI SIKANDAR 
BAKHT): (a ): The Government has 
decided to undertake a construction
over the grave of the late President
Shri Fakhruddin A li Ahmed.

(b ) : The construction will comprise 
of the grave of late President Fakhrud
din Ali Ahmed in the Centre, surround
ed b y marble arches and Jallles.

(c): An amount of Rs. 4.725 lakhs 
including fees payable to the Architect, 
has been sanctioned.

Registration for Self-financing Scheme 
by D.D.A.

3847. SHRI KACHARU LA L  HEM- 
RAJ JAIN: W ill the Minister of
WORKS AND HOUSING AND SUP
PLY AND REABILITATION be pleas
ed to state:

(a ) whether the Government are 
aware that the Delhi Development 
Authority has again invited for regis
tration under the Self-financing 
Scheme;

(b ) whether only affluent people 
can contribute towards this scheme as 
it is very costly;

(c ) whether it is also a fact that 
last time the response from the public 
towards such a scheme was very poor; 
and

(d ) if  so, the reasons for announcing 
the scheme again?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE- 
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir.

(b ) This scheme is open to persons 
belonging to all income groups and the 
proposal is to construct 3 categories of 
flats having plinth area varying bet
ween 65 sq. mts. and 111.5 sq. metres.

(c) No, Sir, 2739 persons had got 
themselves registered under the First 
Self Financing Housing Registration 
Scheme.

(d ) Does not arise.



107 Written Answers DBCEMB-JS. 18, 1978 Written Armu*r« id *

Land sha^n* operation* la Tawa
Command Are% of Hoahangabad, 

*LP.

3848. SHRI HARI VISHNU KA- 
MATH: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a ) whether land shaping operations 
have been going in the Tawa Com
mand area of Hoshangabad District, 
Madhya Pradesh, the total area, in 
acres, affected by the operation the 
cost, per acre of land shaping;

(b ) whether Government has 
received West German aid for the pro
ject at 2.5 per cent per annum; and the 
totar quantum of West German aid;

(c) whether the affected Kisans have 
been asked to repay the land shaping 
charges in instalments at an inordi
nately high rate of interest, if  so, the 
number o f instalments and the rate of 
interest, the reasons for the usurious- 
]y  excessive rate;

(d ) whether Government propose to 
reduce or advise the Madhya Pradesh 
Government to reduce, the land shap
ing charges, and not to levy any 
interest thereon, in view of the agri
culture oriented policy of Government; 
and

(e ) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) Yes, Sir. The 
total area covered under land shaoing 
is about 17,500 acres upto September,
1978. The information regarding cost 
of land shaping Is being collected from 
the State Government.

(b): The Government has received 
West German aid at an Interest cf 2 per 
cent per annum on the loan portion. 
The aid consists of a grant of D.M. 17 
million (about Rs. 6.25 crores) and a 
loan of D.M. 45 million (about Rs. 
16.65 crores).

(c): Information M s been called for 
from the Government of Madhya Pra

desh and will be placed on the Table 
of the House on receipt.

(d ): The Central Government is pro
viding subsidy to small and marginal 
farmers to the extent of 25 per cent 
and 33J per cent respectively of the 
cost of land shaping, in order to re
duce the burden on these farmers.

(e ): Does not arise in view of (d) 
above.

ft Prarf w w w f

lit flTTTT iftfetT

3 8 4 9 .  »PTT H W  fan? : «PTf f f i l
f iw f  Heft areiH far:

(«p) •WT^nTPRTTWn'VT 225TTOT, 1978 
^ shfr ’1 % sTTfarcr t*t f t
« f t r  *r t  fa fo r a  r r a f f  3  i 8 8 * f t t f t f * r s f i  %
15- H -78  »ro v t v w *

^ 'vm r anrrvt’ jftfor
f t *

( « )  Jrfir ft, at srnr w t t  nfk
TTKT if iflRT TRVTT

# far 5KT f t  ftnnf tm m  #•
m r  m f t v  fjraffor f t  ft ;

(*r) ST7T W  Prof V STT ^  ?TV
vfcnr f¥ihr f*Prr ^rrwr *rV mtfnrsfr siftrr 
WT *  ?

f fc  iftr R w f  H iinii t w  <Wt
{ f t  WJ WIN : ( * )  ft, ?t I

(w ) *rVt (*r) : *fcft w ?  (sror 
v$n) man%w, i 978$ « r « r  a tfira ta  15 4  
'fWt m b  for ^
% 1 5  19 7 8  vr swrnr-wfr

*J IRPW I 15® % •OTVT
wrrPm f  10  Jrftrro *rfinr
* TOUT* nrr ^ ra R  *nft ftnrr «rr 1 fw tftf

% 1 S WVlTC flV nSVITVT W[V ’Tjff fthlT
•it, aft* rraffr fd v sflwwm
H t ^ 9  v *  ftur «rr t rnn Pnrw

»itfhr KTft fttj ft t  i<
f  r t f  t  t  OTTm-vr*
PptT «rr 1 finnw t o t  t in  5WT r

T̂TT n*TT I fcftpT 
30- 90/ 78}  1 for wnmf. wfir mwr$ 

m v, vm s/ '^ m i ^ f t m r m ^ t f t  ^
* t * #  p i



209 Written Anmert AGftAHAYANA 27, 1M0 (SAKA) Written Ahsu>#t no

Cwatnvoltai o f Tnmfc Sewer hi 
ntam aor* BwldlwHri Coloajr of 

D.DA.

3850. SHRI SHIV SAMPATI RAM: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state 
the original estimates of expenditure 
on the construction of trunk sewer line 
In Pitampura Residential Scheme of 
D.D.A.?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND R& 
H A B IT A T IO N  (SHRI SIKANDAR 
BAKHT): The Honourable Member is, 
perhaps, referring to the peripheral 
sewerage system which is being pro- 
vided by the D.DA. for this colony. 
The original estimate of expenditure 
on the construction of main sewer line 
(Peripheral) was as follows:—

Rs.

Sewerage part I . . 14,01,473

Sewerage part II . 11,99,719

T o tal  26,01,192

Welfare of Rural Children

3852. SHRI KUSUMA KRISHNA 
MURTY; Will the Minister of EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state:

(a ) in what way the Indian Council 
for Child Welfare is making efforts to 
look after the welfare of the children 
of rural India; and

(b ) what is the existing ratio bet
ween the children o f urban India and 
the children o f rural India to-day?

THE MINISTER OP STATE IN  THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI- 
M ATI RENUKA DEVI BARAK ATA
R I): (a) The Indian Council for Child 
Welfare, has been through its network 
of 34. State Councils as well as District
Council*, implementing Child Welfare 
programmes throughout the country. 
The Council has the following activi

ties in which the focus is on the rural 
child;

(i) The Council has 27 Balsevika 
Training Institutes in 18 States 
where multipurpose Child Welfare 
workers are trained to work in 
Balwadis. In these institutions, pre
ference is given to trainees from 
rural areas.

(ii) The Council presently runs 
803 Balwadis in 17 States benefiting 
35,858 children out of which 25,572 
are rural children and over 1351 are 
tribal children.

(iii) The Council has selected 4 
villages in every State where, from 
1979, the Council proposes to brine 
about alround development in the 
villages with the “Child" as the main 
focus.

(b ) : The ratio of rural to urban 
children CO*—14 year age group), as 
per population projection for 1976, is 
4.16:1.

Adnlt Education programme by 

Taraqai-e-Urdu Board

3853. SHRI RASHEED MASOOD: 
Will the Minister of EDUCATION. 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the Traqqi-e-Urdu 
Board, Government of India have been 
assigned any role in the implementa
tion of the Adult Education Program
me in Urdu?

<b) i f  so, what are the details 
thereof; and

(c) whether the Traqqi-e-Urdu 
Board have done anything to perform 
its role, i f  so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI
M ATI RENUKA DEVI BARAKATA- 
K I): (a) to (c). The Bureau for Pro
motion of Urdu has taken up the pre
paration of the teaching material for
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Adult Education. The Bureau has rJ- 
ready prepared 9 ihanuscripts com
prising 2 Headers and 7 Supplementary 
Readers.

3 8 5 4 .  T W h t y f lT T  : W T
f f i f  sfrc ftm f *T5JY*i?snTM^rn

(v )  «rt  ihvrr *J ^
spt»r f®  fawrf ifhrnvf % *rc n ’ttttt
# Profa wc fwT t  ;

( v )  stftrr yn fc;
«ftr

(»r) uff sr̂ r, fft w t i  ?

fftr sftr ftrarf *f«ft («fr fa?
wvnw ) : ( * )  (it). Tttt sct % gft
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Sugarcane Research Centre in Bihar

3857. SHRI CHANDRADEO PRASAD 
VERMA: Will the Minister of AGRI
CULTURE AND IRRIGATION b* 
pleased to state:

(a ) whether the Sugarcane Re
search Sub-Centre of Bihar run by 
the Indian Council of Agricultural
Research has been closed down; and

(b ) i f  so, the steps being taken by 
Government to run it on a planned 
and smooth manner?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJJT 
SINGH BARNALA): (a) Yes, Sir.

(b) A  testing centre of the Sugar
cane Breeding Institute located at 
Motihari was closed about two years 
ago since a Technical Committer set 
up by the Indian Council of Agricui-. 
tural Rsearch had recommended that 
the purpose of this centre would be 
better served by strengthening the 
facilities at the Surgarcane Research 
Institute, Pusa as well as at the Zonal 
Centre, Motihari and by establishing 
good working linkages with the Sugar
cane Breeding Institute, Coimbatore.
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The India* Council o f Agricultural 
Research had accordingly sanctioned a 
sum of Rs. 8.83 lakhs to the Rajendra 
Agricultural University, Pusa for 
strengthening the facilities at Pusa for 
Sugarcane Breeding.

Students sent abroad by Education 

Ministry

3858. SHRI SHANKER SINHJI VA- 
GHELA: Will the Minister of EDUCA
TION. SOCIAL WELFARE AND C U L 
TURE bo pleased to state:

(a) the number of students sent 
abroad under various schemes of 
the Ministry of Education in various 
fields during 1977-78 and whether the 
details of such schemes will be placed 
on the Table of the House;

(b ) how many of these students 
have come back to India after com
pleting their studies and how many 
settled there;

(c) whether Government takes 
some undertaking from them that 
they would come back to India after 
completing their studies; and

(d ) the action taken for violating 

the agreement?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI
M ATI RENUKA DEVI BARAKATAKI) 
<a) 290 students were sent abroad in 
various fields under the various Scho
larships scheme of the Ministry of Edu
cation; The details of Scholarships 
Scheme vary from Country to Country 
and Scheme to Scheme. Whens tbe 
•offers are received from the foreign
Governments and agencies these are 
given wide publicity in the ilewspaoera. 
Employment News and Rozffar Sama* 
-char.

(b) 71 student# have come back to 
India after completion of their studies' 
The rest are still studying.

(c) Yes, Sir.

(d) There lias not been any violation 
of agreement

SulHn»rgB of Sirancha Taluka doe to 

Construction of Inchampalli Project

3859. SHRI SANTOSHRAO GODE. 
Will the Minister of AGRICULTURE 
AND IRRIG ATION be pleased to state.

(a ) whether Government are aware 
that with the construction of Incham
palli project on Godawari river in 
Andhra Pradesh, entire Sirancha 
Taluka of Chandrapur district of 
Maharashtra State will be sub
merged; and

(b) if  so, what are the plans to 
rehabilitate the project sufferers of 
Sirancha Tehsil?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI SUR
JIT SINGH BARNALA): (a) The In- 
champalli Project Report has no* as 
yet been received in the Central Water 
Commission. The Government of 
Maharashtra has. however, informed 
that this project is contemplated as a 
joint project of the States of Maharash
tra. Madhya Pradesh and Andhra Pra
desh. The project envisages location 
of dam within the territory of Madhya 
Pradesh and Andhra Pradesh, but the 
submergence extends in all the three 
States. It has further been intimated 
by the Government of Maharashtra 
that, not the entire Sironcha Taluka, 
but some areas and villages including 
parts of Sironcha town in Sironcha 
Taluka of Chandrapur district of the 

' State may be submerged by this joint 
project.

(b ) The Government of Maharash
tra have reported that detailed tjlans 
for rehabilitation will be discussed and 
settled amongst the concerned States 
of Maharashtra, Madhya Pradesh and 
Andhra Pradesh, after a joint project 
report is prepared and submitted io the 
Centre for clearance.
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Sugarcane dues in Belyaum Division 

Karnataka

3861. SHRI A. K. KOTRASHETT1: 
WiU the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether it is a fact that some 
sugar factories in Belgaum Division 
in Karnataka are in arrears of more 
than 10 per cent of the payment of 
sugarcane price for the previous 
years; and

(b) if so, what steps the Govern
ment hav« taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGAION (SHRI BHANU PRATAP 
SINGH): (a) No, Sir.

(b) Does not arise.

EstaMfcfcment ol NsUmm I Mbmbbi oT 
Man at Bhopal

3862. DR. VASANT KUMAR PAN
DIT: Will the Minister of EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state:

(a) whether the Department of 
Archaeology has suggested the estab
lishment of the National Museum of 
Man at Bhopal; and

(b ) if so, at what stage in the pro
posal, when it would be sanctioned 
for work and at what coat?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUNDEP)
(a) and (b:. The National Museum of 
Man has been set up by the Govern
ment of India and is temporarily locat
ed in New Delhi. It has now been de
cided to locate this Museum perma
nently at Bhopal. The Government of 
Madhya Pradesh has agreed to give 
100 acre of land for locating it near 
Bada Tax, Bhopal. The cost of con
struction has not yet been worked out

Consultation with Agricultural Uni
versities and Fanners’ Organisation 
for Fixing Procurement Prices of 

Paddy and Wheat

3863. SHRI S. NANJEBHA 
GOWDA:

SHRI KUSUMA KRISHNA 
MURTY;

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) the procedure adopted for fixing 
the procurement prices for paddy and 
wheat;

(b ) while fixing the procurement 
rates of paddy and wheat, whether th» 
Government have consulted Agricul
tural Universities, and if so, what has 
been the recommendation of the 
various Universities;

(c) has the Government consulted 
fanners’ organisations in the country
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before fixing the price* and i f  to, 
what has been their advice; and

(d ) how the procurement prices of 
wheat and paddy are remunerative 
and justification thereof?

THE MINISTER OF STATS IN  
THE M INISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a ) The procure
ment prices for paddy and wheat are 
fixed by the Government on the basis 
of the recommendations of the Agri
cultural Prices Commission and in 
consultation with the State Govern
ments.

(b) Government do not consult the 
Agricultural Universities. But the 
APC takes into consideration the latest 
cost estimates compiled by certain 
Agricultural Universities under the 
comprehensive scheme for studying 
the Cost of Cultivation of Principal 
Crops.

(c) No, Sir. The AP.C., however, 
consults the Panel of Farmers attached
to it.

(d ) While recommending the prices, 
the Agricultural Prices Commission 
takes into account the need to provide 
incentive to the producers for maxi
mising production, all relevant factors 
including the available data on cost 
of production, changes in input prices, 
changes in prices of competing crops, 
and the likely impact of the procure
ment price on the general prices etc.

nil lit fiwfftn f r t  k w w i  
|Ri fN w ft 'u ft fc iiW I
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Eipeatttote on Milk Marketing an*  
Animal Development

3865. SHRI K. T. KOSALRAM: W ill 
the Minister o f AGRICULTURE AND 
IRRIGATION' be pleased to state;

(a) whether both in Operation 
Flood I  and II  milk development pro
jects, the emphasis is more on milk 
marketing rather than on milk pro
duction through increased number of 
crossbred milch animals; and

(b) expenditure already incurred 
and proposed to be incurred under 
the programme on milk marketing 
and animal development?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH B A R N A LA ): (a ) Operation
Flood I Project envisaged increasing 
milk processing capacities of the 
Metropolitan dairies at Bombay, 
Delhi, Calcutta and Madras from 10 
lakh Its. per day to 27.50 lakh Its, per 
day and also organising rural milk 
production and procurement through 
Anand Pattern Dairy Cooperatives in 
18 Hinterland Milksheds in ten States. 
In each Hinterland Milkshed, an 
action centre was to be created to 
procure the rurally produced milk, 
process and market it, on the one hand 
and {jo provide inputs for milk produc
tion enhancement to the Member- 
producers on the other.

Under operation Flood II, Milk Pro
duction w ill fee organised in 25 milk* 
shed areas in 155 districts. The prin
cipal objective o f the programme is to
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provide means to the iarmer pro
ducers to build up and re»r-a National 
Milch Herd of some 15 million cross
bred cows and high yielding buffaloes.

(b ) Under Operation Flood I  Pro
ject, an investment of Rs. 48.32 crores 
o f milk marketing and Rs. 13-86
crores towards programmes for animal 
development for increased milk pro
duction was made upto 30th Septem
ber, 1978 out of the total expenditure 
o f Rs. 75.09 crores. Under Operation
Flood II, of the total outlay of 
Rs. 485.5 crores, an investment of 
Rs. 162.95 crores for building up of 
basic facilities for milk marketing and 
Rs. 167.44 crores for assistance to clus
ter federations for milk production in
cluding animal development pro
gramme is expected to be made.

Fertiliser Supplied to West Bengal

3866. SHRI SUSHIL KUMAR 
DHARA: W ill the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a ) the percentage of fertiliser/ 
chemical given for cultivable land in 
West Bengal during the year 1977;

(b ) whether any part of this ferti
liser has been given from gober com
post; and

(c) if so, the details thereof?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SUftJIT SINGH BARNALA); (a) 
Fertiliser is. used generally in 
cultivable lands only. The total 
consumption of chemical fertili
sers in terms' of plant nutrients 
In West Bengal during 1977-78 (Feb
ruary, 1977 to January, 1978) was 
113.93 thousand tonnes of Nitrogen, 

*28.99 thousand tonnes of phosphates
(P205), and 29.25 thousand tonnes of

Potash (K20).

(b) and (c). In addition to the 
afbove chemical fertilisers, a total esti- 
-mated quantity of 70 lakh tonnes of 
ffural compost (produced from cattle

dune & urine, farm and household 
wastes, leaves o f trees end shrubs, 
etc.) containing about l  lakh tonnes of 
nutrients (N, P205 and K20), is also 
reported to have been utilized in West 
Bengal during 1977.
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Drinking Water Schemes

3868. SHRi SACHINDRALAL 
SINGHA:

SHRI M. A. HANNAN- 
ALHAJ:

SHRI SAKTl KUMAR 
SARKAR;

Will, the Minister at WORKS AND 
HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a ) the details o f the Accelerated 
Rural Water Supply Programme of 
the North fiastem Region States end 
West Bengal, State-Mse during the
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last three years; year-wise with the 
amount sanctioned;

(b ) the names ol the villages bene
fited up-to-date in these States, 
State-wise, district-wise under these 
programmes and the amount spent;

(c ) the details of the programme, 
undertaken up-to-date for the current 
financial year with the result achieved 
in these States, State-wise, district- 
wise and village-wise; and

(d ) the details of the programme 
proposed for the Sixth Plan period 
under this schemes, in the States, 
State-wise?

THE MINISTER OP WORKS AN D  
HOUSING AND SUPPLY AND 
REHABILITATION (SHRI S IKAN
DAR BAKHT); (a) to (c). The Cen
trally Sponsored Accelerated Rural 
Water Supply Programme w»s started 
from 1977-78. Information regarding 
the amount allocated and released 
during 1977-78 and the current financial, 
year to the North Eastern Region 
States and West Bengal and the num
ber of villages covered last year 
under this Programme in those States 
is given in the attached Statement. 
District-wise, and village-wise details 
arc not available.

1 The programme for the Sixth 
Five Year Plan has not been decided 
yet.

Statement

Centrally SfMmared Accelerated Rural I Voter Supply Programme

IC>77-7* 107?]-'

SI.
No.

V.vrw* rtf ll»<* Sijt-'Uriion 
'JVrritm-y

Amount 
al loca- 
t'- l and 
released 

for works

Amount
utilised
as
re! 'ortpH

\o, «r
villagers 
coveed 
(:',s >‘r- 
portcd)

Amount
allcraUr!
for
works

Amount 
i t Iraf c d 
for
works
uptc.
15-12-78

States • ■ ■ ■■

1 4<y 88 54- 150-00 75-oo

3 Manipur 50* 00 43-37 ■ 3 50- 00 25*00

3 Meghalaya 23*50 19-36 Nil jrxv 00 50* 00

4 75-92 3 75*oo 37-5»

5 Sikkim • 34*50 35-93 Nil 35*00 17*5°

6 80*37 184 87*00 * 3*50

7 West Bengal . 840* 00 840* 00 963 500*00 850*00

r.. Union Territories 

1 Arunactial Pradesh
' •' ’ ■ ' > 

:IST Mitoram 4 .

ao*oo

15*00

6*77

14*80

Nit

Nil

40*00

•5*eo

30* bo- 

18* 50-
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Home BoUding Loan to DolM 
Unlvetslty/Colieze Teachers

3869. SHRI N. TOMBI SINGH: W ill 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state:

(a) whether the Teacherg of Delhi
University and its constituent 
colleges/affiliated colleges are also 
eligible lor the loan for hou3e-con- 
struction which it available to Cen
tral Government Employees (70
Months’ salary);

(b ) if so, the date w.e.f. which the 
facility has been provided; and

(c) if not, the reasons for this dis
crimination and the likely date by 
which this facility would be provided 
to the teachers?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CH UN
DER':  i'a) to (c). Government have 
accepted in principle the proposal of 
the University Grants Commission for 
grant of house building loans to the 
employees of Central Universities 
including teachers. Provision of funds 
for the purpose will, however, depend 
on the availability of resources.

Functioning: of Nehru Youth Kendra 
at Aurangabad and Yeotmai

3870. DR. BAPU KALDATE: W ill
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state:

(a) whether Government have re
ceived complaints regarding the func
tioning of Nehru Yuvak Kendras at 
Aurangabad and Yeofcmal in Marath- 
-wada;

(b) whether it is a fact that one 
«ingle person has been managing 
these Kendras; and

<c) if so, the reasons for engaging 
one penon for management?

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRIMATI RENUKA DEVI BARA- 
K A T A K I): (a ) Yes, Sir.

(b ) Yes, Sir.

(c ) Nehru Yuvak Kendra at Yeot- 
ma] became vacant due to the rever
sion of the Youth Coordinator to his 
parent department. It was decided to 
transfer the Youth Coordinator Nehru 
Yuvak Kendra at Aurangabad to 
Yeotmai and pending the receipt o f 
panel of names from the State Gov
ernment for the selection of Youth 
Coordinator for Nehru Yuvak Kendra, 
Aurangabad, he was allowed to hold 
additional charge of Nehru Yuvak 
Kendra at Aurangabad. However, on 
the advise of the State Government 
necessary orders asking the Youth 
Coordinator at Aurangabad to hand
over the charge of the Nehru Yuvak 
Kendra, Aurangabad to the District 
Sports Officer and to look after the 
Nehru Yuvak Kendra at Yeotmai only 
have been issued. The District Sports 
Officer will hold charge of this Kendra 
til] a regular Youth Coordinator is 
appointed.

Rural Feeder Dairy

3871. SHRI HARI SHANKAR 
MAHALE: Will the Minister of
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether Government propose 
to establish rural feeder dairies to 
provide incentive to the cattle keep
ers in the countryside and boost 
employment as also to meet the in
creased demand for milk; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA) : (a) and (b). Rural 
feeder dairies will be considered for 
setting up in areas having availability 
of -marketable surplus: miik. Vbe? 
will essentially cater to the l»eal
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requirement, supply fluid milk to near
by city dairies and also conserve sur
plus milk in the form of milk pro
ducts, like butter, ghee, milk powder 
etc. Establishment of such dairies 
will provide a renumerative market 
to the rurally produced milk and 
fetch better economic return to the 
rurally produced milk and fetch better 
economic return to the milk producers 
as also generate employment potential.

Storage Projects for Rural Areas

3872. SHRI A. R. BADRI NARA- 

YAN;

SHRI P. M. SAYEED;

SHRI R. V. SWAMINATHAN:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether Union Government 
have decided to set up Rs. 38 crore 
storage projects for rura] areas in the 
country;

(b) if so, the details of the same; 
and

(c ) where these projects will be set 
vp?

' THE MINISTER OF STATE IN  
THE M INISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a ) to (c ). The 
National Cooperative Development 
Corporation in the Deptt. o f Civil 
Supplies and Cooperation, has been 
promoting and financing programmes 
for construction of storage capacities 
by cooperative societies in rural areas. 
Financial assistance is also being given 
by the National Cooperative Deve
lopment Corporation for capacity to 
be constructed by village cooperatives 
in the rural areas. Storage projects 
for cooperative societies in the three 
States Of U.P., Orissa and Haryana 
With a total cost o f Rs. 549.9 million 
*1®* fceen approved by the World Bank,
in principle, recently. 48 per cent of

the total cost of the storage projects 
would be financed as loan assistance 
from the world Bank.

Under the Save Grain Campaign 
Sehem«? o* the Benni*tmert of Food, 
Simpie techniques of effectively pre
serving food-grains in storage are 
being popularised amongst farmers 
and others through training, demons
tration and publicity. Financial assis
tance is also extended to the different 
State Governments for fabrication and 
distribution of email size scientific bins 
to farmers etc. For this purpose, 
funds to the extent of Rs. 237 lakhs 
have been made available to the diffe
rent State Governments.

Residential Areas under Water in 
Delhi during floods

3873. CHAUDHURY BRAHM PRA- 
KASH; W ill the Minister of AGRI
CULTURE AND IRRIGATION be
pjeased to state:

(a) whether it is a fact that the 
floods this year in Delhi have been 
unprecedented;

(b) the names of residential areas 
which remained under water and the 
period for which they remained 
under water;

(c ) the assistance provided by the 
Government to the people who were 
at the tops of their houses and could 
not get (food or milk; and

(d ) the amount spent by the Cen
tre as well as the Delhi Administra
tion to give relief to flood affected 
people and whether tbe assistance 
provided was considered adequate?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINOH B A R N A LA ): (a ) to (d ). tfce 
information is being collected and w ill 
be placed on the Table of the House.
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Rep·l1l~Sentation for improvemen t or 
R oads by Dandakaran ya )Jevelopme1n; 

Authority 

3874. S HRI GANANATH P RA-
DHAN : Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to state: 

(a ) whether Government has re-
ceived any representation for im-
provement of Roads under Malkan-
giri Constituency (OriBsa) which is 
u nder the control o,f Dandakaranya 
Development Authority; and 

(b) if so, the action taken on the 
r epresentation and the action so far 
t aken for improvements of the roads? 

THE MINISTER OF WORKS AND 
H OUSING AND SUP PLY AND 
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) Yeo:, S i··. 

, b 1 A statement is attached show-
ing tl:e position in r egarci to the action 
so far t aken 'as abo 'proposed to be 
t ak"n by ~he Danciakaranya Develop-
m ent Authority regarding the im-
p:·c.vcment o£ t he road3. This position 
h as also been intimated to Shri Naka 
K an naya, Member, L cgisl'ative Asse.m-
bly of Orissa on 13-11-1978 in reply 
to his representation on the matter. 

Statement 

(i ) Malkangiri-Podia roacl via Sika-
palli: 

This road takes off from Malkangiri-
Motu road 'at a distance of 16 KMs 
f rom Malkangiri. The road portion 
f rom Malkangiri to Gorakhpalli is a 
p art of Malkangiri -Motu road and is 
black topped. The road from Sika-
palli to Podia (37 Kms in lengthJ has 
been developed by the Dandakaranya 
P roject as a moorum road with pucca 
cros3 drainage. The condition of this 
road having deterior ated during rainy 
season, it is proposed to repair this 
ro·ad with a view to opening it to bus 
t raffic by December, 1978. In the 
Works programme drawn up for the 
next year, it is proposed to improve 
this road by p roviding m etalling. 

(ii) Malkangiri -Motu road v ia 
m ela and Manemkonda: 

The portions between Malkangiri. 
and K'alimela and between Pushuguda 
and Motu (total length 65 KMs) form 
part of the main Malkangiri-Motu 
(via. MV -79) road. These portions 
are all-weather roads and 34 krns of 
which have been black-topped by the 
Project. However, due to heavY 
traffic of b'amboo an d timber during 
monsoons some portion of .the metal· 
ied road having deteriorated, action 
is being taken for remett1ing and 
blc.ck -topping of the road in phases 
during the current financial year viz., 
1978-79 and during the next financial 
year 1979-80 ·as inriicated below : 

(a) R enewal coc. t of 
meta ll in g 0 

(b) Hlack lopping 

1978·79 1979-80 

17 Kms 20 Kms 

16 Kms 31 Kms 

The remctining portion of the road 
bet\\ ee'1 KaEmela and Pushuguda via 
Manemkonda (28 K Ms in length) is a 
kutcha roa d with_ no cross drainage 
wo"k In the next F ive Year Plan 
(1978-83 ) of the Dand'akaranya Pro· 
ject, it is proposed to improve this 
r oad to link road st andard . 

(iii ) Po dio to Motu v ia Gomkhpa!!i: 

This road comprises two stretches 
viz. Pod,ia to Gorakhpalli (19 KMs} 
and Gorakhpalli to Pushuguda (16 
KMs) . Beyond Pushuguda the road 
forms part of the main Malkangiri· 
Motu road. The road crosses the Pot. 
teru river near Gorakhpalli. Both 
these stretches are revenue roads and 
suitable only for fair weather traffic. 
Since both these roads 'are almost dead 
ends with very little through traffic, 
mainly because of the Potteru river 
which is now perennial due to the 
flo w of waters from Balimela Hydro-
Electric Proj ect, there is hardly anY 
traffic on these roads excepting for 
connecting the local vi!1ages. The 
P roject is doing only skeleton main· 
tenance works on these roads·. It iS 
proposed to take )lP improvement to 
these roads during the current work· 
ing season . 
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(iv ) Kalimela to Podia (16 K M »):

This is a metalled road with pucca 
cross drainage works and is in fairly 
good condition. It is proposed to re
metal and black-top the road during 
the next financial year 1979-80.

fa fft  fiwro s i f w w  trtr N r ft fw
- -  ^  * *■»-_«» - A .  C a - J t   wwTCT WWnWI *HT twri hT Hfw

i n  nwi

3875.
Wlf« p w :

•rt  PwHw jftr w ivm  iput jfif i h  y w l
*T?[ ^  f'TT fa :

{%) «ptt « w i(  # v t f  ifaRT
fan: $ w tt  ftwft fwm arftrvrnr nft^r
SPPTX WTT Vtf STT̂  gUT $ f3RT%

9TVR % ir^f v^snftiff vt
«WTT 10, is vnsr $ srcrct
HrePT fTOft ‘TTHTR VT̂ ffcT fvtt 'HIU/1 ; (frc

(n ) jrfi! ?t, fft ’fr? awwrnft «ftn 
< ?

fW R  WWW iwr 5R1 iftr jJWlH 
Hwt («ft f t iw t  n<r (v )  ffafor 

SH-PTT t  vrf JftaRT t  I w
fwr *f fa wit fwRr STftrwr ̂  gmv 

wrefr fotj 1 1

(w ) fMrr«l f*T«ST 5PTTT $ :—

( i )  1972  vt ^  ?rq[ fospr/
ifr% wt#  «<#ii0 «p^Tifwi %
SfflfhFI ijtiPTT TTCJ *><*11,

(i) tTTffPT flT«ff <TT for /f’ lTtT
^  * 1% iRXvrtt v^snfw *Pt w rt 

ITT WWCTT I

(:::) ijfa *  tTWT
wt% wxvrft w  urrro m b  ftro, 

fawfr w  <NHr?r, fWT

(iv) *tfr f w ^  i nfrcrfty t fort fippr
*W( t  WWT «T*inft 3 % 5

% t o r r  forr fojw  firrr
^ f W ^ S W W ^ T t j r o f l F ^ J l P T  
<H% ^«rsffFT f  «rr*p frwft flrem 
m fW w  % % wnfar % m
<aw* <wn? 1 

3838 L.S.—-5

Folk* at Flood Control as published 
la  Btaaflrath

3876. SHRI BIRENDRA PRASAD: 
WU1 the Minister o f AGRICULTURE 
AND IRRIGATION be pleaded to 
state;

(a) what are the main features of 
National Policy of Flood Control;

(b ) whether the articles regarding 
the policy of Flood Control as pub
lished in the Bhagirath are accept
able;

(.c) whether there were differences 
of approach regarding controlling 
floods by the Centre and some Nor
thern Indian States; and

(d ) what is the role played by 
Central Water Commission in Water 
Management—with reference to cri
ticism of Central Water Commission 
by Haryana, Punjab, Weot Bengal and 
Delhi for in-affective measures taken 
by the Centre as per statements pub
lished in the Bhagirath Journal; and 
whether Government of India accepts 
those allegations, if  not, the reasons 
therefor?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH B A R N A L A ): (a ) to (d ). In 
1954 when the national flood control 
programme was launched it was deci
ded to undertake the flood control 
programme in 3 phases—immediate, 
short-term and long-term. The im
mediate phase was proposed: to be 
mainly devoted to investigation and 
collection of data; and the second 
phase for formulation of flood control 
measures and construction o f embank
ments. channel improvements, raising 
of villages and protection of towns. 
The long-term phase envisaged cons
truction of further works including 
storage reservoirs, etc., so as to stab- 
lize the benefits of the works carried 
out earlier.

Since tnen, considerable experience 
has been gained in Planning, imple
mentation, and performance of flood
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control measures. Technology has also 
advanced not only in India but also 
in foreign countries. Taking this into 
account the Government o f India have 
constituted the Rashtriya Barh Ayog 
to review performance of the works 
carried out so lar and to lay down 
policies for the future programme to 
be adopted, and also to evolve a com
prehensive approach to the problem 
of floods in the country keeping in 
view the need for optimum and multi
purpose utilisation of water resources, 
as also the role of soil conservation 
and afforestation in flood control. The 
Ayog is expected to give its report by 
the end of 1979.

In the journal referred to, there does 
not appear t0 be any difference in the 
basic approach to the flood control 
from that indicated above.

The Central Water Commission, as 
constituted, performs an advisory role 
in the formulation and implementa
tion of water resources management 
including flood control and provides 
specialised technical advice on specific 
requests from the State Governments. 
The Central Water Commission also 
serves as a consultant to the Planning 
Commissions in the technical scrutiny 
of water resources and flood control 
projects submitted by the State Gov
ernments for sanction, and ensures 
thftt the schemes as formulated, con
form to technically acceptable stan
dards and inter-State and inter
national requirements;

Assistance by Centre to major otties/ 
towns for Beautification etc.

3877. SHRIMATI PARVATI DEVI: 
W ill the Minister of WORKS AND 
HOUSING AND  SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) whether it is a fact that Gov
ernment provide financial assistance 
to major towns and cities for the im
provement of hygiene and beautifica
tion;

(b ) the number and names o f the 
cities that have been so provided 
with assistance;

(c ) the criterion therefor;

(d ) whether Government propose 
to enlarge the number of these cities 
and raise the amount of financial as* 
aistance; and

(e ) the details thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND 
REHABILITATION (SHRI SIKAN- 
DAR B A K H T;: (a) to (c ). Urban
Development is a State subject. How
ever, under the scheme for Integrated 
Urban Development, the Central Gov
ernment 'has provided financial assis
tance for composite Urban Develop
ment projects comprising components 
of land acquisition and development 
and related urban services like Water 
Supply, Sewerage, Transportation etc. 
Under the scheme, the following 
cities have so far been given assis
tance: —

1. Bhopal, 2. Indore, 3. Ludhiana,
4. Cochin* 5. Kanpur, 6. Allahabad,
7. Hyderabad, 8. Visakhapatnam, 9. 
Haldia, 10. Ahmedabad, 11, Banga- *- 
lore, 12. Lucknow, 13. Asansol, 14. 
Raipur, 15. Jullunder, 16. Baroda,
17. Calcutta, 18. Bombay, 19. Madras,
20. Ujjaih, 21. Gwalior, 22. Jabalpur,
23. Korba, 24. Amritsar, 25. Pune,
26. Nagpur, 27. Kolhapur, 28. Shola- 
pur 29. Coimbatore and 30. Madurai.

(d ) and (e ). Government has re
cently reviewed the guidelines for the 
Scheme and has decided that all the 
cities with a population of 50,000 and 
above will be eligible for assistance un
der the scheme, provided viable Integra 
ted Urban projects aee prepared and 
there is a well-equipped machinery to 
implement the project, Government 
lias also decided that projects which 
catered to the needs of the less privi
leged sections o f the urban society 
should get priority for funding under 
the scheme. ■  ̂ r i? :



1^3 Wdittcn Xnmers AGRAHAYANA J7, 1900 (SAKA) Written Answer* 134

A i m *  JfcmtovaA farB eep .S e**J »W »g

3878. SHRI AHMED M. PATEL: 
W ill the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a ) the details of the »rea develop
ed for deep sea fishing in Indian 
ocean;

(b ) whether there is any move to 
Indianise fishing industry in India; 
and

(c ) k  so, the broad outlines?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) The entire
Economic Zone extending upto 200 nau
tical miles from the shore is available 
for exclusive exploration by Indian. 
Deep sea fishing can also be undertaken 
in High Seas outside Economic Zone.

(b ) No foreign company can con
duct fishing in the Indian Economic 
Zone except under licence or letter of 
authority from Government of India. 
The Government of India have all
owed some joint ventures and charter
ing of foreign fisheries vessels by 
Indian Companies in acocrdance with 
the approved policy. Companies falling 
within the purview of Foreign Ex
change Regulation Act, and Mono
polies and Restrictive Trade Practices 
Act, are allowed to carry on business 
in accordance with the provisions of 
above-said Acts.

(c ) Does not arise.

PUa from Indian Sugar Mills Asoo- 
to baoet Sugar Industry

387®. SHRI R. V. SWAMI- 
NATHAN: 

SHRI P. M. SAYEED:
SHRI M. V. CHANDRA- 

SHEKHAR MURTHY:

W ill the Minister o f AGRICULTURE 
AND IRRIGATION be pleased to 
state:

<a) whether Indian Sugar Mills 
Association has placed before the

Union Government 8 point plan to 
boost Sugar Industry in th« country;

(b ) i f  so, what are the details e f 
the points; and

(c ) whether Government have exa
mined them?

THE MINISTER OF STATE IN  
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) to (c). The Gov
ernment has recveived a representation 
from the Indian Sugar Mills Associa
tion mentioning the following six 
measures which would avert the crisis 
which, according to them, is affecting 
the sugar industry:—

(i) Re-instatement of control of 
monthly releases of sugar to impart 
stability to the market;

(ii) Creation of buffer stock of at 
least 1 million tonnes by Govern
ment;

(iii) Reduction in the rate of ex
cise duty to 1 1  per cent ad valorem 
to help stimulate internal consump
tion of sugar;

(iv ) Appropriate relief to weaker 
sections of the industry;

(v ) Provision o f adequate bank 
credit through sanctioning clean 
advances to the sugar units; and

(v i) withdrawal of ^restrictions 
related to Storage and Licensing 
with respect to the sugar dealers.

2 . The measures (i)-(ii) relating to
monthly releases and buffer stock
ing were considered by the Govern
ment at the time of decontrol o f sugar 
itself and it was felt that in the initial 
stages o f the decontrol it would be 
advisable to let the market forces to 
have their natural action in order to 
achieve a reasonable market price. In 
the light o f the working o f decontrol 
these points are being continually 
examined and a fresh decision may be 
taken, i f  found necessary. As regards
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■reduction in excise duty rate, it may
be stated that the excise duty for 
sugar has already been reduced in 
successive stages and the internal 
consumption has been stepped up 
from 37.5 lakh tonnes to 45 lakh tonnes 
*nd the months following decontrol
the internal consumption has been
ranging from 4.5 to 5.00 lakh tonnes. 
The consumption in 1978-79 sugar 
season is estimated to be at least 52 
lakh tonnes. But further stimulation
o f internal consumption by resorting
to the reduction of excise duty and 
consequent fall in prices, while it may 
be advantageous to the sugar factories, 
would create serious problems to the 
khandsari and gur industries which 
are affected even at the present prices. 
This point will be examined after a 
few months after watching how the 
khandsari and gur industry will fare 
during this season. As regard relief 
to the weaker units, it may be stated 
that this point was examined in depth 
at the time of decontrol itself and it 
was felt at that time that no differen
tial help need be given to such units 
as such an artificial protection would 
inhibit the units from trying to 
modernise, expand and rehabilitate 
themselves which again would in any 
case be the only real solution in the 
long run for the betterment of the 
sugar industry. As regards bank 
credit, the question of giving clean 
cash credit of Rs. 25 lakhs and the 
possibility of obtaining medium term 
loans to the sugar units is already 
under examination by the Govern
ment. As regards restrictions on the 
trade, the Government have already 
liberalized the permissible stock limits 
by traders by increasing them by 50 
per cent over previous limits, and the 
need for further liberalisation is 
under examination. However, as re
gards licensing of sugar dealers, it 
may be stated that this my be neces
sary at least in the interest of getting 
adequate information regarding the 
sugar transactions. However, at the 
time of decontrol itself, the State 
Government have been advised to 
liberalise the issue of sugar dealers 
licences.

Demand for full autonomy for 
Universitlec

3880. SHRI BHAGAT RAM: Will
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleaB- 
ed to state:

(a) whether he is aware about the 
demand for full autonomy for Uni
versities both in academic and admi
nistrative sphere raised by the 
National Convention of Teachers of 
Central Universities which concluded 
its two-day session at Banaraa Hindu 
University:

(b ) what are the resolutions adopt
ed by the Convention; and

(c) what is the reaction of the 
Government thereto?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR PRATAP CHANDRA CHUN- 
DER): (a) and (b ). Information has 
been received about three declarations 
prepared at the Central Universities 
Teachers’ Association Meet. These re
late to autonomous and democratic 
functioning of various bodies of the 
Universities, implementation of a 
scheme combining the principle of 
merit and teaching experience for pro* 
viding next higher grade to teachers 
and other benefits, besides provision of 
various other facilities to teachers. No 
resolution as such has been received by 
Government.

(c) Government recognise the prin
ciple of autonomous and democratic 
functioning of various bodies of the 
Univerjties. As regards other matters, 
they lie within the purview of various 
University authorities to consider and 
implement.

fimw srrftwrr* itn 

3881, tottw  n r w : w t  flmHr
dhtwiwm ir*r w f n  larft

f*rr ftf:
 ̂ (*) m s # ffoft ftw

VTfWVT ft
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»rt»r5fr#,
[t, <nj tfmrrd’, w i* r 6  w ft # v r it  
fcirnrw % mrj wrfcrc w  wmfira fror

?  ifft wWf % w  m t v n 4  200 trftr 
mr «tmf 1 J r fp r^ n w w  <wte*T*for

(«r) JTft ft, fm  w i  f ,  «ftr

(n) 3TC aqftw*ft Vt fbr^R 200 VW 
WftTlftr TOT +  <l| $, w  f̂> *Fte Kl«lfdfl f%TJ 
wtf T O W  $ ?

W n  linn w i jfif Ac jinfu 
*wt (*ft (ctw t ) ;  ( * )  fm  ( « )

5ft, ?t, s m n 3 ioo srfapflr #  intf m
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W¥cf fan TO t  ^ *Pt fâ fiiTpTO
vjviff It tnw&r i f f  fan *r mr :—

(i) 636 t o t  «nr? «flfWf % tht f  iftr 
f5TW WWTfT ?nfV P rt 3IT H*Pm $ 
snr ft? $ *r*fr trr my 1

(fi) vmtffmlr *?r ^ arr* if 
&  t  •

(*r) fo'sft fkvrv siftreTw spnpt ^
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*r»PRli t t  m t e t *rt fesrr an^TT 1

H  farms

• 3882. tmsTfr fnwft: «rt ffa  wVr
firo if tfsrt *T5 w i t  *?r f t t  * 3 n  f a  :

( * )  wr $ fv $ vnwm 
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(n) arfir farftr rift ?rt tot 
stfor t o  faiftr 5 ^ «T ^ r ^ F r ;  ’Tfn
ft, ?rt w  tfnr t  ittt wt mw nfl - 
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4082.63 5TT8T ISqiff TT WRIFT VX?TT «JT | 
fVHFff ^  ^ WT 4til<i
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ffhrT 50 jtRtprt ?rt ?nftr 
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•fit TT^r ^  % W4fijq 1Tt3RT #  tilfttR v̂J3TT; 
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v t gf»r fsr^Nt ^ ^  aRmft ^r
10 srftwfl *rftnr t t  y r t r  ^  f%m f  f m

^rn rr Prof ffrt f, *
^  itwt^w r̂r9‘ ’pt̂ tt i r fw  ft 1

Deterioration in pvoduotivky of 
Exotic Wheat Seed

3883. SHRI K. M ALLANNA- W ill 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state;

(a) whether any deterioration has
been noticed in the productivity of 
exotic wheat seeds like Kaiyan 
Sonora, Sonalika, Sharbati Sonora
etc. introduced in the late 60's; and

(b ) if so, whether Government has 
released the new generation of seeds 
for rabi sowing; and if so, the details 
thereof?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): A  simi
lar question No. 947 was asked in the
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Rajya Sabha on 6-12-1978 by Shri P. 
M. Khan. In the reply then given was 
as follows: —

(a ) It is a fact that some of the 
wheat varieties released about 12 
years ago like Kalyan Sona have 
become susceptible to new races of 
rust diseases thereby affecting their 
potential productivity.

(b ) To arrest this trend and to 
ensure the security of the wheat 
crop, several steps have been taken. 
These include the release of new 
varieties leading to variota] diver
sification and development of multi- 
lines of Kalyan Sona and Sonalika 
which w ill help to reduce the build 
up of new races. In addition, the 
areas where the rust inoculum gets 
built up early will be saturated with 
resistant varieties.

The A ll India Wheat Workshop held 
at Hyderabad in August, 1078 identifi
ed 3 multi-lines varieties namely 
MLKS-11, KSML-3 and KML-7406 
which resemble Kalyan Sona in mor
phological and economic characters 
but possess a high degree of resistance 
to different races of rust. In addition, 
the Workshop recommended the high- 
yielding rust resistant varieties HW- 
135 and HP 1303 for the North Eastern 
Plains Zones, HD 2236 and Lok- 1  for 
Central Zone and HW 517 for Penin
sular Zone.

National Commission to study 
Flood Control

3884. SHRI AM AR ROYPRADHAN: 
W ill the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state;

Ca) whether Government have con
stituted a National Commission to 
study flood control; and

(b ) if  so, what are the terms of 
references?

THE MINISTER OP AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ): (a )
Yes, Sir.

(b ) The terms o f reference are: —

( 1 ) To review the flood protec
tion measures undertaken since 1954 
and to make an evaluation of the 
benefits and effectiveness of the 
measures undertaken so far with 
special reference to embankments in 
reducing the damage.

( 2 ) To identify the areas where a 
large number of Zamindari and/or 
unuathorised embankments, bunds, 
and spurs, etc., exist; to assess the 
effect of such constructions on the 
flood problem; and suggest remedial 
measures.

(3) To identify the areas where 
construction of roads, highways, 
railways etc. and other encroach
ments into drains have aggravated 
flood problems and to suggest mea
sures for improvements including 
legislative action, if any.

(4) To analyse the damage caused 
by floods in recent years and to 
identify areas requiring immediate 
flood protection measures.

(5) To evolve a comprehensive 
approach to the problem of floods 
in the country keeping in view the 
need for optimum and multi
purpose utilisation of water re-* 
sources as also the role of soil con
servation and afforestation in flood 
control.

( 6 ) To make an analysis of the 
cost and benefits of flood protection 
measures.

(7) To suggest criteria for taking 
up flood protection measures and 
means o f mobilising resources there
for.

( 8 ) To recommend proper land- 
use in the flood plains with a view 
to minimise damage and to ensure 
overall increase in agricultural pro
duction.

(9) To examine the existing ar
rangements for maifltonari<« of 
flood protection works and recotti- 
mend measures for improving the 
same.
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(10) To review the existing ad
ministrative and organisational set 
up for flood control at the Centre 
and in the States and suggest im
provements where necessary; Hood 
control to include flood forecasting 
and warning, flood fighting, formula* 
tion and implementation of flood pro
tection measures.

( 1 1 ) T0 examine the present pro
cedure oi assessing flood damage 
and suggest improvements.

( 1 2 ) To examine any other mat
ter related to floods and flood con
trol and make suitable recommen
dations.

srhr *  fcnm vt mnf

3885* Ml •

wr fsrafa sftr www wm jfir tftt j’wfa
vt fnTT % :

(f>) «fa*?n:
urn ifar $ tfrrnr qr?fr *nPr

gw t nftr w  if fTstvrt ?tot fmnmr 
jwV ^  ^fwr wtnff ft «rpft ̂ srra-: 
vwfar

{ * )  wm wa M i  % <oT»fr»r aprcfan sfr 
fp vftmrr wrfinff tftr wfaqr ft 
wtnhx «r*rf *5t $, fcnrsr % *fa<T

(*r) wt far wwr< ti fWrx Tnfar 
enh ft 4<Wf ̂ nrprrijVsiT*Tf*r*RTT$wrorc*tt

vr | ?

fimf* 'ftttramr Jtx ywfar
«WV («ft h nm w m ) (v)*r»nr ( v )  tfV 1

(n ) ttht vhRT $ ^nn? htsvwht 
v r fw  $  4 (^0  (UIWHW 
^  ft xm  9X«FRf (*m  srfrr 
wfftr) sm  tn* ft m rft 1 1 19 7 1-7 2  % 
«mr wu*. w*. ’toutttttt t o  if ^nr? Thm 
*?t jrnrfarcrT $ wrart <tt arraf*̂ r*m v  far*

TfTOT 1977-78 $T WR  IPtSmf
(̂ TRT irtff 100 JtftPW

^ Tift’ ^ I

Development of Chilka Wke, Ort*a

3886 SHRI SIVAJI PATN AIK ; W ill 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased t0 state:

(a) whether the Government has 
received any proposal from the Go
vernment of Orissa for development 
of Chilka Lake in Orissa;

(b ) if so, nature of those proposals; 
and

(c ) the steps Government has ta
ken to implement the proposal?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ): (a )
Yes, Sir.

(b ) The Chilka Lake Brackish- 
water Fisheries Development Project 
and Chilka Lake Inshore and Offshore 
Marine Fisheries Project involves 
dredging and cutting a straight cub 
from sea to the lake at Satpada, deve
lopment of brackish water fisheries on 
the inland side and construction of 
harbours with landing and berthing 
facilities and introduction of mecha
nised fishing boats on the marine side. 
The total cost of these projects is 
tentatively estimated as Rs. 28.10 
crores.

(c ) Development of fisheries in 
Chilka Lake involves cutting open en
trance t0 the Lake from the sea to 
ensure free migration of fish but this 
may also affect the echological situa
tion in the Lake by altering the level 
of salinity. Divergent opinions were 
expressed by various agencies on 
possible alternatives. On the advice 
of the Planning Commission, a Com
mittee of experts is being constituted 
to examine the proposals and advise 
Government on various aspect?.
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Giving up of Pool System of allotment 
of Government Accommodation

3887. SHRI SUKHDEO PRASAD 
VERMA: W ill the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a ) whether Government are consi- 
dering to do away with the present 
pool system for allotment of Govern
ment accommodation to the Central 
Government Employees and to bring 
at par all Central Government Em
ployees for allotment purpose; and

(b) if so, what are the facts there
of and if not, the reasons for the 
same?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
B AKH T ): (a ) and (b ). The matter 
regarding feasibility of merger of 
pools of residential accommodation ad
ministered by several Government 
departments into one common pool is 
under consideration.

Seminar on Potato

3888. SHRI NARENDRA SINGH: 
W ill the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a ) whether an International Semi
nar on Potato was held recently at 
Jullundur, Punjab;

(b ) i f  so, whether the Semi
nar has suggested for cooperation 
amongst the Asian countries for in
creased production of Potato;

(c) i f  so, detail of the discussion 
therein; and

(d ) reaction of the Government 
thereon?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ): (a)
Yes, Sir. An International Seminar

on ‘Approaches Towards Increasing 
the Potato Production in Developing 
Countries’ was held from 20—23 Nov
ember, 1978 at Central Potato Research 
Station, Jullundur.

(b ) Yes, Sir. A  strong need for 
greater cooperation among the Asian 
Countries on Potato Research and 
Development was emphasised.

(c ) The recommendations that em
erged from the deliberations of the 
Seminar, suggesting cooperation atnong 
Asian countries are laid on the Table 
of the House.

(d ) Recommendations of the Inter
national Seminar on ‘Approaches To
wards Increasing the Potato Produc
tion in Developing Countries’ are 
under consideration of the Govern
ment.

The Recommendations that emerged 
from the deliberations of the Seminar, 
suggesting cooperation among Asian 
countries are as under:—

(i) “ Considering the special tech
nological, storage and utilization 
problems of potato for the tropics 
and the sub-tropics, it ig recom
mended that an Asian potato Asso
ciation on the lines of European 
and American Potato Associations 
be formed for promoting Potato 
Research and developmental activi
ties in the developing countries,’’

( ii )  A  meaningful cooperation and 
collaboration among the Asian 
nations and other developing coun
tries on national and regional basis 
be encouraged and expanded. For 
this purpose, the exchange o f mate
rial and technology and the pro
gramme for evaluation of varieties 
suitable for each region, be worked 
out. The exchange of material 
should be so programmed so as to 
avoid calculated risk of introduc
tion of pests and diseases. At the 
same time, it should not hamper 
exchange of germplasm between the 
devevloping countries.
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(iii) The technology developed so 
far to increase the production in 
different nations may be tested for 
utilisation in various other countries. 
India and Japan could take a lead 
in this matter since they have made 
sufficient progress in potato research 
and development.

(iv ) A  regular flow of quality seed 
from the seed producing countries 
of the developing regions suited to 
short photoperiods and short-grow
ing seasons in tropics and sub
tropics may be ensured.

Application from Maharashtra 
Teachers’ Association for Adult 

Education Agency

3889. SHRI BALASAHEB VIKHE 
PATIL; W ill the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a ) whether Government have re
ceived any application from the Maha
rashtra Teachers’ Association for the 
adult education on agency basis; and

(b ) if so, what is the reaction of 
the Central Government in this be
half?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI
MATI RENUKA DEVi BAHAKA- 
T A K I): (a ) No, Sir.

(b ) Does not arise.

Promotion quota of Graduate Super
visors in Ganga Basin Water 

Reaourcss Organisation

3890. SHRI SUKHENDRA SINGH: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state;

r -

(a ) what is the promotion quota of 
Graduate Supervisors to the post of 
Assistant Engineers in Ganga Basin 
Water Resources Organisation (GB
WRO) which has been merged with 
Central Water Commission;

(b ) whether it is a fact that pre
viously the promotion quota for 
Graduate Supervisors was 69 per cent 
and for Diploma Supervisors 33 per 
cent, which has not been scrapped;

(c) if yes, what wa$ the basis for 
scrapping this;

(d ) how many graduate Supervisors 
of GBWRO have so far been promoted 
as Assistant Engineer; if none, the 
reasons therefor; arid

(e) what steps are taken to offer 
early avenues for promotion of Gra
duate Supervision in GBWRO in view 
of their higher qualification i,e. 
Degree?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a )
With the merger of the posts of 
Supervisors and other technical posts 
in the Ganga Basin Water Resources 
Organisation with the appropriate 
cadre of the Central Water Commis
sion, there is now no quota fixed for 
Supervisors holding graduate degrees 
and those holding diplomas for pur
poses of promotion to the next higher 
posts.

(b ) No, Sir. Before the merger of 
the posts in GBWRO with the cadre 
of the Central Water Commission, the 
next higher post of Assistant Engineer 
in GBWRO was filled 33-1/3 per cent 
by promotion from the Supervisors’ 
cadre and 66-2/3 per cent by direct 
recruitment. There were no quotas 
for graduate and diploma holder 
Supervisors and graduate Supervi- 
But the qualifying survice for promo
tion was different for diploma holder 
Supervisors and graduate Supervi
sors, namely, 7 years for diploma 
holder Supervisors and 3 years for 
Graduates.

(c ) The recruitment rules for the 
post of Ebctra Assistant Director/ 
Assistant Engineer in the Central 
Water Commission will apply to Offi
cers t>f GBWRO after the merger of 
the technical cadres. According to 
these rules, posts of EAD/AE are filled 
cent per cent by promotion of Officers 
holding posts of Design Assistant,
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Supervisor and Head-Draftsman. 
These rules, however do not provide 
for quotas as between Supvervisors 
with Graduate degrees a«d those with 
diplomas for purpose of promotion to 
next higher post but these do provide 
for different qualifying service for 
promotion in respect of degree holder 
Supervisors and diploma holder 
Supervisors, i.e. graduate engineers 
with 3 years’ service are eligible for 
promotion, and diploma holders with 
7 years are eligible for promotion to 
the posts of Extra Assistant Director/ 
Assistant Engineer.

(d ) No graduate Supervisor of 
Ganga Basin Water Resource Orga
nisation has so far been promoted as 
Assistant Engineer as none was senior 
enough to be promoted.

(e ) The graduate Supervisors have 
to put in only three years’ quali
fying service, before they can be con
sidered for promotion as Extra Assis
tant Director/Assistant Engineer, 
while the diploma holders have to put 
in 7 years’ service before they are 
deesmed eligible for promotion. Thus 
graduate engineers enjoy shorter wait
ing period for eligibility for promtjon.

I.C.S.S.R. Research on Scheduled 
Tribes of Himachal Pradesh

3891. SHRI RANJIT SINGH: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state;

(a ) whether the Indian Council of 
Social Science Research, New Delhi 
has done anythong by way of research 
on the Scheduled Tribes of Himachal 
Pradesh;

(b ) whether it is a fact that a Re
search Project was promised in the 
year 1975 in Himachal Pradesh;

(c ) whether the project referred to 
above was completed by an Hony. 
Director who was assigned this work; 
and

(d ) if  so, when the required funds 
are expected to be sanctioned for thq 
said project?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a ) to (d ). The I.C .S .S .R . 
ordinarily does not do any research 
on it3 own. The Council, however, 
gives grants to scholars or institutions 
for carrying out specific research pro
jects.

In 1973-74, a research project on 
“Social and Connected Aspects of the 
L ife of Scheduled Tribes of Himachal 
Pradesh" was sanctioned by the 
I.C.S.S.R. to Shri Thakur Sen Negi 
of Parvatiya Adamjati Sewak Sangh, 
Himachal Pradesh. The study was to 
be done in three phases and a grant 
of Rs. 14,000 was sanctioned for the 
first phase. The grant for the second 
phase wag to be sanctioned only on 
satisfactory completion of the first 
phase.

The report of the first phase was 
received in October, 1974 and was 
puhlished by Shri Negi himself in 
1976 under the title ‘‘Scheduled Tribes 
of Himachal Pradesh- A  Profile.”  
I.C.S.S.R. decided not to give sup
port for the second phase.

News item entitled Calcutta Library
Victim of Central Bureaucracy

3892. SHRI C. K. CHANDRAPPAN: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a ) whether Government's attention 
has been, drawn to the news item ap
pearing in “Hindustan Times”  dated 
6th November, 1978 captioning “Cal
cutta Library Victim of Central 
Bureaucracy” ; and

(b ) if  so, the details and Govern
ment’s reaction thereto?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHAU- 
DER); (a ) Yes, Sir.

(b ) The newly created Bureau of 
Literature and Libraries Is purely an
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internal administrative arrangement 
in this Ministry tor looking after the 
work of Libraries. The Libraries 
themselves make their own purchase 
of books and the Bureau is not in
volved in this process.

Hither Licence Fee charged from the 
Non-P, & T. Employees form Type 11 
Quarters in Sarojini Narar, New Delhi

3893. SHRI C. N. VISVANATHAN: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be please^ to state:

(a) whether higher rate of licence 
fee is being charged by the Directorate 
of Estate in respect 0f  Type-II Quar
ters at Sarojini Nagar, New Delhi, 
allocated to non-P & T employees in 
exchange of quarters with Posts & 
Telegraphs Pool as compared to the 
quarters of the same type in thc same 
locality allotted to the P & T  em
ployees by the Indian Posts & Tele
graphs Department; and

(b ) if so, what arc the reasons for 
this anomaly and what action Govern
ment propose to take to remove it?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHhl SIKANDAR 
BAKHT): Ca) and (b ). For quarters! 
in Sarojini Nagar, which were in the 
P. & T. pool, were recently transferred 
t0 the Directorate of Estates. Licence 
fee for these quarters is t eing recover
ed at present at a provisional rate 
pending determination o f the correct 
rate; necessary adjustment will be 
wade thereafter.

Output of Potato and Onion

3804. SHRI D. D. DESAI: Will the 
Minister o f AGRICULTURE AND 
IRRIGATION be pleased *o state:

(a) whether there it scheme to
increase domestic output f  potatoes
andonions of make use of the expand
ing opportunity for their export; and

(b) if so, details thereof?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARN ALA ): (a )
(i) POTATO; There is no Centrally 
Sponsored Scheme for increasing the 
domestic output of potato However, 
the motivational campaigns for in
creasing potato production are launch
ed by the Department of Agriculture 
and as a result, the country is now 
witnessing a revolution in production 
of potato which is evident from the 
area and production table given be
low:

Year Area

(lakh
hectare)

Produc
tion

(lakh
tonnes)

< 973"74 • 5*43 48*61

1974*75 • 5*87 62-25

>975-76 • 6*22 73*06

1 976-77 . 6-19 71-70

1977-78 . 6*64 81-53

(ii) ONION: No, Sir. There is no 
Centrally Sponsored Scheme for in
creasing the domestic output of 
Onion. In some of the Onion growing 
States Department of Agriculture/ 
Horticulture, however, distribute good 
quality seed and advise the farmers 
on the cultivation techniques of the 
crop through their normal extension 
agencies.

(b ) (i) POTATO: Question does 
not arise.

(ii) ONION ; Question does not 
arise.
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News Item Entitled “Ghana Envoy 
Demand Withdrawal of Text Books"

3895. SHRI SAUGATA ROY:

SHRI MADHAVRAO 
SCINDIA:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a ) whether his attention hag been 
drawn to a report in Times of India, 
dated 26th November, 1978 stating 
‘Ghana envoy demands withdrawal of 
text book’ ; and

(b ) if so, his reaction thereto?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHAUN- 
DiER): (a ) Yes, Sir.

(b ) According to the information 
furnished by the University of Delhi, 
the book referred to in the news item 
has not been prescribed by any of the 
Board of Studies in the University. 
The question of its withdrawal does 
not, therefore, arise. The authors of 
the book have also expressed their 
regrets to the Chairman, African 
Students’ Association.

Proposal for Barrage across Godavari 
River at Polavaram

• "v 1

3896. SHRI K. SURYANARAYANA: 

SHRI G. M ALLIKARJUNA 
RAO;

W ill the Minister 0f  AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a ) whether Government of Andhra 
Pradesh has proposed to construct an 
ancient barrage across Godavari River 
at Polavaram in West Godavari and 
referred the same to the Government 
of India for their approval; and

(b ) if so, the action taken thereon?

THE MINISTER OF AGRICUL. 
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ): (a )
The report of Polavaram Project has 
not as yet been received in the Central 
Water commission. The Government 
of Andhra Pradesh have, however, in
timated that the report is being sent 
by them.

(b ) Does not arise.

Development of Physical Education 
and Sports

3897. SHRI F. P. GAEKWAD: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
t0 state;

(a ) whether it is % fact that the 
Government are actively pursuing the 
idea of formulating a comprehensive 
National Policy for development of 
physical education and sport;

(b ) whether it is a fact that n Sub- 
Committee hag been appointed to look 
into the matter;

(c ) whether the Sub-Committee has 
submitted its report and if  So, whether 
decision has been taken by Govern
ment on it; and

(d ) if not, reasons for the delay?

THE MINISTER OF STATE IN  THE 
M INISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI 
M ATI RENUKA DEVI BARAKA- 
T A K I ) : (a ) and (b ). The question of 
formulation of National Sports Policy 
has been referred to the AH India 
Council of Sports for advice and the 
Council has set up a sub-committee 
for the purpose.

(c) and (d ). The sub-committee of 
the AlCS has already issued a ques
tionnaire on the subject and has held 
6 sittings to consider the matter. The 
sub-committee is expected to submit 
its report to the AICS shortly. Gov
ernment decision on Sports Policy wili 
be taken after the recommendations 
of the AICS are available.
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f a n  «rt*

3898. «ft nita ftrotf
* W t  ^  *RTT^ f'T T  fa r :

( * )  WT 3Rqir ^T^*T tftr 5HTOT V affa
*P£rr srft tc 'N h* star ?r r  wn v tf ifrjRT 
flYt

{ * )  f * r  v m  if fait s r t f  $  f t r r r  wrfm 
trvm  5 t t t  « r t  i r r t w t  f t  w t  t  ?

ffin ftrfirw f *nft («it irator fa*
WTWHir) : (v )  T̂CT? ST̂VT TPTR f  f^TT 
$ flr sfTrfiw unprr ^ arratar 
%fa RTTT fsp*t fr  rftm *  fa** 'hFT? n 
s m m ,  f 'T R t ,  f i r a t f k  q ^ s r  ^ * P f r r  nit
<ft #»PT $  * Pp r * T% gPTPTT «fqg>4 i £  1
•T f t l fh R T  %  f a t r  S J T O  VS '̂lf'f tftr XP^JVf 
PlkU TT Tff f! I

(«ar) fennf TTSJT-f^T § f*r*rf 
qwt ŵ, u*hm, forr 

SFT% xt(X *PT ®rr*T fa rT  ’TW 'T TP**ft
srnr «r*r fo r̂r t̂utt 1 1 snrtr t r t r  gm  
WTW+ Tfxifrw STPTWt vt irf^m «*t fan 
3TPTT I  sftr f?T SRJTRt Vt 3TFT ^ Î Tf 
3TH fTHlVl «n VHT 1TRT ft I

flRft filWfTOWW H JJJWW

3899. '•ft TO  XIW : WT ftTWT, WW 
WPf̂ H ?T?r *m% >pf f̂ TT T̂7Tt

f t  :

( * )  f«n fewt fon fw rvm *fa « w  
« * * *  *nr «srvNY 3 *rw faff tfrre g«n? «rk 
*ff ynt Hfflror rfjfr % fara% qffroirm^ '̂T 

$  VSIPR TT SPOT* toftt |;

( y )  sfir î t, m wt t o  f  tftr 
•R̂ WTfoff *5t TTtn *RT I'; wVt

(*r) WTVK 3*rt>t »Tfnt ^  rW T̂T
?

fiwT, (wiw w w i ijH *Wt ( 1 TO 
,m w w w r) : (v )  («r) . ft^PwiMti

a f r e r m ,  1 9 7 7  V t  ^  d * ll*
ftrtto iptft Pm Avrm

^l¥PT 5TTT W[¥ Ppf ^  ITKttfT
♦ # t 1 l<IWW V^lPuiY % 18 finiPtT, 
1 9 7 8 l r ^ ^ ^ | ^ l f t T f W #  1 8 IW 5 W T , 
1 9 7 8  ?T » t  ^  ♦  ftrt? WTrf % 735STT

y p wxfiwri t  1i i »  7 ’rran:, 1978% a
STRT: 2 *ii «iW?T ^  *Fl4 %

« f k  i r f ia v  w t  f e r r  m n  1

<p 15 ^'«rc, i»78% to  vt siftr-
fFrf«T R?R irfjTUK w f ft *if t,
m  i t  ipft 1 1 [««w w  X  nn  «iw 1 K W
H ® n L T -309l/78 ]

(»i) * M tt ^tt ftnr-
fawrarir aft | 1

Non-Llftinr of Paddy and Wheat at 
Moga, Punjab

3900. PANDIT D. N. T IW ARY: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to  sta te :

(a ) whether it is a fact that large 
quantity of paddy and wheat lying un
sold in Moga, Punjab and the Food 
Corporation of India are not arranging 
to lift them; and

(b ) i f  so, the reasons for apathy of 
the Food Corporation of India?

THE MINISTER OF STATE IN THE 
M INISTRY OF AGRICULTURE AND  
IRRIGATION (SHRI BHANU PR A
TAP SINGH): (a ) No, Sir.

(b ) Question does not arise. Neces
sary arrangements have been made by 
the Food Corporation of India to lift 
maximum quantity o f foodgrains im
mediately after purchase.

wwr fcfiwmt fcfin* ttar fiwifw 
W4j0«l

3901 . vt tp t gm t qft: w r ffin ftT
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5T̂T n̂#ETT 6223 V r̂TT ^ ?Tt^r $ if? JRltf
f t  pn ft* :

(v )  fm r w tr ftm giftiff ?r ^  t»w
FTlf^ TT# «fhc ftfTMH cr^ff ^  fĵ TRTPC ^ 

JTRT 5^ iTF^mH V f^rgR # ft?T«r ^
^  <wt vrr«T f ;  tfk

(«r) wr rrwK fiwr ^  «*rm
«FT 1f ŷt $ fW fil f%P*IT HT TfT
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Overflow of Water from JamApur 
Feeder Canal of Farakka Barrage Pro

ject

3902. SHRI TRLDIB CHAUDHURI: 
W ill the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a ) whether the attention of the 
Government has been drawn to the 
submersion of thousands of acres of 
agricultural land by the overflow of 

water from the Jangipur Feeder Canal 
of the Farakka Barrage Project and 
through breaches in the Canal bund 
in t»he Jangipur Sub-division of Mur- 
shidabad District in West Bengal; and

(b ) whether the Government has 
under their consideration any scheme 
for draining out this water and the 
reclamation of the submerged land?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARN A L A ):  (a)
and (b ). Reference has been made 
during recent discussions by the re
presentatives of West Bengal Gov
ernment about the problem of inun
dation of large areas to the left of 
the Farakka Feeder Canal during the 
last monsoon season. However, this 
inundation took place because there 
are a number of gaps in the afflux 
bund of Jangipur Barrage, and was 
not caused by any breaches in the 
bund. The gaps could not be com
pleted on account o f difficulties faced 
by West Bengal Government in ac
quiring homestead lands. The work 
of closing the gaps in the bund would 
be taken up as soon as the land is 
acquired and made available by West 
Bengal Government for this purpose.

News-ltem entitled “CARE thrive* on 
59 lakh biscuit scandal”

3903. SHRI RAJKESHAR SINGH: 
W ill the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether his attention has been 
drawn t<, news-item entitled “CARE 
thrives on 50 lakh biscuit scandal” 
published in the Blitz dated the 30th 
September, 1978; and

(b ) if so, the reaction of Govern
ment thereto and steps taken to in
earth the scandal?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
I)EH): (a ) Yes, Sir.

(b ) According to information re
ceived from the Madhya Pradesh Gov
ernment, there is no scandal as suah. 
Biscuits were manufactured with 
v_'.‘iRE’s contribution of balahar and 
salad oil and Madhya Pradesh Gov
ernment bearing the cost on khand- 
sari and processing charges, for mid- 
day-meals programme.

Allotment of Plots/Flats to MP* by 
D.D.A.

3904. SHRI DHIRENDRA NATH 
BASU: Will the Minister o f WORKS 
AND HOUSING AND SUPPLY AND 
RLHAB1LITATION be pleased to
state:

(a ) the number of plots/flats allot
ted by DDA to Members o f Parliament 
in Delhi and New Delhi during the 
last two years;

(b ) whether it is a fact that many 
of the applicants have been refused 
allotment in spite of assurances for 
allotment;

(c ) what is the method adopted for 
such allotment;

( d ) ; whether DDA a n  considering 
to Select some more sites and fiats for
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the Members of Parliament and if so, 
now many flats can be offered for sale 
and at what cost; and

(e ) whether the DDA is consider
ing to start registration for flats/plots 
lor general public; if so, when?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
B AKH T): (a ) No plot has been al
lotted, while 15 flats were allotted dur
ing these years.

(b ) No, Sir. However, the DDA 
has reported that 4 MPs were affect
ed when. 132 flats initially released, 
wccu withdrawn for allotment to the 
Directorate of Estates. These MPs 
have been offered flats in the lot of 
512 flats which were allotted in 
rtajouri Garden. 2 MPs have so far 
accepted the offer.

(c ) 2J per cent of the plots Je- 
veloped in a New Residential Scheme 
are reserved for allotment to MPs. 
The allotment is made adseriatum on 
i.i„- basis of seniority list drawn by
• .us Ministry.

3 per cent of flats in each Housing 
Scheme of the DDA are reserved -or 
allotment to MPs, Members of Metro
politan Council, Members of Munici
pal Corporation of Delhi and non-offi
cial Members of NDMC and Delhi 
Cantonment Board. The Members are 
required to deposit Rs. 1500 for MIG 
and Rs. 750 for L1G alongwith their 
applications.

(d ) Applications have already been 
invited for allotment of 126 MIG flats 
and 142 flats LIG. The allotment of 
these flats is expected to be finalised 
by the end of December, 1978. The 
cost of these flats arc estimated as 
under;

MIG — Rs. 55,100—Rs. 70,700

LIG — Rs. 33,200—Rs. 36,100

Xn addition, 3700 flats are expected to 
be offered for allotment by March,
1979. Since these fiats are still under 
construction it is not possible to indi

cate their cost of construction at this 
stage.

(e) Plots: There is no scheme at 
present.

Flats: Scheme for registration under 
Self Financing Housing has already 
been opened on 27.11.78 and w ill re
main open upto 30.12.78. The DDA 
is already having about 21,000 people 
waiting for allotment of houses. A fter 
this list is substantially cleared, the 
question of opening a fresh registra
tion scheme w ill be considered.

Milk Supply in Gole Market Area, 
New Delhi

3905. SHRI L. L. KAPOOR: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether in certain preferred 
colonies Milk Supply of DMS is un
limited and can be availed of during 
specified hours to any extent without 
any tokens;

(b ) whether in areas like Gole 
Market particularly in Depot No. 252, 
milk remains in Short supply and is 
not available to all the token holders;

(c ) whether it is also a fact that 
Do pot No. 252 stops working after 
6.20 hrs. although officially declared 
distribution hours are beteen 6.00 
to 7 30 hrs. and the token holders 
have to go back without milk if they 
reach the depot after 6.30 hrs. but be
fore 7,00 hrs; and

(d ) whether there is any proposal 
to streamline the distribution of milk 
in the existing Depots by making ade
quate milk available to people befbre 
launching operation “unlimited” in 
selected areas?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A RN A LA ): (a )
Recently, Delhi Milk Scheme has 
started selling milk without toknes 
in certain areas. These areas are be
ing increased gradually, and it ia the 
ultimate aim of the Delhi Milk Scheme
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to sell milk to public without tokens The main features of this Cultural
throughout the city. Exchange Programme are:

(b ) No Sir.

(c ) The present sales-hours of all 
the milk depots are as below: —

Morning shift: 6 A.M. to 7.30 A.M.

Evening shift: 4 P.M. to 5.00 P.M.

Normally, the sales from the milk 
depots to the token holders are over 
within a period of one hour. However, 
as and when any specific complaint 
about the non-supply of milk to the 
token holders is received, the same 
is looked into and suitable action 
taken.

(d) As indicated against (a) above, 
it is the ultimate aim of the Delhi 
Milk Scheme to start sale of milk for 
distribution to public without tokens 
throughout the city. The entire area 
o f New Delhi is likely to be covered
during the next 2 or 3 months.

Indo Czechoslovakia Cultural Agree
ment

3906. SHRI D. AMAT: W ill the
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be plea
sed to state:

(a) whether it is a fact that Indo- 
Czechoslovakia cultural agreement has 
been signed in November, 1978; and

(b ) if so, what are the main features 
of the agreement?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) and (b ). On the basis 
of an Agreement on Cultural Co
operation concluded between the two 
countries in 1959, the ninth Indo- 
Czechoslovak Cultural Exchange Pro
gramme for the period from April 1, 
1978 to December 31, 1980 has been 
signed in New Delhi in November, 1978.

(i )  cooperation in the M^ka 
science and education through ex
change of academicians, scientific 
publications, periodicals, text books, 
etc., organisation of joint seminars 
and providing scholarships on reci
procal basis for post-graduate study 
and research;

(ii ) exchange of experts/artists, 
and of exhibitions, publications and 
other information materials in the 
fields of art and culture;

(iii) participation in international 
film festivals to be held in each 
country, exchange of radio and tele
vision programmes, cooperation bet
ween radio and television organisa
tions, etc; and

(iv ) cooperation in the exchange 
of sports teams and coaches, and 
films and literature on sports and 
physical education.

Reduction in margin money for sugar 
industry to secure bank loans

3907. SHRI O. V. ALAGESAN: Will 
t ie  Minister of AGRICLTURE AND 
HRiGATION be pleased t0 state:

(a ) whether Government are con
sidering to reduce margin money from 
the present 15 per cent to 5 per cent 
for the sugar industry to secure bank 
loans for helping them to huge sugar
cane arrears; and

(b) if so, the decision taken in the 
matter?

THE MINISTER OF STATE IN  THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATON (SHRI BHANU PRA
TAP SINGH): (a ) and (b ). The
question of reduction in the margin 
to be lcept by the sugar industry, on 
the pledge loan on sugar, was consi
dered by the Government. But it was 
decided that in view of the package 
to liberalize the availability and terms 
of credit to the sugar industry, this 
aspect was not pursued.
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3909. SHRIMATI PARVATHI KRI- 
SHNAN: W ill tile Minister o f AG R I
CULTURE ANT) IRRIGATION be
pleased to state:

(a ) what is the estimated State>wise 
arrears of sugarcane as on June 30th 
and October 31et, 1978;

(b ) whether it is a fact that even 
though a large quantity o f sugar stocks 
has been depleted between July and 
October cane arrears stayed at almost 
th* same level as on June 30th; and

(c ) i f  so, what action Government 
propose to take t<> force the sugar 
mill owners to clear the arrears?

THE MINISTER OF STATE IN  THE 
M INISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA- 
TAP SINGH): (a) Two Statements I  
and II  are laid on the Table o f the 
House. TPlaced in Library. See No. 
LT-3092/78].

(b ) No, Sir. The cane arrears have 
come down by Rs. 38 crores in this 
period.

(c ) The Government is making all 
efforts to ensure that the remaining 
amount is paid to the cane growers 
without undue delay. As part of the 
efforts State Governments have been 
asked to take up a time bound prou 
gramme. The Sugar Undertakings 
(Taking Over of Management) Ordi
nance, 1978 has also been promulgated 
which provides for the temporary tak
ing over of the management of sugar 
undertakings which continue to main
tain cane dues above a particular limit. 
The Sugarcane (Control) Order, 1966 
has also been amended for payment 
of interest of IS per cent on overdue 
instalment of can prices.

Steps have also been taken to clear 
the arrears of cane dues in U P. by 
the Central Government sanctioning 
a loan of Rs. 20/- crores to the State 
Government.
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Capacity of M/s. Cadbury Ltd. f«r
manufacturing Malted MUkfoods

3910. SHRI G. M. BANATW ALLA: 
W ill the Minister o f AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a ) what is the licensed annual pro
duction capacity o f M/a. Cadbury ( I )  
Ltd. for manufacturing Malted milk- 
foods;

(b ) whether Government have re
ceived reports that the said firm have 
been manufacturing Malted milkfoods 
to the extent of 3,700 M/tons per an
num which is nearly 4 times than 
their licenced annual production capa
city; and

(c ) what action Government have 
taken against this company for vio
lation of the provisions of the Indus
tries (Development and Regulation) 
Act, 1951 and if so, the details thereof?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ): (a )
1,006 tonnes.

(b ) Yes, Sir.

(c ) The Company was asked to 
showcause why action should not be 
taken for violation of the provisions 
of the Industries (Development and 
Regulation) Act, 1951. The Com
pany’s reply to the showcapse which 
was received on 30th November, 1978 
is under examination.

Appointment of Liaison Offices* tat 
the Ministry of Works and Hmudng 
watch the interest of Scheduled Cartas 

and Scheduled Tribes

3911. SHRI B. C. KAMBLE- Will 
tiie Minister o f WORKS AND HOUS
ING  AND  SUPPLY AND REHABILI
TATIO N be pleased to state:

(a) how many Liaison Officers are 
appointed in each of the departments 
m hie Ministry, relating to representa
tion in services for the Scheduled

Castes and Scheduled Tribes a* 
Government Brochure, Chapter 15, and 
since when each o f them was appoint
ed and the status of each of them;

(b ) what are the reports of each of 
these Liaison Officer, under Para 15.4 
of the said Brochure during the last 
three years, submitted to the Secre
tary/Additional Secretary etc. and 
what action was directed by the latter 
and whether said action as directed 
was taken and with what result; and

(c ) w ill the Government lay on the 
Table of the House the copies at the 
said reports, directions and the action 
taken as per (b ) above; if not, why 
not?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SEKANDAR 
B A K H T ): (a ) One. The Deputy Se
cretary (Administration) is acting aa 
Liaison Officer. The present Deputy 
Secretary took charge on 16th August, 
1978 (F. N.).

(b ) No report was submitted to the 
Secretary/Additional Secretary as no 
case of negligence or lapse in the 
matter o f reservation and other orders 
relating to Scheduled Castes and Sche
duled Tribes came to light.

(c ) The question does not arise in 
view of the position explained in part
(b ) above.

Representation from the Refugees of 
Sahagpnr Camp

3912. SHRIMATI A W L Y A  P. RAN- 
GNEKAR: W ill the Minister of
WORKS AND  HOUSING AND SUP
P L Y  AND REHABILITATION be 
pleased to state:

(a ) whether the Minister has rece
ived representation from refugee 
mate, at Sahagpur Camp request^*! 
their resettlement In BhoauftfRtfe. 
Maharashtra as agriculturists; and

(b ) if so, the steps taken so fur *» 
this matter?
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THE M IN IS T IR  OF WORKS AND 
HOUSING AND  SUPPLY AND RE
H AB IL ITATIO N  (SHRI S IKANDAR 
BAKH T) ; (a ) Yes, Sir;

(b ) Their turn for rehabilitation on 
'first in first out’ basis has not yet 
come. N0  land is presently available 
in Chandrapur Rehabilitaion Pro
ject, Maharashtra for resettlement of 
further families.

Reg. Vocational Education Course in 
H.8. Schools, Delhi

3913. SHRI MAHI LAL : W ill the
Minister of EDUCATION, SOCIAL 
W ELFARE AND CULTURE be plea
sed to refer to the reply given to Un
starred Question No. 2901 on 7th 
August, 1978 regarding vocational edu
cation course in H. S. Schools, Delhi, 
and state:

(a ) whether the requisite informa
tion from Delhi Administration has 
since been collected;

(b ) i f  so, the details thereof; and

(c ) if not, the reasons tor such 
delay?

THE MINISTER OF STATU IN  THE 
M INISTRY OF EDUCATION, SO
C IA L  WELFARE AND CULTURE 
(SHRIM ATI RENUKA DEVI BARA- 
K A T A X I):  (a ) Yes, Sir.

<b) A  statement is laid on the Tabl* 
« f  the House. [Placed in Library. 
See No. LT-8093/78].

|cj> Does not arise.
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ift <ntf «hfY *npflr # Pnrfor $ *NF it 'p a 
ir ^  i  ^  tppft frfat f  *  ft ito m  <t \ 
v n w  w?ff ♦ mvfeifr i t  «ft *nfw ftroft 

ifhrm fcn m fem *rr i srtfi *m*r •ft 
hpw *nnnr 1400 *r*n? «mf¥ i

•mfai : v h rv  A im  h tjfatta i^rrtrtff
•ft *T#for *rww w*ft «tt *wrrf w> faflfal #
fsrc[ mvnr ifl'Jiwi’ *tpt i t  * î firtw
jfnRT *jjrf (  i f*r ifti r t  *  *Rnta *f*n

wwf *ft *ftr trerrfeifi % 500 w *  i t  «ft»r- 
Pnn iltr ttwt <m>rc ^ 1000  •fh? i t  

utmnsr firm |  1 *nmf *  ftafar t t  «rt f t
nf Hit Tlftf "ft *C«T *T*T tot t faift 20 apsff 
*J v^?r ton ■sn«rt fr 1

w flw in i: sftffnTrt w titt   ̂ jjfnrff 1  
fin? w p h  1  Hurt* 4» sfft^Tre
v k r t  tftr f4«ra Pf*m <ft w nhi i t  1 1 tt*n 
T3T fpfTT f  f l  t j l  fTO *H«1 f  n d v r  >6. 
farfhr 6354 »ripff i t  fiwf«r ftwt »m i  
%tn 13082 »rm  OrnknHw f  1

»»5ro<5 : triRT*? # nft»nj1 ».fhr
i t  * m  ^ f f e  ft m tfc t wt^rt 

<?t ifNfWf ^  f^ m  ^ jf̂ anrr
w i f  1 1 wrrnr mtf $ vilfztil ft 
«r*repr i m  % rm  1 1 m m x  3 5 $  m m  2 0 0  

srf̂ r iff'nrV ^ ft ift^rft Jpnt t
Wt t  1 J15  «rf*wrt Pm n*n
| f i  xtanmc ,*mp€t *rnm # < ri%  f& 

WV ?rw f i r  grmvr w rw r «pt,
Fhfipff ^ a «mtn <r n̂wr *rr

w ar ̂ t 1 <nr <n •ihnfr <i tmphr w w  1 ; 2«* 
»rw »ffq1fijt amt arr <j«ft f

* m  sritwr : TOT ST̂ T T O R  ^ «i4)ul 
f qfWTff «ft i t  , <ft l  yifiF
# ?*T̂ t vnffinsr tnnrv w  .*rt m ffS  ft  
fM fk  i t  ̂  t gPwrfft sriTt | :—  ,4  \:..

( i)  in f t r s  w t  t  # 
ftm ^  w r  *  f?iT{ i s  
so sfcc
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i$4 tw t v rt Pm # arr w ft

«i*r atw : §wr wnsjw jpnrr | ft* wpft«r 
titft w ij fa ft w  f r o t  **rt *  f  srtr «r? <nrtf <re
*nW W HU**T «JT VT STRfT*

$  I fo m *  IR PT5T STHrftPP Wg«FTft H W W T $

* f r q  950F fa ?  mt ?  1

qftww *nr« : snraw % xmzH *t
a|iTW $TT ftn? 5TR % 9T5T 'T f a w  sfflRT «  W
• *; *n«rrc q? £ faw>r «pt 

srtoi ? 1 smfcn $ fawfa *  faq wm
Tfftfwt aqffrpiRT * q  W WT f f t  ?l W  W T  

?f«n?fw 3 <*?rai ^TPTfft ST^rst! *pt STTcft I  I W W &  

9^ i w  c?t ?m nft $  s*r

f W r  ? * r l f  s?n i $ r  * s r a  % f a t *  f f fa a r ra  
jfrnnft prrf*m ^  1 ®? r  q?fr m t f t  S^r $  fsrq; 

500 w ;  qft *rtar f«rfw<j *rf & 1 
itw  war wnm* fifra ^
vhrsRT vi if̂ 'M | 1

: s s tm  w w twsr *rr*w p ro  
•$ ftnj trv qr̂ fg?t iftanrr wwrf «if $  ft>*§ 
«pfH<nr sm tft *rter tftr s f?*m  vft ^qrsrsa vt 

$  *rYr twrfta *wfp ftw ro trfsvrft ft  faw fa
wro «pt v**v$ arHTCTT mt $ aft «pnn»ewriT *rfa- 
wrtt fc faa ' *  vri $m 1 w
f>ww fffismft trt jptht $ tofo $ fatr. fawfa 
fflmfl %*v8t «hT>fV ̂  sriftregfrft 1 srrer wlftvf 
% *riwT *ft amft ft? #  m w r  wfcraf *  
*w tfwftwrw S iftt annff 9  wwTft ^rrrr 
jpw <tt qjw? 1 wfftr wrf i n  Pf*rf«r wnr - 
lAftwrlr sro wtf wnftv qfainfwf # irrf
ftiiw  ^ ftwr w it t  • * y ff  ^ f% f«r 

= f t w r jw  snvr w f  v t  ta^wttev wr%
• s r o n m n  t  b t r t w #  w r  P n r fv

# f s  ottott vt
t #<ft *rf 1

&fhn hw k vi Vr &tfi if 
 ̂J f t  w w m  «ft«RT 1ft «rt«r ^ft«r,
. q f t  m <p p r-«n ft *  Prew r %

• 4Fi^*’tr'gw wit *ww iftnnnPf «m4
vt Qnrc.^niV 1 1 ft 4hPiJt( iiwfejft 

* t  wvfi «rt irw ̂ (fiH't g w w  +<n<«n 
wft ^iwr 9 flnro ♦  r t  *̂n%

' ̂  Wl«lT W ftVRT ’flf m$I*RIT Wt I

ftwft : «m fM  WWW W?ff <TT JT>«n?ff 
* 1 ^rw 5 mnrsrr ^ f?rt* ftwft

• n w w t , ^r h t w  inflr «n: '<wf^ 
i - f t - l f ' f i ' t  A jk  » M [  *WPff #  fWfor JBf
. «WT W  T O  I  t TO* (TfTRT m

wijn,# i r h r ,^ w r q r  ^  fir  
0! m , M . ^ . ' : f ^  W  m  w4W «ft • «

a ift  ̂  1 mwfr w?ff <n: fiwfa »̂ r 
*r®T*n W  ftixt ftwfl w rp i ^ w c  

f?r»r*r srfsfH^nr ^  v fifR  9Tnpsft W ^
i t  % 1

iprm : fspcm ?n?m % wnftflf ^ f f  ^ 
irtkfR JTT^f ^  wrafor arr^ra ? w r  «n:i«rHf 
^  fsrwfor v  fircr tjir zftsr̂ r w r t  |  1 jffspn
V *H>H ?IKff 1800
1 1 1000 vm  « r  ?cor % m  % f  1 400
TT3T q'gprffT #  V X V m  tfft |  foWI
ftmH snfar̂ ronr *fk/<rr «rffrvr»ff
JTTT tffJRTRr 250 W ? |  ®fk  SlT^fkV «HT
#  ?fk t t  ?Tr<rinf>nfi w  hV k w  i s o  ’W ij

^ 1

•larw : UTaftml v t s tr r t  ?*rar *rt *tvm
*mt  ̂̂  fircr «t3rrw # 5T«r*nr 1 10 0  
w t  flxvrft www f?nrf«i ?ff*rf<r*rt snrrf 
f  (?rr# «trw  f«r5T «frr ww^t w m  w?r
?TOTT I  ) ?ftr 5T?S^ 84. 14 5ITSI
WIJ *  i m  iPft̂ cT ftil? ^  f  I tnw  9TVR #
SPf̂ fT UTWZt Tf "PPt & qpr flJT «rt s v s
f%wr | i sr?$wr w*rV ^  i t  mk wwft ^
iPr Trfw 2100 ^ 1 Rrnr wt f t
4 %  srfa'rt t <nr w4  4  ar^w
ftart wwt | 1

(rfvnwr: jrPwmr n s ?^  aw ^  
ftra^ vflft w t  ffv vt msw vr Fnrf*r mi 
f tm  |  2000 ^  ^  T«f irt «rw 1 1

• wnr 3 *  ir o  *?mr firvw iwt «fcmm vftrvr#
% W 5  Ttf*n«T <wr i r ^  «nc fen  
WnfMT ft> jirff w t  jst fw*rf»i vrf TO 
* i  f * m  1 1 2000 w ?  Trftr vrwA

;«t iooo w? »ft «fr wtwrPwSt m tt
' i  « i& t  ftwr ?w H  flrrtft $ «w f»wf«r 
•prtjprftwr^w arrcn I  <ftr |?rft fWdf 
aw ft  arrHt | ww Pwtw m  « i r  m
r cr vnrr (  1 yr; t r m i t  f t  nwftr 10 w i

wr iWt t v  it t t  'Pwthw in n  i * m ' 4l
wt wg wr |  aft wrroftw few# ' W  rrtr
wrwwik «wrw wr wtwwr % <t*<nhr f̂ wrtfrw f t
.w f | i

*ftwt, hw«t rtw wiw: *ftwi, csr̂ r iftr ^w
% #w ^»w «hsr w w tr *  itft wtR  
• f t  -1 vf»nN ww^tf wft wrww jww W '^ -
fin: *frwr ^  «*«% *rrwfe?r www w » ff««;

A ** .-.* JV #»■•■ - k̂Jfc -.̂ - -J4i . #» 'w nT  w m m  V mt< inVff 5|fT Wtt%[ 
t ,  wvfsr, WSR̂  144- STpMfllf ^  It 79 «r|W9W¥

r t r  tn r w^pwt ^  ww #  fiwftw 
jSfiwwT<)r|i>Tr*ftiinn *  iwrfn ww w^wff 
•t -w jl& s -W l-tr . ^ »wt >wnft k ,
W%WWT*ff^r f l w k ^ l T i i  . ■» ...'. .̂'



l7i Written Ansars fcfcjfciraBR t«, 1 ** Wrttfcn Ansuww 17*

temfte mm faw ww
^  'pWW ^Ifl «WH

3 9 is. <ft wr* q tiogfa : w*rr #f* 
* * * * *  wm# *t ffrr *W  ft? :j

( * )  w r  m r a t a  i n f » m ,  * n r r a  *  
**r *t S* W  t  ftR tffe £*-

w  yittpt frv fam fc ;

( 9 ) WT wnct fw?
M  8v * r t  «Pt f t m  * r t t  |  f ¥  i f

8vn tf* i?v r fw T  *  itot *  <rt ?

f f *  «Vt ftmrf **«nwi *  tm  *wft 
(nhwm v m  f a ; ) : ( * )  ( * )  **$*?!?
« $  4 r I  f *  * f  sferrft 9?nraT *r *  
V ^<rrf $ tpran *ft
^ {^ T ra rT ^ ^ T J f 'rb frR  ftnrr irm | i

m a ih j  Harbours at Karahin, 
Vbdnjam and Neendakara

3916. SHRI GEORGE MATHEW: 
Will the Minister at AGRICULTURE 
AND IRRIGATION be pleased to 
•tate:

(a ) whether Government are going 
to give lull financial assistance for the 
fed and Srd stages of construction of 
lie  Kovalam and Vitinjam fishing 
1—tfromrs in Kerala;

(b ) reasons for delay in sanctidalftg 
fiifil assistance for the constrttCtion at 
tke harbour facilities at Neendsfcara; 
m d

(c) what are the details of the iboti 
three fishing harbours submitted to 
the Central Government and what 
flteps the State Government has to 
take to get complete clearance from 
the Central Government for the above 
three projects?

?HE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHM
s m u r r  s in g h  b a r n a l a ) :  (a)
Full assistance is giveh for d&vddp- 
mertt of harbours for 8 major items 
if the project is found viable, life* 
Vised project on expansion of KoVft* 
Jftm-Wfljtim harbour is still aw*it*d 
* o s  the State GOvttm&eat.

(b ) Revised project on Neendkara 
has been received from the Govern
ment of Kerala on 6th December, 1978* 
and is under examination.

(c ) Kovalam-Vizinjam project pro
vided for introduction of 80 deep sea 
fishing vessels and 210 small boato, 
construction of wharf, slipway and 
other ancillary facilities with an out
lay of Rs. 280 lakhs and Rs. 720 lakhs 
in the 2nd and 3rd stages respec
tively. As the project was incom
plete in several respects, the State 
Government was advised to revise the 
same. The revised project is still avail
ed. The project on Neendkara pro
vides for construction of wharf, 
dredging and other ancillary facilities 
for the operation of 1480 mechanised 
fishing vessels with an outlay of 
Rs. 250 lakhs.

Credit for Agricultural Implements to 
Farmers through Gram Sewaks -

8917. SHRI DAYA RAM SHAKY A: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether credits for agricultural 
implements viz. tractors, tube-wells, 
buggies etc. are given to the farmers 
in the rural areas through Gram 
Sewaks who do not guide the farwets 
properly fend with-hold money •• a 
result of which actual payment to H e  
farmers is delayed for mbnttia to|ethi* 
and thus deprive the farmers <ff fttf 
benefit;

(b ) whether farmers dmnot jptt 
credit difeet from the Bafek zhantSt- 
ifcent *vfen if they ire tbk$Nf &*&&&& 
their land and property; ia&

(c) if the axurwer to the above pirto 
is in the affirmative, the steps taken 
by Government to remove the irregu
larities being committed in this re- 
gard?

THE MINISTER OF STATB lN  ^  
MINISTRY OF AGRICULTURE AM >  
IRRIGATION (SHRI BH A iW  PRAr 
TAP SINGH): (a) to < « ;  the */*•  
mil bariklng miss and jpfcftdim
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n<Jt provide lor disbursement o f agri
cultural credit to the fanners through 
Gram -gewaks. Under the Schemes 
sanctioned by the Agricultural Be* 
finance and Development Corporation 
in favour of the Land Development 
Banks and Commercial Banks, farm
ers generally get loans directly from 
the financing institutions for construc
tion of wells, tube-wells. tractors etc. 
on the basis of acceptable security in
cluding mortgage of land. Only in 
the case of loans for pumpsets the 
banks make payments direct to the 
dealers of pumpsets to avoid misutili- 
sation of loans by the farmers. Graan 
Sewaks are not entrusted with the 
direct disbursement of credit to the 
farmers though their services may 
be utilised in collection of loan appli
cations from the farmers for conside
ration by the Land Development 
Banks and other financing institutions.

Ce-apratire Credit through Central 
Institutions

3918. SHRI S. R. REDDY: W ill the 
Minister Of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a ) whether it is a fact that 
National Cooperative Union of India 
has presented to the Government an 
expert Committee’s report suggesting 
establishment of National Coopera
tive Development Bank which will 
replace tin Central credit institutions 
supplying funds to State Co-opsrstfve 
Banks;

fb) Whether Government realise 
that routing of co-operative credit 
thrtmgh Central institutions like 
LafcdDevelopment Bank and Agricul
tural Refinance and Development 
Corporation often created difficulties 
in disbursement and realisation of 
loans; and

(«) if so, the reaction of Reserve 
fisMk of India as wtil as GovetnnonS 
In this regard?

THE MINISTER OF STATE IN  THE 
M INISTRY OF AGRICULTURE AND  
IRRIGATION (SHRI BHANU PRA- 
T A P  SINGH): (a ) No, Sir.

(b ) and (c ). The Land Develop
ment Banks like the State Coopera
tive Banks are also cooperative credit 
institutions. They provide long term 
credit for investment purposes to the 
agriculturists while the State Coope
rative Banks provide short and me
dium term credit. The Agricultural 
Refinance and Development Corpo
ration is a refinancing institution that 
provides refinance to all its member 
institutions including cooperatives. 
When the cooperative credit institu
tions develop on principles of self- 
reliance, their dependance on higher 
financing institutions would be less. 
I f  the cooperative principles and pro
per management practices are follow
ed and loans are advanced after due 
assessment and supervised adequately; 
disbursement and realisation of loans 
by the cooperatives w ill not create 
difficulties.

Sarvey Of flstrtace Antiquities

3919. SHRI S. R  DAMANI* Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be
pleased to state:

(a) Whether Government have coo* 
ducted any country-wise survey lit 
surface antiquities;

(b ) if so, when the beginning was 
made and the outcome of the survey;

<c) 4he progress so far made and the 
details of the antiquities of greet im
portance having a bearing on India’*  
cultural and historical heritage found;

(d) whether any write-up regarding 
these antiquities is published by the 
Archaeological Survey of India iar in
formation of general public; If so, the 
details thereof; and

(e>) how long it would take to com
plete this survey and totei expenditure 
incurred thereon so far aad estimated
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expenditure likely to be incurred 
during the remaining part of the pe
riod stipulated £or this survey?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUNDER)
(a) to (e ). The survey of anti

quarian remains is being conducted on 
country-wide basis since 1956-57. 
From the current financial year, how
ever toe project of village to village 
survey has been more intensive with 
the active collaboration of fourteen 
universities. The areas so far covered 
are given in the statement laid on the 
Table of the House. [Placed in L ib 
rary. See No. LT-3094/78]. So far 
4692 sites were found to contain anti
quarian remains. The archaeological 
potentialities of the important sites are 
published in the respective issues of 
Indian Archaeology—A  Review in 
view of the magnitude of the Project 
and the nature of the work, it is not 
feasible at this stage to fix any target 
date for its completion.

Membership of Cooperative gouge
Building Society, Shahdara

‘ 3920. SHRI CHATURBHUJ: W ill
thk Minister 0f  WORKS AND  HOUS
ING AND SUPPLY AND REHABILI
TATIO N be pleased to refer $0 the 
answer given to Unstarred Question 
No. 4756 dated the 25jth Ju ly , 1977 re: 
cancellation of Membership by Coope
rative House Building Society, Shah- 
dara and state:

■ (a ) whether all persons who were en- 
rofled members of the house building 
cooperative todeties prior to 3rd 
August, 1067 but were expelled by the 
societies for whatever reasons, had 
been served iiotfces; and

"(ti^wbMher.tai*. had also been donft 
iri casfe' o# the unjustly expelled mem-, 
berg of the Ministry of Works, Housing 
and Supply Cooperative House Building 
Society; i f  not, the rejuwns therefor; 
when the iame would be done?

THE MINISTER OF WORKS AND  
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI S IKANDAR 
BAKH T): (a ) and (b ). Information 
is being collected and will be laid on 
the Table of the Sabha.

Permission for Export of KUce to 
African Countries

3921. SHRI M. RAM GOPAL RED
DY: W ill the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether Andhra Pradesh Gov
ernment has requested the Centre to 
allow the State to export rice to A fri
can countries where there is a great 
demand for Andhra rice; and

(b ) if so, the decision of the Gov- 
ment thereon?

THE MINISTER OF STATE IN  THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA
T A P  SINGH): (a ) Yes, Sir; the
Andhra Pradesh Government have ap
proached the Centre for allowing the 
State to export rice to some African 
and South East Asian countries.

(b ) No decision in the matter has 
been taken yet.

’ ftwft # wwwiff *t
« r  to  fan smn

■19022 4k wrttm t a f : wt Ann, w m
' 4m m  iftf (biff* 4 *  nf «*r
[ f *  :

(f>} for fopsft OTTRPr if. 440—75#

to t inpeimif wwn*f .

wm sftiftw ?*mnr eeanmff #  'wwr* 9 w# i 
^  sfpifir tir arnft ;

(5 ) ^  A  gsrt yrm mt 
$ w r  st̂ rt w rrf vr wtpnipr WfPf f  
%flT
1 . ■ • ;
rt (n ) Jmnnr trcr wr m  « w  nyrfir ft#.-- 

an* *7 fiwtr It ? ■■ ... f.;
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ftmr, rwrw www ffeffa «hrow 
S  Wt TOCTfV ) :
(*>) ft (*r) : ^ 6RT 5̂t |
T̂«rnrflw TPtrr *nt?r tc ft 1

wvctv *JT

3823. *ft srrwfff fcnf •■ "RT
*fh: nFrrar *nn *tr gswfa mrr *nr «rtr

fTT *fT$T fa :

>(*) wr t o  trPF, t t t  •'iif7 ̂ pfTffr
% f*R apt «TR Sffinrf -Ft •■jfWT i  faw

^m?r ftrr vrvrtit ^ *fts *nr3pT? r̂n-r 
*TT &G TT f*f«rf°r £ f%TT =r=TrT KTT
w* t  ;

( 9 ) ufc ft, at wr artf: it *rrrn: sro 
w  *pnNrr?t *rf *ftr

(*r) w  «rr fsrofa w  *nr ijt * t% 
^  tnrmr § ?

ifiwK «fh: «mm awrt «grfw w>c yrofor 
<Wt («ft fimsm wn ) :(v) art, snfTi

(v) ?wt (*r) : srw t̂ "f̂ t gs?rr 1

Aertafe of Commercial Crops and 
their Exports

3824. SHRI KUM ARI ANANTHAN: 
W ill the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
.state:

(a) the acreage of plantation and the 
total production of the commercial
"Crops— Cashew, Groundnut and Tobac- 
co daring 1976-77 and 1977-78 in the 
four Southern States, namely, Tamil* 
nadu, Andhra Pradesh, Kerala and 
Karnataka;

(b ) the export in tonnage of these 
«jrrope and the countries to which ex* 
ported;

(c) the foreign exchange earned 
during 1970-77 and 1977-78; and

(d) what steps have been taken for 
the development of these crops?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ): (a )
The acreage of plantation and the 
total production of the groundnut and 
tobacco during 1976-77 and 1977-78 in 
the four southern States is given in 
Statement-I. The area under Cashew- 
nut during 1976-77 and 1977-78 is given 
in Statement-II. The production sta
tistics in respect of cashewnut are 
not available.

(b ) and (c ). The information is 
given in Statement-m.

(d ) Cashew: The programme for in
creasing the production o f cashew are 
being implemented both in the State 
Sector and Central Sector of the Plan. 
In addition a new Centrally Sponsored 
Scheme has been taken up from 1976- 
77 for raising cashew in departmental 
lands and private lands. The Kerala 
Agricultural Development Project has 
been taken up with the World Bank 
assistance for implementation from
1977-78.

Groundnut: A  Centrally Sponsored 
Scheme on Oil seeds development has 
been implemented in different States. 
The Government of India have also 
sanctioned a Centrally Sponsored 
Scheme for extension of oilseeds to 
new irrigated areas mainly in respecf 
o f groundnut in different States.

Tobacco: A  comprehensive Central
ly  Sponsored Scheme of VFC tobacco 
initiated during 1966-67 was continued 
during the Fifth Plan. During 1978- 
79 a fresh area of 12,200 hac. has been 
proposed to be taken up under the 
Centrally Sponsored Scheme few: ex
portable types o f Tobacco in different 
States.
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Area in thousand hectares 
Production in thousand tonnes 

Groundnut Tobacco

>97' ’"77 * 977*78 >97<>-77 >977-78

Staten Area Produc- Area Pro
duction duction

Area Pro
duction

Area Pro
duction

Andhra Pradesh • >05' ’ S 583*2 1066-0 974*7 188*4 133-2 a2i *3 >99*0-

Karnataka . 838-. 366-6 944-0 648*9 36- a a7' 2 440  29*1

Kerala ifvfi 17-5 26-7 28-0 Of, 1*0 n*fi i*t

Tamil Nadu flfjo • 0 7850 97.V0 n > n 'r) iq* 0 37- 1 a 1■0 31*8

Statement- - 11

Area under cashrwnuts during 197O-77 and 1977-78 
(Provisional)

(Thousand hectares)

States «976-77 1977-78

Andhra Pradesh 

Karnataka 
Kerala 
Tamil Nadu

324
35
" 7
9® * 

a

Statement—m

Exports of H.P.S. Groundauta and Cashew Kernels from India in 1976-77 and 1977-78
(April— February)

(Quantity: Tonnes) 
(Value: Rs. Crores)

SI.
No.

I ten >976-77
,977’fe b  ^S)°

(Quantity) (Value) (Quantity) (Value)"

1 59' 4° 671 o*45

« Groundnut Shelled HPS >3.733 5*85 100 0*03

3 Cashew Kernel Broken ,a>945 aa-37 8,717 * 7*9*

4 83*61 30,875 i >7*3®'

5 ' Tobacco 80,134 96-63 75.399
(Proyif
sional)

s o r
■78.

Export o fH PS  groundnuts had been largely to U .K ., Yugoslavia, Arab Republic ofYwnan, 
Netherland, Canada, japan, U.S.S/R. and Bulgaria.
Export of Cashew had mainly been to U.S.A*, U.S.S.fe,, Japan, Canada, Australia and U .K .  
Export of tobacco had mainly been to U .K ., France, Bulgaria, U.S.S.R., Iraq, South Yftaw** 

P. Republic, Yeman Arab Republic, Japan, Savalia, Netherlands and Bangladesh.
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3W8. SHRI PADMACHARAN SA« 
MANTASINHERA: Will the Minister 
Of AGRICULTURE AND IRRIGA
TION be pleased to state:

(a ) whether Government are ooosl~ 
de*ing to »tart new Drought Prona-
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Area Programme and Command Area 
Development Project in the State;

(b ) il so, when and where in 1978 
and the amount provided therefor; and

(c) in hoŵ  many States these pro
jects are working and where and what 
amounts have been provided thrrcfor?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARN A L A ): (a)
The Govf'i-nment are not considering 
starting of new Drought Prone-Area 
Programme in the States.

The Command Area Develooment 
Programme covers the Commands of 
selected irrigation projects. The sel
ection is based on proposals received 
from the State Governments in res
pect of major and medium irrigation 
commands in their States. Some pro
posals for taking up new projects 
have been received from States of 
Maharashtra, Andhra Pradesh and 
Kerala. The proposals are under exa
mination.

(b) No new DPAP or CAD Pro
ject* have been sanctioned during 
1978.

(e ) Projects under the Drought 
Prone Areas Programme are working 
in 13 States. List of areas covered 
under the programme given 1ft State
ment—I is laid on the Table of the 
House. [Placed in Library. See No. 
LT-3095/78], The State-wise, alloca- 
'tion of Central assistance for D.P.AP- 
Projects for the year 1978-79 is given 
in Statement—-II is laid on the Table 
of the House. [Placed in Library. See 
No. LT-3095/78].

CA.D. Projects are located in 10 
- 'States and the total number of Pro

jects is 60 at present Detailed list 
and tihe amounts provided during the 
current year so far is given in Gtate- 

. m ent-m .is laid on the Table of the 
‘  ■ House. [Placed in library. See No. 
‘ LT-3095/78].

Financial Allocation te various States

3929. SHRI EDUARDO FALEIRO: 
Will the Minister of EDUCATION. SO
CIAL WELFARE AND CULTURE be
pleased to state:

(a ) what is the financial al
location made in the 5th Five 
Year Plan and 6th Five Year Plan res
pectively for each of the sectors se
parately namely, (1) the Statr Sector;
(ii) central sector; (iii) : iementary 
education; (iv ) secondary education;
(v ) higher education; (v i) technical 
education; (vii) other sectors of edu
cation; and (v iii) culture?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDiRA CHUN- 
DER>; (a) The financial allocations 
made during 5th Plan and tentative 
allocations made for the draft five year 
Plan 1978—83 for each of the sectors 
are given below, Sir:

Financial Allocations 
Nam" of the Scctor for

(tentative) 

(Rs. in crorcs)

(i) The State Scuor 88o

(ij-) The Central 
Sector 405 ♦7*

(iii) Elementary
Education 4 io 900

(iv) Secondary 
Education *30 900

(v) Higher
Education S99

(vi) Technical . 
Education 156

1 5 0

(vii) Other sector* of 
Education 140 ; 390

(viii) Culture 9 ^  ’ 50
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V tah  tanka M r the lavatories e l tIM 
qonrters o f D U .  i m ,  New Delhi

3930. SHRI U. S. PAT IL : Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA
TION be pleased to state.-

(a ) whether it is a fact that Gov
ernment have connected the flush tank 
of the lavatories in the newly cons
tructed type I, I I  and III  Quarters 
(Sectors C., D. & K .) in D.I.Z. areas 
with the water supply from the Pump, 
mg Station;

(b ) whether the lavatories in the 
quarters do not have separate flush 
tanks as were there in old quarters 
and as a result foul smell coming out 
of choked latrines pollute the air in 
these dwelling units from 11.00 a.m. 
to 5.00 p.m. and from 10.00 p.m. to 
fl.00 a.m. everyday when there is no 
water supply in these quarters: and

(c) i f  so, what are the reasons 
therefor and what remedial steps Gov
ernment propose to take in this re
gard?

TIIE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): fa) The overhead tank sup
plying water to flushing cisterns is 
connected directly with pumping sta
tion in new quarters.

(b) Earlier there used to be separate 
overhead tanks for W.Cs. for each 
quarter. Now there is one overhead 
tank for each block which has two com
partments—one feeding the kitchens 
and baths and the other feeding the 
W.Cs. of the Quarters. Capacity of the 
tank is more than sum of capacities of 
individual tanka provided earlier. This 
system te not in any way inferior , to 
the earlier one. as far as supply of 
water to W.Cs. is concerned.

’ (c) Question does not arise.

Development o f plot* in Pitampora, 
Delhi

3931; SHRI U. S. PATIL : Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA
TION be pleased to state:

(a ) whether it is a fact that the 
DDA has not completed the Develop
ment work in the plots measuring 70 
and 84 sq. metres in Pitampura Re
sidential Scheme even when the al
lottees have been given possession in 
1976. If  so, what are the reasons 
therefor; and

(b ) by when the allottees of these 
plots are directed by DDA to com
plete the building of the houses and 
whether Government propose to pro
vide extension to the Allottees of 
these plots until full development like 
water, and electricity work is com
pleted in the Pitampura Residential 
Scheme?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
B A K H T ): (a ) The internal develop
ment of 70 sq. metres and 84 sq. metres 
plots allotted In 1976 is almost com
plete. However, the trunk services are 
yet to be provided.

(b> Normally a period of two years 
plus one year as grace period is allowed 
for completing the construction. How
ever, as the pitampura Residental 
Scheme is not fully developed yet, ex
tension will be permitted keeping in 
view the pace of development in the 
residential scheme.

Settlement of claims of Retired 
Employees of Delhi MMt Scheme

m 2 .  SHRI C. K. JAFFER SHARI- 
EF : Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state: . - r

. (a ) whether the Delhi M ilk Scheme- 
authorities have taken. considerable 
time in setting the claims o f retired
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employees in respect of payment of 
gratuity, pension encashment of leave 
and even refund of Provident Fund; 

(b) the number of cases wherein 
all :formalities have been complied 
with and 'No-demand' certificate fur-
nished which were pending for pay-
ment with the D.M.S. as on 1st Dec-
ember, 1978; 

(c) the step~ being taken by the 
D.M.S. to make payment of all such 
-due~ without any delay; and 

(d) whethta" necessary instructions 
would be issued to the D.M.S. to pay 
all the settlement dues to its re-
tired employees within the time-sche-
dule laid down by Government in 

·this behalf and thus obviate any har-
assment being caused to them? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SUR.JIT 
SINGH BARWALA): (a) Normally, 
the claims of the retired employees 
are settled immediately they retire 
from Government service. 

(b) Six such cases were pending on 
1-12-1978. 

(c) In two cases , approval of the 
UPSC to the continuance in the higher 
·posts is awaited. The matter is being 
pursued demi-officially with the Com-
mission. One case is pending for want 
of vigilance clearance and efforts are 
being made to expedite the same. Re-
maining cases are being processed and 
are expected to be finalised shortly. 

('d) Necessary instructions have al-
. ready · been issued by the Government 

:!'or timely settlement of all the dues of 
fhe retired employees. 

Merger of Scientific a.nd Statistical 
eadres Of Department of lrri&"ation 

with Central Water Commission 

3933. SHRI JANARDHANA POOJA-
RY: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 

·to state: 

(a) whether it is a fact that the 
~Scientific and Statistical Cadres of 

Department of Irrigation are belnt 
merged with Central Water Commis-
sion; 

( b ) whether the nature of duties, 
qualifications and recruitment rule& 
etc. of the merged cadres are similar; 
and 

(c) if not, what criteria have GoY-
ernment adopted for merger? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (sHRI SURJIT 
SINGH BARNALAi : (a) and (c). 'I:here 
were a number of sm'au technical cad-
res in tb.e Department of Irrigation and 
organisations under it like the Ganga 
Basin Water Resources Organisation. It 
was decided to merge these small tech-
nical cadres, both gazetted and non-
gazetted, with the corresponding tech-
nical cadres of the Central Water Com-
mission, in order that these may become 
viable and with a view to _afford larger 
opportunities . for promotion to the con-
cerned officers/ staff, and improve the 
manpower availability for manning 
these posts. As a part of this decision, 
the small statistical cadres of the De-
partmental of Irrigation have also been 
merged with the corresponding cadres 
of the Central Water Commission. 
After the merger, the officers/stair 
borne on the erstwhile small statistiral 
cadres of the Department of Irrigation 
have been brought on the integrated 
seniority lists of the Central Water 
Commission. 

No scientific posts are sanctioned ill 
the Secretariat of the Department ot 
Irrigation. 

(b) The nature of duties and quali-
fications required for ~atistical poltl 
both in the Department of Irrigattcm 
and the Central Water Commission are 
similar. The Recruitment Rules for UJe 
posts in the Department of Irrigation 
before the merger differed in some res-
pects from the Recruitment Rules for 
similar posts in the Central Water C~
mission. After the merger of thele 
statistical posts in the Department of 
Irrigation with the corr~ponding cad· 
res of the Central Water CommilllOD. 
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recruitment thereto will be made in ac
cordance ■with the Recruitment Rules 
operative tor these posts in the Central 
Water Commission.

Aid Dram U.S. international Deve
lopment Agency for Afiieoltore

3934. SHRI A. ASOKARAJ; Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to stale:

(a ) whether U.S. Agency for In
ternational Development has offered 
any help to our country in the field 
o f agriculture; and

(b ) i f  so, the details in this re
gard?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) and (b). Yes, 
Sir. The Us AID has made the follow
ing proposals for collaboration between 
the two countries in the field of agri
cultural research, education and exten
sion activities:

( i )  Bilateral technical assistance 
called “Agricultural Research and 
Education Project.”

(ii) Multinational collaborative Re
search Support Programme which 
US A ID  has started in conjunction 
with their own Agricultural Univer
sities under Title X II of the Foreign 
Assistance Act.

The above mentioned proposals are 
still in the preliminary consideration 
stage of the Ministry of Finance (De
partment of Economic Affairs) and no 
decisions have yet been arrived at.

Central team to t a l l  Nada

3935. SHRI A. ASOKARAJ: Will the 
Minister of AGRICULTURE AMD 
IRRIGATION be pleased to state:

(a ) whether any request to depute 
a  central study teain to study the 

"■flood damage h i*  been received from 
Tuntt ffaqta Government; and

(W  il so, th* decision of the 
eminent oh It?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SUEJIT 
SINGH BARNALA); (a) and (bj. On a 
request received from the State Gove* 
eminent of Tamil Nadu, a Central 
Study Team visited the State from 
24.11.78 to ^7.11.78 to study the damage 
due to floods. The report of the Teafn 
will be finalised very soon. The recom
mendations of the Central Team will 
thereafter be placed before the High- 
I^evel Committee on Relief. The deci
sion of the Government will be taken 
on the basis of the recommendation of 
the High Level Committee.

BooHnr Loans to Orissa

3936. SHRI PABITRA MOHAN 
PRADHAN. W ill the Minister o f 
WORKS AND HOUSING AN D  
SUPPLY AND REHABILITATION be
pleased to state:

(a ) the amount of money that has 
been provided for housing purposes in 
the State of Orissa for the last five 
years barring the present financial 
year; and

(b ) whether the said provision haa 
been fully spent or not. if  not the 
reasons thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HAB ILITATIO N (SHRI SIKANDAR 
BAKH T); (a ) Central finandal a** 
sistance is released to the States in 
the shape o f "block loans’ and *block 
grants’ for their Annual Plans as a 
whole and not fo r  any specific scheme, 
project or sector of development. The 
State Government 0* Orissa have p*o- 
Vi&sd Rs. 5,89,48,000 for housing PW~ 
poseg d w io * the k « t  five w a r *  Out 
o f this, Rs. 5,53,32*000 were spent.

(b ) The amount could not be vtitilia- 
ed fully because the loanees did not 
turn up to avail of their subsequent 
instalment*.
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Education System In Laksiurdweep

3937. SHRI P. M. SAYEED: WiU the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state:

(a ) what is the total amount spent 
by the Union Ministry to promote the 
education system in the Union Terri
tory of Lakshadweep during the last 
year and also in the current year;

(b ) whether the education has not 
been provided to each and every 
child there;

(c) whether the Union Govern
ment has not so far given incentives 
to the children of the Lakshadweep 
nor free lunch, or free distribution of 
books in the primary schools as was 
done in the Union Territories of Delhi;

(d ) how many children have been 
provided scholarships there uptill 
bow;

(e ) whether there is shortage of 
teachers also; and

( f )  how many colleges and schools 
are at present there and whether they 
ore not sufficient?

THE MINISTER OF STATE IN  THE 
M INISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI- 
M ATI RENUKA DEVI B ARAKATA- 
X I ) :  (a ) to (e ). According to the infor
mation made available by Lakshad
weep Administration the amount spent 
year-wise is as under:—

1977-78 , Rs. 82.37 lakhs

1978-79 Rs. 39.16 lakhs 

(upto September, 1978)

The provision of education is available 
to each and every child in Lakshad
weep. The Administration are provid
ing free lunch upto class VII, free 
text-books and writing materials to all 
Students upto class X  and scholarships

• from class V III and above including 
university level. Full hostel expenses 
in lieu o f scholarship for all hostellers,

lump sum grant and pocket money are 
also paid when students are admitted 
in hostels as per the rules. Special 
scholarships for students studying in  
English medium schools at Kavaratti 
from standard I and above are also 
being offered.

(d ) In 1977-78 there were 1013 
scholarship holders and m 1978-79 
there were 1446 scholarship holders.

(e ) There is shortage of teachers for ' 
teaching Mathematics and Malayalam 
in High School classes and Primaxy 
school teachers tog want of qualified 
hands.

( f )  The number of schools and 
colleges in Lakshadweep are as 
under: -

Junior College — 1

High Schools — 7

Upper Primary Schools — »

Lower Primary Schools — IT

Pre-Primary Schools — 9

The number o f schools at present is 
adequate. However, proposals for 
opening five more Primary Schools 
during the Sixth Plan to meet the 
additional demand is under considera
tion.

Road development for dairy la 
Gujarat

3938. SHRI R. K- AM IN: W ill the 
Minister of AGRICULTURE AND IR 
RIGATION be pleased to state:

(a) whether the scheme for road 
development for dairy in the desert 
areas has been sent by the Gujarat 
Government to Government o f India; 
and

(b ) if, so, give detail* . thereof and 
indicate the target d a te fo r  it 
decision in this behalfT . .
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THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ): (a )
The Government of Gujarat had for
warded a proposal for functional milk 
routes under the Desert Development 
Programme in Mehsana and Banas- 
kantha districts.

(b ) The details of the proposals are 
as follows:—

Length of Approximate 
District road estimated

cost
(Kms.) (Rs.)

Mehsana . 978*33 3,90,04,561

Banaskantha *405*70 19,45,30,246

T o ta l 1684*02 23.35j54.8o7

The above proposals of the Govern
ment of Gujarat could not be approv
ed since construction of milk routes is 
not an approved component oi the 
Desert Development Programme.

Drftnktaiv water arrangement in un
authorised colonies .In Delhi

3939. SHRI HALIMUDDIN 
AHMED:

SHRI MANOHAR LAL:

W ill the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state:

(a ) whether the Government has 
any proposal to provide drinking 
water to those colonies which are 
likely to be regularised;

(b ) i f  so, when those unauthorised 
colonies will be provided drinking 
water which are having no drinking 
water and the people are living in 
misery there;

(0 ) whether those areas which are 
h sv fe f no drinking water in Trans- 

W38 LB—7.

Yamuna colonies will be provided 
water in 1979; and

(d ) if  not, the reasons therefor?

THE MINISTER OF WORKS AND  
HOUSING AND SUPPLY AND RE
H ABILITATION (SHRI SIKARNDAR 
BAKH T); (a ) and (b ) Both in the 
case of regularised and un-authorised 
colonies, water supply connection is 
given by the Delhi Water Supply Un
dertaking according to their existing 
policy on payment of actual cost by 
the plot holders. The initial deposit 
required to be made by the residents 
is fixed at 10 per cent of the cost in 
the case of regularised colonies and 
50 per cent in the case of residents in 
un-authorised colonies.

(c ) Water Supply can be provided 
in these colonies on payment of deve
lopment charges as per the existing 
policy of the Delhi Water Supply & 
Sewage Disposal Undertaking. To 
augment the water supply in this area 
a 100 MGD water treatment plant is 
being constructed in Shahdara.

(d ) Does not arise, in view o f 
answer to (c).

Old Age Pension

3941. SHRI C. R. M AHATA; W ill the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state:

(a ) whether Government proposes 
to provide old age pension to the 
people; and

(b ) if so what are the details and 
if  not the reasons therefor?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PR A TA P  CHANDRA CHUN- 
D ER): (a ) There is no such proposal 
under examination by the Government 
o f India.

(b ) The provirion of old age tensions 
to the people has enormous financial 
Implications, and, as such, while it Is
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certainly a programmP. which is of 
value it cannot be considered at the 
m oment for this reason. Several 
States are, however, already granting 
old age pensions. 

Demand for Free Wheat as Assistance 
to Apple Growers of H.P. 

3942. SHRI BALAK RAM: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) whether an Apple growers' 
association from Himachal Pradesh 
submitted a memorandum to the 
Prime Minister in the first week of 
September, 1978 demanding Central 
as3istance in the form of free wheat 
till next rabi crop as compensation at 
the rate of Rs. 30/- per apple box to 
the apple growers whose apples had 
rottened during the. heavy floods and 
rains; 

(b) if so, action taken thereon; and 

(C) steps taken or proposed to be 
taken to ensure free distribution of 
wheat till rabi season and sanction of 
compensation of Rs. 3'0/- per apple 
box to the growers? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA ): (a) No such 
memorandum as referred to in the 
question appears to have been receiv-
ed. 

(b) Does not arise. 

(c) The State Government of Hima-
chal Pradesh has already been allocat-
ed 9000 MT of wheat for free distri-
bution by way of gratuitous relief 
among flood victims. In addition, 
Rs. 50.00 lakhs have also been sanc-
tioned for grant of subsidy to apple 
growers who are small or marginal 
farmers possessing less than one acre 
of orchard. The entire amount of 
assistance is likehr to bP. fully utilis-
ed during the rabi season. 

RR'fr if 1Xfql'1Jf ~ if ~ 

394 3 o..rr F ttlfiR <r.lt : 'f<fr ~ 
lifT<: f~m~ +Rfr ~ <TIDif "'r ~ '~>m fol; : 

('~>) f~ <!? lJTlftur ~r ~ ~ ~ 'fiT 
<fr<? ~ ~ ~ 'Sf~TTf'fCT gQ:; 

( 19) 'fl:fT ~· ~ q<: qlift:<f ~Tl:fm 
<f)-if{~;~ 

(<r) llf~ ~. aT ~ ~T if{ ~flRIT 'fiT 
urro 'fl:fT ~ ? 

'!flil "A'h: f~t~ ~~ ( o..rr W"fTa f~ 
<Ri'!T<"!T ) : (iii) ~ (19). ;;fT ~ I 

(<r) 'lf1'1:(T ~ ~ ~ ~~'A~ .,. 
~r ~ ~ ~ 'fiVf ~ f<~ Cf'!iTCfT 'l[1JT -

~ fcrcn:ur, 3A'FfHf ~m <J;;f~ a~ 
~T 'if q-111-~T 'liT ~ %]; ~ 'SfWHFf 
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'fiT <:'fil1 ~<: 'fiT ~ I 'lf1'1:CT ~ if f.f:~ 
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'Sfm<R ~ 2 o o o mcu c.; ~ 'llT fum ~ I 
r~ <»T m-m ~ ~ ~ 'filft m<"!T ~ 
IO!TNa '!><: RziT 1fliT ~ I 'Aflf'!Tf~l 'fiT 
~ ~ w:~m ~ fu1:!: ~ ~ 9 fuT;rr 
~ ~ ~ q<: <n'li-"fr'J ~ f'fil:IT ;;rr 
~ ~ 1 t~m ~ ~ ~Cfli\' 'liT 'R%: ~ 
~ fu1:!: ~ 6 4 ~ fm'f<: 19m r~ <r~J: 
~ 1 vr ~ nllf<gr -il <n1'1ta .roo ~ a"R£ 3AR 
t9~ m ~urr 'fiT if{ ~T I ~ q)~ 
~r 'liT~~~~ fu1:!: umrr 
'fiT ~f ~ ~ ~ f~ 3:3 0 ;:n-41 ( 5 s 
f ffi'ff~ oil<: 2 1 2 ~f.f"') 'fiT Cl:f<ff~ 'fiT 
lf{ ~ 1 ~t~ w:rm <!? fu1:!: 1 5o ~""r 'liT m- _ 
'I>Tl1 q<: ~T 1fliT ~ I ~ ~f;;~'!> ~f 
if <n<pft~·-a ~T 'F.T q'fiTl.!T WAf ~ 
~ f'l;1n I fW'IT 511IT1<r.f if f;p:"!fufucr 
'11ffi'T -il ~'ift ~r l1!'1W ~r 'liT m fcrcn:ur 
f'l;1n :-

mer 1 5 8 o 'fTf<:l!t 

~ 54 0 0 aftfurt 

~ 2 3 4 <rlf<:llt 

'<f'fT 59. 40 f'fCT~ 
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'liT~ <:T!:T'F ir<ii ~ 14,85,047 ~1 
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ii ~ ~ 'Sfmf'fCT ~r 'll 66,017 ~r ifif. 



197 Written A w *rt AGKAHAYAKA 29,190O (SAKA} Written Answers 198

<ftfwrarftnrT 1 *  ton * at* i*n t
wnr w w  *  iw r f  vm* *  fir* ton
(RT ’HWlhTT fi' «Wpff flWW VTPTT W  I 
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Secularisation of Services of (Work 
Charged) Staff in D.D.A.

3944. SHRI HARGOVIND VERMA. 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state:

(a ) whether it is a fact that Gov
ernment have decided to regularise 
the services o f all the employees 
working on temporary, daily wages or 
work charged basis in Delhi Develop
ment Authority; and

(b ) if so, by what time and the 
number of employees who would be 
benefited?

THE MINISTER O f  WORKS AND 
HOUSING AND SUPPLY AND RE 
HABILITATION (SHRI SIKANDAR 
B A K H T ): (a) and (b). There are a 
large number of people on the work 
charged/daily wage rolls of the D.D.A. 
The D.D.A. is progressively regularis
ing ike service* o f work charged em
ployee* and 533 such employees have 
already bean broad* on regular eatab* 
ttshment silkce lit December, 1996. -

Joint Coaaotttfttan with Bangladesh 
and Nepal to Control Flood

\ 3945. SHRI CHITTA BASU:

SHRI S. R. DAMANI:

SHRI MADHAVRAO 
SCINDIA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a ) whether the Government con
templates to initiate joint consultation 
with Bangladesh and Nepal for flood 
control measures; and

(b ) if so, 
direction?

steps taken in this

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA) : (a ) and (b). Tht* 
northern tributaries of Ganga which 
flow from Nepal to India cause inun
dation and damage during floods. An 
agreement has been reached for jointly 
conducting additional investigations 
required for the preparation of detail
ed project reports for the Rabi (Bhalu- 
bang) project in Nepal and Panchesh- 
war project on the Indo-Nepal border, 
and for examining the preliminary iss„ 
ues with regard to the execution of 
Kamali project in Nepal. HMG Nepal 
have also been approached for coope
ration in the study of the over-all pro
blem of floods keeping in view other 
benefits such as irrigation and power 
to both the countries.

The Indian proposal for augmenta
tion o f the Ganga flows in the dry sea
son envisages the construction of a 
Brahmaputra Ganga link, supplement
ed at the appropriate' mne by con
struction of Dihang, Subansiri and 
Tipaimukh reservoirs. These dams 
will, apart, from providing large hydro
electric power and augmentation of 
flows, also provide considerable flood 
relief in the Brahmaputra and Barek 
(Meghna) rivers in India and Bangla
desh. The Joint River Commission has 
undertaken pcellmtttary study of this
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proposal, as well as that of construc
tion of shortage dans in India and in 
Nepal on th Ganga and its tributaries 
suggested by Bangladesh.

Peripberial Charges

3996. SHRI MANOHAR LAL; WiU 
the Minister of WORKS AND HOUS. 
ING AND SUPPLY AND REHABILI
TATION be pleased to state:

(a ) Whether he is aware that the 
building activities of hundreds of 
group Housing Building Societies in 
Delhi have been held up in view  of 
indifferent attitude of the D.D.A andr 
unrealistic demand of charges such 
as peripberial services;

(b) I f  so, under what law/rules the 
peripheral charges are bang de
manded by the D.D.A. from Group IV  
Cooperative House Building Societies;

(c ) What are the recommendations 
of the Lokur Committee affecting 
Group IV  Cooperative House Build
ing Societies;

(d ) What action/decision has been 
taken by Government on the various 
recommendations of Lokur Committee 
Report; and

(e ) Whether he would like to take 
the initiative to sort out the difficul
ties of the Housing Cooperative Socie
ties to ease the house shortage in 
Delhi?

THE MINISTER OP WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
B A K H T ): (a ) to (e ). Information is 
being collected and will be laid on the* 
Table of the Sabha.

Delhi Co-operative Societies Role, 
1972

3947. SHRI MANOHAR LAL: WiU 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATION be pleased to state:

(a> Whether it is fact that the 
High Court of Delhi have declared 
?ultra vires Rules 25 of the Delhi Co

operative societies Bui* 1972 and have 
held in the case o f S.B. Lai V& Regis
trar of Cooperative Societies, Delhi 
that a member enrolled prior to 1972, 
can own a plot through a Cooperative 
House Building Society even when, he 
prossess a residential unit inadequate 
to his needs,

(b ) If  so, why similar cases pend
ing with the Registrar, Cooperative 
Societies are not being decided 
accordingly; and

(c ) Whether he Would consider 
issuing the general instructions so 
that all such cases are decided in 
accordance with the law without 
further delay?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
B A K H T ): (a ) to (c). Only sub-rule 
(2) of Rule 25 of the Delhi Coopera 
tive Societies Act has been declared 
ultra vires by the Delhi High Court. 
Consequently Rule 25 has become void. 
This ruling of the Delhi High Couit 
deals with the issue of membership 
only. However, in the perpetual lease 
executed with each society under the 
scheme of Large Scale Acquisition, De
velopment and Disposal of land in 
Delhi, a provision has been lncorpo. 
rated to the effect that sub-leases shall 
be executed in favour of such mem
bers whose names are approved by the 
Lt. Governor and who or whose de
pendents do not possess any house or 
residential plot in Delhi/New Delhi/ 
Cantonment. This condition of the 
lease imposed by the Lt. Governor is 
still binding on members.

HffT/nwwi/Miwf f !  w  T lw  

3948. ^  • 'Wt
«w w  !Wi*ftr t fk jw fa  *r? w irtri’
«wi PF

(? )  W  'WPfT m  Aw f
m  W J T *  ’ iw  oftxrwr

ilW ! w t  w  w i t  I W -  
m m  w *  m  ftwrc(  ;
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(w ) torn  «w
w f t w t  ?

flnrf* «fhc «nmr iwr jftr dtr Jyrafa 
«W t (<ft f tw w c  m i )  : ( * )  aft f t  1

(<*) : W W  62 *TWI
®w ft*  <V *N to t fc 1 far *ft, "re fapiflr 
srwnnT artf fafMf ^  fswtnr t t  fSnfa 
vtnr 1

Homes affected by Floods in Trans 
Yamuna Colonies, Delhi

3949. SHRI SARAT KAR : Will the 
Minister of WORKS AND HOUSTNG 
AND SUPPLY AND REHABILITA
TION be pleased to refer to the reply 
Riven to part (a) of Unstarred Ques
tion No. 95 on 20th November, 1978 re: 
Trans Yamuna Colonies Delhi affected 
by Floods and state:

(a ) whether Jafarabad, Shastri 
Park and Kaithwada colonies are also 
included in the trans-yamuna colonies 
which had to face recent flood havoc;

(b ) whether Gautampuri and 
Brahmpuri colonies are not included 
therein;

(c ) if not, whether the nearby area3 
o f the colonies referred to in Part (b )
above were much flooded as a result 
o f which flood water in large quantity
had accumulated in Gautampuri and 
Brahmpuri colonies; and

(d ) if  so, the reasons for not indi
cating the names of Gautampuri and 
Brahmpuri among the flood affected 
colonies in the answer given to part
(a ) o f Unstarred Q. (ft, referred to 
above?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
B A K H T ); (a ) to (d). The information 
Is being .collected and will be laid on 
the Table o f the Sabha.

% N  wmfNr «m  dm* «tinr 
w w i  ira  *rtn

3»50. w in  1 ms fflurife ftmif
*Mt * f fq i fa  :

(v ) «wt yrrtfr «mr Pm  
w^tii ♦  fafar vnrfeR1 # fcw »? «rroltar 

fjnm *  srft ftro f % *«ft trfw f <t 
fircfircr i?r *rt«r i?t $ ;
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*rq“ «rf»PF faro $ v^hrrft ^  irt# f

f?T̂  IW  fWdt fsRTsft ^
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Kutch Under Desert Development 
Procraume

3951. SHRI ANANT D AVE : Will the 
Minister of AGRICULTURE AND IR 
RIGATION be pleased to state:

(a ) whether three talukas o f Kutch 
District of Gujarat State have been 
taken under the desert development 
scheme;

(b ) whether the talukas Rahapur 
and Khadir end Khavada are just 
adjoining the Rann o f Ktftch; and
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(c ) how much amount out of cen
tral grant, is to be utilised for this 
sdheme and when?

„ THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA- 
TAP S ING H ): (a) Yes, Sir. Three 
talukas of Kutch viz., Abdasa, Nakh- 
trana and Lakhpat l^ave been taken 
under the Desert Development Pro
gramme from the current year.

(b) Rahapur, Khadir and Khavada 
are adjoining tD the Rann of Kutch.

(c) During 1977-78 central grant of 
Rs. 45 lakhs was released to the Gov
ernment of Gujarat for areas covered 
under the Programme. During 1978-79 
Rs. 285 lakhs have been allocated to 
the State.

Water Supply Scheme in Gujarat

3952. SHRI ANANT DAVE: Will
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATION be pleased to state:

(a ) whether any proposal from Guj
arat State for quick water supply 
scheme is pending before the Central 
Government;

(b ) whether it is true that if this 
scheme of Rs. 200 lakhs would not be 
passed the villages of backward dis
trict w ill not get the drinking water 
at Kutch and other district; and

(c ) when we have taken up the pro
gramme to supply the drinking water 
as early aa possible why this pro
posal is not passed?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
B A K H T ): (a ) to (c). Government of 
Gujarat has requested that its alloca
tion of grant-in-aid during the cur
rent year under the Centrally tponsor- 
ed Accelerated Rural Water Supply 
Programme Should be increased from 
Ra. 2 wore* to R *  5 orores to enable 
it to cover aware problem villages un

der (be Programme. That Govern
ment has not mentioned any specific 
villages in Kutch and other districts 
of the State for inclusion in the 
Programme. The request of the State 
Government is under consideration.

Subsidy to small and marginal farmers

3953. SHRI VIJAY KUMAR N. 
PATIL:

SHRI R. K. MAHALGI:

Will the Minister of AGRICULTURE* 
AND IRRIGATION be pleased to 
state:

(a ) whether there are large varia
tions in the rates of subsidy for agri
culture inputs and other programfne 
items for small and marginal 
farmers in Agriculture including soil 
conservation, irrigation and Animal 
Husbandry sectors under the scheme 
in State plan and Central Sector 
Schemes;

(b) if  so, programme, item and 
work-wise, and rates of subsidy, State- 
wise, under the State plan and various 
Central Schemes; and

(c) steps taken to rationalise sub
sidy pattern for small and marginal 
farmers allowing flexibility for local 
conditions?

THH MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA). (a ) to
(c). The information is being collect
ed and will be laid on the Table of the 
Sabha.

Skim powder, butter oil and batter 
under World Food Programme

3954. SHRI V IJAY KUMAR N. 
PATIL:

SHRI VASANT SATHE:

Will me Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

. (a ) the total quantity of skim milk 
powder and butter oil received under



WfiP up to, 31st March, 1078 and its 
sate value in rupee* and whether the 
money accured from its sale has been 
reflected in the budget of Government 
o f India;

(b ) if not, the reasons therefor; and
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(c ) National Dairy Development 
Board has not received milk powder, 
butter oil and butter as gift.

(c ) what are the sources from which 
NDDB received gift milk powder, 
butter oil and butter (furnish) along 
with the quantity and value for each 
o f the items?

THE MINISTER OF AGRICm.. 
TUUE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA: (a. A  
totai quantity of ] ,00.0ti8 MT fkim  
milk powder and 34,570 MT butter oil 
was received from WFP under Ooera- 
tlon Flood Programme up to 31-3 1978. 
The sale proceeds were Rs. 
89.06,30,940.27 which has not beer, ce- 
flected in the budget of the Govern
ment of India.

(b) It was decided by the Govern
ment that the Indian Dairy Corpora
tion will utilise the generated funds 
through the sale of WFP gift commc 
dities for implementation of WFP as
sisted Operation Flood Programme.

Donation from Ford Foundation to 
National Dairy Development Board

3955. SHRI VIJAY KUMAR N. 
P A T IL :

SHRI RAMJI LAL SUM AN:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to
state:

(a ) the amount of donation received 
from Ford Fundation and other foreign 
Organisation and Agencies by National 
Dairy Development, Board; and

(b ) details thereof?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA) : (a) and (b). 
The National Dairy Development 
Board has received the following as
sistance from foreign Organisations 
and Agencies:—

(i) Ford Foundation for project formulation . U.S. $ 1,15,270*00

(11) Royal Danish Govt, for establishment of Dairy Developmenk Cen tre
atA n an d .........................................................................................Rs. 13,00,000*00

(iii) Equipment from UNICEF for the Dairy Development Centre
a tA n an d .........................................................................................Rs. 3,26,160*53

(iv) Tetrapak Equipment

(a) M/s. Tetrapak Ltd...............................Rs. 5,47,378*81 'i
V Rs. 12,91,123*00

(b) M/s. Alfa Laval Ltd. . . Rs. 7,43,744* 19 J

(v) Royal Danish Govt.
(a) so Nos. Jersey Heifer*and 2 Nos. Bulls Rs. 6,06,800*00 \  Rs. 7,00,326*22
(b) For Equipment , . . Rs. 93,526*22 f

(vi) Royal Danish Govt, for Establishment of a Veterinary diagnostic la
boratory and disease surveillance unit at Anand . . • Rs. 2,00,000-00

(vii) Royal Danish Govt, for expansion of Dairy Development Cen
tre at Anand . . . .............................................Rs. 52,00,000*00

(jrtii) Royal Danish Govt, for Laboratory and Audio-visual Equipment
ft r Dairy Development Centre at Anand . . Rs. 5,00,000*00
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3956. SHRI VIJAY KUMAR N.
P A T IL :

SHRI VASANT SATHE:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a ) whether large chunk of the 
cultivated area is to remain unirrigated 
even after exploiting the total irrigat
ed potential in the country;

(b ) if so, whether Government have 
formulated a massive programme for 
dry land agriculture development for 
adoption of improved agricultural 
practices, cropping patterns, research 
and extension system;

(c) progress of scheme—Central 
sector/Centrally sponsored design to 
develop dry land farms of physical 
and financial achievements vis-a-vis 
a targets— and in particular for pro
jects in Maharashtra Project-wise; and

(d ) whether in the light of the ex. 
perience gained so the Government 
propose to expand the programme to 
more areas in the country during 
1979-80 and details of the proposal for. 
mulated/incorporated in the Annual 
Plan for 1979-80?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ): (a) Yes, 
Sir.

(b) The Government of India is 
very much alive to the problem of dry
land agriculture development and have

constituted a Tack Force to suggest 
Policy approach and the startegy for 
development of semi-arid/rainfed 
farming areas and to indicate 
priorities and programmes for diffe
rent agro-climatic regions. A  Central
ly sponsored Scheme of Integrates 
Dryland Agricultural Development is 
also being implemented in 24 Pilot 
projects in 12 States. Adoption of dry 
farming technology is also recommen
ded by States to farmers as their nor
mal extension activity. An all-India 
Coordinated Research Project on Drj - 
land Agriculture is also being imple
mented by Indian Council of Agricul
tural Research at 23 centres. Popula
risation of dry farming technobgy 
finds an important position in the 
components of Drought Prone Area 
Programme.

(c) A  statement indicating the tar
gets and achievements in respect of 
the Centrally Sponsored Scheme of In
tegrated Dryland Agricultural Devt* 
lopment for all the projects in general 
and projects in Maharashtra in parti
cular for 1978-79 is enclosed.

(d) The flnal report of the Task. 
Force constituted to suggest poiicy ap
proach and strategy for development of 
semi-arid/rainfed farming areas and 
to indicate priorities and programme'; 
for different agro-climatic regions is 
yet awaited. In the meantime, it is 
under consideration to continue the 
Centrally Sponsored Scheme of Integ
rated Dryland Agricultural Develop
ment on the existing pattern during 
1979-80 so as to spread the technology 
in new areas.

Statement
Targets and achievements in respect o f  Centrally Sponsored Scheme o f Integrated Dryland A g thv ltu ia l 

Development with particular reference to Maharathtra f c r  1978-79 (upto October, 1078)

Item of work

All India targets
and achievetnenu

Maharaahtra 1978-79

Sholapur Akola

Unit Target Achieve- Target
meat
upto
Oct. *78.

Achieve
ment 
upto 
Oct. *78

Target Achieve* 
ment 
upto 
Oct. *78

ha.
1 . Area covered 

( «w ) .
9. Soil Conjerva- 

tka . ha.

19200

6837

14788

783

800

*9<>

800

35

800

575 **4
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1 a 3 4 5 6 7 8

3. Land Develop
ment . ha. 1634 531 # ( , , to ■ *•

4. Water
Harvesting . No. aag 84 5 5 ..

5. Demonstration* 
laid No. **39 1850 40 61 4° 4°

6. Farmers' 
trained.

No. 22506 81119 •• 746 400 377

7. Minor 
Irrigation No. 1438 390 80 4 45 a6

8. Cattle distri
buted . • No. •• 661 too 60 60 4»

Buie amenities in VishwaB Naiar, 
Shahadra, Delhi

3957. SHRI HALIMUDDIN AHMED: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to refer to 
Unstarred Question No. 995 dated 7th 
November, 1978 regarding Basic Ame
nities in Vishwag Nagar, Shahdara, 
Delhi and to state:

(a ) whether Government are consi
dering to provide essential civic ame
nities to Vishwas Nagar Block 31, 32 & 
33 of Trans-Yamuna area Shahadra, 
Delhi;

(b ) if so, the details of the civic 
amenities that are to be given to these 
blocks up to March 1979; and

(c ) if  not, the reasons 
thereof?

in details

THE MINISTER OF WORKS AND  
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) and <b). Block Nos. 31, 
32 and 33 of Viahwas Nagar, Shahdara 
are unauthorised areas. Work of pro- 
viding water supply to these areas can 
be taken up only when the plot hol
ders have deposited about 50 per cent 
of the total estimated cost. The work 
of providing brick pavements and 
drains costing about Be. 40,000 aopro-

ximately is proposed to be carried out 
by the M.C.D. in a part of this colony 
upto March, 1979. Ten Safai Karam- 
charis have been deployed for the sa
nitation of the area. Health car* 
facilities like maternity centre end- 
dispensary are also available to the 
residents with'n a distance of one km.

(c) Does not arise.

Facilities in unauthorised colonies fa  
Delhi

3958. SHRI HALIMUDDIN AHMED: 
WiU the Minister ol WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to refer to 
the reply given to Unstarred Question 
No. 1048 on the 27th November, 1978 
regarding provision of facilities in un
authorised colonies in Delhi and state.

(a ) whether Government are aware 
of the fact that over 95 per cent of 
population of Block Nos. 31, 32 & 33 o f 
Vishwas Nagar, Shahadra, Delhi are 
below the poverty line and cannot pay 
the total cost of the main water lines;

(b ) if bo, the steps taken by Gov
ernment to provide drinking water 
line there with Central assistance for 
the poor people of the locality; and!
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(c ) if not, whether socio-economic 

survey will be conducted and the co
lony will be regularised; and if not, 
the reasons in details thereof?

. THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND REHA
BILITATION (SHRI SIKANDAR 
BAKHT) : (a) No, Sir.

(b) There is no proposal for giving 
central assistance for this purpose.

(c) A socio economic survey of the 
colony is to be conducted and the co
lony whl be regularised in accordance 
with Government’s general orders on 
the subject.

Provision of drinkinr water in Vishwas 
Nagar, Shahdara, Delhi

3959. SHRI HALIMUDDIN AHMEIJ: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to refer 
to the reply given to Unstarred Ques
tion No. 64 dated 20th November, 1978 
regarding provision of drinking water 
in Vishwas Nagar, Shahdara, Delhi 
and state:

(a) whether Government propos; 
to give main water line in the locality 
and only when the water line is given, 
the development charges will be rea
lised from those who will take the 
water connections as has been done in 
case of electricity lines; and

(b )‘ if so, when these people will be 
given drinking water and the reasons 
for not giving line like electricity 
thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT) : (a) No, Sir.

(b) The work of laying water mains 
is to be taken in hand only when the 
plot holders have deposited about SO 

' per cent of the total estimated cost. 
There are about 500 unauthorised co
lonies. The investment required for 

‘ providing services in these colonies 
is so large that it w ill necessarily 
take time.

w uliiivi
s

3960 wgipr : WT fiWT, W1W

ftfr :

(*f) wr j r  | fap w m f  *
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(m ) wrtr w  ir s m *  
tot wNI vwft swrftwr

Tmfht TOT IR T tf^N  
f w f l  qr st?rc tot f*ra# $  tow 
finwp’f v t ^fisrfi WRT3RIT T8TT 
T̂T*ft I

(*r) w wrw , firm f ^ N r r  *t*rr- 
w ftfr fron <rc jrartf^ cttr fen  r̂prr 

1

w  ^v?t 3  ?rff *r*fr snrftr * t  srcw 
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«rnft farm  t  farr rn n ^ l w^rm ; w t t
tit WT AT# I SRPTPT HTTVTX $ Jpl4W(T ««TT^ 
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3r ^nftwT «rrir jn r4 f%nT 1 fk fw  t̂fifrar 
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vpm *>ft 1
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Production of Groundnut Seed

3963. SHRI AMARSINH V. RATHA- 
WA: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether Government have set ''• 
up any institution to increase the pro
duction of groundnut seeds in the 
country to meet the increasing de
mand of vegetable oil; and

(b) if so, the details thereof?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B A R N A LA ): (a) An 
A ll India Coordinated Research Pro
ject for the improvement of oil seeds 
in the country has been operating at 
several centres since the IV  Five Year 
Plan Period. In that a substantial 
effort has been made to improve 
groundnut cultivation in the country.

In addition, it has been decided to 
establish a National Groundnut Re
search Centre at Junagarh and it is 
expected to start functioning from 
1-1-1979.

(b ) The National Groundnut Re
search Centre to be located at Juna
garh at an estimated cost of Rs. 77.00 
lakhs for a period of five years w ill 
have the following research objectives 
directed at improving the yield po
tential of groundnut in the country:

1. Collecting and cataloguing (
available gehecic retourcag
groundnut.
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2. Evaluation of the fcermplasm— 
screening for pests; diseases and 
stress conditions.

3. Generating variability through 
recombination breeding or through 
other means.

4. Supply of segregating material 
in early generations to different 
groundnut breeding centres under 
Coordinated Oilseed Project and 
other State Governments for breed
ing varieties suitable to different 
agroclimatic situations.

5. Investigation of physiological 
problems, both basic as well as ap
plied nature.

6. Undertaking fundamental re
search on Cytologicai, Cytogenetic 
and other aspects.

7. Studies on Post-harvest tech
nology with particular reference to 
aflatoxin contamination and other 
related problems.

8. Analysis of oil etc., for evalua
ting breeding material and stabilised 
cultures.

9. Studies on Rhizobium cultures.

Sea-erosion in Kerala, Tamilnadu and 
Andhra Pradsh

3964. SHRI SHYAM SUNDAR 
G UPTA;

SHRI MUKHTIAR SINGH.
M ALIK :

SHRI G. M. BANATW ALLA :

W ill the Minister o f AGRICULTURE 
AND  IRRIGATION be pleased to 
state:

(a ) what is extent of loss due to 
erosion in Kerala, Tamil Nadu, 

xihra Pradesh during the last three 
rs, year-wise; ’

(b ) what is the assessment made by 
the study teams of the Central Gov
ernment in this regard;

(c) the quantum of assistance given 
to those States to check sea erosion 
during these periods; and

(d) whether the assistance has 
been properly utilised and if so, the 
details thereof?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH B ARNALA): (a )
Loss due to sea-erosion in Kerala 
during 1977 has been intimated as 
Rs. 2.50 crores on account of damage 
to Coconut plantations, houses and 
house sites and to protective works. 
No loss has been reported due to sea- 
erosion for other years in Kerala, nor 
in Tamil Nadu and Andhra Pradesh.

(b) and (c ). In addition to the 
loan assistance extended to Kerala 
towards anti-sea-erosion works, ad
vance plan assistance has also been 
allocated. The amount allotted dur
ing the last three years were:

Loan
Assistance

Advance
Plan

Assistance

1978-79 . • . 300 
(Tentative)

67

1977-78 . 267 33

1976-77 •
• (ta' £ .

N il
lakhs)

(d ) So far, out of a total length of 
320 kms. affected by sea erosion In 
Kerala, the sea-well hag been con
structed on a length o f about 200 
Km. at an expenditure of Rs. 28 
crores, of which the Central loan 
assistance is Rs. 11 crores.
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Meetings of Chief Ministers to discos* 
A.P.C. Recommendations

3985. SHRI SHYAM SUNDAR 
GUPTA:

SHRI MUKHTIAR SINGH 
M A L IK :

W ill the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state:

(a) whether a meeting of all the 
Chief Ministers ol States was held in 
New Delhi recently to discuss the re* 
commendations of the Agricultural 
Prices Commission; and

(b ) if  so, the names of Chief Min
isters who participated in the meet
ing and decisions arrived at?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) and (b).
Chief Ministers of ten wheat produc
ing States, namely, Punjab, Haryana, 
Madhya Pradesh, U.P., Rajasthan, 
Bihar, J & K, Maharashtra, Gujarat 
and West Bengal were invited. The 
report o f the Agricultural Prices 
Commission on the Rabi Policy for
1979-80 marketing season was discuss
ed and their views ascertained. No 
decisions as such were taken at this 
meeting.

Draw for Allotment of plot* in pjtiun- 
pura Residential Scheme, Delhi

3988. SHRI KACHARULAL HEM- 
RAJ JAIN: W ill the Minister of
WORKS AND HOUSING AND SUP
P LY  AND REHABILITATION be 
pleased to state:

(a ) whether the D.D.A. is going to 
hold a draw of plots of land lor low 
income group people in the near Al
lure in Pitsmpura Residential Scheme 
o f DUXA.;

(b ) wheftfer the basic amenities 
like, sewer, drinking water and elec
tricity ( roads etc. have since been pro* 
vided there; and

(c ) if not, the justification of allot
ting plots of land and collecting money 
from the poor people when these basic 
facilities have not yet been provided 
there?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a ) Yes, Sir.

(b) Some of the basic amenities 
have already been provided and the 
remaining facilities are being provid
ed soon.

(c) The draw of lots is being only 
after calling for options from the 
eligible persons. So far, 1305 persons 
have themselves opted for allotment 
of plots in Pitampura and they are 
pressing hard for holding the draw at 
the earliest.

Wheat lying at Railway Stations 
between Delhi and Aboltar

3987. SHRI HARI VISHNU K A 
MATH: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether his attention has been 
drawn to an editorial article in the 
Madhya Pradesh Chronicle, Bhopal, of 
October, 14, 1978, alleging “ Callous 
neglect of Foodgrains lying in tbe open, 
unhonoured, unxnoumed and unsung, 
exposed to the vagaries of the wea
ther” , “ thousands of bags of wheat 
were lying totally uncared for at the 
siding of almost every Railway 
Station between Delhi and Abohar 
(Punjab)”  and "there is plenty of 
wheat in the country which is now 
unable to cope with it because of lade 
of transportation and storage 
ties” ;

(b) whether the aforesaid allega
tions are true and correct; and
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(c ) if  so, the details of corrective 
and remedial action taken or propos
ed to be taken in the matter?

THE MINISTER OF STATE IN  
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU
PRATAP SINGH); (a ) No, Sir. It 
is not a tact that thousands of bags of 
wheat were lying totally uncared for 
at sidings of almost every Railway
station between Delhi and Abohar.
Foodgrains are stacked on Railway
platforms/sidings duly protected dur
ing the process of loading etc.

(b ) No, Sir.

(c ) The position in regard to trans
portation of foodgrains and storage 
facilities is kept under constant
watch and remedial measures are 
taken promptly, as and when neces
sary, to avoid losses.

Construction of Janata Houses in 
Pitampura Residential Scheme, Delhi

3968. SHRI SHIV SAMPATI RAM: 
W ill the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state:

(a) the number of Janata Houses 
under construction in (i) Pitampura 
Residential Scheme and (ii) Shalimar 
Bagh by the D.D.A.; and

(b) when the construction of these 
is likely to be completed and when 
these houses are proposed to be allot
ted or sold?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
B AKH T): (a ) 812 flats are under 
construction in Pitampura Residential 
Scheme, while 1348 fiats are under 
construction in Shalimar Bagh.

<b) 144 houses are likely to be
completed by March, 1979 in the

Pitampura Residential Scheme and 
832 by March 1980. All the 1348 flats 
in Shalimar Bagh are expected to be 
completed bjr March, 1980. This pro. 
jection is subject to availability of 
material and funds. These houses are 
proposed to be alloted after they are 
constructed.

Conference of Agriculture Secretary 
and Commissioners on Land Reforms

3969. SHRIMATI PARVATHI 
KRISHNAN: W ill the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether a Conference of State 
Agriculture Secretaries and Commis
sioners was recently held in Deih\ 
which has recommended for land re
forms particularly for safeguarding 
the interests o£ S.C. & S.T;

(b) if so, details therein; and

(c) steps proposed to be taken In 
consultations with the State Govern
ment on the lines recommended there
of?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA); (a) A  
conference of the Secretaries of the 
Agriculture and Tribal Welfare Depart
ments of selected States having concen
tration of Scheduled Castes/Scheduled 
Tribes population was held on the 
22nd and 23rd November, 1978 in the 
Ministry of Home Affairs. The meet
ing wag presided over by Secretary 
(Agriculture and Rural Development). 
It  discussed the approach towards 
development programmes in agricul
ture and allied sectors in respect of 
Scheduled Castes/Scheduled Tribes. 
No recommendation on land reform* 
has been made by the conference,

(b ) and (c). Do not arise.
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Correspondence Course by 
Urdu Bom*

3970. SHRI RASHEED MASOOD: 
W ill the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the Taraqqi-e-Urdu 
Board has started any correspondence 
course in Urdu; and

(b) if so, the details thereof?

,THE MINISTER OF STATE IN THE 
M INISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI
M ATI RENUKA DEVI BARAKATA- 
K I):  (a) and (b). A  scheme of teach
ing Urdu through correspondence 
course has been formulated by the 
Bureau for Promotion of Urdu which 
functions as the Secretariat of the 
Taraqqi a Urdu Board. The scheme 
envisages two types of correspondence 
courses, namely, (i) a certificate course 
equivalent to standard V III; and (ii) 
a diploma course equivalent to stan
dard X  (matric). The duration of 
each course will be 12 montns. The 
implementation of the scheme is ex
pected to be taken up next year. !

Publication and Sale of books by 
Taraqqi-e-Urdu Board

3971. SHRI RASHEED MASOOD: 
W ill the Minister 0f  EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) how many books in Urdu have 
neon published so far by the Taraqqi- 
e-Urdu Board;

(b) what is the sale position of 
every book and what is the number 
of, fach title lying unsold; $nd

(c ) wbat,<4*1. the number of staff in 
th *; Boa**. dealing with the job of 
publieatioa and sate, o f books?

THE MBOSTBH OF STATE INTHE. 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI
MATI RENUKA DEVI BARAKATA- 
the Table of the House [Placed in 
Library. See No. LT-3097/78].

(b ) A  statement giving the wale and 
stock position of each title is laid on. 
the Table of the House. [Placed in

E.Foc8 shrdlu cmfwyp cmfwypwyy

(c) The Bureau has a total staff 
strength of 38 persons. Most of them 
are dealing with various aspects involv
ed in the publication and sale of books 
through internal arrangement.

Technical Assistant to Chatman of 
Taraqql-e-Urdu BOard

3972. SHRI RASHEED MASOOD: 
W ill the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state;

j (a) whether there is any post o f 
"Technical Assistant to the Chair
man” in the Taraqqi-e-Urdu Board;

(b) if so, why it has been lying 
vacant;

(c) since which date it has been 
lying vacant;

(d) what are the reasons for this 
position; and

(e) when the post will be fiUed upF

THE MINISTER OF STATE IN  THJT. 
M INISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI
M ATI RENUKA DEVI BARAKAT- 
K I):  (a ) No, Sir.

(b ) to (e>. Do not arise.
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fff t  ;
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’firfrc |  1

00 «frt (*) £  Jiff 1

ftwrft |W *Nwi | « d tn rn m n
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(^) gg w  | ftr *rftr irwr ^rlf H- 
srf^rot h ifr, wt ysr tfm i 
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srfirHwr | ?

^  ftfwf ^  (•& 3*wn« Am
WWW) : (T) WT (€) TWTOd ^FTT

m  ^ %r̂ x  wwflw <nrt, Wf 
w w w  « f  ♦  frnr 24 fiwrf 1 2 .9  
jpftwlr ^ io.766 m  w t w  |> iwr 
5 *

(<r) wrw, 1978 ^ TTTWnPT TTTVTT
J  <nc ^  «nfhr m  * rm  % mg 
t  w i t  fiofir t t  ynnrr Hwr wr 1 & fm  
yr  w t  Trpr tfnwit w  w*6»r #»ftr 
nrororf *  wren qr trrw wwrt #
*  < w  ^  «rftw mf ^  #



BAKjHT): (a ) and (b). Provision of 
drinking water to urban and1 ru
ral areas is the responsibility o f the 
State/Union Territory Government 
and funds for the same are provided 
in the State Sector of the Plan.

'However, to accelerate the pace of 
provision of drinking water in pro
blem villages, the Government o f 
India started a Centrally Sponsored 
Accelerated Rural Water Supply Pro
gramme from 1977-78 under which 
100 pfer cdnt grant-in-aid is being 
giyen $0 Spates,and Union Territories 
for implementation of drinking 
water supply schemes in prob
lem villages identified in 1971-72. In
formation regarding the number of 
villages covered and the expenditure 
incurred under the State Plan during: 
the last three years (1975-7© to 1977-78> 
and under the Centrally Sponsored 
Accelerated Rural Water Supply Pro
gramme during the year 1977-78 is 
given in the attached Statement.

Stetmeat

Wafer Supply in Rural areas—No. o f  villages covered and the expenditure incurred during 1975-76 U) 
1977-78 under the State Plan and during 1977*78 under the Centrally Sponsored Accelerated Rural Wuter

Supply Programme
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CM

State Plan 1975-76 to Centrally Sponsored ARW S  
1977-78 Programme 1977-78

2>1.
No.

Name of the Slate/Union Territory
No. of 

villages 
covered 
(as re
ported)

Expenditure No. of 
incurred villages 
(Rs. in lakhs) covered 

(as re
ported)

Expenditure 
incurred 

t (Rs. in 
t lakhs)

t 2 3 4 5 6

1 Andhra Pradesh . . » 4.18a 1077*00 200 150-32

a M »5 614*02 54 49’sa

3 7»5o6 1047*96 i,4i7 24C140

4 Gujarat . . . . 1,158 1579*54 212 350‘ 00

5 Haryana . . . . 222 48**58 66 151-*4

6 Himachal PradesH . . 491 4»5’ 73 308 220-08'

V 7 Jammu & Kashmir 422 832*80 23 150-80

1 8 ' Karnataka . . 13.974 2546*00 241 140*00

faq 9.58 y d ?  wffor timt
oQflRrr w  m*Rr fan $ i 
from: n f m r  ^  *  wt $r f a m  % 
fcn* 7000 rorfr sr fo jw  farr
I  •

Drinking Water Schemes

3976. SHRI S. S. SOMANH: Will 
the Minister of WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state;

(a ) what is the number of villages 
covered under the rural and urban 
drinking water scheme during last 
three years in each State; and

(b) what is the expenditure incur
red on the scheme during the above 
period in each State?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
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I «

9 Kerala ■ i

10 Madhya Prwtah • •

«i Maharashtra •

Manipur

»3 Meghalaya . * • *

t* Negaland) . • • •

»4 Orissa . , ♦ t «

Punjab , « « •

>7 Rajtfthau .

18 Sikkim .

*9 Tamil Nada .

ao Tripura .

* i UUar Pradoth .  •  •

os W o* Bengal 

Ifnim  Territories :

i. A  & N. Islands . 

a Arunachal Pradesh

3 Chandigarh

4 Dadra & Nagar Haveli'

5 Delhi . .  .

6 Goa, Daman & Diu

7 Lakshadweep

8 Mizoram

g Pondicherry .

T O T A L

Eastern sea-dyke In y n fm  of being 
destroyed

3977. PROP. SAMAR GUHA: Win 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether attention of the Gov
ernment has been drawn to a report 
published in Anandbazar Patrika of

S » 5 «

M 43 855'53 6 101*98

6,071 1281-63 50 256*81

9>945 Oi95'34 £48 3»2-5*

89 124’73 3 43**7
90 2II*o8 •• 19*36

93 305*>7 3 75-9*

7.750 728-95 1,658 iflo-oo

831 I432MO »43 16 1*33

2,180 9295-96 150 350*00

336 46*03 • • 35*97
19,870 a7»7‘53 104 215-00

1,0 10 89-38 184 80-37

7,864 3308*00 52 481-23

10,843 9 11*78 965 940*00

45‘ i 7 2 18*63

368 *74’47 6 7 7

I 7-86 ..
7 123-58 ..

90 63-36 ..

~ 1*26 ..

5a ' 59-24 14*80

5« 59-28 io*»8

96,931 *6975" J ° 6,509 3956*76

12th November, ,1978, to the effect 
that 40-mile sea-dyke built earlier by 
the British Government is in the 
process o f being destroyed;

(b ) i f  so, , whether the present sea- 
dyke if destroyed or seriously damag
ed will cause devastation to the land 
and people o f Contai sub-division 
due to on rush of tidal bore from 
Bay o f Bengal;
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(c) if 30, whether Government will 
immediately enquire about the ex
tent of threat posed to the already 
"damaged sea-dyke;

(d ) whether Government w ill take 
immediate steps for its necessary re
pair and reconstruction; and

(e ) i f  so, facts thereabout?

THUS MINISTER OF AGRICULTURE 
AND  IRRIGATION (SHRI SURJIT 
-SINGH B ARNALA): (a ) to (e ). The 
State Government have intimated 
ihat damages occur to the eastern sea- 
dyke during cyclonic storms in the 
area, and that normal repairs and 
toutlne maintenance are carried out 
every year. Special repairs were 
undertaken in 1973-74. The State 
Government have also initimated 

that there is no threat at present. The 
State Government have prepared a 
comprehensive scheme for anti-sea- 
erosion works in vulnerable reaches 
along the sea coast in West Bengal 
including the portion in district of 

Midnapore.

Repairs o f New Mott Nagar quarter*, 
Delhi

8078. SHRI NATVERLAL B. PAR- 
MAR: W ill the Minister of WORKS 
AND  HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a ) whether essential repairs in 
New Moti Nagar Quarters, Which were 
allotted by DDA in 1978, have not 
been carried out inspite o f repeated 
representations made by the people 
living there;

Cb) whether almost in all the 
Quarters and particularly in B Block 
Quarters, the flush and staircase are 
in a bad condition;

(e ) whether assurance was given 
hy the DDA at the time o f allotment 
that all the repairs w ill fee carried 
eut in a short period; and

(d ) i f  so, the reasons for delay in 
carrying out repairs, and the time by 
which the work w ill be completed?

THE MINISTER OF WORKS AN*> 
HOUSING AND  SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT). (a ), (c ) and (d ). No as
surance about reparis was given at 
the time of allotment. The repairs 
have already been taken in hand by 
the Slum Department o f the Muni
cipal Corporation of Delhi and are 
likely to be completed within three 
or four months.

(b ) Ves, Sir.

Translation of technical and science 
books

3979. SHftI A. K. ROY: W ill th* 
Minister of EDUCATION, SOCIAL 
WELFARE AND  CULTURE be plea
sed to state:

(a ) whether it is the policy of the 
Government to impart education up
to the highest level in mother ton
gue; i f  so the progress made in this 
direction till the date;

(b ) whether it is q. fact that the 
dearth of books in Indian languages 
for post graduate studies in mother 
tongue is the main bottleneck in this 
direction;

(c ) whether it is a fact that no 
move has been taken by the Govern
ment for translation or writing of the 
standard basic, technical and Science 
books; and

(d ) i f  so, whether Government pro
pose to take some positive steps in 
this matter?

THE MINISTER OF STATE IN  
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRIM ATI RENUKA DEVI 

BARAKATAKI): (a) to (d). In ac
cordance with the Constitutional di
rective, efforts are being made to im
part education at primary level in 
mother tongue. As many as 52 langu
ages are being used for imparting 
instruction at primray and secondary 
level at present. Action is also being 
taken to ensure increasing use of re-
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gional languages as medium of ins
truction in higher education. How
ever, the lack of adequate number of 
standard books in regional languages 
is a handicap in this respect, in 
1968, various schemes were ini
tiated by the Government to 
prepare and publish as well as 
encourage production of standard 
books original as well as translation 
at university level in regional langu
ages. About 4800 books have already 
been produced under the Scheme for 
production of university level books 
through Granth Akademies, Textbooks 
Boards. These are in adition to books 
produced under other schemes such 
as Bureau for promotion of Urdu, pro
duction of books through Commission 
for Scientific and Technical Termino
logy, N.B.T. schemes of subsidy, 
U. G. C. fellowship schemes etc.

*ffWf V wmtf KT tw 

3980. gmrtv uttwro : 

*reft «n| ^  m  f t  :

. ( v )  9R 9T 9TVT7 V  <f&»i FTHtT ft
saw irftnff tot a fenff ^  h r  w  f  

wnsrf qpfNr  n̂injT irqT, sr?fa
<rr firanft TTfa yfr g f tftr 3^  

fifwrr fvxRT f^reffor fi&nT tot ; irtr

( * ) Pt #  rar t o *  «  fatj
fo fw  ftnr vviTfxsf ?nnT ?wt
«mf<rtsrf?r * m r ^  xiftr 
w O w  sper m  <rt t  ?

SNm w t  'jjfir yw is  
fcram « « v ) :(«p ) (w ).

lAfifm $*rcr grr *nrr
qr?r t«f fr 1

Kendriya Vidyalayas

3981. SHRI VASANT SATHE: Will 
the Minister of EDUCATION, SO
C IAL WELFARE AND CULTURE 

be pleased to state:

(a) State-wise distribution o f Ken
driya Vidyalayas as in the beginning 
o f  the current year and estimated 
number of Central Government em
ployees in the States;

(b) whether Government have re
ceived representations for establish
ment of Kendriya Vidyalayag and 
strengthening of existing ones and 
details of such proposals received 
during the last 18 months and plan 
and allocation of funds for expansion 
of Kendriya Vidyalayas in relatively 
backward areas with less educational 
facilities;

(c ) whether Government are con
sidering restructuring of Kendriya 
Vidyalayas in the light of represen
tations made;

(d ) whether teachers and officials 
o f the Organisation who have sought 
redressal of their grievances through 
Members of Parliament are being 
haras3ed and their service records 
spoiled;

(e ) If  so, list of such cases during 
the last 18 months and case-wise 
action taken; and

( f )  policy of Government regarding 
redressai of grievances through Mem
bers o i Parliament?

THE MINISTER OF STATE IN  
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CUL
TURE (SHRIMATI RENUKA DEVI 
BAR A K A TA K I): (a) There were 242 
Kendriya Vidyalayas at the beginn
ing of the current year. State-wise 
distribution of the Kendriya Vidya
layas is given in Statement I laid on 
the Table of the House. [Placed i »  
Library. See No. LT-3098/78] State- 
wise distribution of Cenrtal Govern** 
ment employees is not available.

(b ) and (c). During the last 18 
months, the Kendriya Vidyalayas 
Sangathan received 88 proposals/re
quests from various departments of 
Central and State Governments and 
representatives/associations of the 
Central Government employees for 
establishment of Kendriya Vidyala

yas at civil/defence stations and 40 
proposals from various Public Sec
tor Undertakings. The details of Ken
driya Vidyalayas strengthened dur
ing the last 18 months are given in 
Statement JI laid on the Table o f the
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House. [Placed in Library. See No. 
LT—3098/178].

The Government does not have any 
plan proposals or allocation of funds 
for expansion of Kendriya Vidya- 
layas in relatively backward areas 
with less educational facilities for 
the scheme of Kendriya Vidyalayas 
is meant for the children o f transfer
able Central Government employees 
whose education is disrupted due to 
frequent transfers of their parents 
from one linguistic region to another.

(d) No. Sir.

(e) Does not arise.

(f) The work and conduct of em
ployees of the Kendriya Vidyalayas 
Sangathan is regulated within the

frame-work of well-defined service con
ditions and the code of conduct pres
cribed for them. The representations 
and appeals received through the 
prescribed channels for the redressa) 
of grievances are dealt with on merit 
in accordance with the rules of the 
Sangathan.

Closure of Rao Tula Ram College, 
Delhi

3983. DR. BIJOY MONDAL;

SHRI MUKHTIAR SINGH 
MALIK:

SHRI G. M. BANATW ALLA:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government have seen 
the press reports in the Indian Ex
press dated the 30th November, 1978 
wherein it has been stated that Rao 
Tula Ram College, New Delhi has 
been closed;

(b) whether it is also a fact that 
isalaries to the Teachers of this col
lege have not been paid for the last 
six months and if so, what are the 
reasons therefor; and

«mw farter % m  firwft finaw srvfer-

3982 Ifm W l  fag : ftufo,

fann *  farra snfiwmr *

24 1978 *  w r f f in r  spr tirn
1 J 2 6  «  m  *  uw fq?

ftt :

( » )  t o  ŵ fifRr amnrrfir th f a  
t&m * r  n i | .

(<*) ?fr t o
I  ; WTT

(* )  *$, ?ft to  f r o
% '

ftlWT m i)  : (v) fjfc i9 \
*nfr m  tr*a ^  | ,

(c) What steps have been taken by 
Government to meet the situation?

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) Yes, Sir.

<b) According t0 the information 
furnished by the University of Delhi, 
the teachers have not been paid their 
salaries since July, 1978 because of 

non-payment of the management’s 
share of the deficit on the approved 
expenditure, which has accumulated 
over the years.

(c ) The College has since been re
opened by the, management on 4lh 
December, 1978 and the University 
has been assured that the teachers will 
be paid their salaries regularly.
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[Mr. DmjTY-SpiAXER in the Choir]

MR. DEPUTY-SPEAKER: Now pap
ers laid.

PAPERS LAID  ON THE TABLE

Accounts o f  C en tra l Board to r  P re 
vention and C o n tro l o f  W ate r  P o llu 
tion  f o r  1977-78, R eview  &  A nnual 
Report o f  Hindustan P refab  Ltd., 
New D elh i f o r  1977-78, Annual Report  
o f  N ational Bu ild ings Construction  
Corporation Ltd. fo r  1977-78 a n d  a  

statement.

THE MINISTER1 OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
B A K H T ): I beg to lay on the Table:—

(1) A copy of the Certified Ac
counts (Hindi and English versions) 
of the Central Board for Prevention 
and Control of Water Pollution, for 
the year 1977-78 together with the 
Audit Report thereon, under sub
section (6) 0f section 40 of the Water 
(Prevention and Control of Pollution) 
Act, 1974. [Placed in Library. See 
No. LT—3051/78]

(2) A  copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956:—

(a) (i) Review by the Govern
ment on the working of the Hin
dustan Frefab Limited, New Delhi, 
for the year 1977-78.

, ( ii ) Annual Report of the Hin
dustan Prefab Limited, New 
Delhi, for the year 1977-78 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed 
in Library. see No. LT—3082/78]

(b) (i) Annual Report of the 
National Buildings Construction

Corporation limited, New Delhi, 
for the year 1977-78 along with,, 
the Audited Accounts and the com
ments of the Comptroller and 
Auditor General thereon.

(ii) A  statement explaining that 
Government are in agreement 
with the above Report and there
fore no separate Review on the 
working of the Company is being 
laid. [Placed in Library See No- 
LT—3053/78]

A nnua l Reports o f  K e ra la  Forest  
Development Corporation, Indian 
D airy  Corporation and I.C.AJR. and 
a statement re. delay in lay in g  

Report

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): I beg to lay on 
the Table:

(1) A  copy each of the following 
papers under section 619A of the 
Companies Act, 1956:—

(1) Annual Report (Hindi ver
sion) @ of the Kerala Forest De
velopment Corporation Limited, 
Kottayam, for the year ended 30th 
June 1977 along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor Gene
ral thereon. [Placed in Library„ 
See No. LT—3054/78]

(ii) Annual Report (Hindi and 
English versions) of the Indian 
Dairy Corporation, Baroda, for the 
year 1977-78 akmg with the Audit
ed Accounts and the comments of 
the Comptroller and Auditor 
General thereon. [Placed in L i
brary. See No. LT—3055/78]

(2) (1) A  copy of the Annual 
Report (Hindi and English ver
sions) of the Indian Council of 
Agricultural Research, New Delhi, 
for the year 1075-76—Part H  (Ad
ministration and Finance).

@English sersloa eg the Report w »laid on the Table on the 31st AugustT
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(ii ) A  statement (Hindi and 
English versions) &howing reasons 
for delay in laying the above Re
port.

[Pfoced in Library, See No. LT— 
3056/78]

A nnual Report or NCERT for 1977- 
78, Audit Report on the Accounts o f  
S a la r  Jung Museum  Board, N o t i f i -  
CATIONS ETC.

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUNDER):
I  beg to lay on the Table:

(1) (i) A  copy of the Annual Re
port (Hindi and English versions) of 
the National Council of Educational 
Research and Training, New Delhi, 
lor the year 1977-78.

(ii) A  statement (Hindi and 
English versions) explaining that 
Government are in agreement with 
the above Report and therefore no 
separate Review is being laid.
[ Placed in Library. See No. LT- 
3057/78]

(2) A  copy of the Audit Report 
(Hindi and English versions) on the 
accounts of the Salar Jung Museum 
Board, Hyderabad, for the year 1975- 
76, together with a statement.

[Placed in Library. See No. LT- 
3068/78]

(3) A  copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 842 of the Companies Act, 
195©:—

(i) The Non-banking Financial 
Companies and Miscellaneous Non- 
banking Companies (Advertise
ment) Amendment Rules, 1978, 
published in Notification No. 
G.S.R. 571 (E) in Gazette of India 
dated the fttfo December, 1978.

(ii) A «  Fttblic Comfianisr 
(Terms of issue of debentures and 
of raising of loans with option to 
convert such debentures or loans 
into shares) Second Amendment 
Rules, 1978, published in Notifica
tion No. G.S.R. 1489 in Gazette of 
India dated the 9tfa December, 
1978.

[Placed in Library. See No. LT- 
3059/578]

(4) (i) A  copy of the Annual Re
port of the Indian Institute of 
Technology, Kanpur, for the year 
1977-78.

(ii) A  copy of Review 
(Hindi and English versions) by 
the Government on the working of 
the Indian Institute of Technology, 
Kanpur, for the year 1977-78.

(5) A  statement (Hindi and Eng
lish versions) showing ( i )  reasons 
for delay in laying the report and 
(ii) reasons for not laying simul
taneously the Hindi versions of the 
report.

[Placed in Library. See No. LT— 
3060/78]

(6) (i) A  copy of the Annual Re
port (Hindi and English versions) 
the Gandhi Darshan Samiti, New 
Delhi, for the year 1977-78 along 
with the Audited Accounts.

(ii) Review (Hinidi and Eng
lish versions by the Government on 

the working of the Gandhi Dar- 
shan Samiti, New Delhi, for the 
year 1977-78.

[Placed in Library. See No. L T — 
3061/7*]
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Anhtjal Reports and R ev iew s o f  tech
n ica l teachers' tra in in g  institute  
(E aste rn  and W estern  Regions) fo r  
1977-78

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRIMATI RENUKA DEVI BARA- 
K A T A K I): I  beg to lay on the Table:—

(1) (i) A  copy of the Annual Re
port (Hindi and English versions) of 
the Technical Teachers’ Training 
Institute (Eastern Region) Calcutta, 
for the year 1977-78.

(ii) A  copy of the Review 
(Hindi and English versions) by the 

Government on the working of the 
Technical Teachers’ Training Insti
tute (Eastern Region) Calcutta for 
the year 1977-78.

[Placed in Library, See No. LT- 
3062/78]

(2) (i) A  copy of the Annual Re
port (Hindi and English versions) 
o f the Technical Teachers’ Training 
Institute (Western Region) Bhopal, 
for the yetar 1977-78.

(ii) A  copy of the Review 
(Hindi and English versions) by the 
Government on the working of the 
Technical Teachers’ Training Insti
tute (Western Region) Bhopal, for 
the year 1977-78.

[Placed in Library. See No. LT— 
3063/78]

S econd a n d  F in a l  Report of V im a - 
d ala l  C o m m is s io n  of In q u ir y , 
M e m o r a n d u m  of A ctio n  o n  it  
a n d  a  Stat em ent  re. it s  H in d i 

version
T

THE MINISTER . OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
LARANG SAI): On behalf of Shri
Dhanik Lai Mandal, I  beg to lay on 
the Table:—

(1) A  copy each of the following 
papers under sub-section (4) of

section 3 of the Commissions of In
quiry Act, 1952: —

(i) Second and Final Report of 
the Vimadalal Commission of Inquiry 
set up t0 inquire into the allegations 
against Shri J. Vengal Rao, former 
Chief Minister and other Ministers 
of Andhra Pradesh.

(ii) Memorandum (Hindi and 
English versions) of action taken by 
the Central Government on the above 
Report.

(2) A  statement (Hindi and Eng
lish versions) explaining reasons for 
not laying simultaneously the Hindi 
version o* the Report.

\Placed in Library. See No. LT- 
3064/78]

C en tra l W arehousing Corporation  
(A m dt.) R u les, 1978 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): I  beg to lay on the 
Table a copy of the Central Ware
housing Corporation (Amendment) 
Rules, 1978 (Hindi and English ver
sions) published in Notification No. 
G.S.R. 1399 in Gazette of India dated 
the 25th November, 1978, under sub
section (3) of section 41 of the Ware
housing Corporations Act, 1962.

[Placed in Library. See No. L T — 
3065/78]

Em plo ye es ' P rovident F u nd s  (3rd

A mendment) Scheme, 1978

SHRI LARANG SAI: On behalf of
Dr. Ram Kirpal Sinha, I  beg to lay on 
the Table a copy of the Employees’ 
Provident Funds (Third Amendment) 
Scheme, 1978 (Hindi and English ver
sions) published in Notification No. 
G.S.K. 1459 in Gazette of India dated 
the 2nd December, 1978, under sub
section (2) of section 7 of the Emp
loyees' Provident Funds and Miscel
laneous Provisions Act, 1952.

MR. DEPUTY-SPEAKER: State
ments of Public Accounts Committee.

Paper* U M  240
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Mr. P. V, Narasimha rao___ He is not
here. Mr. Asoke Krishna Dutt. He is 
also not here.

Now, we take up call-attention.

12.62 fere.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Re p o r t e d  f a i l u r e  o f  food c o r po r a tio n

OF INDIA TO PROCURE RAGI, PADDY, jAWAR 
AND COTTON IN VARIOUS PARTS OF THE 

COUNTRY

m m  fan (farm ) : w m ,
A •ftkj % 1”h ̂  Ri fa n flW

vtx mvrfft ffa  tfrr f*RT$ *fort nrr 
S’TTH fosTPTT T̂TfRTT g tftl ?T ITjrtig r̂ /TT 
fi fa % S' t o t  m m  I  —

"Sir % firfircr urm'f *  f # r  qrafe*
*  Tint, UH 5WTT<ftT
«R?r H mrifm ijra faim ?tf«ra
f^WTrT , f3w % ntCTriTfjpwr f*p»n5r
T«T -Ĵ TT?! <Pt 9% 5TSTTT if <H 
«T§?T *rz %’S ^
TOTFff spt *rnm *pr
S T O R  JTTT i r f v r f r n $  l ”

( Interruptions)

Re. QUESTIONS OF PRIVILEGE

MR. DEPUTY-SPEAKER; Please 
take your seats. Please do not re
cord.

( Interruptions) • *

MR. DEPUTY-SPEAKER: You have 
given notice to the Speaker. You find 
out from the Speaker. I am not aware 
of any notices. (interruptions) Please 
take your seats. Mr. Bamala, you have 
to answer the call-attention. (Inter
ruptions) Please take your seats.

SHRI VASANT SATHE (Akola): I  
have given notice of a motion of breach 
of privilege against the Prime Minis
ter. , . .  (interruptions)

MR. DEPUTY-SPEAKER: Mr. Sathe, 
you have given notice, may be of some 
motion. It is with the Speaker. Un
less he decides on i t—  (Interrup
tions) I have n0 information.

AN HON. MEMBER: You give your 
ruling.

MR. DEPUTY-SPEAKER: How can 
1 give a ruling on something which is 
with the. Speaker? (Interruptions) 
If  you want to be unreasonable^ you 
can— (Interruptions). Please take 
your seat. What is all this? Mr. 
Sathe, you have given notice. It is 
pending with the Speaker------ ( Inter
ruptions) Then, what for are. you? I f  
he has already conveyed then what is 
the point?

SHRI VASANT SATHE: On that
itself, I want to say. How can I  say 
it to you?

MR. DEPUTY-SPEAKER: You
have given a motion. The Speaker 
has seen the motion and he has con
veyed to you something. I  am not 
aware of what he has conveyed to 
you. Now you just rise up when I  
am here and say that I must give a 
ruling. I cannot give a ruling. You 
mu-t conform to some procedure in 
the House....

(Interruptions) **

MR. DEPUTY-SPEAKER: What is 
all this? Everything will go off the 
record.

( Interruptions)* •

MR. DEPUTY-SPEAKER: I f  ten
members stand and speak, nothing 
will go on record.

(Interruptions) * •

SHRI VAYALAR  RAVI (Chirayin- 
k i l ) : The other day, hon. Speaker
said he will give a ruling today. This 
is a very serious matter. He said that 
he has called for a report and that he 
would give a ruling today, either

♦•Not recorded.
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admitting the adjournment motion or 
rejecting it. This is about the Bihar 
incident o f killing of Harijans. This 
is a very serious matter.

MR. DEPUTY-SPEAKER: That is
a different matter. Mr. Sathe. is on 
an altogether different matter. Mr. 
Ravi, if the Speaker has said that he 
w ill give a ruling—1 do not know 
whether he has said it, but if  he has 
said it, he. w ill give it.

SHRI V A Y A LA R  RAVI: When?

MR. DEPUTY-SPEAKER: When
ever he is in the Chair......

( Interruptions) ••

M R  DEPUTY-SPEAKER: Shri
Chandan Singh---- ( Interruptions) * *
Mr. Faleiro, please resume your seat. 
Nothing w ill g0 on record.

(Interruptions) *•

MR. DEPUTY-SPEAKER: Mr.
Lakkappa, I  cannot allow any mem
ber when twenty or thirty members 
are standing. Is it Parliament or a 
fish market? I f  it is Parliament then 
one member at a time w ill stand... 
Have some introspection into your 
own behaviour then you w ill realise? 
I  have nothing else to say. I f  you 
ere quite determined to make a scene, 
I  cannot help it.

SHRI K. LA K K A P PA  (Tumkur): 
W ill you hear me Mr. Deputy- 
Speaker?

MR. DEPUTY-SPEAKER: First,
let all the members sit down. I f  
forty memberg stand at a time then 
nothing w ill igo on record. I  allow 
Mr. Lakkappa's point* o f order.

SHRI K. LAKKAPPA: Sir, my 
point of order is under Rule 384 A. 
I  quote;

“A  notice shall not be given pub
licity by any member or other per
son until it has been admitted by 
the Speaker and circulated to 
members:”

Sir, here we have been seeing that the 
Leader of the House and the Prime 
Minister of this country has discussed 
in the Janata Parliamentary Party 
and he has given wide publicity and 
even the quantum of punishment was 
discussed against Mrs. Indira Gandhi 
when the subject-matter is pending 
and the members have to express 
their opinion. Bypassing all the 
canons of rule of law and procedure, 
the hon. Prime, Minister has issued 
a statement which was published in 
the newspapers and was not even 
denied by him later. This news was 
carried by the PTI and UNI news 
agencies. This is indicative of the 
impropriety on the part of hon. Prime 
Minister. It is not only misleading 
the House, but it also casts a reflec
tion on the functioning o f the House. 
The House is discussing a vital ques
tion of breach of privilege and we are 
going to deliberate on it further today 
and it is going to be a landmark in 
the history. The hon. Prime Minis
ter has flouted the rules of the House 
and the rule of law. The. Parliamen
tary Party of the Janata Party has 
also done that. It is quite serious. I  
am told that my friends, Shri Faleiro 
and Shri Sathe have already given 
notice8 °* a privilege motion against 
the hon. Prime Minister. This is’ *  
vital issue and should be thrashed out 
before we deliberate on the privilege 
issue, before the House. I  would like- 
to have a ruling from the hon. 
Deputy-Speaker on this matter, be
cause the rules have been violated' 
and it amounts to breach of privilege 
and contempt of the House.. . .  ( Inter
ruptions)

SHRI EDUARDO FALEIRO (Mor- 
mugteo); Thank you for giving me 
tWs opportunity. The point o f order 
that r  am raising and the clarification

••Not recorded.
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on the rules that I beg ol you is this.
I  have given notice of a privilege 
motion against the Prime Minister for 
certain things which have been here.
I  would like to move this and I have 
asked for permission to move this 
under Rule 222.

MR. DEPUTY-SPEAKER: There b  
no such thing.

SHRI EDUARDO FALEIRO; There 
is such a precedent in this House, 
You yourself, Sir, gave a ruling on 
16th July, 1977 when an hon. Mem
ber, Shri Gauri Shankar Rai gave a 
notice of privilege motion against 
Shrimati Indira Gandhi at 1040 hours, 
on the same day at 1200, you allowed 
him to move that motion formally in 
the House, under Rule 222, I  request 
you to follow the same procedure and 
allow me to do that.

MR. DEPUTY-SPEAKER; You are 
drawing «  wrong comparison. . . 

(Interruptions) .

MR. DEPUTY-SPEAKER: Nothing 
w ill go on record.

(Interruptions) * *

SHRI M. SATYANARAYAN RAO/ 
rose— .........(Interruptions) **

MR. DEPUTY-SPEAKER: You
just want to shout. You have made 
up your mind to shout; you are in no 
mood to listen anything, so I  do not 
want to say anything. That is the 
end of i t . . . .  (Interrptions). This 
is very unfortunate.

SHRI K. GOPL (K aner): Sir, my 
friends, Shri Sathe and Shri Faleiro 
raised this point under Rule 222 and 
you were pleased to observe that the 
Speaker has already told the House 
that the matter was under considera
tion and that you would convey 
whatever the Speaker’s ruling is.

MR. DEPUTY-SPEAKER: I do no* 
convey anything. That is exactly my

point, it has alraady beea conveyed 
to him.

SHRI K. GOFAL:, My point is: on 
9th December I  moved a privilege 
motion against rule 222 against the 
Prime Minister for having told some 
untruth and misguided the Home de
liberately, on the question of posting 
policemen outside the houses of mem
bers ° f  the Privileges Committee. The 
Speaker, from his Chair observed: T 
received a communication from the 
Prime Minister, I  w ill convey it to 
you; our office w ill convey the en
tire communication to you. Therefore*
I am not allowing your privilege no
tice under rule 222.' But till to-day
I have not received anything from 
your office. When such is the case, 
how do you expect us to have any 
confidence when you say that the 
Speaker can agree, because, he is not 
conveying anything? What can w e 
do?

MR. DEPUTY-SPEAKER: You must 
also know that I  just do not know 
what you are talking about I  did 
not say— (Interruptions).

SHRI K. GOPAL: I  canont help it. 
It is not my responsibility. I  can put 
forth my point. I f  you do not under
stand, what can I do about it?

MR. DEPUTY-SPEAKER: Do you
want to listen at all, or do you just 
want to have your say all the time? 
You listen to me also. (Interruptions) 
You have given notice of something 
which I  am not aware of. (In terrupt 
tions). Something has been sent to 
the Speaker. He decides on it. It has 
already been communicated.

SHRt K. GOPAL: No, no. Not to me 
That is in point. (Interruptions).

MR. DEPUTY-SPEAKER: As far as 
Mr. Satile’s thing is concerned, I am 
told that it was conveyed to him. 
(Interruptions) I  just do not know 

what it is. (Interruptions).

••Not recorded.
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SHRI VASANT SATHE: I  may tell 
you, if you allow mo. When I gave 
notice the other day, the Speaker was 
pleased, to observe that as far as he 
or the Secretary were concerned, the 
notice was only in their hands. And 
it had not leaked from them. There
fore, I gave breach of privilege against 
the Prime Minister. ( Interruptions)

MR. DEPUTY-SPEAKER: Please
wait. I  am regulating it.

SHRI VASANT SATHE: It is only 3 
parties who know about it—viz. the 
one who gives the notice and the Spea
ker or the Secretary who receives it. 
The two persons i.e. the Speaker and 
the Secretary have denied that it did 
not leak from them. It is on record. 
Then the only person who has the res
ponsibility—whether he or his office or 
anybody—is the Prime Minister him
self who gave the notice. It has ap
peared verbatim in the newspapers— 
verbatim, not guess-work. What was 
told to me to-day through the Secre
tary of the Lok Sabha, was that the 
Speaker had sent a copy of my privi
lege notice to the Prime Minister. The 
Prime Minister has conveyed to him 
that he made enquiries and that it has 
not leaked from his office. That is all. 
( Interruptions) What was communi
cated to me was not the decision or 
anything. It is that this information 
has come from the Prime Minister. 
Here is a matter which is directly for 
the House and for me to ask for the
leave---- (Interruptions) When only
3 persons know and when the Prime 
Minister denies, and the Speaker 
denies that it has not gone from the 
Secretary, it could not have gone from 
a ghost. This is a fit case for being 
looked into by the Privileges Com
mittee; just as you remember, when 
Mr. Gauri Shankar Rai had raised the 
alleged breach of privilege by the 
previous Prime Minister, also that he
read out was___ ( Interruptions) It
was not even sent to the preson con
cerned to ascertain whether heor she 
had sent it out. You did not do it. 
You, in your wisdom, accepted Rai'* 
word and directly sent it to the Privi
leges Committee under your discretion 
under rule 222. Therefore, here is a

blatant case of contempt, with prece
dents. Let us have your ruling.

MR. DEPUTY-SPEAKER: I  would 
not give a ruling because the matter is 
seized of by the Speaker.

SHRI VASANT SATHE: When you 
preside, you are the Speaker. I  
have brought it to your notice.

MR. DEPUTY-SPEAKER: I f  the
matter had been raised when I was in 
the Chair and if I had sent the matter 
to the Prime Minister for information, 
it is a different matter. But from the 
information that you yourself have 
given in the House, the matter seems 
to be pending with the Speaker. He 
enquired from the Prime Minister and 
the Prime Minister has given certain 
information which has been passed on 
to you. So, it is between ycu and the 
Speaker. Now let us proceed with 
the business. You can take up the 
matter again.

SHRI C. M. STEPHEN (Idukki): 
This is not a matter between Mr. 
Sathe and the Speaker because the 
question involved is the principle of 
confidentiality of the correspondence 
between a member and the Speaker or 
Secretary of Lok Sabha and the right 
of a member to be the first to know 
about the matters which are coming 
up in the House. A  contingency in 
which members w ill have to gather 
information from the press rather 
than from the communication from 
the Secretariat is a position which is 
absolutely intolerable for the mem
bers of this House. So, as a matter 
involving the principle of confiden
tiality and as a matter involving the 
right of the members to be the first as 
compared to the rest of the population 
to know as to what is going to happen, 
in the House, as the matter involves 
the violation of these two principles, 
the question is not one between Mr. 
Sathe and the Speaker. Here the 
peculiar position is that the Speaker 
and Secretary who are suposed to 
have received it have openly said ' J 8 
deny it, it has not gone from us” . The 
Prime Minister who is the top m*n 
in this country is said to have Btatea
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that it has not gone from him. Then, 
hOw is it that it has gone out? Where 
is the loophole? How does it happen? 
This is a matter which has to be in
vestigated about and the House has 
got a right to know how it went out. 
What is the machinery to find it out? 
The only machinery available is either 
the Privileges Committee or an ad hoc 
Parliamentary Committee. Therefore, 
kindly don't leave it at that as if it is 
a matter between Mr. Sathe and the 
Speaker. This is a matter which in

vo lves  the right of the House.
MR. DEPUTY-SPEAKER: I  can

read out the note that the Speaker 
has made because I  have not gone 
through the whole thing. From what 
he has written, it is still open as far 
as 1 can see from this. You can take 
up the matter with the Speaker. He 
says in the last sentence:

"There w ill be no basis for the 
motion unless the mover places be
fore me some prima facie evidence 
to show that there was a leakage at . 
the Prime Minister’s office.”

I f  you have some* information, you 
can pass it on.

(Interruptions)

SHRI VASANT SATHE: Rule 334A 
says:

“A  notice shall not be given
publicity by any member...

SHRI JYOTIRMOY BOSU (Dia
mond Harbour) ; Which member are 
you talking about here?

SHRI VASANT SATHE: The
Prime Minister.

SHRI JOYTIRMOY BOSU; He has 
denied it.

(Interruptions)
SHRI VASANT SATHE: The rule 

says;
“A  notice shall not be given pub

licity by any member or other per
son until it has been admitted by the 
Speaker and circulated to members.” 

A ll I can say is to point out two 
things: (a ) that it was circulated tb 
the Members on the 15th morning; it 
was published in the evening news on

the 14th and morning papers on the 
15th, that is, before circulation; <b) 
advance publicity was given. These 
are the two things which I  can estab
lish. I  have produced the newspapers. 
Are you going to throw the burden on 
me to show that the Prime Minister 
had handed it out to the press.... 
(Interruptions).

MR. DEPUTY-SPEAKER: Mr. Sathe, 
please meet the Speaker and take up 
the matter with him. It is still open, 
as I  said.

SHRI VASANT SATHE: I  would
like to know when the Speaker would 
be coming.

MR. DEPUTY-SPEAKER: A t 2 O’ 
Clock.

SHRI K AN W AR  L A L  GUPTA 
(Delhi Sadar): Sir, I  rise on a point 
o f order.

Mr. Sathe has quoted___
MR. DEPUTY-SPEAKER: That mat. 

ter is closed now.

SHRI JYOTIRMOY BOSU- Sir, I  
rise on a point of order under Direc
tion 2, sub-section (2), a question of 
privilege, which has precedence among 
other business.

On the 13th December I gave a pri
vilege motion against Shri C. M. 
Stephen, the Leader of the Oposition, 
because on the 8th of December, 1978, 
while making a speech he has said:

.. .1 have received very reliable 
information to the effect that one of 
his Minister contacted the men o f 
the underworld in Bihar and had 
entered into contract with them to 
murder Mrs Gandhi..”

MR. DEPUTY-SPEAKER: There is 
no point order. We will go to 
the next business.

SHRI JYOTIRMOY BOSU: Sir, I
gave notice on the 13th. I  raised the 
matter again...

MR. DEPUTY SPEAKER; There is 
no point of order.

SHRI JYOTIRMOY BOSU: What
has happened to this privilege motion? 
(Interruptions),
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ceived in the Ministry that hybridMR. DEPUTY SPEAKER: Please
ttke your seats. The Speaker w ill 
come at 2 O’clock. Then you can 
take it up. It is the same matter 
which is agitating all sides. I  can see 
that.

SHRI MANORANJAN BH AKTA 
(Andaman and Nicobar Islands); What 
about my adjournment motion?

M l.  DEPUTY SPEAKER: Your ad
journment motion has been disallow* 
ed.

(Interruptions)

MR. DEPUTY SPEAKER; I f  you 
persist, it w ill not go on'record. Shri 
Chandan Singh.

(Interruptions)

jowar was selling in certain parts of 
Karnataka at prices lower than the 
support price. The matter was taken 
up with the State Government and 
they were asked to take appropriate 
steps for extending price support to 
the farmers. They were assured that 
stocks surplus to their requirements 
would be taken over fn the Central 
Pool. Reports to the same effect were 
received in respect of pady from 
Andhra Pradesh in the first week of 
October and the State Government' 
‘were asked telegraphically to enquire 
into the matter and report faet3. They 
reported that the current Kharif paddy 
had not started arriving on to the 
market and that arrangements have 
been made in the coastal districts a 
#<11 as in the upland centres for open
ing adequate number of centres.

12.S2 hrs

CALLING ATTENTION TO MATTER 
OP URGENT PUBLIC IMPORTANCE

—Contd.

Reported fa i lu r e  o f  Food Corporation  
or Jvdia to  procedure Rag*, Paddy, 
Jaw ar and Cotton w  variou s parts o r  

the country— Contd.

sft flsni ($ttct) : jwnwg qjlw ,
♦ wfW**pfhr % ftRftfftrcr ftrera

f f t  tftr <rr btpt wwtla
im  jf %ftx sr̂ TTfrtm am

m  *  :

*  irft, tmr, v m  «wm 
*rn«for <rm fifty 

vf*rar Ppfsrit fro  % ffronwFnFf 
f*FHR f*T WWIAl #i'hk

#jh «rnn 'tt iNr
f  m  jjpt ffcn#

t o t  ffm 1"

THE MINISTER OF STATE IN  
THE M INISTRY OF AGRICULTURE 
AND  IRRIGATION (SHXU BHANU 
PRATAP  SINGH): Towtnis the end 
of September last, reports were re-

A fter the announcement of the 
Kharif policy for the current season, 
a number o f communications have 
been sent to the State Governments 
emphasizing the importance of maxi
mising the procurement and minimis
ing harassment and underpayment to 
producers. They have been advised 
to draw up a co-ordinated plan of 
operations for all the public agencies, 
including the FCI, so that widest pos- 1 
sible coverage is extended in the 
States. On 24-11-1078, I again Wrote to 
the Food Ministers emphasizing the 
urgency of organising price support 
operations for Kharif cereals including 
coarse-graing and assured them that 
surplus stocks would be taken oyer by 
the FCI.

In Karnataka the procurement is 
done by the State Government and the 
FCI have not been assignd any role in 
these operations. Likewise ten ftihar, 
Orissa, Gujarat and Maharashtra, 
FCI have no role in procurement be
cause the State Govemmefltg and their 
agencies themselves look after the pro
curement and price support opera
tions. FCI is operating ift M.P., 3*?*sr~ 
than, Andhra Pradesh and West
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tance to the, .State Governments that 
may be asked lor.

Bengali aa aft agent of the State Go* 
veraments while in tLP., Punjab and 
Haryana, H ia operating in conduction 
with the State agencies. In these 
States, FCI has deployed its staff and 
opened the required number of pur
chase centres in consultation with the 
State Governments, as detailed below:

Punjab 400

Haryana U

Uttar Pradesh 140

Madhya Pradesh 61

Bajasthan 139

West Bengal 2700

Andhra Pradesh 184

Tamil Nadu 25

Himachal Pradesh 16

North Eastern States 25

According to the latest informa
tion available in the Ministry, a total 

quantity of 1.97 million tonnes of pad* 
dy has been purchased in all the States 
under price support operations as 
against only 1.0 1 million tonnes pur- 
chased last year in the corresponds;; 
period. Out of this quantity, FCI has 
purchased 1.83 million tonnes. I am 
sure Hon’ble Members will consider 
this a commendable effort on the part 
of the FCI.

As far as cotton is concerned, 
F.C.I. does not handle its procurement. 
The House has already been informed 
by toy colleague the Minister of In
dustry that the Cotton Corporation 
would be allowed to make commercial 
purchases in the market so that cotton 
prices do not drop below the prescrib
ed minimum.

Howevw, it has to be stated that 
in '’the implementation of the food po
licy &nd price support operations, it is 
the State Governments who have to 
take tbe necessary executive steps in 
the AeTtf and organise price support 
operation*. The Centril Government 
on tfaM* ftttt would render aH aftslfr*

Realising the gravity of the mat
ter, a Conference of the State Food 
Commissioners of selected States was 
convened on 7th last in which the 
purchase arrangements made by the 
States were reviewed. They were ad
vised to strengthen and expand the 
machinery engaged in procurement 
operations and they were assured that 
the Central Government would render 
all assistance in resolving their diffi
culties.

aft TW ftWd WWW Op^ST) 
3’TTHW STTWT ffT VPT % I
•TT ftrfTRTT HTijnr % tftT fET
aft sptpt ^  3  3 tot irtr

it eaww v t  flrar arrcrT $ 1 ti**r 
sfrft aft wrnr M rm : % far
*nw apTprr *rnr ? 1

MR. DEPUTY-SPEAKER: There is 
no point of order, I am sorry, because 
the Cabinet functions as a whole, and 
he is the Miniiter for Agriculture.

SHRI RAM VILAS PASWAN— rose.

MR. DEPUTY-SPEAKER: Please
take your seat now. Otherwise, noth
ing will go on record.

•ft v n  fjw : 3<n®wc *faft
injtor % t o  wrwnR ftWT *TT
hr ytqiw ^ it sma hnw 
erfhr i vt arfa % fan* amir

$  an* m  frfNtT
wwSranr 2 0 qt fcarr $**— 

aft trr* w  M  i  * *  ft
PhtoH ftW* f  I JIW WT W  
% trtSNr # t ,  *  s *  *  »ror aft »ft*f *
tnw  t  sftr tm r t  ir $ *tt tar 3r art,
10  t )

<rr *wt— «rt vk* n o  ^  ftaur 
w<rr, ftfta vr 106 toft 1 5
aft ftm a* *k
ar«fttf IrawjaiTfi.OTE artff ^ 
m  aftf w r m r i  fW  *Tffct>,
JWfrnt foiatT 1

fcfaro;—-flrs r̂ w  gwr-HFTtt
«r#r mm *rr fenrr, fwwt * t t  1**fr
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ptt W t fafl

f, <fT ?Ti»V W*T5T ^TT WFT
«pt% snfoarcr i fr f t  f, t  n ^ m lW v t  

^  f , m fw t «TT̂  JTRT̂ r ’PT ^5 
f — ntf fa  'T̂ fhsrr j b  ^  faqrsrflT 1 <nn: 
wpt vmrvrr ^  gro  *tt «n*r fesmr 
’̂ rrt ?r(t% f r ^ i f w r r v r  «nm
vrt?, * fan v^ favp rifa i£ tT 5r|irr # f i  
wnr fprm 3*ttt t$t $, w r  $t t?t 
& t o  % fffftf :rff fii %m  T̂RT?KT̂  
*njt virfcrr ?ttft $ ?fT ^ ^  v rw n r  
% *n *r  a w  t u t  ift vtftm ^  1 ftsr 
w t | — 5*  «n$t #«n?r £ i

w t o  ^ * t * j t t  fw s i^ m ir c s « t  
*?r, ^  ^  28 fqtnr, 

*nf-fog »  <rw t  farr, ftfan ysrft 
70 *nrr Prt’Tt, e ^  «pt *rr*r
I  6 3 ifr r̂rnwr(V Jjfaa* « f t  f,
TO t  I «T?T SRT TOT STSmff
*RT,Frwwift I *  *fcfraft * f c * r r  
vvn  "*T$at f — * *  *5  ^  sm% f, ?rt 
3* jfe*r <ft aft <rft» »  f t  ^  yd
^  % f*PKT*ft jtsfr ^Tf t̂r I 
"nfirq fa w  %rmr *t ^  ferrr |  x(\*
zvft v n  *ra??T vt fan 1 ?r^ &
vnr im # v m iif   ̂ 1 «tt»t fam sff*t*ft 
«rw *pr^tfatr<fr?
^  >ft *Vftrt»
fa fasrrsft *r «fro wtth ^Nf,

r *n?5t *nff q t fe*wre$, 
urcrrift v r ?  ^  * t  v tf  

^  $T*fr 1

^  * 5  *ww ^  : ^ I -  W  ^  *pt
w  «TT, Jf^rr ^ 0  Hto info

<3ft inrrsr 5Tik ^  grrat I, ^  %
*r * r ? n z r r «tt i «sftiR, t f w f  
int v  Puf-aa P— «R f®  ^r 

fa^ f f  apt ^  sttrt s^t fiw
w  % \ 7 f ^ H <  Tt

*  ^  ^  Pw t ’m, ^r«M>vr9 Ŝt
«ft, src w ift m m  fan m  ,

#*  ̂WPfT TOT % faf^iC % f f ln w  
v t v  ^  ^  vfesn̂ n't Tt wt «rtftm ift
I I 3rcrc tq r^ iw «r r , ^ t%
«K«mn«< % firer <r  aft ^ ‘Bfesrrpitipf, 
^  _ ^ _ ^ frtrr ^  1 ^ ^  M n
•to t n̂g?rr g f r  ftw 5ppr ?r wr fcuft

j  z *  «ffr * 9$  pijr ^  j i  w  
mwjvm % fin? «pt
w n  $m 1 *f*rrf ^  ^  ?hfy tfr in s r  

 ̂1 %m ?*r ^ ««: 
?TFT T O  ^ff>T<rW«rrtt>TWTtft%, 
tft asr «rc «|?r *rfw  f t  r̂rm % 1
Wt flfPn? f ? I  %*Sf TOTT % ft

*nff p r o #  f i  v iT ^ ip r e w t if tu r ^  
«mqT i r t r ^ t  >5#  w v t 'v f lr .w iim

?

' f fr fta rR fterf «n?fr«M m tf»rrn  
* p $

f  ^  ^  r̂n̂ finr f  1 (ft 98  vftc  
^  5 ®  *r 5 ®  h w v  vr*fV t̂»ft I

wit« %• infhi (^^pw x ): yrm r  
% qsm# w  f  1

wft w in f tn j: ftwft t  ^ir it
•Pfri ^ « P ? r j f r f b r 1 

% wrt $  fttfr ? ytf  ftrmnr 1$  f t ,  
j?rtt ^nft % ^ ftnrwH ^  wnft ̂  t

»ft »i»ft m  fnn^ ( v r o ) : m  Prwft 
?r w  *ii[ii W w r  ^

fRTFff^t<5nreTgiiT?t? 
firanvt wmvft ’u t t  %frc 
vpre’ft i f t  ^ 1

irnj bkw  : vfr irT O ^ r^ tn r  
t  ftr w m  Vt «RFT*r®r ftw t 

t  fvwpft % «iTTf arrtsit jt r t
fiffWT 3TRTT *IT jfire % 5Ttt
>sftT vlvRpr % j r t  wrar «it 1 
#' arrmiT i  ft* ^ n r ^?rc s îir #  ^ n rt fw pff 
v t ’C rtrg trr *rr 1 tpp ot^j^ih 4i wti 
vnr p f f [  fitift f i f w  w  f t f  ^iwi
anrh# %»rr |  1 i r t  ^r% vt 
vChRR »r̂ f § ?ft ^Nti: urdvnr % v r  W,’aH lit 
«(ji"?i H^KT^w'TT^n’STT ertftift 1
im r ?̂ r ?rm # % ^ r t  $  fw nf st|t ^ tt ?rr 
4  flmfifT g Pf ^  *n% vt iRrit ^ 1

w ftr  ftq? ( ^rnwR y ) : ottbw
*rftw, «<+K  ^  'PTRT tit <W»raf 2 5 5  1< ^  

' f t r a  #  ^ anr mfhP^ror q lv fM t  
^ 450 W*T Pw^RT ^  3̂ PC UrTPft ^  I 
ftWRf «PT 5̂ RTPT TfT t  I

SHRI S. NANJESHA GOWDA (Has- 
san): Sir, I have gone through the 
statement of the hon. Minister on this 
call-attention notice very carefully. ‘1 
would like to give a clear picture of 
the position in the Kamataka State, how 

'the farmers there are suffering now. 
Ragi is sold at Rs. 60 to Rs. 85 per 
quintal whereas the procurement price 
is somewhere about Rs. 85. Jowar is 
sold at Rs. 40 per quintal, and there it 
no purchaser. That is the position 
there. Faddy is still to be barverted. 1 
do not know, the rate of paddy also will 
be at a distress price in the ope* ̂ mat*



ket. The Minister has said in his 
statement that it is the look-out of the 
State Government to make all arrange*
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It is very unfortunate that the prob
lems of the farmers are always con
sidered as the last thing; the fanners 
are considered as the last grade citi
zens of this country. If  there is a 
small fight between two goondas on the 
road, we will discuss it here for hours 
together, but you do not allow, and 
we do not give importance to the (ai
mers though they constitute about 80 
per cent of the people of this country. 
Every leader, in the House and outside 
talks showing his concern for the far
mers, but what is really done? That is 
what I want to know. Not only todav 
in all these 30 years, we have tasteo 
the rule of the Governments in this 
country. Whenever there is shortage 
of foodgrains you go to the farmers and 
force them to give the foodgrains at 
the procurement price and bring their, 
to the consumers. And you go .'nly 
when there is shortage and not other 
wise. But do you know how the levy 
is collected? They grab these grains 
from the farmers—even that which is 
there for their consumption—and the 
money will be paid very leisurely to 
these farmers. Apart from that, what 
is the condition of the farmers now? 
The whole year the farmer works hard 
in his farm and produce this, ind this 
produce, he has to sell at a terribly 
distress price in the open market. The 
Government of India says that the 
FCI is not operating there. I am 
speaking about Karnataka.

I do not know whether the Karnata
ka Government has come forward 
with any proposal for any assistance 
or anything like that. As far as can 
see now, no arrangement is made to 
procure in Karnataka, whether by the 
State Government or by the FCI. I  
would appeal to the Minister. Let him 
not wait for the Karnataka Govern
ment to take such «  step. The Kama- 
takaGovernment has no earnestness.
I  can say that. Why? The Karnataka

Government as also many State Gov
ernments transfer this responsibility 
to co-operative societies many o f 
whom are defunct today. The Karna
taka State Marketing Federation a 
few years back—I think it was 2 ox 3 
years ago—purchased Ragi at Rs. 150 
a quintal from the merchants and sold 
it again to them at Rs. 120 resulting in 
a loss of Rs. 40 lakhs to the Coopera
tive Society. They never went to the 
farmers. Again you know if you do 
not do take any such arrangement, the 
farmers are doomed.

My earnest request to the hon. Min
ister is to open purchase centres par
ticularly in Karnataka to Duvehas* 
this Ragi and Jowar immediately. The 
Minister may say that it is not possi
ble because of lack of infra-structure 
facilities. We have to do all that. I 
will tell you that there are people who 
are prepared to work voluntarily and 
without remuneration, if you need. If 
you so desire, I can organise the work 
for you. You open centres with 
money to procure the foodgrains and 
you kindly save the farmer.

SHRI BHANU PRATAP SINGH : In 
my statement I have said that the 
Karnataka State is one of the States 
in which FCI does not operate at all. 
Therefore, we cannot do anything ir 
that State without the permission of 
the Karnataka Government. I had 
called the Food Comissioner of that 
Government and explained to him ihat 
whatever they purchase and is surplus 
to their needs, we will certainly take 
it over from them without any loss to 
them. In spite of this assurance, they 
do not purchase. The only alternative 
is to organize the farmers and if the 
hon. Member organises them aiid 
offers us foodgrains in large enough 
quantity, then certainly I  will see 
whether it can be taken over by the 
FCI directly from the farmers’ orga
nizations. That is the only way left 
open to me because the State Govern
ment is not interested in making this 
procurement. Let the fanner* toades* 
themselves go and try and organist
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the farmers in such a way that they 
can collect a large enough amount of 
these foodgrains which they want us 
to purchase and then tell us. We will 
lift those foodgrains from them.

SHRI S. NANJESHA GOWDA: You 
have to send your man with money. 
Who will pay money for that? You 
assure the money first, then we will 
give volunteers.

«ft wnfart (̂ PCT'TCft) : #gft aft
*ITH S«T $ I
«ft f fa  ^  W V R t * t  WITH *  TŴ r |TT $  TRHT
^  ̂  ^  A  mr at fvHnr
% $ m *  5R  qft <r̂ t $ 75 Jnft *ttot
^  «rflr *nm (  1 *hsft 5ft ^ *  *t anef
snft t 1 ^  ’rm at ^ f a  *f*r 

«ftrfTO5fr?rwTtif <mfr$wffaf*re% smtf
# *Wt sr$sr srrcft <tft awhsft gw vrtft
*(t I %Pf>’T ?j*t | 1 #  WRIT

*n t?t £ fa qrr wt itctw titan
«n*hr ^pt * t %*?r $■ fa 3*
<rc fa*mr wr ar$t fa?rft 

VT’f t lW v t  sfnwr >jw sn1̂  "VT
WtfT |  I *PT7 JT̂  *T*T *T̂ t ^ ?ft WT 

WI t  fa * R  «j[* 
firpx *f *frc to t  stor H *nrm <3^ 
vfon 4 ■ srn wt jt? *n?Y ^  | fa 85 
>W«KT «*<4l  ^PT $t% % n m  vft 60, 62 «ftr 
64 ffTOT fsrr T?T $ ?

*r? fcir Tfaff *ftr T^nff t  fan jot |
iffc * r  fcr m  yfa tftor *r  **r
O  tit  T ? f  | i  « r t¥ * r  f*ra%
W  fcr vr f fa  afrrc ^fw?r t?t tfk  
«iw  *rt <inTT | 1 *^ p r
i w t t  ?r wmr ift, %fa»r <rm *fr *ir 4Vm  
y t  3WWT qf r  JWT t  | *PT$T «R v m .  
ftw w  wrp r  | anjt f  at v s  

«TWFTT fTT^f tv  ftTOK fPRT IPTHT 
t  w  f t  vt h #  ir Wr 

wft «RTf Tt «f»WT fBT H w f t  
|ifg^i mfr tw frtt 1 w  «pqf % «Wf
# f*RTW ftwrfiwrr w  ^  1 1

f y r grff ^ fa qRm qrff
w»nnro tftr HTfiry fW A vm  «nwft?r 

w w v  w  *rnf f  imwr
1 Pfw*r?n*Tnff
^  ftrat w ifM f « w t  «rPf?r frajff 

m  f tfc » r  . * *RftrwT $  » ♦

r
ftUfQtt j# ftr nrrw ftwwt «ift aft Hh ?rt?[

» m  m  %Kk ^attwiit
#  tfr T? H  r n  wprtnt W  l

9 ! t t  a r w t  ^ ^ t f r ^ f ^ r J r t r c ’T^lf^ 1 ♦  
im m r j  P f  «tft f t w f t  m w rc  >

I S T O O T l f t  ^ T?IT T T TITW 
1 1 f^FT arcr k t  *rnt «ft*i«Ti-irsr ^  <trPw  
fftf?r % Jfrt #  V fT  ’TOT ^  f t f  “ pRTPT #  ^STSTX VT 
ĵPT 9WT % %TitT % Ŵ STT fl5*TT SITW

5srt% ir ^ e j Pr t w  v t  s r o  <#hwr «frc f t r a w
BTTT îRfH *lf >̂ t*RT *f SRT T̂ TT

I fV H R  ^it ^TTTTT V f < n W T  WPT,
aft ffl^T »Jf*r % V*T ?t*TT, TC flffTW
fiPTT arRT < ftr >dSt «rft«r < t̂ « w r t
ITTT Jl? iflftm ^Wt ft? WPt^PTTt
w  »rw  vs w r  I t  sft% ^
vrpn f  ftp W  WNK vr 'TfT'TT̂ T fHT ^ ?
WT Sfwt JJ?*T gVT ? «PTT flKdl fW  ?

*Tsft ^  V^t t  fa ŝJrf If WT5T *Tft 
’ ra  f  1 % Ppt v h m  t t  w rs r  wrcr v t  ^rnr 

Wt ^ f^fpt ^ 1 ^ft w  ^ fa fayrrf vt ^ t  
f lJ iK  ^  x* a i w i l  T t  sn^rct ^  frsr tn : 
tw ' ir  *t«t 1 ffrfsjt? f a w t  v t  m « rv ro  *p«r 
ftPRRT Tt«TT I sfT̂ T *rar |  f a  w h r ^ p f  

1 m  «ttfaq,%fa!T m v v n t
im  i f t  Jjftfaq 1 w t W f a  faHFT
v t  f n w r  ’j f i r  ^  f^r?r 1 1 ^  t r a u  *r 
3^n>t SJS ’TH T^t 1 1 ’Sft H T V R  M>t ^ t ^ f t  
T{̂ >o ?fro srrCo |  *rr w f t  v tv r r tfC T  wtHT- 
v S *  | ‘ argr w t r  *n«T wthdt f  «rgr »155tt sRjIf 
fallT ^RIT ^ j t  TOTT fafiTR %
VttV ^ni 3^t l̂<r?k Tt ?fW % ^  ^ ^ W t 
«ftwft f  I JT| fh ^ t srftjn ■ST5T T^t I  I

wt *WV Jt JTsrt̂  fa fatft ^ r  » t  
^JT  T W  3TRTT l ^ t W T  <TT STPT

T ÎT % fa W ^^7T !ft% tft«irf?T iT f, fC 
JT̂ T ^ IRPT-IRnT TFft % m  I ,  ^  7P(t «FT 1ft
ftrenrf « r a n f r % 1 ^
v n ft  f  Tpft v t  ^  &  ’TSfljjjjr % *rrft
« r  t w  | ,  w t  f & r t f  ift iR T  f r w i f h  
<mr | i A n  irro rtfr ? w ^ f  tr 0  qnft f a n  wrnr t  
^  w  *pt vm  % 1 r r  spftr ♦  »ntft It 
ftrfaur fjfa^mppT *t aft ̂ Mf <Kr ̂ Rit *  v t  fit  
<Fr^q^r^T«T armr fr 1 far * t i ?? w*rt 
?nramc«r wnrtt Ir ^wr at «PiJnT fa  ^  
f i f f w  w  f^<nfa ^ i«w  1 1 ^  «r_ v#  wt 
fa r n r  v r  f t n f w ' n r  1 1 wt w i  wd H f t w  
Vi « n r « t  ^  f a  ^ f a  « n *  *$  « p j |  ,

^pnfinir ’tftw t ^  ^  m  ^ n r w  |  ^  w r  
*& ^  «tr ipp ^  fT i v f t  ?

l3.eo \m
w  «n |  fa i f w ;  i#rff m  

v 6 P f y e ^ ^ r * , ^ l t g i i g j < | ,  p m r  f w ^ a
m & > :

»#7i #  *  & ** 29 nmt M  w  
^  «nw 1 9?8 if m n  m  es f*rc f w  ^
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«ni (J r f t  % aft *tfr  tar $fefr &  3 w r  <rnr,
4 ttw h  m warm angerr {[ 1% 1973-74 #  
W ?T W  *PT ’RfUPTfT 3 srfnarcr t  *#tr w
W rt^ T J frT  «CTPr 74- 75^ ^ p n i# ^ 5»HTt I
*  ’ ’S i .  *  *rPRT lrr?m J fr  wr lust 
«rtt Ararat It  t^wir*r ^s?t a w  a rtf w  t t t  

? a r t f w f l r s $ ' $ * i * # < | $ f a r s t
60 05 v A  VA * t  ^*TT qffTT §, W
«rgt t t  ^qr a^miNt ?

k*ff Wt an’WT ^TfBT ff Pf 'jPI? fvWH vt w  
fljwr i t  «mT irw  t w  <rim |  at am t v f

aft
w m  f m  | ,  t o *  s*nfa wet itt eo T *fc  

f**T * art tfrartflf ftm  arr *pfaT ? w t  
??f qtft «?*wr m  ̂  fftsrcra*
*ft# v rw  w i f  ?

arfhanft arrm |  f *  f fa
w  *n*rcrr Trsnftfirv ([ 1 w  ^vr if  
finpft ^Bwwnj *pift xnpftfgv f  sftr tHlw5 
Pmth v t *P w  ’srnr vnr ?nfr f̂ rsr t^t $, wt t̂ 
$  H r̂ tfrasft w o p t k  a? m t s  % ^  ^  ftrar 
T^r «rr 1 ( v h r  art *rrn sftmrrn?
* fa  Hwrx ?fNt fw v x  ?jr t |  | ‘, 3* ^  a»t

f*J§, w r W f t  cTTR <fTWR S*IT*T %*ft ?
*& m*[ tmr fir? : HFpfar ?t?w $ qa> 

W * J  W I  fo r  apf ir iw s t SHH 351$ t  I 
v r  m  wwt «pt w  *  fttf ^nrr t
arrfim, <n?§ #  «nrtr f f f  ^  f t t * *  v s n

•
IfffT STR Wt ^PI % uflfMrU ^PJFS 

^ | I 3^RT ^TfRTTtlfrc TOTfnflifr.ini 
«iPRRt fr m  t c  M r v T r r T  1 1 ftw  «Pt 
IQti vlftWI H ^ l ,  |[HTT n n  WST 3ft 
«{W TpRr ^  tr fw  5t»JT, ’Tf TPff #  h^Rrt 
^rw>w| 1 inrcjrwJif jw ^m rlfttw T  
w  w n  I t o  ^  ^  m  fHfrw fw
f  wt ^  V|»fT S^TT f*F 5̂  f*MTT ^  ^  I

<nfr f w  flwfrm ^  wft ?rft^ | , ^  
« fw r *wr t^t t» «ft *np  ̂«fr 1 (> m p r)

«rft «pftrw *m ft ; cnR fvHTT w r f  
«5«fV vk, ?iV f « r  « w t « B n m  j w  ? ( « r w w )  

■ w|t unit mvr vwr | 
f$ m9 «ra ferfiRRi *«r  t, wsr «rc

f t  ifta w ir  « w r t  It fawRT < n  t o ^ ,  
y  ^4ftrM i w <Nf fT# ^
<Pf<̂ PR KflS ^1 *lwii fiWT f  ̂ tr  '̂ tHW 
D R ^  m few <  wpNt » <«**g ^  v f o  
^ W ^ . . . . . ( «m p r )

?<t i w  <Npt : ww%  i s f o r * i # * T t  
1w i t  Kfurttf ftrtr <rt »iep «ft f

< l i ( f f l | 3 , 4  # T  #  «h#WT ̂ ttO TT 15 f l»
V (iW W t)

^  fW  • Wl 23 fen^nc ̂   ̂
w  arr̂ TT ?

■It n w  wmr ftw  : W r t  ♦  ^ in prr.'rn pn1

<rfnnhT v t uTrrovflT ^ 1 ^Pipt ^  *15 
vjprT TupTT g P f < r ft i* r  y? ftPT;. v  W'srtf 
jtt «̂ff ^ «rwT vfs®r 1 1

^ t  v r iN r e f tm  : sftfir VTfft ^  ftw #  f t  
«v?n 1 1 vnf it «»r*r ?nr awr 1 1

4 t  x m  w m  (m r ^ f r )  : t  JTf^T»RT 
’’Tfprr r  P f *i*rr *w t ^nhvr ^ s rv flv  
n n  iw t  5f t  v t  mft w t * i t  ^ t  c w f t

I (WWHW)

f i t  vm  fk? aft f r r r r  | ,  *r lit 
t w ^ l ^ s n p r c ^ f W 'R t ^ / t T  *r «rppfter 

gtrf t¥% ^
v t f  1 1 t  f ' m A v r  1
#  *T? Vg»TT WnfST p' ft? *frT aft eiHRVT
irnn^ *rir <ft, w m i?  «it ftr nt«ff % mti 

htk upc *rmf v t  f t r a it  ^  ftp; y f-« t*  
XCfCf ̂  IJTO ftwr I ar?[ SF^tTT iftR^TsT 
^ awe «n i %f%sr ww MrPrf%«rm wsr n< |, 
te rm  «rfw»tr. gr^rg, ^  »  ^rnr i «rnr 
5*r N ltfjrw flfW lii t o t
<rinr 1

ipw w w  : 3̂ r% ftp? <wrr Pff«n % ?

«ft un j vm  R»f • w r  ¥ t^  'ftar i fh m ii®  
^  v w ft |  ? #  ^m ft w n v n w f » t  * # w r  
v m  *, %Ppt «m  <rrar f t r r  »it«f ^ 
mft I , rfr ^  «r* w*r < lr aw I  ? 
(wannw)tPR *iw  ^  ^ r t  "WTiRt f ,  oft* • • •

vfrmtiln m m : *4rft *n jtw  n*nn ,sn?  
eft ycr at? 1

OTTwrw an^vv: a m  am  artftr ft <$*, srt 
^5 I

aft wi*j fftm  ^  : m vfh f v k w  apf% 
fm  1

aft amr^<«T ^ar arr Pf v n  VCTtrr
? n m r ^ w W ^ f t t t * T r T |  1 t r r f p m w r a r  
j j f  «tt fv  *m fret aHhat ^  ^  « f  «rt
f  riN *rro m  n + -~ x ir (k t ,< h m tv m *

1ftK flnnfr ? t  lr ^ w n » aft w
« ^ ft  I ^TT rftam W W  JT?«fT f% n  f fW It
( t a r t le t  « n *«  5«p ^
rtwiiff f r lH f f  r ^ a r t f  ajw air w  4 N * r
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f*rf jw m  qfrff t * firm* stvrt
f^ f t  » %  »t? ift *t f t  «rt ?Rvnc 
$ snw * *  *npj ^t swwt f*»iV 1

«ft unj wm  wf smT *iw
fT JWT |, *TTOT T O T  % »rft 3TCPPt 5TPT 
fTH fT fanW ^  faiHT ft I *TT51*ftq *TORT 
fT J5TTT TOWtXt?

*rt w  w it  s ** ^1*1
1974 WTOT —3 TtSfe $  1RT * * f f
£*er *rrfc % $T IITT t, m WT
*!<%«* |«k< <ffVt finrcft w f* tt t^wrvw

vt «?*r ?

«to *fto m w i : (*r^rt) : aqimw
m  jw r  «nr-arTT 

% far* ftr̂ RT *m  Sft ?

MR. DEPUTY SPEAKER: Mr.
Mandal, he is yielding, and he is 
asking him to put the questions, it is 
all right. Let him put the question. The 
more the information the better it is.

«ft *rnj shn<? ftr$ : vi h «rffi*n t
fa wtrrr ftr^RT v  «t^ tr ^rMifiRr 
5nf'r |£t?r f  1 ?w pax tftr finpff wrfsr 
$ to* *nr ^  tffafcr I,
^ 1 ^ *  *ft <Efp*r*Tr
«nrwr |, «Prtfa *rppft>T a im  f  ftp tfiraar
^ ^ ^ q w f , « A r « n r f i a t r r w  rr t?t
I, fa fm fr  srtf *t? $ 1 'FTfferor jjit
’Pf'TT 55t̂ r ^  ft*rr fa m t £fani ®rs far 
f t f  1 qr »ft fawn; jnmr x$n
$ qft *5  ^  *fcmre <rwrfa g $ 1

«ft vrtw t aft aft aiTW O
% fa* f?  j f a  # aprrft *  sr*nr 
tfst *frc mtft «rtfr cpmrrt m  
$f*m w*Sr?R fsrro *rT$rji... (wwmw)....

*wiwwi *(jt*«r : f*rect ftnj,
JTTWlO W ^)I To  I

wnjmntT ^  mmwift
1 $  | % ftrr v|r, mt
nfi « fr

*0^  ww ♦  m  wrpir p f%jfK sft
««l %  firftr»*r tnwff if * *  ftnr | ift

*  fiiwr nw% H «Tftflwm«rt

^  m t  ^  t  % nv W t
?RWft I

*w <rpft 5T wrrn | fiRrnff
fh i fWir VT5TT qf̂ rr ftp snr *n*ft w  

*pr #lr v r ^ 1 
ar^t fr  ttwt ^ fvwpr «iA t o
f^IT I aw fcflT Tt H*P HWfe *RT
fim »m ?ft ar?t qfrfwfiiirt ftw <ww ^
fir? ff ^  q̂ rt wrtt TT̂ ft
'nfip? I JT5 ̂ ®T *RT WT 4» <RTTV
♦  ’T'PTfŵ  ^ ^  ^rn%r «ft
«nft »it i i i f  ’Wpt 5t f̂tsnr ir t̂
tmc?ra%  ̂ ^  % «p?
Tp^rT ft< flrsr ^nror t?t Tnr^t
# ^  »fh: ^  ?nft
<jTT5rt fr?# i  *fow| 1 vgvm
^  frr f̂ •Tift ?t fTRTT I ?t, F̂TTT wWT
^ tt ^ t r  3 *  fan 3  ^aft ?r ffrr
“srTf̂ r 1 . («w rw ) • •

*fl*loi WTWlft (fM«il4t) ^  «ft
?n«r^ ^ r p r  s r f s p r ^  ^  % A  ?ft

??r*ft ift JTRT T^TT ^T^ft |5 fv
*raV ̂ ft ̂  ̂ 5 trPTTt 1% 5*nrt wr?r?«rr ^  w
# *ra?ft 5 I ^ snq «Pt ^  flPW+*T *TO 
unA f  1 ’Tinrhr ^ *rtt ?triwi% ^ *pt 
30 fqraft W  t̂ tli; «frrq?t fa# # 
?pr t t  ^tt ^N- fvwt *izt ftrareft
1 1 aft mvft atwĵ  jpT̂T | âw ̂  ŵvt 
19BTT ftp fw jw  *rr ,btw^ «it ^  

«n sftr vt thc <rNr
pTHT Pp IT?T trv fiPGTt ĴTT #
fi(ST T̂T ̂  I ?ft *ffar *1? ̂  WWW
ft ^ fiw[ ?t din (ft ipr ft firw v(i 
5*r PhciHi ^ fw? ?nw t̂, arrnrr 

f i ̂  «m *̂t *wt qr^tf w  stflf
t  M *  - -  -  .. _ r\ __ A  -  ...-J> f t  _ _ _ _mVT friH VT VpcWTmCT H4\\ W  «n WT
SEP̂ TX f  3?n (HW +<.<0 ^m
i f f  mtit i  ?

# w  "fî EWTV «ft i ^  ♦  wnj ♦ it 
•pt̂  ftrtrpff t̂ fwwr nmft 11 «TŜ‘ 
«W[ (A) #̂ rtt # <tt i twt fWf »r (tft)
# VK ftwr \ wr WW flf«TT I Vf W
« i ? t i N » n f f ^ f a f t w r t ^ t  ^rxft t w  

ftnr ti| f  i ift iprrft aft 4f*»ewr 
frtftwwftarf «ifrWfi «n (fvgi<t 
 ̂Pit ft ftt 'fNf #Rft ftw T$r 11 

ft iftar 9,F#t fat vft% • Ast 
vrr |% <(f «ft ?*rna d f Ir <rrNr 
(  Pipc fafiwfcr w « (  «|<r«inr m^Rr vtsrr 
f  i ^ t  fa r ♦  ftr? w r <(ft I v n  <#ii
w !  TO ♦  fiff[ JV fW I q̂ Pff I
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. Wfeq?f» I <1$ **T
qfr *ra$, tnft ^Mt|, #  $t?ft$ i
H  |  fqr aft f*r srnpr fqsw ft to  
# »ft fa r#  far W 90  ̂ t  f a  *f? VRfiT̂  
v t  ft ftr ftrnr itut ftrwr t o  ott 
flW|l qntra f a t  v t f a  *ranr ^  i 
Hlfin? qft *ft *rjpTT fijTOT ft <frt
ST^WT JEt TO q*t ?ftqr «pt*T5T fiW!ft ft1 
fa * r 3 f t * w f f t T O q * fa «n q ,*T$ ft i 
to  *  qr »ft wrr«FT Trar^ isronfr qfnr i 
*5 «nrf wnsT ft i wsr (w  to  q> 
w  «n: quptft «rft)r tFTnft 'Srnpft (w a t  fwft 
ift f a  q?t ^ftrm q$r ftt fi

«r? £qr ftfr w  S fiflft f
q*ff fq> snrt Jjftqrsr ft >n? v î h  wrar 
ft «Tft ?rt ?ht tPr qrrar ?r¥»pr t o  ft
^fffti PT WTC $*3 40 fa t  nw«ra
qr* farr #%* ^  ^ff wraT i irgt 
fHT 441K qTTft, qjft fT?T OTTCT qtfft f a  3TT 
(TWnW£ >PT̂  | ipET H, JPTJPTT
qft rTT'fi $' 9TVR OT 6ZTR fiffTT̂ T il^dt j! I
Iw sr ^nw t >̂ (ft trran tftr st 
4(f)*i iw 3*f % *Ft î O?*! ^ (Viu, f a  
*ftft tm?, aiMVf $ Hft art? «wrt ft? *fr 20 
qtiqftqj wfhnft 11 JifT <nft
iiXw w  »ptt 1 1  f a  if »ft snrr
f a t  ft TOT | I Tift WT ’TOT
ft f r  awffon (mnv «ft 9t?r f  *T̂ t% ^  
to  vt *iff »n^ (ft^r? « rw  ft wnft
11 w  *rqr ^   ̂ sr? ?nrnj
^t ^  t ft»«w ?ft fqsr fpff
(W» ^Cfti TW TO?t f  f̂iFT fjRTPT
f[ t  (ft ^ ft % vfffv ^TVt fwff
% vi¥  jRwr^ t̂d f  <ftt wrft sin? 

i  i

f%T (W r̂aT n>t fi?r
v t  wrq qtw farrr (rv (h w ^

1 T O i f t  tft ?tJTrwn: t o i > r  f^r 
wnrrl <wfi|r pRTFffvt 14 18 JUftlflfl
«rc qrarf tim  '*rmr | \ W i h q«P f i #  
▼t »ft s ift, »  (nrwrf eft vnft|i  4̂  
q v m t r  v t  v t t  wttoft *  fin? ht vWt 
to t^  «it fin? ^W ft, ifr *tt # f*W T  

q r  vrf fa tT y r n l  ftr«w 
w W  V*TT, VK (TTWft ftWTill I  TO# fil^  
f «  |  I JTft qX t#?fTT C  I  »TT
inr $ «wt w  ^ t  ?tm | ? ?*farr *w 
t twt vt n r o  ftnr i ĝgft̂ fggpr cr«rfcrt
fiTcjl, fq  ¥ft»T wrrof (ft T?wt warm qt^T 
T O T ^ t f i n R  3| f  W* W S ^ f ’l tft*
* m  w ft  T5 »n? f , wmft ^  ffiw r 
qrr* qf^t i

•ft *m  v m  fi»| : w f
WPTlfij I- ftfffPTf ^t 3«iqft WUTt fff 
|w jp T  w  ^fiwr ^«i fiw<n wrfip? i in r  
W  fw? 5® «rwrr? ift anwnft <r̂ ft i 
« W P  t  *  »T?^ ^  |f ft?
t o  fiPRR <frc firan ^ f ^ t  f iw ^  
??m »TW?jft q̂ En, f̂irstr *nff «rnW 
fv  ^ <mr q?nr wftrar ^  tpx ?pff (r̂ fTT 
TT«*T ^t M tiM t f lp w  5T̂ f q̂ r̂r
T O (fttl («tTOTn) f lW i l t  j f t  TO. 
^  # I ^ fire «T? qt̂  Tfr «TT f t  «FT
v tf %st ^  % r̂gt fqr̂ rnff gf^r 
^  firror iff firaT « m  sr*r?*T i  nftr 
fipTT ?HT3’T ^  I fin? %tff
^  3TR tit 3pR(r #  t, ^  *r»fr r?r îsmr h 
VT, *  fiFfTPT nWr l̂TTT JR^ f
^ r̂r q>r ar*̂ f f  f  i jt ?ft trwr
•jwr< ^ qft$ Hgivw *ft |  <ftr ?r #qfhr 
<r v r  ^  qfrti ^Tfnrarr ^ t 1 1  srf?r fiw  <f*np 
f ’P 5T<t̂  f — ^  <ft yp
w t  tr?r ar«r$ qf5̂  f , r̂qrr jft «?q> tmrift 
ht*t t̂ptt % sftfqr i w r  «rrm | %tt* ^rr
fipTTRt t  t z  '3TRTTI I (ft f?ft (TOf ^  JWRST
ftrflTHf qft ?q*f q>r̂  qf»r i A' mrnrr $ ft? 
5® VTwft <ftr st*f*tt ’flf ’rft qtrsr̂ ’T 
ft?TT <rr« 1 («nr*nr) A! firt îr qr^n 
W »t  t  fv«rrq ^  qrnPT «r?t W  f t  S vn  
f  ® «pt ^  f  «fk Pro snPTT ir qrr 7̂  ^ 1

f̂iRWTt finj nftw : (ffXtqff) :
JTgaft qw «r??r*T 

» r o  $  srt f t  fro  JTTfrft * fa  H nrrt Ir 
f*«rt firfiwet m-%* # t o  fiwrr^q^nT 
^  OTT (TOT qrr̂  qft JTHT | I t  ?*Wt 
^fst firant t  ^nrfv ?prr€t ?rrft w i  fiRrpff 
vr w  ŝwt 51? ^artt 1 1 fqPrw r̂npr 
5*rrt fff̂ r qr tt̂ T vns11 jvtrnft qSV^wrc 
^ «5?*ff % qr^q" wfqwr mr ♦fim ^wh *  
<nt ^ p t  q*rr ^rftzn ft  «tht ft t qf^ 
qfrt̂ r ¥t 5^nr ft <ftr w  inmr qreT qft 
K «w  | « w  (ft w  f̂V*r qft *wqtr 
WT JTUf W(TT | :

jfiprt #  fiwft %'tft?sfftTt q^if firar 
»r q̂flr,

ift âr fiwr, 
fiwr 1

uwW-fpw ift ^ r

(ft, fW t ^tftvr « j j f r , qrtfrsr qft 
n o w  *ft w r sft « tr  w i t  qtsff v t fK*rar 
ift $ €  ?ft, 9ffqrq fq fm  ^  fir? qrft qftf 

fip«|«mT i? qrf i >Wt fnmf 
m  i f f  w f i— ^ i n t  fqrffTJT %t fa f f  qn 
fw w  OT(rr | ( f t  «fitt arRn ftfqr »??# qftqfaff
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pft^ftMrrferc *rftw]
■ V  *». f t  _#> fk _ •»  .*VTT 57 T w O T  *TiWT VT w m  Vfot

vnhft i wra w isw t h oft ktst $w 
3*n5t itmmrc wjtft r̂eft an xft 

I,  ^  ftrefi, #fa?r ftwR «fr
iftaff * t «foraf «te?fr 'srsft * t ^  f — ^  srew 
Sf wrsT "Siffewtft" ift wt

(  1

ww *t P̂flPTC ift $T
*?t jflZW«T fa * T#| I 3*«l?Hft artf*nft 
«jm #  *n#srig?j *fkr $, sw fr  ftamr 5ft 
s^ura spmrr |*Ar 3*$f aft 'rwt «$  
ItWt 1 3® 1*t ®IJ!r 5RTV ^4li
3 yif& ryt qftr *raT|, as vt tswro 
I^rror ft  *Rft fc, pr *nr ^ 
fw w  *> WT fim 3rRTT| ? fâ TM *  3?TT 
I?Tt VTWRt WnH |X[ 5 faff fa «H  Tt

He has been thrown at the mercy of 
the politicians and the thieves in this 
country.

f r o w s t  * t  #ar vt finrtPw v  W  
■rtfafew ^  W grRft | • *r? i?o <ft« 
wr t  ? w  *nfcs $nfr vt f»TTT *rc  w f 

jut I, fa* irnsm «ttt*  *
•ft*rjf vt fattffar «frt?rr | ? vnR^hnr 
W jR fp c  «r* stohr, w?mS 
vt •̂nfc< f*F*TT *rar $ 1 trtftaw yft^W t 
«rt »rjj tar <t smnjr 1 1 5  It 1 2 s

wrftt. ^  *_® ST ^  5r̂ -*rr*rr
5flff ? !ffiR pRTPT 1?t TOT wn 5TT TfT 

5T ?P$ Ir OT V R  frjJT 3TT T$T f  | 
f * l r  v%r 3nrn| f% y r iw r
* #  $ptt, vr*r * tf  ^rm^i ^  * r  vt v ff 
w * ii f, ^  ww «rra r^|  1 
m  vm ft ft? >m% *nr* jrt amr 1 «rr^r 

gym if fftx m m  jr  f^*w t f t m  
vt iw w  ftnjT ir*rr 1 irnr *wm fannr 
^ • w ^ R t  »w^fe «pt |r, fsnwr
• fW tw  f j n r  t, xpp firf%w
Tt jrt| —

Exploitation of the rural poor, 

n r *  WR ft «TO*?WT*IT fur 11

«TRT 'trrRIT 'Pff’FH ̂  fTaffT VP$ vr»rr «mpiT
w— w r pr ^rft 'fiwi i t  jarnr 1 1 irw 
w « f t » w  sfcrifer ftmrf, ^«hr 
f i f t t i  jwmift q|t
w e * r f im w y f t w k  
ft  «pt f t*  ir tot

••Not recorded.

«np ’whiT, PranT i?t xt?n »  #  ^tftnr 
vn iOTS<t TRpgr8*iT wtpl t  

wpft »^nrtt tftx irrrrft ^  arr%t —  
IrflRjpr «ft ^fetntnnr »nPrt * «ro

«wr WRfRt f  ft? fatTT* *  £9 t̂
T?r t, ?ft wtf TC vff # l fq 'w  ww
«ft fa gn tiftft fjrorft» iprofg
*pt«r <rw f, ŵft̂ r vrt ̂  fpnt f^w i 

iftr ’Rr'jsraiM ’rft ftroi»Pf w c 
tiljfl ®1| ?HSpr ®jt 38(1? f t i  t, 
m v w  fiw  »rf 1 ^ 'lm lrfa ftT w ftw T O T  
IT f̂T j f*F aft 1W3 f  >ft
fv w  VT sft»w|, FT ^Ŵ >t it ^BR 
vif f̂r€t ifim 1 w  f̂tsrt *  f ^  
vnr av tv 5$ ^  ̂  ? w
m $ «rn$ ts *x st fiwlr ?frfr
| fir f^rr ^  #pr m 1 1 «ft
*Tf̂  29 J3TTT $ «n?TT *FT <Tf ̂  78 
$ *IT?17 | I ipft WT5 t̂ îftWHiT
l**e$̂ f8<r, *ftr 1>t ¥t*Rf
^  <nf T̂ t ^ i $ 31̂  feft ’̂uftPFKir ird^
fvwrw ^  j4^«i *rm r ^ i wr
®ft ffRTT*T ^t f  iA*»n ^  ^
11 Jf? tphvwi: M+fl fawpft Pf fip5^*
^  »ra îfe
# ftrtr ft? ^t ?|t <fiit «mn^, nrwr
«W TT ^fqT iBTOr^^ XFZt fWFnT%l
vwr Tr^rf aft $ ? wr ott VRi#n^
tfr i #' «mr ?r jĵ t »r* to t  | 
ftr «n»rs?t ftnlr fmrti vt s*rwp
^tw ^fCTim w ^  i wn
iwrftfl w<im wpr| f  fipj^ n̂j>rt(CTr Jinw 
#?t?t? «rm> tm ft*rrti am

f‘, % HvilywTH «Nt f  I *wr
m r  «rrt m dmx v m

f i  srftqr ^  mrft gf f  ♦ 
m  <rc mnfi w  | i mt * *  
wro ut?j wpr stiwr wr wwr ^ ?
*nr femt vt 3?î t n ^ t  srfr̂ rr
11 tR̂ [ smrr fl^ ^t fnft ^ t ^
$ (*Mh wr wr *rw t̂ twr 11 w*r
tuTT VTar T O  HWln vT •FTrtW

%mpi?r ftwr vt sniw ftwrffr
^fbm frfr \ tm  tirm it 

^t tnrxqpf t  etJPi# afT isjt|»
«rr>r $ ir*  v k x  cnf ^ tt 35 ftwpr 
•mmarr t^t^i #}%*r vcwft q§ * t1 k im  

w»ft vw*rtt *nff vyfr 'rrflpn ►
it#  ih r t  fV « n  f c m ' t o j t t  

* m t  firm m  < w f t  tnpr 1

#  <im fM*m ( ^ f ) ■**



sft f f r  ww t
flnwr % Hfcvft fcwrcfc *1 m *  

tfift iSr ifrcfHt *rratf sfr* wpt^t 
ift tiqjRTjl I

iw ftt ftag : trra <mr t o  i
ifc |*IT *pwtt ¥T?

wmstm A i| : xm g *  at i $
fit ■JS flTW 5 *raT f *. WFT ̂ TffT *HKt nit 
rtfr i f*rm:«nft *fr w?(t in  tffinwra 
ftanRJT |f fir % v t f  Ji# 1 1  tp R  *  wqft 
ffwiflt $ w jw  f*p>far snflf vrr i 
ij? * t f «nrf* vrc ^  1 1  *  art: W k
VTT̂  P̂flT M̂ ldl $ I IfHT̂  SWW
aft w f  ?mr*^t $ «wr$f t  srfor ihr^nfe
# w s t ?i# v*r «rtf i stetpt *fcft tft aft 

$, tnrc ^ h#  vrr ?w?i‘ ?P3[̂ ft
<nR*n<t ift «  5?r •T# #  $ i
(■ ram ) urr gfat i st? iipfj «pt ■smwr 
wwfiw 1 1  wftf*? fiT*nfan> srwr |( 
IV iffmi'H *f Pf̂ tpt <vt w t $ i flrmifVrv 
IIHl f̂t ^ Vt T̂T ff5T 5PTCT ^ (It 
<wr vt 'iwr *n?f fkvflr <to<it |t i

*ft THB WTCtW (TPT ittft) : ĤIWHT 
5*rnT «arr^ <hto vrir i ?f*r 

*wt ift f??# t  % ftarnr cr ?r*rw 3 <tot 
«rarf j| ? ftwttlt «?frrg fcji? ?ft arpwnw
# *r$ i w r t t f  *tt* ft t o  ^  ^  
t  *  * $ V

W W  F îtm : Iff ^ 88PFST *FT WT
str| ? *ngeft «n'tnfit tpt$ i

^ .tn rm tim  t *? *  wrfSn* «nsm g 
ftr <ppc *fcfr aft Piwpt «pt w t  w t|, «nrt 
«pnI, tw «rr i^ r  vr*it *nfft f t f r r *  
«ft?r# $ wr <Pwrt » t iftw fe»t
m  i

<w r<m (M « t : «Tt #  Trtr #
« « ft - t  «ftt m  *t$m  #  r rtttw  #  <nwft 
| i «w «w »ft tm  w r t t f i

^Nift w m ft  : prwNft faftTW h# 
irg# f  i p  wrt̂ fcr m  t  ^ tg fe  
f  wi»fi(. tT|^ 1 1 wnr f r  fptnnr 
1ft y t f t

flwr m  m  «n*
W  * 1 «

.  #  t o r  ¥t nr^ft
t  4 p  < w tt W  t  * w  «nt*rt

fffITwnft tw  W
irrt 'f lw n T ti «pt? w <t ^tt ni<Mwr<rr 
ttff|i <tr*iT <t at^% ftm ftn rr
*wr|an| tW T IffT i  0 f|  fiR|*T
*favfrwftw W  Jjw <TT «WWT

1

18.31 hn.
COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE

NINTH REPORT

SHRI D. AM AT (Sundargarh); I  
beg to present the Ninth Report o f 
the Committee on Absence of Mem
bers from the sittings of the House.

13.311/2 bn.

STATEMENTS OF PUBLIC AC
COUNTS COMMITTEE

SHRI ASOKE KRISHNA’ DUTT 
(Dum Dum) : I  beg to lay on the 
Table (English and Hindi versions) 
of the following statements:

(1) Statement showing final replies 
of Government to the recommenda
tions contained in Chapter V and the 
action taken replies on the recommen
dations made in Chapter I  oX the 26th 
Report of the Public Accounts Com* 
mittee regarding action taken by 
Government on the recommendations 
contained in their 220th Report (6th 
Lok Sabha) on Delays In Furnishing 
Action Taken Notes’.

(2 Statement showing final replies 
o f Government to the recommenda
tions contained in Chapter V  and the 
action taken replies on the recom
mendations made in Chapter I  on the 
84th Report of the Public Accounts 
Commmlttee regarding action taken by 
Government on the recommendations 
contained in their 188rd Report (6th 
Lok Sabha) on New Serviee/Nfcw 
Instrument of Service.

- -  ........... ....... ........................ . ,i ....al.
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(8 ) Statement showing flnal replies 
o f Government to the recommenda
tions contained in Chapter V and 
action taken replies on the recommen* 
dations made in Chapter 1 of 40th 
Report of the Public Accounts Com
mittee; regarding action taken by 
Government on the recommendations 
containd in their 182nd Beport (5th 
Lok Sabha) On Filins Division.

(4) Statement showing flnal replies 
o f Government to the recomendations 
contained in chapter V  and action 
taken replies on the recommendations 
made in Chapter I  of 47th Report of 
the Public Accounts Committee re
garding action taken by Government 
On the recommendations contained in 
their 209th Eosort (5tb Lok Sabha) on 
Export of Leather.

13.32 h »

STATEMENT RE. CIRCUMSTANCES 
LEADING TO THE DEATH OF SHRI 

SURYA NARAIN SINGH, M.P.

THE PRIME MINISTER (SHRI 
MORARJI DESAI): Our colleague, 
Shri Surya Narayan Singh M.P, un- 
fortunately passed away on the 14th 
of December, 1978 and it has been 
alleged that the negligence of the con
cerned doctors in Dr, Bam Manohar 
Lohia Hospital contributed to his 
death. As promised by me in the 
House on the 15th December, 1978, 
when this issue was raised by some 
Hon’ble Members, I  have had this 
matter carefully enquired into. I  my
self sent for all the doctors concerned 
and went into the details of the case 
with them. The facts which emerge 
are as follows:—

tu The Tate Shri Surya Narayan 
(Singh, M.P., had an acute heart attack 
sAbnhis residence, 151, South Avenue, 
fiifi' the early hours of the morning of 
vtift'.Uth December, 1978. A messenger 
came to the . CG.H.S. Dispensary, 

-Seuth-J^venue, at about 4.00 A.M. and

called Dr. R. Dutta, who was on 
night duty there. Dr. Dutta reached: 
the residence of the M.P., which is 
across the road, within a few minutes. 
Shri S. N. Singh was complaining ef 
severe pain in the chest, more so on 
the left side. Dr. Dutta suspected the 
case to be one of my cardial infarc
tion and gave an intra-miscular in
jection of pethidine 40 mg. and a 
tablet of Sorbitrate. Shri S. N. Singh 
was advised immediate hospitalisa
tion but he was reluctant to be moved 
to the hospital. Dr Dutta explained 
the gravity of the situation and offered 
to call an ambulance from Dr, Bam 
Manohar Lohia Hospital. But as 
a car was readily available with Shri
S. N. Singh's neighbour, the idea of 
calling an ambulance was dropped, 
since this would have caused further 
delay. Dr. Dutta mentioned full de
tails of the treatment given on the 
Beference Slip for the Hospital. He 
also tried to inform on the telephone 
Shri Raman, Chief Personnel and 
Executive Officer, Lok Sabha, but 
failing to get a response from his tele
phone, he called the telephone of Shri 
Sanwal who is Executive Officer of the 
R'ajya Sabha and left a message for 
him.

Shri S. N. Singh reached the Hos
pital at 5.0o A.M. A  Junior Resident, 
Dr. Usha Bansal, immediately got the 
E.C.G. done and recorded his blood 
pressure and called the Senior Resi
dent, Dr. Rakesh Srivastava, Together, 
they gave the treatment lor acute 
myocardial infarction with cardio
genic shock, which included Pethidine, 
Siquil Mephentin, Interavenous gh** 1 
cose drip and oxygen. Seeing that ; 
it was a case of massive heJ^ 'iittack, 
the Senior Resident contactor! the 
Coronary Care Unit in order to * 
bed there, but was told that none w** 
vacant. He then contracted the Physi
cian, Dr. P. Sengupta, who confirm
ed the line of treatment aqd sajd that 
he would try to get a bed ifl the Nur
sing Home.
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Shri S. N. slosh was in need of 
Urgent attention and it was necessary 
to  restore his blood pressure, ano 
therefore, he was kept in the Casualty 
area so as to be close at hand to the 
doctors. Since the bads in the Casual
ty Officers’ rooms were already occu
pied by very serious cases, one ol 
-whom subsequently died, Shri S. N. 
Singh was kept in a closed corridor 
just outside the Casualty Officer’s 
room. There were a number of other 
pr.'.';e-)ts ulso needing urgent attention 
in this closed corridor. Shri Singh 
was lying on a Dunloppillo mattress 
which had been placed on a trolley, 
and was covered with a blanket and 
kept as comfortable as possible.

Dr. Sengupta, who lives at a dis
tance &om the hospital, telephoned 
to Dr. K. K. Malhotra who lives near
by. Dr. Malhotra went to the Casual
ty Ward which he reached before 7.00 
a.m. and was followed soon after by 
Dr. Sengupta. They continued the 
restorative treatment, and in the 
meantime, arranged for a bed in the 
Intensive Coronary Care Rooom of the 
Nursing Home. This was done by 
transferring one of the patients whose 
condition was less serious elsewhere. 
Shri S. N. Singh was taken to the 
Nursing Home at about 8.00 a.m. Dr. 
K. P. Mathur, the Senior Physician of 
the Unit, had also been called and he 
examined the patient and corroborated 
the treatment that was being given. 
But in the Nursing Home. Shri Sinuh’a 
condition kept on deteriorating. He 
Wag given external cardiac massage, 
artificial respiration, injection Adre
nalin 5 cc. intravenously, as well as 
other drugs for the treatment of shock. 
But since he did not respond, he was 
given another intracardiac injection 
o f Adrenalin and other treatment in
cluding a DC shock to excite the 
heart. Blit despite all the effort* to 
save him, Shri S. N. Singh unfortu
nately died at about 8.S5 A.M.

It is a fact that the Emergency and 
Ciiualty Ward 0*  Dr. R. M. Lohia 
Hospital, like those of other hospitals

in Delhi, is always overcrowded and 
inadquate for the large number of 
patients in a critical condition whom 
it has to deal with. I  am getting this 
matter examined to see what can be 
done to effect some improvement and 
expansion in the Casualty and Emer
gency area, which is the crucial area 
of any hospital.

Along with this, I have asked that 
the possibility should be explored of 
attaching a Mobile Coronary Care 
unit to the hospital, so that patients in 
a similar condition to that of the late 
Shri S. N. Singh can receive prompt 
and urgent attention.

WtarV ewftt (gffiwrcy:) : 
wtor, 5 csr IT 7 aw % skpt aft rpTHTT 
•T VT *W*TT I  WT TOT«T $ ? . . 
(«ITOW)

3W W  nfrtai • 10  vnnfr trt1
m $lT *i#nT 1

tw  fiww mww (#i4ty<) : ^rr-
KT8T ^ aft JTSR *T5ft *f?t W it

& ar? t o  | ht {£, sran 
? w t  aft TOJFft  It 
ft 1 wRuw ait ^ 5 ^  =Ffr 

$ 3 *^  w t  arfa *«i«M ?

*t °  enuft h w w  415m (*i<wft<.): *n«T- 
*r, aft £ 3^  tnpnx
stnzn  ̂ 3?ft It •nff fe*rr 1 *̂r ?p>ft 

f a w  ^  art̂  <t arrrr
f t  w t ffr f TOT jrf $ ? tit* f i  $ 
?ft 3TOT tit jftff M T antr gq-flT

I  1 iraf* «mr w  t o  *  
snm*r f  ftr aw t arrn* ^ tut «wt, 

W o t t  f̂trerr aroT ^  
fararct s o t  IT tft, ^  gt 1
#'STTO*Wrltft^fiT f t
tfr nwftw lr art* m  v# t

t o  ^  frm  «ft*rr | 1

«ft w n #  (ftftmT) : w s m r  irgtar, 
9mtrih^r*aft sprtt^ farfft srrtflra arhc 

^  ânrot ? # r  t i t  unro q?r«> f a f  *  
SW  3TRT Trfrr *fT a(* f t  fT5T!T
«fh w?wf^fntrawft «HT ^oaR’o^iqrffo 
% W T f?  * * * 5
o ttw w tt  «rnr <n Pit
<W #1 1̂ f t  WTTJft «WfT srff {f, STTT
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**, vr *1# Tfr «WfT * n f  M&, MR. DEPUTY-SPEAKER: yo u  * r »
«IT <W1 r̂#*TT hr? tffrPT % sm ftwwif all just repeating what the other Mem- 
f*WT t̂ptt $ 1  bers have said.

vgf o r  «ft inxnm ftni w  | .
t  5T$ ^  m  ^  *nwr i  f t  w w  

pfvtrsr 
*fto vr irkm |  jrcrrc”, nr fvw  «Ft 
wft wns$ ttw yivsO' vt §r*?r flwhr vr  
fi%»r ? stbh »refjr aft nr f  «p *r  
w%  'fiw jpf farr * f i  arta 1 tnrc jt̂ V 
fwfil Tjpfr £, ?ft %jt fltoafto^olTfl'o $
fiprr 3rn? $»r *r*RT iwrra 111$ 1 w rt hw  
fiPTf r̂ <8rr< vnpK
$  t w  ftrsnnf m i  arraT $ 1  (*whw) .

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: Now I
cannot be calling every one because 
you are all repeating the same thing. 
Flease listen to m« now.

<MTWft (fasTFft) : W CTTCT
f  sfTfprr MTScft g f% f̂ TR WJTO tfaro

*ptffamr ^ f f | , $ ftaft qiRww 
$  »r*tt insfWf *rt ftps fw r r̂rcrr |  1 
tw  if <wr * f  w* w t f  *  *r?t 
$*rr writ $ 1 (**wwpt)|

fw*mnt snmr <rm ) : sraw 
*fefr *  tft WFT fWT |f ^  »TfSff foftf 
it  «nwflw 1 1 (wnrew) nr *rnr̂  p rb  
¥r *rfip> 1 (n m m )

wwwr : «frt fcs ff # »ft *nfV «ra
| 1 ( « r o m )

Please take your seats- Mr. Vina- 
yak Prasad Yadav, please take your 
seat now.

ml fWWft (d^H l) : 3W W  *R^W,

MR. DEPUTY- SPEAKER: Nobody 
win 10  on record hereafter. 1  want to 
sky something and that will be the end 
o f the matter.

(interruptions)

Please ttfke ycrur seat now. It  will 
not go on record, If you persist. I am 
sorry. I  do not want anybody to go 
off the record; I  am against anybody 
going off the record. But if  you P » *  
slst like this, you will go off the re
cord. Please take your seats. Other
wise, nothing of what you lay  wifi go 
on record.

( I n t e r r u p t i o n s ) * *

MR. DEPUTY-SPEAKER: Is it a fish 
market? There must be some order in 
the House. Nothing df what you Say 
will go on record. Mr. Bagrt, plea— 
take your seat. Nothing will go on 
record now.

( Interruptions) * •

MR. DEPUTY-SPEAKER: Nothing 
will go on record. There is some pro
cedure in the House. Everybody can* 
not get up at the same time and shout 
in the House. I  am very sorry, I  cflfft- 
not allow this. I am very sorry I 
would not allow this. I have been 
very liberal with the Members and still 
you persist in defying the Chair. I am 
very sorry, I  will not allow. Nothing 
will go on record. You want to make 
this a flsh market? 1  w ill not allow 
it.

(Interruptions)**

w w f j  jKyhsu : jpit $*rr ft'hi't 15T
me *  *ft?RT Vr^t ^  tffer* 8$ t

( I n t e r r u p t i o n s )  *  *
MR. DEPUTY SPEAKER: Nothing 

will go on record.
(.Interruptions)

tm .  BEPUT¥*SPEAKER; Nothing 
will go on record of what you say. 
Plea«e take your seat. You must know 
how to behave in the House. . .(Inter
ruptions)

THE PRIME MINISTER (SHHI 
MORARJI DESAI): Members cannot

••Not recorded.
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(Statement).

As the House knows there were, 
fortunately, no casualties amongst

[Shri Morarjl Desai]

get up and shout like this. They have 
to abide by the rules. If  we do like 
this with the Chair, then others also 
will do it. You canot go on like this.

MR. DEPUTY-SPEAKER: As long 
as 1 am sitting in the Chair, I will not 
allow defiance of the Chair like this. 
There should be some procedure in the 
House. I f  there is no procedure in :he 
House, I  will get out of the Chair. I 
want to make it very clear.

On a minor thing, you want to create 
disturbance in the House? I have 
allowed so many hon. Members to say 

‘ 'something on this issue and you are 
only repeating it. Mr. Purushottam 
Lai Kaushik. . .(Interruptions)

sft'T fjMt I

279 C^ash-landing

the passengers end the crew. AU the 
126 passengers and the crew 0* 7 were 
safely evacuated within minutes of 
the accident and are reported to be 
safe.

15 passengers and one crew member 
sustained minor injuries and burns and 
were provided immediate medical aid. 
15 of them were discharged immedia
tely after first aid and the one crew 
Member is under treatment in the 
hospital. One more passenger, who 
sustained serious burns, has been hos
pitalised and is under intensive care.

The aircraft, however, having 
cought Are has become a total wreck. 
The entire baggage of the passengers 
has been burnt in the fire but the pos
tal mail was retrieved.

13.52 his.

STATEMENT RE, CHASH-LANDIN& 
OP BOEING 737 AIRCRAFT AT 

HYDERABAD

THE MINISTER OP TOURISM AND 
CIVIL AVIATION (SHRI PURUSHOT
TAM KAUSHIK): With your kind
permission, Sir, I regret to have to 
inform the House about an unfortu
nate accident at Hyderabad to a Boeing 
737 aircraft of Indian Airlines.

At about 1040 hours on Sunday the 
17th December, B Boeing 737 aircraft 
(VT EAL) operating scheduled flight 
IC-539 (Madras-Hyderabad-Delhi)
met with an accident during take off 
at Hyderabad. According to available 
information, the aircraft after its nor
mal take off, run and lift-off on run
way 09/27 unpacked the ground and 
came to rest approximately 500 meters 
beyond the end of the runway and 
outside the airport boundary fence.

I am sorry to have to report that 
three labourers on ground close to the 
site of the accident were killed.

On hearing of the accident, the 
Chairman Indian Airlines and Air-India 
Managing Director, Indian Airlines; 
the officer currently looking after the, 
duties of Director General of Civil 
Aviation and other senior officers of 
the Director General of Civil Aviation 
and Indian Airlines were detailed to 
Hyderabad with a relief aircraft.

Some paasengers were brought to 
Delhi by the relief plane while some 
preferred to return to Madras. A  few  
passengers, who boarded at Hydera
bad, stayed back.

Indian Airlines provided immedia
te financial assistance to passengers 
wherever needed. ;-

Under the Indian Carriage by A ir 
Act, the passengers will be granted
compensation for baggage lost at the 
rate o f Rs. 125 per kilogram for regis
tered 'baggage and upto a maximum 
of Rs. 500/- for unregistered hand- 
baggage.



of Rs. 50(1 for unregistered hand-bdg- 
gage.

For the labourers killed on ground, 
an immediate interim assistance of 
Rs. 2000 each will be paid to the. 
families of the deceased pending en
titlement under the third party insur
ance cover.

The Director of A ir Safety has been 
appointed as an Inspector of Accidents 
to inquire into the cause of the acci
dent under ruie 71 of the Aircraft 
Rules (1937).

SHRI M. SATYANARAYAN RAO 
(Karimnagar): Sir, Mr. Lai, Chair
man, Indian Airlines Corporation has 
already made a statement in Hydera
bad and he has expressed a doubt 
whether there is any sabotage. Whe
ther there is any sabotage and if  so, 
are you going to have a judicial enqui
ry into this?

SHRI JYOTIRMOY BOSU (Dia
mond Harbour); Sir, there should be 
a judicial enquiry and not a depart
mental enquiry. The report of the 
accident which took place in 1976 and 
which took a heavy toll is yet to 
come. It is a deplorable matter. A l
though the accident did not occur 
during this government's time yet the 
Government should see to it that that 
report is laid on the Table of the 
House before any more delay.

_  w fl*  ( i f fo n ) : 
in r iw r  w r o  ttffarrvR *  apror

^ 18-11-78
«1S|T <TT fip sftip ft»HT aiW

A w w j f f t w r t  <ft wr ftttt

SHRI VAYALAR RAVI (Chirayin- 
W l); Sir, the Chairman of the Indian 
Airlines, Mr. Lai has made a state
ment to the effect and it has appeared 
in the Press also that he has ordered 
an enquiry to be conducted by the 
Praetor of Air Safety. This Is a 
matter wherein the Boeing company

is also involved. So, I  would like to 
say that first of all there is an impro
priety on the part of the Chairman to 
make a statement before the Minister 
himself snakes a statement. It is a  
serious accident although there are 
not casualties. It is good. So, the 
statement should come from the 
Minister instead of coming from the 
Chairman. Once your own officer has 
made a statement now you are com
ing before the Parliament to make a 
statement. Therefore, I support the de
mand made, by Shri Jyotirmoy Bosu 
that there should be a judicial enquiry 
and secondly, it is improper on the 
part of Mr. Lai to issue a statement 
before the Minister makes a state
ment.

SHRI PURUSHOTTAM KAUSHIK: 
The Chairman of the Indian Airlines 
has not appointed any man. DGCA is 
independent of Indian Airlines and 
whenever accident of non-fatal nature 
takes olace generally the Director of 
Safety, who is an independent person, 
holds an enquiry and he is holding 
the enquiry. ( Interruptions).

MR. DEPUTY SPEAKER; Now, we 
are approaching 2 O'clock. There is 
item marked to be taken up at 2 p.m.
I suggest wo may first finish 377 and 
then take up that item.

14.00 hrs.

MATTERS UNDER RULE 377

( i )  Reported deaths in  D hanbad . 
due to CONSUMPTION op  poison 
o us  LIQUOR.

<T° tnwft fag (qvnwp) :
*  fjflPT 377 £  mfor VWW <nPTT

****** t  nv fcrr *iifr?TT i

ynfrcryr faro $ fa

xnnjr i w *  ^
* v m  * * * * *  

arlw f̂ nrhr fim  t , *r?
| i

* *  « * * *  nnfiwf

2gi Crash-landing AGRAHAYANA 27, 1900 (SARA) Matters underRule 377 a8* 
of Boeing 787 (Statement)

tered baggage and upto a maximum
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[«ft w rit fa?]

vr <^«rar s ^ a m r  iftrfafar v t 
1 w  swrc t o t  

*fNf ^  5rns#fr gt t? t o t
3* tftff 307 <ftr 302

# W*X §T*?T f*lX9tTTX sfPt̂ TT VT%  ̂I HWR 
^TT >PTfT *ft JPTRT T̂T%r fa  qrfdfft 

IfTTI t ’ W TMt H>t *ifT V*S T̂T !ftT
irc n M ^  «et tfrer wnr *r?$ w t *  

ftfft 1 1

J4.G2 hr*.

[Mb. Speaker in the Chair]

(i i ) F inalxsation o f  Gradation  
L is t  and Revision o f  Prom otion  
L is t  o f  I,A.S. O ffice rs  o f  Andhra  
Pradesh o f  1950 Recruitment.

SHRI G. S. REDDI (Miryalguda) : 
I  request the Speaker to permit me 
under Rule 377 to mention the follow
ing matter of urgent public importance 
in the House:—

“The continued delay in finalising 
the gradation list and revising the 
promotion list of IAS officers of 
Andhra Pradesh of 1956 recruit
ment.”

The Hindustan Times dated December
12 carries a news item about the long 
delay in finalising the gradation :md 
promotion list of IAS officers of An
dhra Pradesh cadre recruited in 1956. 
Though the Andhra Pradesh High 
Court had ordered as early as 1973 to 
complete the work within six months, 
and furthe^ issued a final order to the 
Government in February 1976 to com
plete the work before the year end, I  
liittt that the Government has not so 
far completed the Job. This amounts 
to not only contempt of court but in
human in that many of these officers 
are on the verge o f retirement. I  
would like (he Government to teU this 
House why this is delayed and when 
this will be positively completed.

(H i) Repoftkd D ecla ration  by 
A charya V inoba Bhave to  go on  
Fast fo r  Ban  on Cow Slaughter.

8HBI SUBJSNDRA. BIKBAM (Shah- 
jafeanpuv): Aeharya Vinoba Bhave

declared on 20-11.1978 that in 
view of the assurance given to him 
by the Government of India in Sep
tember 1976, if anti-cow slaughter 
enactments are not passed in Bengal 
and Kerala by 31st December, 1978 
with reference to Sec. 48 of the Indian 
Constitution and within the limit3 
laid down by the Supreme Court 
Judgement, he will go on fast from 
1st January, 1979.

The cow has been accepted from 
ages as mother in Indian culture. It 
is also accepted as the backbone of 
Indian economy. Deep sentiment dis
allows its slaughter. However, cow has 
been slaughtered since British Raj in 
India. There has been a longstanding 
public demand to ban the slaughter 
and to honour the dumb sentiments 
o f the millions. This demand was 
supported by signatures of crores of 
people and lakhs had demonstrated 
in Delhi—aged Guru Shankracharya 
and other saints fasted for long dura
tions.

The history of the acceptance of the 
principle of prohibitory cow slaugh
ter can be traced as follows:

(1) The Government of India Ex
pert Committe for Cattle Preserva
tion and development 1977 recom
mended total ban cm cow slaughter.

(2) The Sec. 48 o f the Constitu
tion of India set down the principle 
of anti-cow-slaughter in 1981.

(3) The Supreme Court of India 
held the validity of anti-cow slaug- 
ter legislation in 1658 (Slaughter of 
only useless bulls and bullocks was 
allowed).

(4) The Committee for cow protec
tion of 1967 recommended baa t*  
1973. Within the limits of the 
Supreme Court Judgement* Govern
ment o f India has announced t&e 
acceptance o f the principle to baa 
cow slaughter and ha$ giWn assur-

. ences to get enactments paW fflln 
Stetteji fh to t im e to  time as folicrtro:

( i )  Government announcementon 
ftfc'faraaiT,
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<u) Central Agriculture Minister's 
statement in Parliament on 
12ft. March, 1970.

(iij) Home Minister’s announce
ment in Rajya Sabha on 8th 
September, 1976.

The matter is of urgent public im
portance. I  would request the 
Hon’ble Prime Minister to ban the 
«0W slaughter in India.

< iv ) R ep qrteb  D is s a t is fa c t io n  among; 
th e  S t a f f  o f  Shipp ing C orp ora 
t io n  o r  India.

DR. VASANT KUMAR PANDIT 
(Rajgarh) : Mr. Speaker, Sir, with
your permission, 1 want to make a 
mention under Rule 377 of the follow
ing matter of public importance.

I  request that the Government do 
take into consideration for immediate 
action the situation of growing dis
content, stroiig feelings of frustration 
and total dissatisfaction among the 
officials and the administrative staff 
o f the Shipping Corporation of India; 
the problems created by the reconsti
tution o f the Executive Wing, the total 
disregard to seniority and experience 
of the officials of the SCI; the acts of 
fevouritism and nepotism which has 

in a trend of demoralisation at 
a$oior levels on the background of a 
4ownfaU in the shipping business oi 
tjfae Corporation and the need to take 
immediate steps to retrieve the situa
tion by utilising experienced and 
senior officials and.staff in the proper 
perspective £* put the SCI on a sound 
VMl.vteWe footing.

May I  request the Minister o f ?hip- 
j M g to  apprise the Hcttoe on the ac
tion taken on this situation.

fV) Iteoinrt Purr Down .Stocks by
'fTON-OASIirM POSTAL AUTOT AS30-
mttofor, Nagpur,

VASANT SATE® (Akola): 
Mr. * ^ A * r / 6 i r, *  is wported that 
tte nenngqagtoed postal audit associa- 

‘ *M , V*em », is (*i*yingarfpen-daW»

strike since, 7th November, ifl$8. The 
officials involved in inspection duty 
have also stopped their work and 
at headquarters. The issues connect
ed with the agitation are;

1. Repatriation of five Section Offi
cers at Resident Audit Offices at Bo01** 
bay, Ahmedabad and Pune.

2. Promotion of the staff as per 
orders already issued.

3. Equitable distribution of inspec
tion duty for the entire staff.

Agreement reached in December, 
1970 and thereafter have been unila
terally withdrawn by the authorities 
and they are planning to open a new 
branch audit office at Bombay in vio
lation of these agreements. The 
authorities have withheld pay and 
allowances for the period of strike. 
They have seized all attedance regis
ters. On 9th November, 1978, police 
were called by lodging false complaint 
against the employees. On 27th No
vember 1978, the S.D.C.A. refused to 
meet Shri—I do not want to name a 
Member of the Parliament, belonging 
to the Janata PaTty. The C.A.P.T: 
visited the, office on 1st December, 
1978, but refused to settle the issue 
through negotiations. The matter ig 
serious enough to call for the atten
tion of the. House.

(v i) K is a n  R a l l y  i n  D e l h i  o n  23rd

Decemssr, 1978.

*ft mmft: (ifPpl) : 2 3  faWHC
* iA trx t  «rr torn
Bf&wt % fewft ^ mritfcn 6rttw
fcn, .’few #  *FTt? *  *PPOT ftwH fTW

w  ^ t o  wgipr fwrw vr*9)Wf) ■ 
fffWT fSV jJij i  itrt 

Jarcnsr aft wm
i  y  t o .

♦rt w i t  fvflpff v  fin? f fv  «(St. 
m  1.1 ftfnr *  fcn? flBsnsr *n$w* 
|  dft rwsnrnrc* srareJWitfir 
gp fK  *1# *  fo gy  wwr #  aft %
SEl̂ 1 ^  $  s ^ a g j r
fftft f  IW m  wfTqrar ce £fcr.|Jto wrr 

. j f f * - - f o *  ^  
7FVT Wf9T wi *T Wf ’OTW *T$ 3 W
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w  11 »ns fiwjpr w n w  i 
tp^ tnfapr nttft wk tftfiprr *  wjurft 11 
*̂r?r ¥t^ irarcr^wfar wni 11 *nr 

fpnpf tt « to  rnhvsrerra- *mr, tn ,
’ww i'* *rtf *ftx ^  tw  fwrfir 

fawft >p «iai flrnfT <n: tot i 44 t t  ^tt ^tt 
faVRli #  ww *frt trnrnr ift»rr, vftfv fcrw  
frpft «rnft am* 3«> *ntnfr «jY? t  arts 
*?nr 7T#% 7j«r ^  i A ’ngfm fa som 
*Wt*Y*rc* ’forci' t t  *twro f w r ^  wVt 
jfanr fiRTRf <rv9R «ft?
*sw * ararnr *w *m rv trm
fa m  t t t i v w v t f r v e r t t ’fiF fa : irrwn 
w tt  | gra 3 ĝrsr'ft *nre ^  i 

mm | smw *reftaft t o  
*?f 8ft I fTTOf r^MM $ fiWHMT ’“St

MR. SPEAKER: The House w ill 
now take up further consideration of 
the motion regarding breach of privi
lege.

(Interruptions)

SHRI P. RAJAGOPAL NAIDU 
(Chittoor) : On a point of clarifica
tion, Sir.

14.12 tars.

RE. QUESTIONS OF PRIVILEGE— 
Contd.

SHRI VASANT SATHE (Akola): 
Sir, before you proceed further, I 
want to raise the question which I  
raised the other day. ( Interruptions)
I  have pointed out that a very blant- 
ant and clear breach of privilege has 
been committed by the hon. Prime 
Minister, Shri Morarji Desai in hav
ing the news of his notice given ad
vance publicity. I  pointed out to you 
in the House that this was in 
clear violation, not of the convention, 
but of the rule viz. 334A incorporated 
in our rules; and the rule say3—I
have read it; but I  again wanted to 
remind you; it is a mandatory re
quirement*

“A  notice shall not be given pub
licity by any member or other per
son until it has been admitted by 
the Speaker and circulated to the

Sir, I  had pointed out that this

notice which was given on 14th, was 
published in the “ Evening News" o f  
the same day, and further that it 
had come to us only in the dak o f
15th, but it was publfshed in the 
morning newspapers which come (to 
us roundabout 5.30 or 6 am. You 
were kind enough to clearify that it 
had not leaked from you, or the Sec
retary who alone knew of the notice, 
as far as youi end was concerned. 
The only third person was the person 
from who the notice came viz. the 
Prime Minister Shri Morarjibhai 
himself. He had given the no
tice. The presumption is that the 
person who gives notice must be res
ponsible for the notice and also for its 
confidentiality. He cannot get away by 
saying that he has enquired from his 
office and that it has not leaked from 
his staff. I  wa$ pained and surprised 
that a great Gandhian like Shri Mo
rarjibhai should have come down to 
this untruth, of saying that he does 
not know. On the basis of my en
quiries I  say it in this House with a 
full sense of responsibility. . . .  (Inter
ruptions) that an intimation went 
from the office of the Prime Minister 
t0 the Pressmen telling them not to 
say that this notice or the copy of it 
had come from his office.

Sir, the obvious thing is that it i3 
so clear. Tf he disputes that he did 
not give it and that news was sent by 
the UNI for that notice, it is not that 
there is a guess by the Press. So, 
obviously, a copy of the notice in 
advance wa« made available to the 
UNI and PTI.

A ll that is required to be done is 
to ask the UNI from where did they 
get it and you will find the culprit. It 
is not for me to tell you. 1 cannot 
produce the UNI before you.

Suo-motu when a rule is violated 
in such a blatant manner and: there 
ere precedents of this very House 
which considered such premature* 
publicity a« dear violation of the rides 
and contempt of the House, I  would 
request you that this eeiA l have bednr 
taken notice of atraifhtwey W  yotfc
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And as the precedents stand, when Mr. 
Gauri Shankar Rai raised a breach of 
privilege against the ex-Prime Minister 
on the basis of something which had 
appeared in the newspaper, the office 
of the Speaker, as is the normal prac
tice-, did not even send for the com
ment of the ex-Prime Minister. With
out doing that under your powers of 
the Speaker, under rule 228, it was 
straightway sent to the Privileges Com
mittee. The Deputy Speaker was in 
the Chair, who did it. To me, the office 
is the same, whosoever presides. So, 
therefore, this is the precedent of the 
House. Eo, when there is a clear cut 
case of enquiry—I am not saying to
day that he is or he has been found 
yet to be guilty—all the fingers point 
only on him, if  they do not point on 
you, because you have already made it 
clear. Therefore, there is a case for 
being enquired into by the Privileges 
Committee. I  would request that let 
us not be guilty of applying the double 
standard. Here is a breach of privi
lege of this very House committed by 
the Prime Minister, Mr. Morarji Bhai 
Desai.

We are now enquiring into an alleg
ed breach of privilege of a previous 
House and wanting to give the maxi
mum punishment—hungry for the 
blood as it were of the ex-Prime Min
ister ( Interruptions) by a brute majo
rity. This is what we are seeing. Now 
show us your morality of applying... 
Even the Prime Minister should say 
that the same standard should apply to 
him and he is willing to have the mat
ter enquired into by the Privileges 
Committee. That is the least that I  ex
pect from the Prime Minister. I  want 
that this matter should be decided first 
and straightway referred to the Privi
leges Committee. This is the least that
I  beg,of you to do. Unless this is done, 
we will , feel that double standards are 
being applied and this will be com
plete erosion of all our standards 
in this House.

( Interruptions) 
f638 LSH10 ’

MR. SPEAKER: He has raised a
point of order.

SHRI V AYALA R  RAVI (Chirayin- 
k i l ) : Mr. Vasant Sathe was just referr
ing regarding rule 334 and said that 
this had been violated. M y submission 
on the point of order is that there are 
two privilege motions before you. On® 
is by Mr. Vasant Sathe and the other 
one is by Mr. Elduardo Faleiro.

MR. SPEAKER: What is your point 
of order?

SHRI VAYALAR RAVI; Both these 
have to be looked into together, 
because the Deputy Speaker informed 
the House that the Prime Minister 
had denied that, whether he or his 
office had leaked out anything to the 
Press. In this context, the privilege 
motion by Mr. Eduardo Faleiro comes 
in, because, naturally or obviously the 
Prime Minister might have discussed 
it with somebody. That is the privi
lege motion by Mr. Eduardo Faleiro. 
because this is a matter which concerns 
every Member of the House. It is 
not a pa-tv matter. When it is not a 
party matter, it has been completely 
left to the Members here. The Prime 
Minister denied that it had been leak
ed ou+ bv his office or by him. 
Naturally the conclusion is that his 
party had discussed it and some of the 
members of the party had leaked it 
out.

There stands Shri Faleiro’s privi
lege motion. You have to take into 
account both these together and find 
out either the Prime Minister accepts 
or enquires into whether it has gone 
from ĥ s office. I f  it is denied then 
comes the privilege motion of Shri 
Faleiro It has already been discus* 
sed that it has leaked out.

MR. SPEAKER: Yours is a sugges
tion and not a point of order.

SHRT EDUARDO FALEIRO: My 
respectful -ubmission to you is that 
your nilincr on the Privilege Motion 
of which I have given notice ought
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[Shri Eduardo Faleiro] 
to come, must precede the discussion 
on the major issue of Mrs. Gandhi and 
others.

My submission is as per my notice 
which was given on the 15th morning, 
the Janata Party has decided to take 
a party stand on this matter. Prime 
Minister has said that his personal 
opinion will not count and that will 
subordinate it to the Party view. This 
is a gross breach of privilege. This 
goes to the root of the entire law of 
privileges. Under the law of privile
ges, you know, this House does not 
-sit as a legislative body, but sits as a 
judicial body in terms as the High 
Court of Parliament, each one of us as 
a judge. W e must vote according to 
our conscience and having a vote on 
a Party basis amount3 to contempt 
and obstruction of the fair function
ing of this House in a matter of pri
vilege.

I gave this notice on the 15th morn
ing. The facts could have been 
obtained from the Prime Minister by 
now. I submit that a monstrous act 
is sought to be, perpetrated cm this 
House by the Janata Party by taking 
a Party stand in a matter where Party 
stand cannot be tolerated. I am say
ing to you that unless you give your 
ruling now and it can be only on one 
direction that what they have said is 
bad, is unfair and it is wrong; unless 
this is done you and I w ill be con- 
'nivlng in a monstrosity being per
petrated on this House to-day and we 
will be making this Parliament a 
laughing stock of the Parliaments of 
the world and of the people of this 
country.

( Interruptions)

MR. SPEAKER: This is not a de
bate.

. SHRI P. VENKATASUBBAIAH 
(Nmndyal); Under Rule 338....

(Interruption*)

MR. SPEAKER: I  have no notice 
from you.

SHRI K. LA K K A P PA  (Tumkur): I  
rise on a point of order.

You were not in the seat. The 
Deputy Speaker said that the matter 
is pending and the Speaker will come 
and do it. H© did not conclude the 
matter.

I  submitted that there were, two 
privilege motions on the issue.

Now we are discussing on the Re
port of the Privilege Issue. The 
decision of the parliamentary party, 
of the political party w ill definitely 
have an influence over the members 
who are expressing on this subject. 
Therefore, the, two privilege issues 
should be clubbed together and you 
must see that a decision should be 
given—not only the decision but a 

'discussion should be allowed. This 
may be done before coming to a de
cision because it will be e slur on the 
functioning of the Parliament.

You are very prudent and you have 
been a judge. You have to be very 
judicious regarding this, so that the
whole country may appreciate___

(Interruptions)

MR. SPEAKER: What is your Doint 
of order?

SHRI K. GOPAL (Karur): I am on 
the admissibility portion of this itself. 
When Mr. Faleiro and Mr. Sathe sent 
a notice of privilege under Rule 222 
you were pleased to send the same to 
the Prime Minister and await his 
communication. You may very* well 
remember, on the 9th December. I  
gave a notice of privilege under 222 
against the Prime Minister, having 
deliberately misled the House and 
having said some untruth, You ob
served in the House— i  got communi- : 
cation from the Prime Minister and . 
that communication will be sent to you.i 
Therefore, I  am sot allowing you.
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Till now I  have not received any
thing. You cannot act arbitarily re- 
ecting the notice. The country at 
argc is entitled to know as to what 

happened. I did not give publicity 
about my notice. I did not do that. 
I  did not behave irresponsibly as 
those people do. But in future if you 
are not getting any reply either from 
office or whatever source you feel like, 
we feel it is quite unfair and you will 
have to adopt some procedure not only 
with the Prime Minister but with 
everybody. That is my submission.

SHRI P. VENKATASUBBAIAH: My 
point of order is this. Mr. Sathe has 
moved a motion against the Prime 
Minister. This is of a definite nature 
violating Rule 334-A and on which 
sufficient discussion has been made.

With regard to the advance leakage 
of information of the notice in a ver
batim manner to the newspapers even 
on the 14th evening as well as on 15th 
morning, Mr. Sathe has made out the 
case clearly that since you in your 
wisdom have said that the leakage has 
not happened from your side or from 
the side of the Secretary—you do 
not know from which source the lea
kage has come—that is what you have 
told the House—the obvious inference 

, is, there is no other conclusion except 
to say, that the person who has given 
notice, i.e. the Prime Minister has 
committed breach of privilege of this 
House under rule 334A. A  frivolous 
privilege motion is different. The 
Janata Party, with their brute majo
rity, want to preempt and prejudge 
the issue. They have come out with 
their opinion in a blatant manner in 
utter disregard of the maner in which 
this privilege issue has to be discussed 
in. this House freely and also objec
tively. The two motions are before 
you,

MR. SPEAKER: So far as Mr.
Falerio’s motion is concerned, I  
believe I have sent the reply. I  had 
no occasion to examine it. I shall 
examine and consider both of them 
together.

( Interruptions).

A N  HON. MEMBER: There should 
be no double standards.

MR. SPEAKER: I would not adopt 
double standards.

( Interruptions).

PROF. P. G. M AVALANKAR 
(Gandhinagar): Sir, I suppose you
have ruled at least for the time being 
on the matter which was raised in the 
House by Mr. Sathe. I  am now rais
ing a point of order on the main 
debate which has been going on in this 
House from Thursday, 7th December. 
The House has been discussing this 
matter—Third Report of the Com
mittee of Privileges—from Thursday, 
7 th December. It is extraordinary 
that such an important and vital 
debate should have been spilled over 
a number of days. But I need not 
comment on that aspect of the matter 
at this stage. I have a very serious 
objection which I am now raising in 
the form of a point of order and I 
want your guidance. You have been 
saying—I hope you have not finally 
ruled on that point—that in a debate 
of this nature, not because it is a 
serious privilege matter but in any 
privilege matter, when the report is 
presented to the House and the House 
has agreed 10  discuss that report for 
more than half an hour, a member of 
the Committee of Privileges—no 
matter to which party he belongs or 
he may not belonj to any party, as 
myself—should not intervene in this 
debate.

MR. SPEAKER: It is not proper to 
intervene.

PROF. P. G. M AVALANKAR: With 
great respect to you, it seems to me 
that the Chair is taking an extra
ordinary position and a very unten
able position. I  want to respectfully 
point out why I say so. I can under
stand that when a matter is being 
raised by any of my colleagues on this 
side or that side as an issue fit to be 
sent to the Committee of Privileges, 
when that is being disc used and the 
Chair is listening to the various points
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[Prof. P. G. Mavalankar] 

o f view to decide whether a particular 
issue which has been raised by a 
member can be sent to the Committee 
of Privileges or not, in that debate I  
am fully with you that propriety 
deiv.ands that no member of the Com
mittee of Privileges should take part 
in that discussion because in the very 
nature of things, by definition, if the 
matter is to be referred to us with the 
consent of the Speaker, we become 
the judges for the time being of that 
particular issue and we should not 
take part in the discussion and pre
judge the issue. That I  fully accept 
and therefore none of us, members of 
the Committee of privileges, has 
spoken at that stage.

What I do not understand, and what 
I  object very seriously to, is the next 
stage of the discussion—and that is 
the stage in which the House is in
volved right now—and that is the dis
cussion on the Report which is already 
before the House, that is the Report of 
the Privileges Committee and the 
motion moved by the Leader of the 
House. Now I should have thought 
that the parliamentary practice not 
only in the British House of Com
mons, but, what is more relevant to 
me. in this very House from the 
beginning of the First Lok Sabha has 
been very clear, that when the Report 
of the Committee of Privileges is 
of it is being criticised, condemned or 
wrongly interpreted, it is not only the 
right of the members of the Committee 
but also their duty...

MR. SPEAKER: To Cut short the 
discussion, 1  shall have to examine 
with inference to precedents to decide 
What is the position. For the present, 
I  am allowing all the members want
ing to take part in the discussion; I  
am not objecting to it.

The House w ill now take up further 
discussion...

SHRI HARI VISHNU KAM ATH 
(Hoshangabad): Sir, have  you given

a ruling on the points raised by Shri 
Sathe and Shri Folerio?

MR. SPEAKER: That is under
consideration. I  have not even looked 
into the Report or the comments of 
the Prime Minister.

SHRI HARI VISHNU KAM ATH:
It is untenable. Both points are un
tenable...

MR. SPEAKER: Mr. Kamath, I  
have not read the report. Unless I  
read the report, I am not able to 
decide.

( Interruptions) ;

MR. SPEAKER: They want me to 
consider them together.

SHRI VASANT SATHE: Sir, I
want your ruling on my privilege 
motion. I will tell you why. Because 
if the present Prime Minister is in
volved, if  the matter is postponed, it 
would Jook very odd. When the pre
vious Prime Minister Is involved, she 
is in the dock and you want to punish 
her. It is very arbitrary. Now amend
ments after amendments are given 
notice of. Sir, I  want a ru ling...

(Interruptions)

MR. SPEAKER: I  had not given s
any consideration to it. A  suggestion 
has been made that___ •

(Interruptions) " t ;

SHRI VASANT SATHE: We want 
a ruling and a fair ruling. Otherwise, 
it is for us to decide how to participate 
in this sort o f . . .  (Interruptions) Be
cause it would be partial; we want the 
prosecuter also to b e ... (Interrup
tions) Theycannot iget away from thi» 
breach o f privilege... (Interruption#) 
because the Prime Minister is involv
ed. It should be sent to the Privileges 
Committee. Why does he not do 
that... (Interruptions)

MR. SPEAKER: Don’t record.

•  « *

•••Not recorded.
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SHRI K. LAK K APPA ; Sir, I  would 
like to be enlightened on a matter of 
procedure. We are discussing the 
consideration of the Report of the 
Privileges Committee.

MR. SPEAKER: I have heard you.

SHRI K. LAK K APPA : You need
not hear me. The point is this.

MR. SPEAKER: I have heard you.

SHRI K. LAK K APPA : This consi
deration cannot take place since the 
privilege motion given notice of by 
Shri Sathe is pending before the 
House. Everything is dependent on 
that. Because, what is done on that 
will have its reflection on this because 
the breach of privilege is against Shri 
Mornrji Desai . ..  ( Interruptions)
Therefore, firstly, that privilege motion 
should be disposed of and then you 
take this up for consideration. This is 
a relevant point. I  hope wisdom 
prevails on you.

MR. SPEAKER: I have heard you.

SHRI C. M. STEPHEN (Idukki): 
Kindly hear. There is one important 
aspect which you w ill have to bear in 
mind with respect to this.

(Interruptions)

MR. SPEAKER: It is not a debate.

SHRI C. M. STEPHEN: Only you
will have to give a ruling on whether 
this motion is admissible or not. 
Kindly give a ruling whether this 
motion is admissible or not. That is 
why I  say that this is not a matter 
between Mr. Sathe and the Prime 
Minister.

MR. SPEAKER: That is why I said 
I  w ill consider. You want a ruling 
here and now. What can I  do?

SHRI C. M. STEPHEN: It is not a 
question of you and . I  want to ex
plain it again.

SHRI KANW AR L A L  GUPTA 
(Delhi Sadar): Mr. Speaker, Sir, I
want to raise a point o f order in re
gard to what he says. Please allow 
me to speak.

(Interruptions)

MR. SPEAKER: In a privilege
motion it should not become a debate.

SHRI C. M. STEPHEN: It does not 
become a debate at all.

MR. SPEAKER: It is becoming a
debate now.

SHRI C. M. STEPHEN: Should I
use the words “point of order" and 
then alone I will be allowed? I can 
us£> that. Therefore, the point is this.

SHRI KANW AR L A L  GUPTA: I 
have raised point of order. First,
listen to me.

(Interruptions) .

MR. SPEAKER: Both of them are
interested in the side issues. A ll 
right.

SHRI KANW AR LA L  GUPTA: My 
point of order is in respect of the 
matter raised by Mr. Sathe. He rais
ed it in the morning, he raised i* 
again in the afternoon. Mr. Stephen 
was allowed to speak in the morning 
and he is being allowed just now. 
How long will you continue this be- 
bate like this? (Interruptions). And 
the only new point which Mr. Sathe 
has made is to enquire from the UNI 
to find out who has made the leakage. 
I must say, Sir, that he must find it 
out. This is not 1975-76.

(Interruptions)

SHRI VASANT SATHE: When I
raised this in the morning, the Deputy 
Speaker said “Lead it to the Speaker.1* 
(Interruptions). That is why I raised 
it now.
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SHRI KANW AR L A L  GUPTA: Mr. 
Sathe must know that this is not 1975. 
76. This is 1978. (Interruptions). 
This is not 1975-76. This is 1978. The 
days of dictatorship have gone.

( Interruptions)

SHRI C. M. STEPHEN: Sir, I raise 
a point of order. The point of ordei 
I  raise is that on this question of pri
vilege which Mr. Sathe raised or any
body raises, the question of privilege 
is not a matter between one individual 
and the other. The question of pri
vilege is a matter governing the 
House in which the whole House is 
interested. ( Interruptions). The other 
day you permitted Mr, Sathe to make 
a submission and therefore, the House 
came to know that there was a ques
tion of privilege. Pursuant to that he 
put it in writing to you. The House 
has come to know that this question 
is here and it became more serious be
cause you are pleased to state that |t 
did not leak out from your office. Once 
that is stated, it has taken on a larger 
dimension. Therefore, I  am submitt
ing that two questions are involved 
in it. One question which concerns 
all of us is the question of confiden
tiality of the correspondence that 
passes between a Member and the 
Secretariat. Now, the violation of 
confidentiality is a matter of great 
concern. The second question is the 
liability of any Member who writes a 
letter to keep it secret and to have the 
utmost secrecy covering it. These two 
matters concern us. Now, if the Prime 
Minister has denied that he has not 
done anything about it, you know the 
law of presumption. The presumption 
is that in the normal course things 
will have to be assumed. Nearly be
cause it is the Prime Minister or 
merely because it is somebdoy else, it 
does not matter. It did not go out 
from you. Now, the moment you gay 
the recipient ha8 not leaked it out and 
the moment the House conceds an  ̂
agres that the receipient has not leak- 
it out. the burden shifts to the other

••Not recorded.

quarter to show that it did not leak 
out from him.

The House accepts ‘he Speaker’s 
statement, no doubt about it. I  have 
no doubt in my mind that every Mem
ber will accept that the Secretary has 
not leaked it out at ail. Therefore, the 
burden shifts to the Prime Minister. 
It is not enough for the Prime Minister 
to say that he consulted his staff. 
We have nothing to with his staff at 
all. >His staff is under ius control 
His staff is answerable to him. There
fore, what I am saying is that this 
confidentiality is involved, this con
fidentiality is being violated. The 
question as to how it leaked out is a 
matter to be discussed in this House 
and is a matter which must be sub
jected t0 an enquiry. It has got to be 
subjected to an enquiry. Three top 
officials of the country, the Speaker, 
the Prime Minister and the Secretary 
come in. They say they know noth
ing about it. Then who knows? It has 
got to be clarified. ( Interruptions) 
The House is seized of this matter, 
that is what I am submitting.

MR. SPEAKER: Mr. Sathe has rais
ed the question of privilege against 
the Prime Minister again. H e raised 
jt for the first time by his lfetter dated 
15th December, 1978. Even before 1 
could ask the Prime Minister’s com
ments on that matter, I had received 
a letter from the Prime Minister in
forming me that he had made enqui« 
ries in his office and he had com© to 
the conclusion that the matter had 
not leaked from his office. (Interrup
tions)

SHRI C. M. STEPHEN: His office 
also has not leaked it out. Therefore, 
he has leaked it out. You have not 
leaked it out, the Secretary has not 
leaked it 0ut, the Prime Minister Re
lieves that his office has not leaked It 
out. Therefore, he has leaked it out, 
it is clear, (interruptions) •*

MR. SPEAKER: Don’t record.
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The exact communication sent by 
the Prime Minister is:

“ I  have made the necessary en
quiries in my office. I  And that no 
leakage of this amendment or my 
letter to you dated the 14th, in 
which the text of the amendment 
was embodied, has taken place at 
my end.”

He has emphatically denied that any 
leakage has taken place at his end. 
Prima facie I  have to accept the state
ment of every Member of this House 
as a correct statement unless there is 
very positive material for me to doubt 
the correctness of the statement. It 
is in this view that I have passed an 
order on 17th December, 1978 as 
follows:

“ In view of the Prime Minister’s 
statement that he has made the 
necessary enquiries in his office and 
found that no leakage has taken 
place at his end, there is no basis 
for this motion unless the Mover 
place? before me some prima facie 
evidence to show that there was 
such leakage.”

I  have found no reason to revise my 
order.

( Interruptions)

SHRI VASANT SATHE: In protest, 
I  will keep on standing here unless 
you revise the order.

MR. SPEAKER: My order is final.
( Interruptions)

MR. SPEAKER: Don’t record any
thing more.

interruptions) **

MR. SPEAKER: No please; don’t
record.

interruptions) **

MR. SPEAKER: There are two 
things that are raised. One is whether 
the Prime Minister's notice of privil
ege. . . .  (Interruptions) **

Please ! I  am on my legs.

The question is whether there is 
leakage or not. It is a different 
matter: certainly, I  can hold an
enquiry. I woll find out whether 
there is leakage....

SHRI C. M. STEPHEN: I  do not
want this matter to be dropped: I
want this matter to be enquired into. 
I  do not want a Departmental en
quiry. This matter is in the House: 
I  want an enquiry by the House—by 
a Committee of the House. There is 
the Committee of the House, the Pri
vileges Committee: or you can set
up another Committee. A  committee 
of the House must go into it. Who 
spoke the untruth must be revealed: 
we will have to find it out. The 
Speaker said he did not; the Speaker 
said the Secretary did not; the Prime 
Minister says he did not. It has got to 
be found out because a fundamental 
matter is there. About the leakage, 
an enquiry has got to be conducted: 
an enquiry by the House must be 
conducted. That is the point.

MR. SPEAKER: Even that can
be considered. The Leader of t.he Op
position has suggested that a Commit
tee of the House must enquire as to 
who was responsible for the leakage. 
That can be done: there is not diffi
culty at all.

( Interruptions)• *

I do not want to take that resposi- 
bility. I  am prepared to ask a Com
mittee to enquire into who was res
ponsible for the leakage. (Interrup
tions)**

I  am prepared to ask a Committed
of the House to enquire who is res
ponsible. ( Interruptions) * *

No, no: I cannot presume that so 
and so is responsible. I  am prepared 
to ask the Privileges Committee itself

••Not Recorded.
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to enquore into the matter as to who 
was responsible lor the leakags.

(Interruptions)**

I  am not asking them as a Privilege 
Committee but as a Committee of the 
House.

(Interruptions) * *

Unless I study the papars I cannot 
give a ruling. (Interruptions)

SHRI B. SHANKARANAND (Chik- 
kod i): I rise on a point of order.

Only a Committee specified under 
the Rules have the authority to 
summon any person or call for any 
document. Now you are saving that 
a Committee without any authoriy...

MR. SPEAKER: No, n o ....

SHRI B. SHANKARANAND: Please 
listen to me. You are referring this 
matter to the Privileges Committee, 
not as a Privileges Committee___

MR. SPEAKER: As a Committee
of the House.

SHRI B. SHANKARANAND: Please 
listen to me. That Committee is not 
according to the procedure. This 
Committee w ill have no authority to 
summon anybody___

MR. SPEAKER: I can always
appoint a fommittee to go into the 
matter: the House can always go into 
the matter.

SHRI B. SHANKARANAND: No,
no: You have to say whether this
Committee w ill have authority to 
summon anybody.

MR. SPEAKER: We will give you
all the authority. The House w ill now 
tfeke up further consideration....
( Interruptions)
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MR. SPEAKER: Please do not
record.

( I n t e r r u p t i o n s ) • •

15.00 hra.

MOTION RE. THIRD REPORT OF 
THE COMMITTEE OF PRIVILEGES— 

Contd.

MR. SPEAKER: The House w ill
now take up further consideration 
of the Motions regarding the Third 
Report of the Committee of Privileges 
and the Substitute Motions and 
Amendments moved thereto.

Some more Substitute Motions and 
Amendments have since been tabled 
by Members to the Motion moved 
by Shri Morarji Desai on 8th Decem
ber, 1978.

I will allow the Members concerned 
to move them also. They may, if 
they desire to move their Substitute 
Motions/Amendments, send slips to 
to the Table within 15 minutes indi
cating the serial numbers of the 
Substitute Motions/Amendments they 
would like to move.

Now, before I  start the procedings, 
may I make a request to the hon. 
Members, since there are a large num
ber of Members desiring to speak, to 
be brief in their submissions.

SHRI C. SUBRAMANIAM (Palan i): 
As far as Amendment No. 39 is con
cerned—which is standing in the 
name of the Prime Minister—, before 
he moves that, I have to rise on a 
point of order. Please hear me before 
that.

MR. SPEAKER: N ow ....

SHRI C. M. STEPHEN (Idukki): On 
a point of order. We must know where 
we stand with respect to whatever mo
tions are there, whatever amendments 
are there. The point is this. I  have 
got before me the proceedings of the

•♦Not recorded.



8th. It it  not clear what are the am
endments before the House, what, are 
the substitute motions before the 
House. These things are not 
clear. I  would just read out. You 
were pleased to say this when I rose 
on a point of order after Mr. Morarji 
Desai moved his motion:

“Mr. Speaker: I  do not think I 
should decide this now. There are a 
number of motions. This is not the 
only motion before us, There are a 
number of motions, i  will give the 
decision after all the motions are 
moved. I f  any one of them contra
venes the rule, that will be over-rul
ed. This is not the only motion be
fore the House. I  would have given 
my decision here and now on this, 
but that does not serve the purpose 
There are a large number of mo
tions.”

This was your ruling on that day. 
Subsequently you made this obser

vation when the matter was pursued 
further; You said:

"Mr. Speaker; I  propose first to 
have aJl the amendments to the 
motion moved and thereafter con
sider which ones of them are valid 
or not. I f  all of them are invalid, 
they are invalid. I f  they are valid, 
they are valid. At that stage, I w ill 
hear you.”

Then it went on and I  said:

“Shri C. M. Stephen: I  am not 
making a speech. I am saying 
which motion the House must take 
into consideration.”

It went on. Then you said:

“Mr. Speaker;: I  am going to take 
up the motions.”

Then I  said:

"Shri C. M. Stephen: Then the 
point of order is in which order 
the motions will be taken up.” -
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Then you said:

“Mr. Speaker; I  w ill consider it.”

In that way, the proceedings of the 
8th were over. The next day—please 
see the proceedings of the next day— 
you made these observations. The 
next day it happened like this. What 
I am saying is that the next day you 
said, ‘Proceedings will'be like thisn.. 
and you said ‘Whoever wants to 
move his motion, may send in the 
chit.’ Nothing further was said about 
it. We do not know what all am
endments have been moved. We do 
not know what all substitute mo
tions have been moved... ;

MR. SPEAKER: They have been
circulated to you.

SHRI C. M. STEPHEN: No. The
P'Oint is that all the amendments that 
came were circulated. You did not 
say the way you have said to-day in 
the House, that is to say, ‘Anybody 
who sends in the slip, his motion will 
be treated as having been moved.' 
You did nbt make that announcement.

MR. SPEAKER: I have made that 
announcement. I have read it.

SHRI C. M. STEPHEN This is 
page 11322. This is what you have 
said:

“The procedure will be that those 
who have given notices of substan
tive motions and those who have 
given amendments and who want 
to move them may send their slips 
to the Table within 15 minutes.”

You did not say as you said now that 
whoever sends in the slips, those am
endments will be treated as moved. 
You did not say that. This is all you 
said. I am reading again:

“The procedure will be that those 
who have given notices of substan
tive motions and those who have 
given amendments and who want 
to move them, may send their slips 
to the Table within 15 minutes.” 

t
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Now, Those who send in the slips 
within 15 minutes will be treated as 
having moved their amendments’— 
you did ot say that. Therefore, the 
point is th is... (Interruptions) No, no. 
Let me say.

Mr. Kamath was called and he 
moved his amendment. Mr Kamath 
was one of the persons who sent in 
the chit. He moved his amendment. 
I  take it that his amendment alone 
has been moved. How do I know 
which are the amendments which 
are moved? My re inclusion of it in 
the record of proceedings will not do. 
I  have looked up at the Budget pro
ceedings. You will see the cut mo
tions are treated there in the same 
way. But the Speaker will invari
ably make an announcement that now 
the cut motions aie open Tor debate. 
I have looked through all the Bud
get papers. Every time the Speaker 
makes an announcement, ‘Now the 
cut motions are before the House for 
debate.' This announcement did 
not come at all. I  am submitting that 
a ruling by you remains to be done, 
that is to say. about the validity of 
the motions and the validity of the 
amendments because that was what you 
said, ‘After everything come* to nie, 
I  w ill decide which is valid and 
which is invalid.’ This point w ill 
have to be clarified. There are points 
o f order in regard to validity with
respect to many amendments and 
many motions. This will have to be 
considered. You have promised on 

the 8th that we w ill get an opportu
nity. There is no objection. Any
body can move amendments and even 
now. Then we must have an oppor
tunity to object with respect to any 
amendment on the basis that it is not 
permissible under the rule. You can 
now announce that whoever has sent 
in the slip at that time w ill be treat
ed as having moved. Then we must 
be allowed to raise our objection with 
respect to the amendments pursuant 
to the ruling you gave on the 8th 
saying that after everything comes,

1  w ill consider what to invalid And 
what is valid.’ I  must get an oppor
tunity to raise objections with res
pect to amendments given.

SHRI C. SUBRAMANIAM: When 
a motion is moved by the Leader of 
the House, as you have already said, 
that stands on a special footing. 
There are amendments 88 and 39 
with regard to that. Have they been 
moved or not? I f  it has been moved, 
then I  would like to take objection to 
this very motion because I  have got 
valid points against that. You must 
hear me before allowing amendment 
No. 39 to go on record and putting it 
for discussion A t what stage you 
w ill allow me to say, it is for you to 
decide. But I want to be understood 
that I have raised objection to am
endment No. 80. It cannot be allow
ed, it should not be allowed to be 
moved and you should hear me be
fore you come to a decision on that

MR. SPEAKER: I  will hear you at 
the stage when he formally moves 
and opens the debate.

SHRI C. SUBRAMANIAM: I  am
objecting to the very moving of the 
motion.

SHRI VASANT SATHE (Akola): 
His objection is to the very admis
sibility of the amendment. You must 
hear him before that. ( Interruptions)

MR. SPEAKER: The procedure w ill 
be that those who have given notice 
o f substantive motions—of course,
Mr. Jyotirmoy Bosu has already given 
notice—those who give amendment 
and who want to move them may 
send slip9 to the Table within flfteeafc 
minutes. Now. the procedure nor
mally adopted is: First we take up 
the substitute motion. I f  somebody 
takes objection to the validity of the 
motion at that stage the decision it  
given. Then we take up amendments 
I f  anybody takes objection to the va
lidity o f the amendment then that 
w ill be taken into consideration and
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w ill be decided whether it is valid or 
not. This will be the proper course 
and this has been the course earlier 
adopted. Earlier adopted procedure 
is: We first take up substitute mo
tions. In respect of substitute mo
tions when anybody raises objection 
.. .some of them I have found invalid 
prima facie and I  have myself over
ruled. But there may be that still 
others may take objection and say 
some motion is invalid then I  w ill 
hear it and decide whether it is valid 
or invalid. Similarly, when amend
ments are coming up I will decide 
the question whether amendment is 
valid or not.

SHRI C. SUBRAMANIAM: Sir, I 
am not fond of hearing my own voice 
but I  have a point to make and that 
is why I rise. Now, as far as 39 is 
concerned is it for discussion before 
the House?

MR. SPEAKER: No. No. He has 
given notice of moving but he will 
formally move. The Prime Minister 
has sent the slip: I propose to move 
my amendments nos. 38 and 39.

SHRI C. SUBRAMANIAM: Then
you should hear my objection.

MR. SPEAKER: A t that stage I 
will hear it.

SHRI C. SUBRAMANIAM: Not at 
that stage. Now, he has moved i t . ..

MR. SPEAKER: He has said: I
propose to m ove... (Interruptions)

SHRI C. M. STEPHEN: Now, I  am 
saying the slip is there. You have 
taken up the position that it is not 
treated as moved and he w ill move. 
The same standard w ill apply with 
regard to other amendments. There
fore, let us know which are the am
endments before the House. There is 
a large bundle of amendments. Which 
exactly are the amendments that the 
respective members have chosen tp 
move?

MR. SPEAKER: I  have explained 
the position. The validity of the am
endments w ill be taken into conside
ration whenever an objection is taken 
to an amendment at the stage when, 
we are putting it before the House. *

SHRI C. M. STEPHEN: Sir, you: 
will kindly bear with me. We are 
having a debate on what. Are we 
having a debate only on the motion? 
I f  it is that it is all right. Then each 
amendment w ill have to come and 
cycle of debate must start on every 
amendment or are we having a mo
tion and the amendment put toge
ther which we are debating. I f  the 
motion and the amendments are to
gether being debated I must know 
what the amendments are and on 
those amendments I will raise my 
objection.

MR. SPEAKER: Even at this stage'
I  will allow the objection to be taken 
to the amendments.

SHRI C. M. STEPHEN: Let the res
pective members move the amend
ments.

MR. SPEAKER: It is circulated.

SHRI C. M. STEPHEN: It is not 
circulated. What I am submitting is 
all that is circulated is the number 
of the amendments in the summary
of the proceedings. That is not some
thing that we are bound to go 
through at all. (Interruptions)

MR. SPEAKER,: Everybody has
been given the amendments circulat
ed.

SHRI C. M. STEPHEN: When?

Sir, when was it circulated? (Inter
ruptions), I  ask: When was it circu
lated? Can they show a single ins
tance where it is mentioned? The 
intimation says: ‘Please receive the 

following papers’. There is a cover
ing letter which come® with the 
papers every morning. Please pro
duce a covering letter which would 
carry this. Where is this mentioned?



Motim  re. , DECEMBER 18, 1&78 3rd Report of 312
Privileges Committee

[Shri C. M. Stephen]
.No covering letter has mentioned this, 
where you say ‘Please receive the fol
lowing papers'. I  ask: Please pro
duce one covering letter which is men
tioning this item. No. There is no 
.covering letter which motions this.

SHRI DINEN BHATTACHARY: 
(Serampore): You have no time to 

read it.

SHRI C. M. STEPHEN: Let us know 
what the amendments are. Let vs 
raise our objections.

SHRI SHYAMNANDAN MISHRA 
(Begusarai),: Sir, ]et me make a sub
mission. ( Interruptions) Sir, the posi
tion taken by my hon. friends is thi3. 
They say that although the amend
ments have been •circulated,, they 
cannot be considered to have been 
moved...

AN  HON. MEMBER: Exactly.

SHRI SHYAMNANDAN MISHRA: 
■They say, they cannot be considered
to have been moved, although th*y 
have been circulated.

Sir, you have been pleased to say 
that those who want to move the 
amendments can give intimation to 

that effect to the Chair within 15 
minutes.

So, Sir, I submit that the problem 
would be solved if  the Chair an
nounces at the end of 15 minutes say
ing that these are the amendments 
which have been moved. There is 
no difficulty about it. ( Interruptions)

SHRI C. SUBRAMANIAM: Motion 
having been given with regard to 
certain items here, you should heat 
us before you allow him to actually 
move it.

MR. SPEAKER: The convention is 
there. I  am hearing you.

(Interruption*)

SHRI C. SUBRAMANIAM: Kindly 
toe pat*~it.

Mr. Speaker, Sir, the Substitute 
Motion given by the Prime Minister 
and the Leader of the House is in 
two parts. One is No. 38 and the 
other one is No. 39.

Sir, as far as No. 38 is concerned, 
this is what is stated there;—for 
which I have no objection. It says:

“That this \House, having consi
dered the Third Report of the 
Committee of Privileges, presented 
to the House on 21st November, 
1978, agrees with the recommenda
tions and findings of the Commit
tee contained therein...”

This is the point. What are the ‘find
ings’? What are the ‘recommenda
tions’? The finding is that they have 
been guilty of having committed 
breach of privilege. I need not go 
into it. I go only to the ‘recommen
dations’—what are they? The re
commendation is contained in page 
122 of the report. Let me quote this 
portion. It says:—

“The Committee recommend that 
Shrimati Indira Gandhi, former 
Prime Minister, Shri R. K. Dhawan
___ and Sihri D. Sen-----deserved
punishment for the serious breach 
of privilege and contempt of the 
House committed by them.”

And then it says:—

“In view of the unprecedented 
nature of the cape and the import
ance of the issues involved in main
taining the authority, dignity and 
sovereignty of Lok Sabha and up
holding the principles underlying 
the system of Parliamentary De
mocracy. the Committee consider 
it desirable to leave it to the col
lective wisdom of the House.” '

—Please note these words—‘collec
tive wisdom of the House.”  I want 
to emphasise that the punishment to 
be meted out should be what is re
flected by the collective wisdom o f 
the House.



Now, i f  the Prime Minister has ac- divided. One section says no action,
cepted the recommendation of the the other section says reprimand.
Privileges Committee that it should Take C.P.I. it is lor reprimand, not
be ‘the collective wisdom of the for jail 01f for expulsion.
House' and that the punishment should
reflect ‘the collective wisdom of the SHRI KANW AR LA L  GUPTA
House’, then, let us see what is stated (Delhi Sadar); How is it that you are
here, in serial No. 39. I  quote. The representing everybody in the House?
Prime Minister has moved this. (Interruptions)

3 13  Motion re. AGRAHAYANA 27, 1900 (SAKA) 3rd Report of 314
Privileges Committee

“ The House resolves that Shri- 
mati Indira Nehru Gandhi be com
mitted to jail till the prorogation 
of the House and also be expelled
from the membership of the House 
for the serious breach of privilege 
and contempt of the House com
mitted by her..”

Therefore, this is put forward by the 
Leader of the House as the collec
tive wisdom of the House. We have 
all been listening to the Debate. You 
hBve been listening to the Debate. 
Taking from your extreme right upto 
the Janata party nobody is agreed for 
her being committed to jail or being 
expelled from the House.

DIR. SUBRAMANIAM SWAMY 
(Bombay North-East): She should

be sent to jail right away. We have 
said that.

(Interruptions)

MR. SPEAKER: Why don't you
hear? You should have patience.

SHRI C. SUBRAMANIAM: |l_ w ill 
take party by party. As far as Con- 
igress ( I )  is concerned, they are not 
for any action at all. (Interruptions) 
I  am not going to leave it. 1  w ill
■ have my say in spite of Mr. Jyotir
moy Bosu. (Interruptions)

SHRI M. SATYANARAYAN RAO 
(Karimnagar): Sir, this is a breach 
o f privilege. He is preventing the
parliamentary debate being conduct
ed by you. It amounts to a breach 
o f privilege.

SHRI C. SUBRAMANIAM: Now,
that party’s attitude is known. As 
far as my party is concerned, it is

MR. SPEAKER: Why don’t you al
low him to speak?

SHRI C. SUBRAMANIAM: I can
assure you ... (Interruptions)

MR. SPEAKER: Mr. Gupta, your 
absence in the House for a brief pe
riod ...

(Interruptions) ;

^  SHRI C. SUBRAMANIAM i 
A.I.A.D.M.K’• attitude is ‘No action’ .
C.P.I. attitude is ‘only admonition’. 
Even the C.P.I.(M), even the hard 
boiled Jyotirmoy Bosu had to relent 
because it is the party’s decision 
which says no expulsion, only suspen
sion till the end of the Session. So 
also the Forward Bloc, so also Mr. 
Tridib Chaudhuri. It is only when 
you go to the Janata Party, there is 
a point of view that there should be 
expulsion and there should be im
prisonment also and even there the 
party is not unanimous because there 
are hawks and doves. Even Shri S. N. 
Mishra says only suspension upto the 
end of the Session. And Mr. Tiwari 
also. Therefore, it is only a section! 
o f the Janata Party which is for the
punishment proposed by the Prime 
Minister. Therefore, in all fairness, 
I would ask you as a Judge and as 
Speaker occupying this House whe
ther this represents the collective 
wisdom of the House. It is the first 
time that this is happening... (In ter
ruptions) .. .the collective wisdom o f 
the Houae to q fa ..^ ..c on ia B ^ .< O b e  
H ouse as a whole. If you accept the 
recommendation, then it has to reflect 
the collective wisdom. Of course, it 
is open to the House to say that we 
do not accept the theory of collective 
wisdom and we go on our own party
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basis.. .That is a different thing alto
gether. But having accepted the re
commendation of the Privileges Com
mittee and that recommendation is 
that the punishment should be on the 
basis of the collective wisdom of the 
House, they cannot look forward to 
foist this preposterous proposal on the 
House. This is the first point. There 
are two more points. The second 
point is that this motion is moved by 
the Prime Minister and the Leader of 
the House. The Prime Minister and 
the Leader of the House has a very 
peculiar position in the House be
cause he is not merely the Prime Mi
nister but he is the Leader of the 
House and it has been stated that as 
far as the Leader of the House is con
cerned, in matters of this sort where 
the House is not jgonsitkring aparty 
matter but in whicKTfie wholeH ’ouse 
is involved, the House is treated as a 
corporate body and the decision has 
to be taken on that basis, the Lea
der of the House should speak for the 
House and not take a partisan atti
tude. On page 239 of the Parliamen
tary Practice by Erskine May, it is 
•stated:

“In the absence of the Prime Mi
nister the Leader expresses the 
sense of the jHouse on formal oc
casions such as in moving motions 
o f thanks or congratulation; and at 
all times, being responsible to the 
House as a whole, he advises the 
House in every difficulty as it 
arises.”

Again, Sir, Ivor Jenning says;

“In short, when the House speaks 
as a corporate body, he speaks on 
its behalf.”

"therefore, when this House is sitting 
as a corporate body to deal with the 
privilege mption, he should sneak on 
tehalt_o£.,, the , HoHsejanj_aftLifi£.^ a 
section of the House or a ŝection pf 
QfeowiL ParEyT' He cannot speak on 
behalf of the Government, he cannot 
*Peak on behalf o f the party, he can

not speak for a section of the party; 
he w ill have to represent the whole 
House. Anybody else can move this 
motion. When the concensus in the 
other parties was that there should 
be no imprisonment and there should 
be no expulsion, I  respectfully submit 
that it is not open to the Leader of 
the House representing the whole 
House to move this motion. It will 
give a wrong impression that this 
proposal represents the sense of the 
whole House.

Then, this is a point which is much 
more substantial in which you will 
have to exercise your discretion. As 
already stated, all the political par
ties are not for expulsion or for put
ting Shrimati Indira Gandhi in pri
son. Janata Party—a section of it 
alone—takes a different view. Why? 
They will have to keep in mind, you 
will, have to keep in mind, two star
ing facts... (/nterruptions) One, an 
infructuous attempt was made to 
imprison her during the last year 
and they did not succeed (Interrup
tions). Then, they have been saying 
from the roof tops' that they are 
going to imprison her, but they have 
inot succeeded so fa r .. .(Interruptions). 
Then, she contested for the Parlia
ment. They mobilised all the resour
ces to see that she did not enter the 
Parliament...  (Interruptions). Taking 
advantage of the breach of privilege 
motion, they want to achieve both 
these ends of putting her in prison 
and expelling her from the Parlia
ment. Why? They say plainly: “Did 
she not imprison us during Emergen
cy? We should, therefore, pay her 
in the same coin” . For explusion, 
they say that as Dr. Subramaniam 
Swamy was expelled, for that she 
should also be expelled. That is the 
attitude. They are using this House 
in the guise of the breach of privilege 
motion to achieve their political ends 
and for punishing her.

Sir, you are Ute custodian of this 
House. Can you Allow it to be used 
for partisan purposes of putting her



317 Motion re. AGRAHAYANA 27, 1900 (SAKA) 3rd Report of 3j$
Privileges Committee 

MR. SPEAKER: Mr. Kar, kindly 
hear him first.

in prison or for expelling her or any 
Member altogether for the whole term 
from the House? This is a matter 
which should not be decided like 
this... ( Interruptions) . The least you 
can do in this is not to take a deci
sion on the basis of one party being 
in majority taking a decision. I f  you 
want to give effect to the collective 
Wisdom of the House, you should 
convene a meeting of the party 
leaders and try to arrive at a just 
decision rather than allow them to 

use this House for their private ven
geance and private vendetta.

These aro all substantial points 
which are going to be the precedents 
for the future and if  you are going 
to allow this House to be used for 
this purpose, it can be used next day 
for some other purpose also against 
somebody else and they are not per
manent fixtures there. We are not 
permanent fixtures here. Therefore, 
Sir, you should take into account all 
the three points. First of all, the 
motion itself is contradictory and the 
Leader o f the House should not be 
allowed to move it and more than 
that, you will have to safeguard the 
interests of the House for not being , 
used for private and oar tv purposes^ 
—<■—

SHRI C. M. STEPHEN: I am rising 
on a point of order. I have got objec
tions. (Interruptions)

MR. SPEAKER: He is objecting to 
the amendment. He has a right

SHRI C. M. STEPHEN; My first ob
jection is that this amendment contra
venes rule 344, sub-rule (2) viz.

“An amendment shall not be 
moved which has merely the effect 
o f a negative vote.”

The operative part of this motion
say#- • ,(/«*?wuptio»w>

MR. SPEAKER; Please.. .he is ob
jecting to the validity of the amend
ment He. hag a right to object to the 
amendment.

((nterr^ptioru)

SHRI JYOTIRMOY BOSU: I want
to mot:e a Kubmisisun. i’ou made an 
observation the other day that 2 hours 
should be devoted for allowing Mem
bers—1 hose who hnve not spoken—and 
then we shall hear the Prime Minister, 
I- will be put to vote. You have been 
deviating from it from 2 p.m. to 3.30 
p.m. (Interruptions)

MR. SPEAKER: When an objection 
is taken to an amendment, I have to 
dispose it of.

SHRI JYOTIRMOY BOSU: The am
endments were there on that day also.

MR. SPEAKER : No.

SHRI JYOTIRMOY BOSU; I 
show you the amendment.

will

SHRI C. M. STEPHEN: The point is 
that the operative portion of this mo
tion says that you will be authorized 
to fix up a date, and that the 3 persons 
w ill be asked what they have to say 
about the punishment.

MR. SPEAKER; We know that 
aspect.

SHRI C. M. STEPHEN; There, we 
had an objection and you gave a ruling; 
quite a lot of gamut we went through. 
Whether the debate should go through 
the third stage, was a very material 
aspect. You invoked your inherent 
jurisdiction and residuary jurisdiction, 
and you said ‘I am allowing it’. The 
present amendment says. ‘Give the 
punishment here and now’. This is a 
negative vote with respect to this por
tion of this motion. This is a negative 
motion, because this says that the third 
stage need not be there. This is the 
contention: whether the punishment 
must be given here and now, whether 
the punishment must be given at the 
second stage. Now, the motion says 
punishment must be given here and 
now. If  l  am against It, I will have to 
vote against it. When you say that
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oi England and on this question be 
gave this evidence.

A  question was asked. I  do not 
want to repeat the question.

“Because the result was that 
Asgill was expelled, as being un
fitted lor membership by virtue of 
his activities."

What was his offence?

"Because the book ’contained 
many profane and blasphemous ex
pressions highly reflecting on the 
Christian Religion', and after Asgili 
had admitted himself to be the 
author of the book, they on that 
account resolved that he should be 
expelled from the House.’

Is it a matter of privilege? He was 
the author of a book which was 
blasphemous and he was expelled. 
Then, he continues:

“Yes. The House has control, of 
course, today over its own member
ship. It is illustrated in Erskine 
May as one of the Privileges of the 
House to control its own member
ship and to expel Members who are 
unworthy of membership, to control 
it* own composition, certainly.”

Then he goes on:

“Yes. I think the general head
ing "Privilege" does cover the right 
of the House to regulate its own 
composition and it does enjoy that 
right today and continues to exclude 
Members, as I mentioned in earlier 
evidence, who refuse to take the 
Oath of Allegiance.”

This full Bench ruling which came 
after Mr. Subramaniam Swamy’B ex
pulsion, if anybody kuotes that, with 
xespect to Mr. Hardwari Lai is the 
.latest precedent. He was expelled 
from the Vidhan Sabha and it vent 
,up to the full Bench. A  very detailed! 
discussion took placet, T h is is  the 
latest judicial pronouncement that we

have. Therefore, the powers that they 
seek to expel is in contravention of the 
constitutional provisions as sustained 
by the judicial pronouncements. This 
is alien to the law of privileges. This 
is only inherent to the characteristics 
of the House as being a self-constituted 
body, which our House Is not.

Finally, you look through any ex
pulsion. 1  have got a list of them 
before me. Never in the history of 
any Parliament- has expulsion- Men 
attempted like this. Expulsion has 
been attempted for things done in tho 
House if the House finds that the 
person is intolerable. Expulsion takes 
place in the excercise o f the other 
juridiction and not in excercise of 
this jurisdiction. Never in the history 
of the world expulsion has been at
tempted, even in England, with res
pect to something which is alleged to 
have been done before this 
House was constituted. (Inter
ruptions) . Therefore my sub
mission is the proposal to expel 
is unconstitutional, invalid and against 
the High Court ruling. Therefore, 
this amendment is unsustainable and 
it must be ruled out of order with res
pect to the explusion part of it. 
( Interruptions),

SHRI RAM JETHMALANI (Bombay 
North-West): I f  you see any substance 
in that, you w ill hear us. But if you 
do not see any substance, which you 
should not, we do not want to take 
your time.

MR. SPEAKER: Shri Shyamnan-
dan Mishra.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): I want to refer to the two 
points that have been raised by the 
two bon. members. I  would be brief 
in my submission, as I  have always 
been. So far ag the jurisdiction o f 
.the House is concerned, /.«».. j ^ ja o t  
prepared to accept any e^raneous 
authority as sitting over us, . We *re 
the masters of our proeeqdiqg* end 
tta* totality o f our proceedings cannot 
be questioned anywhere. (Jnt^rruP** 
tions).
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The hon. Leader m i the Opposition 
was referring to the Advisory opinion 
of the Supreme Court In the Kesav 
Singh case. I must underline that 
this was only an advisory opinion. 
Even in that case, the hon. High Court 
later on ruled that the remaining 
period of the sentence must be served 
by the accused, although there had 
been prorogation meaning thereby 
that there would have been no termina
tion of the sentence, the sentence was 
to be served, that was the order passed 
by the hon. Allahabad High Court- 
later. But this has to be borne in 
mind by all concerned that this is the 
court of superior jurisdiction, and 
when one sits on its superior jurisdic
tion.........( Interruptions). In this
case, we are a court of superior juris
diction, meaning thereby that only 
these things which are expressly ex
cluded from our jurisdiction cannot be 
taken care of by this House. There is 
nothing expressly excluded from the 
jurisdiction of this House, so far as 
its penal provisions are concerned. In 
this very House—not exactly this 
House but the Parliament of India, 
because it was the Provisional Parlia
ment at that time—this penal provision 
was indeed exercised and .an non. 
Member’s membership was terminated 
by this very House, I mean to say tbat 
in  the case of Mr. Mudgal the member- 
ship was terminated. This is the 
portion with regard to the powers of 
the Houte-
. Ultm I  move on to the point maid by 
my hon, friend, shri Subramaniam, and 
that point has to be given due weight 
to ictytt* way* But, even so, may I 

to you that although my hoc.
. frfcwd, Shri Subfwnaniam, knows 
what his aim is, he does not know how 
to CQ About it  He htt coowUcated this 
m a w . He says that according te H*e 
recoamjewtotUaui of the Committee of

tfc* collective wisdom of . the 
b« expressed. ■ Now more 

than <mo» is meant by the collec
tive wisdom ol Am House has been 
rt*«nrtned. - 'S m - 'm  hon. friaad say 
IlMt t t n *  is « n » # « r  way of deter- 
m M *  Ute oom m m  wiidom ot thte

Privileges Committee 

House except 'through a majority 
opinion of this House? This has been 
very well determined... (Interrup
tions). My hon. friend would certainly 
not suggest that there should be an 
impasse or stalemate in this House. If  
there is a situation like that, that has 
to be broken.

But the real point of substance that 
he was making was that the motion 
was made by the Leader of the House. 
That is the point of substance, and he 
probably seems to suggest that, as the 
Leader of the House, he should have 
wider consultations, so far as the final 
judgment of this matter is concerned. 
That is the real point... (Interrup
tions) .

I have always been insisting, and 
you have been a witness to this, that in 
such matters the Leader of the House 
should make the motion, and it is after 
many many years that the hon. Leader 
of the House has brought this motion. 
Now what I am coming to is this. I f  
there is a new amendment, the pro
bably assumption would be that, wner 
the Leader of the House made the 
motion, there had been in the back
ground this some what wider consulta- , 
tion with other parties. Nobody 
differed when the first motion was 
made by the Leader of the House. 
Now at this stage, when the new 
amendments are sought to be moved, 
there should be—that seems to be the 
object—wider consultafion with all 
elements of the opposition in this 
House. I f  that is so, then there is 
force in this argument that there 
should be wider consultation. May I

L~&ay from my side of the House that 
there is no party decision as such, 
there has been no whip and there 
have been amendments from hon.

: Members even on this, aide. So, the 
position i* very clear.

But, 8ir. il the bon. Member suggests 
and mftaft an anwfl to ,&e bpn. 
Leader •* tbe Hoyse, that *MT 
bav« wnimltjittoap on (|Ws, matter 
before taking aftnal decision. biTorto
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proposing the final form ... (Interrup
tions) follows from the position 
of the Leader of the House. It is logi
cal to except from the Leader of the 
House that when he tries to place any 
motion before the House, that will 
reflect the general state of opinion in 
this House. But I do not agree that it 
should be agreed by all sections of the 
House in that way, but the general 
state of opinion in this House and so 
in that process of consultation if there 
has been any inadequacy or incom
pleteness. that should be made up now. 
That is the point.

( Interruptions)

SHRI JANARDHANA POOJARY 
(Mangalore): Sir, 1 am on a point of 
order, it is against the jurisdiction 
and competency of the House and it 
is also a violation of the Constitution. 
On this point I am rising. Sir, I am 
not speaking with a sense of confronta
tion. (Interruptions). You heard the 
other side. Why can’t you hear me?

MR. SPEAKER: I heard your side.

SHRI JANARDHANA POOJARY: 
Your constant assertion that you up
held the tradition of judiciary calls 
for your upholding the parliamentary 
tradition. That is why I am submitt
ing. Why don’t you hear me?

h!R. SPEAKER; I have heard.

SHRI JANARDHANA POOJARY: 
I am raising a point of order on a 
constitutional matter. I draw your 
attention to Article 20 of the Constitu
tion Which says:

“ ( 1 ) No person shajl be convicted 
of any offence except for violation 
of a law in force at the time of the 
commission of the act charged as 
to  offence, nor be subjected to a 
penalty greater than that which 
ftdght W e  been IhMc&dunder the 
lAW in fdfce at the tittiemm the com- 
tfliSsidn (if ihe d !f«ie er

I am enpphasistag the words: “nor be 
subjected to a. penalty greater ihon 
that which might have been inflicted 
under the law in . force at the time Of 
the commission of the offence/'

Article 20(2) says:

“No person shall be prosecuter'
and punished for the same offence
more than once.’’

Now, my submission is that so far 
as the competence is concerned, our 
learned and hon. Leader of the Opposi
tion has raised one point. Endorsing 
that point, I am to just bring to your 
notice another point. Last time I 
raised the point that the question of 
competency and jurisdiction could be 
raised at any time. As a Public Pro
secutor and as a Supreme Court Judge 
you know the question of law. Now T 
am raising the question whether this- 
House has got the competence or 
jurisdiction to inflict punishment or to 
award punishment to any person. 
That is the pertinent point. Now, Sir, 
you cannot be a captive to the brute 
majority of the Janata Party. You 
must be impartial That is why I am 
submitting this to you on whether thi3 
House'has got the jurisdiction or com
petence. The former Speaker in this 
very same House on 1-4-1077 h«ul 
clearly stated, and it was a categorical 
and clear decision of the House, that 
the Sixth Lok Sabha does not have 
any right or authority to go into any 
matters pertaining to the privilege 
issue because it happened during the 
life-time of the dissolved House. In 
jview of this clear decision, I do not 
rknow whether this House has got any 
‘ right to inflict any punishment Mi any 
person.

16.08 h a .

MR. SPEAKER: I have utxae&tood 
your tftint. This Wit rtiaed M 
time of consideration.

SHRI JANAHDHAN& POO**fc¥: 
Ttfefo is tio u w ' whitife jweswflfesttfc 
mkxftnum ^NtsimMM as tttototWfev
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eflt bpr article a } (n .  In th* ab*eqi?e of 
a( a^ m u m , jwniifunejit, I  submit dq- 
W  c^ i convipt any’ pe^on, and no- 

W  an^  imprisonment

tytR. SPipAip^: Mr. Stephen bas 
made that point

JANAIiDHANA POOJARY: 
I t  you gp through article 105 of the 
Cqn^tftution, it is also silent about the 
quantum of punishment.

MR. SPEAKER: %  has already
raised that. Again and again you ere 
raising the same thing,

SHRI JANARDHANA POOJARY: 
I  am not raising the same thing.

Therefore, there will be douo.'e 
jeopardy if anything is done today. 
Double jeopardy means punishment 
by the Lok Sabha and punishment by 
a court under the law. Now you have 
to give a decision whether a decision 
taken here does not conflict with the 
functioning of the courts.

MR. SPEAKER: I have heard yoar 
point.

SflRI SHANKAR DEV (Bidar): The 
.Privileges Committee has clearly 
stated that the House should decide.1"*

MR. SPEAKER: I am sorry this is 
not a point of order, I  am not allow 
log i t  Don’t record.

33BI MALLIKARJUN (Medak): On 
a j^oint 0f  order.

MR. SPEAKER: Unless you are
objecting to Mr. Subramaniam’s 
motion, I  cannot allow.

yery  imopj*t$nt constitutional and 
i99$al argument? hav? begn advanced, 

q. and Mr.
The first question that I 

halve got to bear in mind is this. In 
a matter like this, what is the posi
tion of the Speaker? la he in the 
p M jite  0  ̂ 3  to d^ide consti,-

P g g f t  ' 0r fr  h j  ‘ *

m .  m s * )  M L  Report Of 33P.
Privileges Committee

ngPYH& 0* t fa  Uous^ at tbb  atage of 
tb* PRoqe6fliP8ft? p°%J» 
by ¥t, c. Subramaniam and Mr.
Stephen are certainly going to be con
sidered by the Members of the House 
at the time when they come to the 
final decision. It has been well 
settled that when the matter of cons
titutional and legel objections are 
raised before the House, it is for the 
House to decide and not the Speaker. 
The Speaker has no jurisdiction to 
decide. It is a well accepted position. 
(Interruptions).

SHRI VASANT SATH5: On a point 
o f order. Is it to be decided by the 
House? Then, why are you therefor? 
(Interruptions) The rulings of the 
Speaker will be final. These are points 
of order that we have raised ( Inter- 
ruptions).

MR. SPEAKER: Don’t record.
(Interruptions)**

MR. SPEAKER: While the Speaker 
has to decided the points of oiredr, the 
Speaker has not to decide the con
stitutional validity of any proposition.
( Interruptions)

My predecessors h®ve g iv en ...( In
terruptions ).

SfSRI VASANT SATHE: On a
point of order under Rule 376. You 
are giving a ruling.

MR- SPEAKER: I  am giving my 
ruling and not your ruling,

SHRI VASANT SATHE: I  an* 
rising on a point of order under Rule 
376.

MR. SPEAKER: I am deciding the 
points of order.

( Interruptions)

MR. SPEAKER: While it is the
d $ y  Qt th£ Speaker to . .. (Interrup
tions) 'Wh,i.l.e I  have to decide every 

of o^Jer... (Interruptions)

I  am not allowing anything more. 
Don’t record.

(Interruption*)**

♦Wot r&oirded.
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MR. SPEAKERS While I have to 
decide every point of order i f  the 
controversy rentes to . . . .  (Interrup
tions) .

SHRI B. SHANKARANAND: Ple- 
are read the Rules.. ..  (Interruptions)

MR. SPEAKER: I have read the
Rules and the commentaries also.

While the Speaker has to decide 
every point of order where the point 
o f order gives rise to any interpre
tation of the Rules or laws or the 
Constitutions, any controversy as re
gards the validity of a provision 
when the matter is before the House, 
it is for the House to decide and not 
for the Speaker to decide. I f  the 
matter is controversial and is capable 
of a judicial decision, the judiciary 
has to decide it. The Speaker does 
not arrogate to himself the position 
of either the House or of the judici
ary. Some of the points raised are 
matters to be decided by the judiciary 
and not the matters to be 
decided by the Speaker. The 
Speaker does not seize the cowers of 
the judiciary in these matters.

SHRI C. SUBRAMANIAM: I  have 
got great respect for your judicial 
wisdom. But this is evading the is- 
use. f

MR. SPEAKER: Mr. C. Subra-
maniam has raised three points on 
which he wanted iny decision. The 
first contention of Mr. Subramaniam 
is whether the motion of the Prime 
Minister reflects the collective wis
dom of the House. The collective 
wisdom of the House will be only 
known when the House decides ab
out the matter. It is not necessary 
that the House should accept the mo
tion of the Prime Minister. I  cannot 
constitute myself as a person to de
cide the collective wisdom of the 
House.

The second point raised by Mr. 
Subramaniam is that the Leader of 
the House should represent the views

■■'■'"fcrtf JSep&rt o f j g £  
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of the House and not of any section 
thereof. It is not for tae to decide 
whether he is representing ttteviews 
of the House or he is representing 
the view of only a section of the 
House. This, again, is a matter which 
the Speaker cannot enter into.

The last point raised by Mr. Subra
maniam is that the motion of the 
Prime Minister represents a political 
view and not a view in consonance 
with the rules and the law. This, 
again is not a matter where the 
Speaker can enter into. The Speaker 
does not enter into controversial 
matters. Controversial matters are 
dicided by the House and not by the 
Speaker.

Mr. C. M. Stephen’s first conten
tion was that the amendment moved 
by the Leader of the House is nega
tive in character and, therefore, it is 
violative of rule 344 (2 ) of our rules.
I am unable to accept that the amend
ment in question is negative in cha
racter. It is an alternative motion. It 
is for the House to accept it or not 
to accept it.

Mr. Stephen has contended that 
under the Constitution this House 
has no p-ower to expel a member. 
Here again, it is a matter for judi
cial decision and not a matter for 
Speaker to decide. (Interruptions)
I am not hearing any more. Here 
again, the matter is either for the 
House or for the judiciary. (Interrup
tions) There can be no point of order 
on my order.

Then Shri Janardhana Poojary 
hag raised several objections based 

on article 20 of the Constitution. This 
again, is not a matter where I  can 
interpret the Constitution. It is fo r 
the appropriate authorities to decide 
it. That being so, I see no point itt 
the objections raised.

(Interruptions)

THE PRIME MINISTER (SHfcr 
MORARJI DESAI): I  shou ldU iw t®  
say this, that last time it was decM-



ed that two hours' time may be givm . 
for the debate in the House. X find 
that there Is a «rent. deal oftfane 
taken, up. I  therefore move:

“That this (House do sit until 
this business is disposed of.” 

(Interruptions)

SHRI C. M. STEPHEN: Beyond six 
o’clock we will not sit. On this, don’t 
decide by> majority. You can do what
ever you like, but beyond six o’clock 
we will not sit. (Interruptions) Time 
is never decided by majority.
(Interruptions),.

Two hours had been given. We 
were proceeding on the basis of mo
tion of the Leader of the House. We 
never expected that the Leader of 
the House will be bringing in amend
ments after amendments. Normally it 
does not happen. The Leader of the 
House had a motion: for the discus
sion on the Motion we agreed to two 
hours subsequently. . .

MR. SPEAKER: Let us see. There 
are one hour and forty-five minutes 
still. I f  necessary, we will take it up 
at six o’clock. '*

SHRI C. M. STEPHEN: What is
'  an amendment? He has brought an 

amendment. What does an 
amendment mean? I want to 
emphasize this. An amendment 
is a subsidiary motion moved 
in the course o l . a debate up
on another motion, which interposes 
a new cycle of debate and a decision 
on. the proposal and a decision on the 
main motion and. question. Therefore, 
when an amendment is moved, a new 
debate begins. The most important 
part is about punishment. Now, if 
you put forward art amendment, on 
that a debate has got to begin. We 
will have the right to speak on that. 
That is the essential pan of it: a new 
oyle o f debite begins. Otherwise, 
there is no amendment.

ME. SPEAKER: We w ill consider 
Jt at 6 o'clock when the time comes!
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SHRI B. SHANKARANAND: Time 
is, extended only by consensus and 
not by majority. (Interruptions).

MR. SPEAKER: A ll the time ia be
ing taken up by these other things.

SHRI C. M. STEPHEN: It should 
not be by majority: we cannot do it. 
(Interruptions).

THE MINISTER OF PA R U A - 
MENTARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): It U 
necessary for me to point out to cer
tain matters of procedure. The Hon. 
Prime Minister, the Leader of the 
House, has moved that the House sit 
till it disposes of this business.

You, Sir, will recall, and the 
House will recall—if its memory is not 
so short—<that last time, when this 
question was being debated m the 
House, you, Sir, announced that 
since both the Leader of the Opposi
tion and the Leader of the House 
were agreed that another two hours 
might be spent on this debate, two 
hours would be allotted and that it 
will be taken up on the next day. I  
wish to draw your attention and the 
attention of the House to Rule 363 
which says:

“ (1) Whenever the debate on 
any motion in connection with a 
Bill or on any other motion be
comes unduly protracted, the Spea
ker may, after taking the sense of 
the House, fix a time limit for the 
conclusion of discussion an any 
stage or all stages of the Hill of the 
motion, as the case may be.

(2 ) A t the appointed hour, in 
accordance with the time limit fix
ed for the completion of a par
ticular stage o f Bill or a motion, 
the Speaker shall, unless the debate 
is sooner cencluded, forthwith put 
every question necessary to dis
pose of all- the outstanding matters 
in connection . with that stage of 
the Bill or the motion.”

1900 (SARA) 3rd Report of 334
Privileges Committee



[Shri Ravindra VarmaJ

ruptions).

| Aftt yield^uig. % did not inter
rupt the Leader o f  tbe Opposition.
I am not yielding. ynde^ rule ?63(1) 

Cff* a debate be
comes unduly protract^, Has been 
contemplated. That procedure is that 
the S peyer may, $fter taking the 
sens? of th$> House, fix a time. Last 
time you dig take the sense o f the 
House and fixed the time. Even if the 
contention is that a new matter has 
bc$n introduced when the Prime 
Minister and the Leader of the House 
moved this motion, I most respect
fully submit to the Chair that it be
comes incumbent on you to take the 
sense of the House and fix the time 
limit. Once you take the sense of the 
House and fix a time, again I  most 
respectfully submit to you that it 
makes it obligatory on you to put the 
question concerned to the House when 
the hour comes. Therefore, I beg of 
you, in view of the motion moved by 
the Leader of the House, that you 
take the sense of the House and fix 
the time limit.

SHRI B. SHANKARANAND: Even 
if  we go by what he has said, you 
have to go by the sense of the House 
and not at the dictates of the Prime 
Minister. It is unfair for the Prime 
Minister to have suggested this. He 
w ill have to take the sense of the 
House. That has been the practice, 
that has been the convention. The 
time cannot be extended like this, 
beyond «  O’clock.

SHRI JYOTIRMOY BOSU: I  want 
vo quote a ruling; I  want to quote 
what one of the illustrious Speaker 
has said on Mudgal's case.. .

SPfAKSE: No. I am now on 
a different matter. Mudfal’s case iB 
ovbr.

MR. SPEAKER; We are now oi} 
fixing the time.

SHRI C. M. ST8C0&SN: In view o f 
what the Minister o f Parliamentary
Affairs has said, J would say tfris. 
There are two aspefti? of %  vtyole 
question. The main' motion was here. 
We agreed that we wouid complete 
the debate on the main motion in two 
hours’ time. Now1 that h ^  to be com
pleted. ifow  an amendment has come. 
The ^npst vital, the most material, 
part of the whole thing is that parti
cular amendment different points of 
view on that amendment have got to 
be aired. That is the most vital 
part of the general debate. Therefore, 
to proceed as if that that is of no 
consequence wilj not bp right. That 
is the most vityl part. Two hours for 
the main motion; and then the period 
for the amendment w ill have to be 
taken into account. Amendment 
starts ‘a new cycle of debate. I repeat 
that provision a new cycle of de
bate’. (Interruptions).

MR. SPEAKER: One thing you must 
bear in mind. This amendment, tho
ugh given notice o f by the Prime 
Minister now, was there given notice 
of by others also—

SHRI C. M. STEPHEN: That is
why I raised the question whether 
the amendment as moved or not. 
That was the purpose. The amend
ment is move$ only today.

MR. SPEAKER: I  do see that some 
more time has got tp be given, not 
merely two hours! You have already 
taken nearly two and a half hours, I  
think, if the House so pleases we shall 
have another two hours for this. . .
( Interruptions).

SHRI C  M. STEPHEN: Not today. 
Today, no—  (Interruptions).

SHRI VASANT SATHE: You can- 
not take us by surprise like. this. 
(Interruptions).

SHRI B O m  X am * MOftARJ* DJKAJ: FfefSe ftx
quoting a ruBnjf, a relevant the type. Sir ( J n t f ‘ .
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8HRI a M. f l K M W f t W m
w e ad^ounM t o  hU 6 ft
that day we oould have t«kag» tw® 
hours. We adjourned lor his 9WX$* 
nience. He wasted It tor hit conve
nience. On the next da*, ualqrtuiu^r 
ly, a coUeogtfc at ours died and we had 
to ' 'adjourn. Then I  came and toW 
you that, on Friday, we could have the 
debate. But they had their o va  
motives because they wanted to pre
vent her from filing her nomination in 
Secunderabad. Therefore, they took it 
over to Monday. This was the pur* 
pose. Monday has come npw. We 
are agreeable to the sort of ar
rangement you made. 2 hours. This
2 hours we took over procedural mat
ters should not count. We have not 
gone into the debate at all. The de
bate has yet to begin. We are not 
prepared to git beyond 6 O’clock to
day___ (Interruptions) You can do
it. This way the House can never run. 
Has the Parliamentary Affairs Minister 
consulted me? Has he consulted Mr. 
Chavan? Has he consulted Mr. Bala 
Pajanor? A ll the leaders are here. 
Did he consult them? Is this the way 
to do it merely because they have got 
the majority?— ( Interruptions)

MB. SPEAKER: May I add one
thing? SftaU I  adjoyro the House Just 
for ten minutes so that I  can caU all 
thp leaders tp, my Chamber*—  (In- 
t&rppiians)

SHRI C. M. STEPHEN: Call us to 
ypyr Chambfsr.. ..

MR. SPEAKER: They are not agree
able. . .(Interruptions)

SHRI C. M. STEPHEN: V e  a »  
agreeable but they are. not agreeable.

M*V S P ^ g E R : i  am sojrrjr. I  cannot
J  It U a raster ior

Che House. . . . (Interruptions) What* 
» y  ppwer, I  have W o  t r y  

aing to do. ..(Interruftftions)
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SHRI A. *A L A  B4JAIfQ * (Pondi- 
cherry): f o r ft t i$ *  I  fca,ve. been 
stttiqg q\jit$. At te*st pejp^it me to 
aay w m et% f.

We have bf*n ipgpm  qmttfr \ 
wat « y  v m  you h *v f b ^ c ^  a 

prisomer. I  ana *orry ta mate tfc# 
copun$nt became it ifl a convenience 
of other Parties glso. I have to «ay 
that because you suggested, let us go 
into youc qhanxfysr and discuss i t  
This is a non-controversial subject. 
The cons^nsys of the House is to be 
t*>ken onljy with th# help of the lea
ders. When yqu find that every tody 
is in the Hjouse and if it la going to be 
judged by a brute majority, I  am af
raid when are crying and the 
Judges are clapping, what sort o l 
judgment we. will get in this House. 
We too have our own ailments but if 
this is, th£ yiray th^y tretit us when o 
simple request is made. I do not know 
where we are marching to.

PROP. P. G. MAVALANKAR (Gan
dhinagar): May I  say something?

MR. SPEAKER: Bach one becomes a 
debate on which you want to say some
thing?

PROP. P. G. MAVALANKAR: I  am 
not speaking on each one. Kindly 
don’t say that. Please hear me.

The hon. Leader of the House is well 
within hi$ rights to move the kind of 
motion be lias moved___

MR. SPEAKER: Does he require
that?

PROF. P. G. MAVALANKAR: He 
has a right. But the Minister of Par
liamentary Affairs has quoted the 
rules. We know those rule*.

There are two points I  want to sub
mit for your consideration. One Ur 
that whatever tin** you give fo r th l*  
d^hflter—2 hours or whatever it isp- 
x$ust tye Z hWr*  ftoom tWS ntfniffte end 
not from 2 O’clock.
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Secondly, even 11 this limit ol 2 
hours—I am not quite clear if the de
bate will be over to-day but it cannot 
be over in 2 hours—is over, my con
tention is that unless the Speaker is 
satisfied that all possible points of 
view have been reflected in the debate 
in this House, he cannot agree to clo
sure. That is the point.

/MR. SPEAKER: Mr. Chavan.

SHRI YESHWANTRAO CHAVAN 
(Satara): Mr. Speaker, Sir, I  am not 
rising on any point of order nor am I 
speaking on a technical aspect. I am 
speaking on the political aspects of the 
issues involved in this controversy. 
My party has not met as a party to 
consider this question at all because 
we thought in this House we are sit
ting as Juries and judges. Juries 
when we take the facts into considera
tion and judges when we give the final 
judgement. And, therefore, we did 
not take any party line in this subject 
and, as such, I am speaking for myself 
when I am speaking on it.

«r, in the last few hours that we 
-ave debated this matter. I think, 
nothing has been left unsaid. I think 
all the technical and legal aspects have 
been said but even then certain things 
have to be said because they deserve 
repetition. My first political objection 
to the Parliament taking a view on the 
facts of this case is that the same set 
of factsr-Mrs. Gandhi in her statement 
has also made a mention of this aspect 
and this ig a very important aspect 
which we should take into considera
tion—1# going to be. considered by a 
speciall court or a High Court or any 
othepsauFtTtlriferrttpRoTSgr'---------

Just now my hon’ble friend, Shri 
Shyamnandan Mishra, said that we 
are a court of superior appellate juris
diction or final jurisdiction. Now, we 
are talcing a secondary position of 
taking the view of the matter on the 
saihe facts and asking the eourtg to

take the view again on appeal. I  «m  
not worried about the technical as
pects of it. I  am worried about the 
political aspects of it. Somefcody can 
make a distinction that here it is an 
issue of privileges and the** it is going 
to be the issue of criminality, put 
even in order to prove the criminality 
mens rea, i.e. the intention, has to be 
gone into.. Whether a public rervant 
was obstructed in his work. It will 
ultimately come to the same set of 
facts. Therefore, the court will have 
go into the same set of facts. Suppose 
tomorrow we take some final position 
here and give certain punishment Or 
take a Anal view and tomorrow the 
court accepts the view of the Parlia
ment then It will be said that Parlia
ment has influenced the court. I f  it 
rejects th« Parliament’s verdict, then 
Parliament would look vindictive and 
small. (Interruptions)

Therefore, Sir, it will be very un
wise politically to consider this aspect 
at this stage because it goes against 

(the fundamental concept of jurispru- 
denceToT^Fy the same persons on the 
same set of facts more than once. (In- 
terniptlions) The Second political as
pect of it is that when the privilege 
motion was introduced in this hon’ble 
House Mrs. Gandhi was not the mem
ber of this House. She has been 
elected as a member of the House by 
the people after this privilege motion 
was under consideration.

SHRI JYOTIRMOY BOSU: That 
does not make any difference.

SHRI YESHWANTRAO CHAVAN: It 
does make a difference politically. 
(Interruptions) I am not standing on 
technicalities. I  am falUng about ooli- 
tical aspects. Here is a person who !*• 
elected by the people. We have abso
lutely no moral right to undo , things 
even partially. . Suppose tomorrow you 
expel her. That does not xhean you 
disqualify her to contest election*. 
(Interruptions) Constitutionally in iny



party. What is the use of adding fueL 
to fire and creating new problems ift 
the country?
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view, it can not be so. She ifetll 
4 be disqualified anjj supposing, she is 

elected by the sathe constituency of 
Chikmagalur, then what will be the 
position , of ParUanoent 

So, I  would suggest that let us not 
take that position. My third point is 
this; I would again appeal to the Prims 
Minister and to ■ you. Sir. It is one 
thing if you want to leave the matter 
to the entire House’s discretion. But 
you certainly have got your responsi
bility to see that whatever decision is 
taken here, is taken in a good atmos
phere in the House. That is certainly 
your responsibility. You cannot run 
away from that responsibility. There
fore, 1  would make an appeal to 
you as the Leader of the House— 
and to you personally—that you 
should consider this issue com
pletely beyond any sort of party 
issue. This is not a partisan 
matter. ( Interruptions) This is not 
a partisan issue. This is an issue 
requiring consideration on merits. 
And again 1 would like to request the 
Prime Minister to consider another as
pect, This country today is facing 
many issues of confrontation. The 
atmosphere is such that it is surcharg
ed with an air of violence and if we 
add any tension in addition to what 
has already been there, we will be 
doing injustice to ourselves and injus
tice to the country.

(Interruptions)

MR. SPEAKER: Why. disturb when 
he is speaking?

SHRI YESHWANTRAO CHAVAN: 
Sir* it looks like another kind of rolling 
plan. The last Parliament was the 
Parliament of Emergency. This Par
liament will be the Parliament o f Ex- 
pul^onTai^^mprisonment. in g lT n ew  
typ©1 4 !^ l l ir ig ” politiral plan in this 
country. I  therefore make an 
appeal: Please consider this as
pect very carefully. Are there 
not enough t«Q«ions and confron
tations in thsr country today? Don't 
get ftngry, but , face the realities. 
There is confrontation in your own 
party-today. There is confrontation 
between the opposition and the ruling

Therefore, in the name of demo
cracy, in the name o f Parliament," in. 
the name of peogle, I  would make Mi 
appeal to the Lfcfidef o i the House 
that he should give up this issue com
pletely and do, some constructive work. 
(Interruptions) I  have to say only 
one word more, if  you want to listen. 
In this country, i f  at all we want to 
run the Government of this complex 
country democratically, then two gol
den rules will have to be followed. 
According to me, one is, be firm, be 
strong, be radical, when you come to 
the solutions to the problems of a. 
socio-economic type. But when there 
is-the question of dealing with politi
cal opponents, be just, be liberal, be 
moderate.

(Interruptions)

MR. SPEAKER: Please don’t inter
rupt.

SHRI YESHWANTRAO CHAVAN: I 
have given you my views; whether you 
like it or not is another matter. This 
is not a party matter; Don’t consider 
this issue on any party basis. For 
God's sake, for democracy’s sake, 
consider the issue again carefully and 
give up this issue completely.

twt Hitww (tto 
$  ffwrrftrcr frewl ft jt? 
wTfMr fwrct snn <S— w
ItflVPT •A’ iPFTcT ^

m&t *  1
*mr sftftrtr

JTf ^  f*PTT, ?ft f a f W

f ig *  spronfr ^  far qrr ^  f ,
sptt ’pt wwf 'fRrnft A  finft I

sr*r vk $ 1 w  ^
fatnpgt in*?# qi f i w f r g <rt*m

*ift fa* «Pts *T£r— <wnT #  $<
J ti sfrc vtf % ftnnrr ( 1  f t fv r to r  
f *  ftw tor $ s fw  I  . .

MR. SPEAKER: You have to raise*
a point of order. What ig all this?
I  have not called you.

SHRI RAJ NARAIN: It  was H ie 
point o f  order raised by Mr. Chavan., 

(Interruption*)
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^ S A K m  I , c ? W  him to,
sneak.

{Interruptions)

\ * m S

f j  i t e m , %  | w -  < * m
R 5 ^ m  % w f  io
^  * im ircw

£f w  | «(k  $

i t  wiU amount to % motion of no con-
fl#W?e pw*«d. aTO?t you...... I c^n
give you so many instances.

WT mitwvb f — »H 
#  Wk *  *  *  q«fl y p**mr i # v t m  
« f r  r$m, w w w  'itw fi i 
tmr m t  * t  " t * "  vrS f  , 
w it «ft»T-«ro»ftr-fnrsr qrr ^•#f*PJ7-*f*fr- 
*rr^fiHFfrpr-mtf tite^ra ^  ^  I —

that w ill amount to a no confidence 
motion passed against you ....

MR. SPEAKER: You are open to 
move it and I am only here to accept 
i t  I  am only waiting for somebody to 
do it.

«ft xm mtm t  t  w i  j — sift 
5TR xHfK W hi W  3 <BTT # 

artfFwfiraT^jgBrf i m t  %*r #
s»t3 . . .  ( « w « w )___ lo fo r c *  w fq t f
*iff q*m i

MR. SPEAKER: It is not a point of
order. Mr. Satyanarayan Rap —

( Interruptions)

SHRI RAJ NARAIN: There is no 
question of pressing for it from yoyr 
side.

MR. SPEAKER: I  have heard you 
Mr Raj Kfarain. Now, Mr. Satyana- 
xayan Rao.. . .

$ f iU  RAJ: NAJJAJN: $> w » -  
tain the dignity o£ thf. Bouse, to 
maintain the dignity of the Chair and 
W  maintain the dignity of the L<»ad<jr 
■oJ5 to* House, I  waJUt put in prO^wrt fo t  
no minutes against your rilling,

Privileges Committee 
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SHRI M. SATYAN AR AYAN  RAO 
(Karixnnagar): Mr. Speaker, sir, fee- 
fore 1  begi*i my* speech, I  would Ufce 
to quote from the Address to Par
liament by te Vice-President acting 
as President of India in 1977. After 
te Janata Party came Into power in 
1977t this was the first presidential 
Address:

“T ie  people have given a clear 
verdict in favour o f individual free
dom, democracy and the rule of 
lqp  and against executive arbitra
riness, fee emergence, ofc a persona
lity cult and extra-constitutional 
centres of powers..."

Than, again:

“My Government pledges itself to 
fulfil in every way the mandate 
given to it by the people. In doing 
so, it w ill not take the pieople for 
granted or assume that they know 
nothing and that the Government 
alone knows all answers and solu
tions.”

This Address___ (Interruptions)

W  f*PTC ♦  fat* W  Ttftr̂ rr I «TTT
^ TT ’̂TTT >hflr «fTT ^  ( WT'T *FT $

I

SHRI M. SATYAN ARAYAN  RAO: 
After they came to power in 1977, 
have they been able to restore Indivi
dual freedom and are they following 
the rule ol- law? Is their claim that 
ttyey are, interested in the rule o f law 
borne put by what they have been 
dff&ngl Dp they believe in the rule 
o i law?

Sir, I  have gone through the whole
evidence; o f this case and 'I am sure, 
you must have also gaud through i t  
The Attorney-General Hiut given evl- 
danbe before the Prl«$eges Ctotnttiifc* 
t « *  and he has dearly expressed^ hie
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opinion *&■

'H U sStar that the i#-*aHjid Officers 
who vtefe doifectirtg ttife ‘required In 
formation for an answer tb fc Ques
tion in Parliament, were not officers 
of the House. As regards taking the
oatfi, he also expressed his opinion 
clearly that the witness cannot be 
forced to take the  oath ̂ ap£L.giyfe„jgyi- 
dence against herself. Though these 
things are very clear there, this Com
mittee has not given any considera
tion to these aspects. On the other 
hand, they claim that they believe in 
rule of law. If  they realiy believed 
'in the rule of law, they should have 
accepted the opinion of the Attorney- 
General, who has been appointed hy 
vour Government and not by. us. They 
are going by their majority Here.

Then**

MR. SPEAKER: It is convention of 
the House that we do not drag in the 
name of the President. There w ill be 
no reference to the President. ’Do not 
rernrd this.

SHRI M. SATYANARAYAN RAO: 
Now, I came to the facts of the case 
The whole case is based on the evi
dence of Shri T. A. Pai. Sir. he is an 
aggrieved person, he'is not an inde
pendent person. His firm was raided 
by -the Ihcome-tax Department 
and he suffered on account of 
that. He had a grudge against 
Shrimati Indira Gandhi and 
Mr. Dhawan etc. That is why, I 
charge Mr. Pal; it is he who is res
ponsible for this. H e has instigated 
these so-called officers to go before the 
Shah’ Commission and give evidence 
against tiiese people. The whole thing 
is based ' on this. Is ft admissible? Is 
it believable?

Then, there is the evidence of Shri 
Chattopadhyaya. He said thtit at the 
instance of the then Prime Minister, 

* 'he suspended f% i 'P»Uitn*gar« Wliy
didn’t you involvfc hirfi* Thfcy. Iire ln- 
volving rWrl HBen -and 'Sir! iAatofcn

only, 'vjVb they say, were acting and
hargisifKg ithefe Instance
of Shriirittti fridira Q im ii .  *tl % ia is 
the Cise, £hri *ChattopfadWyaya ifcitfuld 
also be involved. He also tatrifei tfi»Jer 
the contemjlit of the House. Be ius- 
pertd^d Him; » 6b6dy else did. it vou
ask me to murder anybody, should I  do 
that? If  I  do fhat, I w ill be resptfoai- 
ble and I Should be irivrttved. He Was 
not involved. This ishoWs that in t/fder 
to save his skin, hec&pos&l like that.

This is the whbie evidence bfefore 
the Committee, it is rtbt at all reli
able. It is hot tenable. I dm sorry to 
say that the hon. Pttme Minister is a 
prisoner in the hands of RSS elements. 
This is my charge. He regards him
self as is great living Gandhian. Gan- 
dhiji was killed—by whom? If he is 
really o follower of Gandhiji, be 
should get out of the hands Of RSS 
elements. These people are dictating 
to him. He is a prisoner he cannot 
take an independent decision.

Mrs. Gandhi has been elected by the 
people of Chikmagalur. I know that 
the Janata Party has got the mandate 
from the North, but at the same time 
they must agree that she also has got 
the mandate from the South. It means 
that there will be a confrontation bet
ween North and South, if you are going 
to punish her. It will be a punishment 
to the whole South. The whDte'South 
wiJl ...ftise,- (Interruptions) I f  the 
£runie Minister is dictated to by such 
elements, he will land himself in trou
ble. You have now got a njajority. 
The Same thing wag hfa$&ninifg when 
you "people were ftere, on thts Itde. 
Mr. Vajpayee was also saying at that 
time that because we had got a brute 
taiaj&rity, We lfare M a g  aft that. You 
lire also following the same practice. 
You are now setting .up a dangerous 
precedent. By yoUr majority, you 

■afe’PMlishiagrlieiS. :1!*e fiWy'lsftM far
off: after 14 years or 2 ytihts, you 
may have to be, here.. JCfr. Swamy
m m  m&y' h6t ' bis / W ,  the' 
evideffie " At /Aife
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you are punishing her. Now we xnow 
that Mr. Char an Singh has made alle
gations already against the son of the 
Prime Minister. Mr, Raj Narain is 
.also there, i.e. two ex-Ministers are 
there. The Prime Minister can also 
be hauled up. You are setting up a 
very dangerous precedent. You are 
not considering these things from ".hat 
point of view. Mr. Desai, you are the 
seniormost leader in India, by age and 
service. You are not considering ihis 
from all these points of view. I  know 
that you are worried about your chair. 
I f  you go against the wishes of these 

•elements, you will be out of your chair.
So, it is a kissa of kursi. It is a story
of your chair. In order to retain vour
chair, you are obliging these people.

Let me warn him. At the time of 
Emergency, when Jayaprakash Na- 

rayan was arrested, he said, ‘Vinasa* 
kale Vipareedha Buddhih’. Now, this 
Rao is also saying, ‘Vinaasakale Vipa
reedha Buddhih*. You are having 
‘Vinaasa Kal’, that is why you are do
ing this, Because of your majority, 
you want to punish her.

Ultimately I would say that there is 
no evidence or facts. Legally also she 
does not deserve to be punished at all. 
So, these proceedings should be drop
ped.

SHRI EDUARDO FALEIRO (Mor- 
mugao): Mr. Speaker, Sir, thank you 
for giving me this opportunity.

{Interruptions)

•ft W w  * £  imr t

'w r w  q * f a m  

? m w *  . * * nf r  *

$ 1

MR.-BPKAK®R: It ls for theHouse 
to decide.

Sipix RAM JETHMALANI (Bombay 
North-West); The Leader of the House 
has moved a motion that w « sit late to

complete the business, and we need not 
surrender to the susceptibilities of 
these gentlemen. We have decided 
that this must be finished today. It 
may take as much time as possible.

( Interruptions)

MR. SPEAKER; By mistake, I have 
not put the motion of the Prime Minis
ter to the vote of the House. Is it the 
pleasure of the House to accept the 
motion of the Prime Minister?

SEVERAL HON. MEMBERS: Yes. 

SHRI C. M. STEPHEN: Before you 
do that, 1  would appeal to you to’ exer
cise your discretion. Your discretion 
is there under rule 362. This is ihe 
rule which gives you full discretion. 
It says:

“At any time after a motion has 
been made, any member may move: 
“That the question be now put’, and, 
unless it appears to the Speaker that 
the motion is an abuse of these rules 
or an infringement of the right of 
reasonable debate, the Speaker shall 
then put the motion.”

Now a reasonable debate must take 
place. Now you have said. What
ever you suggested, we agreed. We 
said that we were prepared to come to 
your Chamber and discuss it. You 
said that there will be additional two 
hours. There also we had agreed- 
additional two hours time.

MR. SPEA K ER : From 430 onwards.

SHRI C. M. STEPHEN: No, Sir.
That is not right. What I am saying 
is that we are not prepared to sit 
beyond £ O’clock, because they did not 
consult us. They should have consult
ed us. They are behaving as ff we p re 
in two compartment#. They did not 
consult us. Without consulting us and 
merely relying on *  sort of 'Majority 
and putting a motion through and 
compelling us to sit . beyond •  O'clock 
is not good Under taw, we « r *  
bound to sit lor what? It will not

- be right at alL I  sanMtirta*
■ let:.Item hftnrws; tttm  • ** «  us 

to jails; let them '***? Mrs, Gwdhi,
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but give «  hearing. Let there be a 
proper debate. Now that your am
endment has come, you should try to 
give us time to debate on the araend- 
jnoent. (Interruptions) On behalf of 
the entire Opposition, I want to tell 
you that we are not agreeable to sit 
beyond 6 O’clock; we are not pre
pared to sit beyond 6 O’clock. _

SHRI VASANT SATHE; We shall 
not allow anything to go on record.

( Interruptions)

MR. SPEAKER: Finished.

(Interruptions)
m

SHHI C. M. STEPHEN: You had 
made a proposal that the Leaders 
should come to your Chamber and dis
cuss it. I  agreed.

(Interruptions)

SHRI C. M. STEPHEN: They alone 
are not agreeable.

(Interruptions)

MR. SPEAKER: I have mentioned 
that.

( Interruptions)

MR. SPEAKER: Kindly allow me.

(Interruptions)

SHRI B. SHANKARANAND (Chik- 
kodi): Kindly allow me one word to 
say. Please do not set a dangerous 
precedent.

MR. SPEAKER: I  agree I  should not 
set....

(Interruptions)

SHRI B. SHANKARANAND: It has 
JMfo the practice o f the House... <

SPEAKER: This Is not one

MORARJi DESAI: May I *ay 
move* %  motion without con* 
tfaam? Last time, it wap an

agreed thing and still it went on today. 
I  do not want to curtail any time of 
the debate for them! That I  do not 
want to do. Therefore, I have moved 
that let this business finish today and 
sit till then.

(Interruptions)

SHRI VASANT SATHE: Last time, 
you had n°t  allowed that motion.......»

MR. SPEAKER: You have mentioned 
a number of times.

(Interruptions)

MR. SPEAKER: I have heard.
(Interruptions)

MR. SPEAKER: You are right I  
cannot go beyon<j the rules.

(Interruptions)

17.00 hrs.

SHRI VASANT SATHE: There was 
engagement with the Prime Minister 
of Singapore. That is why----

MR. SPEAKER: That is for exten
sion. Four hours were given.

SHRI VASANT SATHE: To-day we 
have our own engagements at nix 
O’clock. We cannot be taken by sur
prise that we have to sit beyond six.

(Interruption*)

SHRI C. K  JAFFER SHARIEF 
(Bangalore North): You never allow us 
to speak. You simply listen to whose- 
ever shouts. I f  that is the course, then 
we will also be shouting.

(Interruptions)

SHRj C. K. JAFFER SHARIEF; My 
.humble submission. is, it has not been 
brought to our notice earlier that we 
Will have to sit for any length of time. 
We have > got our own engsgments 
after six O’clock. We are committed 
without knowing this. It is not the 
prerogative or privilege of. the Minis
ters themselves to have some engage
ments.
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MR, s ra A k ife : « i& e  W ag  *as
mentioned by Mr. Sathe.

SHkl C. K. JAtTfeR SHARIEF: Jibe 
leaders cannot take us by fcu‘rpri&. 
Are We not supposed to have our 
say?

(.Interruptions)

MR. SPEAKER: The same ig not al
lowed because of interventions.

SHRi C. K. JAFFER SHARIEF; You 
should consider in your wisdom. I 
am only making a point. I  am appeal
ing that he should consider this point.

MR. SPEAKER: Under Rule 362( 1 ) 
the power of closure is in the hands of 
the House. The Spteaker has the 
powers if it appears to the Speaker 
that the motion is an abuse of these 
rules or an infringement of the right 
of reasonable debate.

Unless the Speaker comes to either 
one or the other conclusion he has no 
power to intercede the matter. I  can
not make inroads into the powers of 
the House.

(Interruptions)

MR. SPEAKER: I have quoted these 
rules.

So far as fixing of the time is con
cerned. we had originally fixed six 
hours for this debate. This debate has 
nearly taken more than thirteen hours. 
Therefore, I cannot say that reasonable 
tirte has not been given. Though, of 
course, undoubtedly, there are many 
more members wanting to speak. It 
is a very important matter and the 
Prime Minister has mentioned, he has 
fro dbjfcction to the debate continuing 
so that it may finish in the course of 
the day , to-day. That Is why he has 
moved the motion.

1  Have nb powers in this matter.

m  teadtr ot m  Ofcpositidn has 
nukfe &n £$pfe4! to the £&vdrnmefifc 
benches. It is upto them to dfcctde

ifc, 1878 Xrd kefrtrt
Privileges Committee

one way o f thfe Other. I  <fo ttft 
any potoer Where I  tome itato tl& ftb- 
tur* unfflfo I  s& th&t & e&  ha* M l  A 
deliberate obstruction dix any ]part. So, 
I will not be in a positioh to intercede 
in the matter.

SHRI C. M. STEPHEN: Rule 14
says—

“Unless the Speaker otherwise
directs, sitting of the House on any
day shall ordinarily conclude at 17-00
hours”.

That has been allowed upto 18 hours. 
It is for you to give direction. The 
words are “ the Speaker otherwise 
directs” . Therefore, it shall conclude 
at 18 hours. It is for you to give the 
direction. When they bring a motion 
that we may sit beyond that, the Spea
ker has got the full power there. It is 
not compulsory on your part to put the 
motion. Not, at all. It is not compul
sory on your part to put the motion 
and compel us to sit till 12 O’clock in 
the night, absolutely not. Therefore 
our liability is to come at 1 1  and Fit 
till 6 O’clock, not beyond that.

MR. SPEAKER: Each time you :'ely 
on onc rule. You do not consider 'U 
the rules. I have got to decide taking 
all the rules into consideration.

SHRi B. SHANKARANAND: On
Wednesday last you have ruled that 
you will not be sitting b#ydnd 6 
O’clock.

MR. SPEAKER: I  have nevfer laid
that.

(Interruptions)

SHRI C. M. S’fcfc^HEft: We are pre
pared to sit beyond 8 O’clock.

SHRI SHAttfcARANtotii: (M y  
last week you ruled like that.

MR. SPEAKER: What has the lltiB*- 
ter of Parliamentary Affairs to, fay on 
this! is xmyitig <Sjj r lw  14. 
Minute fcy minute wkJafrate 'Stow 
r&fcduifbn. T



SHRI RAYINDRA VARMA; The 
hm« leader of the opposition knows 
that there are ^numerable instances 
where it has been moved in the House 
that th« House may sit after 6. There* 
fore, the practice in the House has been 
that the Speaker takes the sense of the 
House and asks the House whether it 
agrees to sit beyond 6. This has been 
the practice which can be verified from 
the records.

SHRI RAM JETHMALANI: Out of 2 
hours, you would have given us half an 
hour or 45 minutes. We do not want 
to speak at all. Give them the maxi
mum possible time. But we shall 
finish at 5 minutes to 6 and the ques
tion shall be put.

MR. SPEAKER: Can we finish J&e 
debate today and have the voting to
morrow?

SHRi MORARJI DESAI: No. The 
voting has to be today.

( Interruptions)

SHRI C. Mi STEPHEN: He brings 
ait Amendment today and wants to get 
it through. (Interruptions).

MR. SPEAKER: Then you can 
move for closure at the appropriate 
time if  you so desire.

SHRI MORARJI DESAI: May 1 
safer that i f  I  move ftir a closure at any 
time, it w ill be again said that I am 
trying to stop a debate. I  do not want 
to do that.

MR. SPEAKER: They are not w il
ling to sit beyond 6. You can move 
for closur« i f  you so desire.

SHRI MORARJI DESAI: Then how 
will'voting be done?

MR. SPEAKER: After that voting 
can be done. It can be done at 5 30.

SHRI MORARJI DESAT: I f  you 
want, I  can move for closure.

3838 LS—12
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MR. SPEAKER; I do not want to 
take the responsibility. (Interrup
tions).

SHRI KANW AR L A L  GUPTA.: I 
want to know whether the motion o f 
the Prime Minister has been carried 
or not.

MR. SPEAKER: The motion o f the 
Prime Minister does not arise because 
it is only at 6 o’clock that he can move 
for extension and it is for the Speaker 
to allow it. In this matter, I  dp not 
want to get myself involved. If  vou 
want, you can move for closure. Shri 
Faleiro.

SHRI EDUARDO FALEIRO: Sir,
several leading speakers before 
me a different context have 
emphasised the point that we 
are sitting here not to make 
any law in our ordinary legislative 
capacity, but as leaders from the 
Janata Party like Shri Shyamnandan 
Mishra said, we are sitting here as a 
court of superior jurisdiction. It 
means each one of us is a judge and 
collectively we are a judicial body. I 
for one humbly admit that I  have not 
been able to understand the complica
ted constitutional issues involved in 
this case. I have not even been able 
to read the entire report o f the find
ings which runs into more than a 
thousand pages of print. I f  my friends 
are honest, 99 per cent of them w ill 
admit that similarly they are not in 
a position to decide on the constitu
tional issues involved. (Interruptions) 
So, we are supposed to sit here as a 
judicial body. You w ill see that we 
have not been functioning in the way 
Parliament usually debates. What we 
see today is, it must be said, that side 
probably more, this side probably less, 
just a mob, a shrieking mob, a fren
zied mob and, as far as that side is 
concerned, a lynching mob, shouting for 
the blood of Mrs. Gandhi and others.. 
( Interruptions) In fact, the worst 

part o f it is a sanctimonious mob which 
claims....

MR. SPEAKER: Do not use the 
word "mob".
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SHE! EDUARDO FALEIRO: Let
us not Ue more fair than fair. I am 
precisely quoting the words of Michael 
Foot, the Leader of the House of Com
mons, in a case very much similar in 
nature, the Poulson case. What he 
said was this “the House converts it
self into a sanctimonious mob when 
it deals with a question of privilege 
against one of its own members” . My 
submission is . . . .

SHRI JYOTIRMOY BOSU: Michael 
Foot? My foot!

SHRI EDUARDO FALEIRO; * * *

MR. SPEAKER Do not record it.

SHRI EDUARDO FALEIRO: I sub- 
p i t  that I had occasion to go through 
eases of Parliaments of the world from 
Argentina to Zambia---- ( Interrup
tions)  In most of them, the jurisdic
tion and punishment for breach of 
privilege is not vested in the House 
but in ordinary courts.. —  ( Inter
ruptions)

Sir, as I have submitted, I say with 
utmost respect that we do not have 
the constitutional competence to go 
into the issue. These facts are to be 
judged by the Court and, therefore, 
we cannot pronounce a judgment here
---- ( Interruptions) An opening is
there for us in the Parliament of India. 
Parliament can punish for breach of 
its own privileges, or it can direct in 
special cases, it has the liberty to 
direct, thfc Attorney-General to prose
cute in cases of breach of privilege. In 
this particular case, we have a God
send opportunity, and the God send 
opportunity is this, that this case is 
pending in a court.

Before you ring the bell, let me 
otter a word of caution. The«*e are 
friends there 'who tell me I  come from 
a place where the excesses of Emer
gency did not take place---- (In ter-
ruptions) They tell me they have suf-̂

fered badly during the Emergency; 1  
am prepared to believe them. There 
are others who spealc of excesses of 
emergency but are reaping the ben** 
fits of emergency. (Interruptions) I : 
may utter a word of caution, that the 
greatest victim of this farce is not go
ing to Mrs. Gandhi; it is not going to 
be Shri Sen or Shri Dhawan;’ the 
greatest victim, the greatest casualty 
is going to be this House itself, thfe 
credibility and the respect which we 
enjoy in the eyes of the world. Let 
them not dig their own grave in the 
middle of the House. Let me say 
what Shri Chavan said, that it will be 
such a big pit that we w ill never be 
able to cross it. th e  result of what 
will happen today is that in this abso
lute attitude of confrontation will con
tinue and we will be responsible for 
destroying Parliament, for destroying 
the Lok Sabha in the eyes of our 
people and of the world.

SHRI RAM JETHMALANI: Sir, I  
move:

“That item No. 17, which is .Ixed 
for 5.30 p.m. be taken up after the 
debate on the privilege, motion is 
over.”

(Interruptions)

MR. SPEAKER: I  w ill put it at 
5.30 p.m. It is not 5.30.

SHRI RAM JETHMALANI: But
put it before 5.30.

fwr Iw (wtrr) ; wswr *#ere,
4 'nfin p sft
♦fa*. <hrftRr $ nftrtf

q y m w  f a n #  |  » (mam ) *prr '
^ ,’r?f *R fffft RWIHff

f t  ftiwT $ i i m x p u m  n ftwrrft

tin rt rr * i w *
<n?Jf ^ HfRl'fl! I w i■v fs .»>. • ..

•FT iITOi°OT TWIn *PT IITWiT
ft > , * • : •/,

••• Not recorded.
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jPNr *t< ft #
tftpr ott v tf f im r  1 «nr ^*r^f 
irfanSw if «rrf $ tm «n*t it
« t *  & fcFrr | 1 ww ^  t  f*

W f (̂¥, ijfrfTPTTfc, wwv’pn1t ^ ' 
’■raft wr $ 1 ®n*i •npfr f  ft* w  w r  

fowfr t fm m  
«ft 1 ^ < ^ ror|tHr fanftifttf tr«r twct 

vrrrr ^ s.tffai?, vK arrft *>$ ft>
6 m f l* l  *rsf?fr ^T * r *i t  < ft, a r v f t  t

suifft - q f f r t t a r ^  
*ft, ?rt tft *? fa yr# 5 *5^

«rrr *  *tt$ tfrft 1 tr r r^
«

wnr $nrcr vj% vt*rt ^mrr 3 tfra t$ 
f  *HVr H ^*r <rn» «ppwt ̂  *twt *f
j  , WETftTTT'T *!T̂ T *¥ sfof TfT ? I H 

♦fPTT 'rr^fT g fir inn: irwt ’TTfl ♦rsftf f̂t 
«pcinj srvih’s flrnrvCTr vnpfV $wt 

^N" s<wr arnhrr 1 «nrt <n£f hot ^  
htt imr <ft lw vnft | *̂h> *t*tt 
srsr^ <TT$*ra g^vt ^ K P T T ^ r r  1 fsRT 
lw» «frc tfatrqr

srpj t o  Jiftrwtar s to t  vtdirr 1 
(•tihw ) .. «m  m wt tifar ft $ 
nt # «t*rtr *^ it wrprr ̂  ftr nrr <w<wto 
*f nrftprt if mX  ̂ p?
# ("W W )

MB.' SPEAKER: Mr Shankar Dev, 
piease resume your seat. No further 
recording. ,jj.

SHRI SHANKAR DEV: ***

MR; SPEAKER: I  have to inform 
the House that Shri Mani Ram Bagri, 
in whose name the half-an-hour dis
cussion has been put down in the List 
o f Business, has requested that the 
discussion be postponed. Since the 
half*an-hour discussion is not being 
taken up, the discussion of the privi
leges Istae will' be continued after 
5.301 \

SHRI A. BALA FAJANOR (Poadi- 
cherry) :̂ I  do agree with what the 
leader of the Congress Party, Mr. 
OMvan, has said. Opinions have been 
e9Q>i«Med by many Members of the

House. Though it is said that, we have 
given a go-by to passion and emotion, 
practically everybody is speaking with 
possion and emotion. That is a fait 
accompU, and nobody can deny i t  £ 
am also susceptible to passion, but I  
am trying to get out o f it. And if 
you try to provoke me, I  w ill take 
the advice of the Prime Minister not 
to get provoked today at least. It hr 
difficult for you to provoke me aiso 
because you lack wit.

I  will touch only one aspect. I  do 
understand the feelings of the Mem
bers on the other side. Ninety p€ir 
cent of you were in jail, I  do feel fo r 
it, but not on this score. I am not go
ing to advise the others Members, but 
only through you, Sir, I  appeal to the 
Prime Minister and my friends on the 
other side to put sense into this issue 
and at the same time give a calm and 
quiet thinking before we pass a judg
ment on the privilege issue against 
Mrs. Gandhi and two others.

17.25 hrs.

[ S h r i m a t i  P a k v a t & x K r i s h n a n  i n  
the Chair]

It is a serious matter as all have 
stated, and the entire nation is watch* 
ing, and we too have a feeling that 
we have come to a point o f confron
tation. i f  I  may say so. the House is 
divided into two—the entire opposi
tion on one side, not only the Cong
ress (I ) ,  as expressed by Mr. Stephen, 
by Mr. Subramaniam and Mr. Chavan. 
But I  will go a step further.

It is said that Mrs. Gandhi was not 
a Member when the matter was refer- 
red to the Privileges Committee, but 
she is when she is being punished; 
when it is attempted to punish her, 
she is a Member from a southern cons, 
tituency, Chikmagalur. I do not want 
to raise the feeling of any emotion or 
passion when I say that the neot>le o f 
the South are very much agitated on.

•Not recorded.
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tW t issue. I* have a feeling that you 
a*e’ creating a? diversion, I  am not say
ings anything else. Since you tusked 

to speak. out, I speak from my 
Heart the feeling o f our people. I  
appeal to you, through the Chairman. 
This is a matter which is trying to 
divide the country into north and 
south. Please do not attribute moti* 
ves on this matter. (Interruptions) 
Members in this House are unneces
sarily provoked on trivial things. You 
are sitting as judges, watching the 
dock, and before it strikes six. you 
want to sfrike something else. I f  that 
is the feeling, ar* you not exhibit
ing the fcelihg of a pound of flesh for 
»  pound of flesh?

To bq or not to be may be the ques
tion. 1  can also argue on these tecliani- 
oalities from literature etc. in thus 
fortun, but this is not the occasion for 
it. I appeal to you once again to please 
calmly and quietly judge this matter. 
Are we in a proper mood to give a 
correct judgement on this eighteenth 
day of December, 1978, at this critical 
hour?

As I said at the begining, I can un
derstand your feeling. You have be
come* subjective, very subjective. I f  
your judgement goes in a different 
angle, I am alraid o f the future of de
mocracy, because the Prime Minister 
always says that he wants to build up 
the future of this country in a demo
cratic manner. 80J do appeal for that. 
(Interruptions) I  do understand that 
persons have got their own ego. We 
ata  coming from a cultured part of 
the country. I  do not say that you are 
not cultured. We speak language that 
is six thousand years old. In 1887 
there both the Congress were put an 
end to by our great party led by Anna. 
You must remember what happened 
then. It  was alleged that the ex-Chief 
Minister burnt the files. The matter 
was taken up in the House very much 
agitated. On that day, at that hour,

we* the Members who were in the ru
ling party, under the b«love4  leader- 
ship, o f Anna,, had the same feelings 
that you are having now. Our youag 
boy* and girls were shot dead like 
birds when there was Hindi agitation. 
W e had the same feelings. Our leader 
was in jail for seven months. Many of 
our party members were in jail; It 
was twelve years, back, not today.

AN  HON. MEMBER; Who was the 
Prime Minister then?

SHRI A. BALA PAJANOR: We are 
not concerned about who was the 
Prime Minister then. I  am speaking 
about a cultured part of the country. 
That has to be taken noted of. During 
that time, that was taken up and there 
the same emotions were expressed 
and they wanted to punish the ex- 
Chief Minister in the House. But the 
great Anna then said “ the very discus
sion itself is a punishment i f  you 
think o f a punishment” . I  had Celt the 
same feelings. That is the reason why 
I  do appeal to you. I  am net going into 
the details, as Mr. Falerio has correc
tly put it. I  do not have that much of 
brain, I  am a poor and simple person. 
The report contains about thousand 
pages. Have they gone through it deep 
within ten days? Have they analysed 
the evidence? They are trying to fix 
the blame and trying to convert the 
parliament to a criminal court.

Mr. Jethmalani has told me how he 
has argued for a person in Bombay. 
But he atoo has feelings andtthat is the 
reason why reason fail* to take, an 
tipper hand. But the youth of this 
country is very much agitated, be
cause «he ftttture’ dfthia cttuntfy, i f  you 
fefto* the rtrtnething.. (InterruptMtot) 
I rtipeafc—tie youth ctfthi* country is 
very' much agtWtte*. Please rend*, the 
writ db the'walls. You are testa* to 
show panion or emotions on this is
sue. (Interruptions).
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m -  CHAJRSftAN: Ypu can talk
when you speak, please continue.

SHRI A. B A LA  PAJANOR: Thank 
you very much. I  can understand the 
feelings o f <the Members on the Other 
side. Once again, I  te ll you, i t  you are 
going to take head for head, I  'am 
afraid, that is not justice. Here I  w ill 
SWte a statement of Mr.Subramani- 
am Swamy.

MR. CHAIRMAN: Please conclude 
with the question.

SHRI A. BALA PAJANQR:Then I  
do not quote. He said: wthis lady must 
be in jail” . That was the argument put 
forward. "W e were in ja£L What have 
you done .during Emergency?" i f  the 
same wrong is repeated .by you, the 
great democrats, where is your judge
ment? Jf that wrong had taken «place 
in 1976*77 and if  you are going to re
peat it again, what is the difference 
between your Government and that 
Government? Therefore, I  appeal to 
you, through 'Madam Chairman, that 
it is high -time for us to consider this 
issue. Once again, I  put it  very simply 
and plainly. I  feel that the discussion 
itself is the punishment. The country 
is aware o f it. (Interruptions) I  can 
understand the feeling of the Mem
ber with the red turban because red 
itself signifies danger to the country 
and red is accompanying -him. He must 
understand that. You have been lis
tening to one patiently. It was said 
that this debate had taken thirteen 
hours. But thirteen is an unlucky 
number. This discussion of thirteen 
hours is going to be unlucky discus
sion for this Parliament. I  am not 
talking of astrological calulations or 
numerological calculations for that 

^matter. I was a Member is the last 
Parliament,; Many of you were not 
there and so you would not know 
what took place. When Mrs Gandhi 
wps in the peak o f power in Emer
gency I  said in this House 
>take note « f  it—-and I  was 
not sent; to jail, ̂ not because I  was 
>p^fU4 g far fit. Rut you must .also re- 
member that we are trilling 4his not 
only item biT  individual's point o f

view;, but the point ©f view o f 
the youflh o f this .country, the Mem
bers of the South ,and from the point 
of view of Opposition. I  do appeal to 
you, that it is high tim e...

MR. GHAJRMAN; si Ahmk vou -will 
set an example ito the youth and .-con
clude.

SHRI A . B A L A  PAJANOR: I  have 
been listening to elders all .the time. 
It has become a practice to listen al
ways to elders. Rut at least once, as 
the youth, we must make them under
stand and we have to tell (hem that 
it is high time to give up this kind Of 
vindictiveness.

SHRI RAM  JBHFMMALANI (Bombay 
North-West); Madam Chairman, some 
66 years ago, a frail old man stood be
fore a British Indian court and told 
the court that he had committed the 
crime with which be was charged; 
he spoke the truth, the whole tjsuth, 
nothing but the truth. He asked the 
court ‘to inflict upon him the maxi
mum punishment Which the law  could 
impose. That man became one Of the 
immortals of this world. His state
ment to .the court has hecome a Jegal 
classic which everybody reads 
throughout the world.

SHRI VASANT SATHE: On a point 
of order. ( Interruptions)

I  want to ask, a member who has 
a pecuniary interest, a personal inte
rest in a particular matter, can he be 
allowed to participate in the debate 
under the rules? A  person who lias a 
personal interest and a pecuniary in
terest in the Jeqp case against Mrs. 
Indira Gandhi, Mr. Jethmalani.... 
(Interruptions) He is appearing as a 
Counsel, he has a personal interest. 
Can he be allowed to .participate in 
this debate? (Interruptions)

SHRI RAM  JETHMALANI: He can
not take liberty with my name, f f  we 
itavt this game, I  can abuse Mar t *  
much «s  he is capable of. (in terrupt 
tion j)
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SHRI VASANT SATHE; It is.,a 
matter of fact. Is he not appearing as 

'a Counsel? ( Interruptions)

MR. CHAIRMAN; Mr. Jethmalani, 
don’t worry. In the records, your name 
w ill appear as it appears in the list.
( Interruptions)

SHRI RAI JETHMALANI: He
sohuld witdraw it.

MR. CHAIRMAN; I  cannot force 
.him to pronounce anything in a way 
that you like. (Interruptions)

SHRI VASANT SATHE; A  member 
.■who has a personal interest In any 
matter... (Interruptions)

MR. CHAIRMAN: He does not
have a personal interest.

SHRI V A S A N T  SA T H E ; He has. 
You ask him.

MR. CHAIRMAN: As a member of 
the Privileges Committee? (Interrup
tions) 2

SHRI VASANT SATHE; I am not 
talking about the Privileges Commit
tee.

17.33 hrs.

[Mr. S peaker in the Chair]

Mr. Speaker, Sir, I  was on a point 
of order. Mr. Ram Jethmalani is ap
pearing as a Counsel in the Jeep case 
against Mrs. Indira Gandhi. There
fore, he has a personal interest at least 
against Mrs. Indira Gandhi. A  person 
who has a personal interest should not 
be allowed to participate in the de
bate. ( Interuptions) He has a direct 
interest; he has been engaged as a 
Counsel He is a prosecutor. I f  a 
person Is a prosecutor against a parti
cular person, it w ill be highly immoral 
on his part to participate in the par

liamentary debates. So, he stfotfH’*not 
be allowed to participate,

•. MR. SPEAKER: There is no point 
of orders Shri Ram, Jethmalani io  con
tinue. j

t

SHRI RAMACHANDRA RATH 
(Aska): On a point of order, Sir. He 
has appeared beta# tbe Shah Com
mission as a lawyer against Mr#. Indira 
Gandhi. His daughter is also a law
yer. Not only he has a pecuniary in
terest, a personal interest, but 'bis 
family also has got interest. 
Ip view of these circustances, I, would 
appeal to you to restrain this gentle
man from speaking.

MR. SPEAKER: I  d0 not think 
there is any point of order.

. SHRI RAM JETHMALANI: I  am 
entitled to make a personal explana
tion. In the first place, I  am not ap
pearing in the case against Mr& Indira 
Gandhi. Mr. Khandalwala has been 
engaged. I have given up that case. 
In the second place.. ( Interruption* ) 
Please sit down. (Interruptions) In 
the second place, the appointment let
ter contains a provision that Mr. Ram 
Jethmalani w ill be paid no fee.

I  appeared free for the Government 
in all matters. I  have no pecuniary 
interest. (Interruptions).

MR. SPEAKER: There is no point 
of order.

SHRI C. M. STEPHEN: I  rise on a 
point of order. The point of order is 
this. A  Member having a personal, 
pecuniary or direct interest in any 
matter before the House is required 
while taking part in the proceedings 
on that matter, to declare the nature 
of his interest. I  am making the 
allegation that by a Government 
Notification he has been appointed as 

' Scdititor—or whatever the term may

3rd Report of 364
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be—or Special- Prosecutor in three 
cares in which Mrs. Indira Gandhi is 
fhe accused. He has been declared 
Special Prosecutor in cases in which 
Mi. Sanjay Gandhi, on whose basis 
the entire proceedings are, revolving, 
is an accused. He is conducting that 
case free: that is what he is claim
ing. II he is to conduct the case 
without collecting fees, it shows tha 
depth' of his direct,, personal interest.

Now. we are giving you notice, 
through the proceedings, to appoint a 
Committee on mis-cohduct of the 
Member in having participated in the 
Privileges Committee and voted and 
spoken on the Floor of the House 
without revealing his direct personal 
interest. A  person who has direct 
personal interest, as per the provisions 
in this book, has absolutely no right 
lo take part in the discussion on this 
issue. Therefore, I  object. He should 
not be allowed to speak when the 
di&cussion goes on here.

SHRI RAMACHANDRA RATH: 
Kindly refer t0 Rule 255. (Interrup
tions) . Not only has he got direct and 
pecuniary interest, but Mr. Jeth- 
malani’s daughter also has direct in
terest. His daughter is drawing a 
fat fee from the treasury of the 
Government of India. That also is 
pecuniary interest. So he forfeits his 
right to speak on this matter because 
he  and his daughter, both are involved.

SHRI M ALLIKARJUN (M edak): 
In the month of May 1978, my Hon. 
friend Shri Jethmnlani revealed to 
‘ he Press thnt the report o f the P riv i
leges Committee was going to come...
( Interruptions). What does it mean? 
In what way is he supposed to reveal 
to the Press and the public, as a 
Member o f the Privileges Committee, 
in (he month of May, that severe 
punishment w ill be given to Mrs. 
Gandhi?. That amounts to saying that 
he is absolutely biased and has mala- 
fled . intentions.

Apart ftorn that, Rule 255 clearly 
says that i f  any Member has a per

sonal, pecuniary or direct interest o* 
such an intimate character that it 
may prejudicial'v affect theconside
ration of any n>eiiers to becahsidered 
by the Gorhmitte*, cbjebtion may be 
taken. tltfe Privileges Comrtiittee was 
considering tlie vattur 1 elating to
answers in Parliament and Mr. Jetfa- 
■niahmi was a Me;r/be» o f  the Privi
leges Comm ttro. He Yus. an acute
political vendetta and political reta
liation and vengeance vws his motiva
tion, wl*ic!» afiectr the ertire privile
ges Committee’s functioning. Parti
cularly, when you go through the Re
port of the Privileges Committee* you
w ill see what Mr. Jethmalani has
said. Therefore, • I would seek your
indulgence to say that you should
not allow the Hon. Member to speak
on this issue at all.

MR. SPEAKER: Shri Jethamalani
has denied that he has any direct or 
pecuniary interest. ( Interruptions)

I f  he has not made a correct state
ment, he has to face the consequences. 
I  cannot decide whether he has pe
cuniary interest or not. Mr. Jeth
malani.

SHRI C. M. STEPHEN: This is the 
Government Notification. It says:

“ In exercise of powers conferred 
by the sub-section (6) o f Section 
24 of the Code of Criminal Proce
dure.......the Central Government

< hereby appoints Sarvashri Ram 
Jethmalani and S. B. Jaisinghani, 
Advocates, Bombay, as special pub
lic Prosecutors for conducting the 
prosecution.........”

It is not stated that it is not with
out fees. The question is whether an 
attorney, a person who helds a 
professional interest, can speak in this 
House.

( Interruptions)

MR. SPEAKER: A  lawyer, engaged 
by a client, cannot be said to haye 
direct or personal interest. It is a 
well recognised position. He must 
have a pecuniary interest in the sub-
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[Mr. Speaker] 

ject that is before the Court. Mr. 
Jethmalani «ays that he has no pecu
niary interest. He may be right or 
he may be wrong. But I  have got 
to go on the basis o f his statement. 
(Interruptions) He has already made 

a speech in the earlier stage. (Inter
ruptions).

SHRI C. M. STEPHEN: We w ill not 
hear him.

SHRI VASANT SATHE: We do.not 
want to hear you, Mr. Jethmalani.

MR. SPEAKER: After I  went to the 
Chamber, I  had requested both 'the 
Leader of the House and the Leader 
of the Opposition to come. I  had a 
discussion with them, and we have 
agreed that two hours more would 
be given tomorrow, from 3.00 to SiflO 
p:m. That is the agreement. There
fore, there is no .point in your taking 
IIP further time by raising these ob

jections.

SHRI VASANT SATHE: This has 
nothing to do with time. We have 
an objection to his speaking. . We 
do not want to hear Mr. Jethmalani.

MR. S P E A K E R :  Those who do not 
want to hear him have got a remedy. 
You need not hear, if you do not 
want to hear him. You can be here 
and still need not hear. (Interrup
tions) 1  cannot go into the merits. 

'A l l  that the rule provides is that I  
must ask him whether he has any 
pecuniary interest. I have done that. 
Anyway, it is upto you to take the 
time of the House.

SHRI VASANT SATHE: How do 
you allow him to speak, Sir? (In ter
ruptions),

, MR. SPEAKER: He has been called. 
I f  he uses any unparliamentary word, 
I  w ill have it removed.

SHRI VASANT SATHE: He Is 
a voluntary prosecutor. We w ill not 
hear a prosecutor.

SHRI B. SHANKARANAND: I  rise 
on a point o f order. (Interruptions1)

MR. SPEAKER: To this extent, we 
lose the time.

SHRI VASANT SATHE: Tomor
row we shall have...

MR. SPEAKER: No. Not at all. 
(Interruption*)

MR. SPEAKER: Do not record. 
(Interruptions) •

MR. SPEAKER: The Chairman has 
given the ruling and I am not going 
to revoke it.

THE PRIME MINISTER (SHRI 
MORARJI DESAI) : I f  this is going to 
be repeated, I  cannot agree to that 
proposition.

MR. SPEAKER: The difficulty is: 
i f you disturb this .matter, the agree* 
ment fa lls ... (Interruptions) You can
not dictate, Mr. Shankaranand, 
what the Prime Minister says is that 
.if you are taking time by this... 
( Interruptions) No, not at a l l . . . ( In 
terruptions)

I  shall see that Mr. Jethmalani 
does not use any unparliamentary 
words.

SHRI RAM  JETHMALANI: I  am
moving a closure motion on this 
debate. We w ill not allow this kind 
of situation.

MR. SPEAKER: I am not allowing
it.

SHRI RAM  JETHMALANI: Either 
you stop this or you agree to closure. 
We w ill not allow-this kind pf thing.

SHRI C. M. STEPHEN: Now that 
the Speaker .has given his ruling that

•Not Recorded



Jethmalani has «o t  his permis- 
tU n, I  would appeal to my friends 
t o ^  him speak and let us hear.

SHRI RAM JETHMALANI: It is 
my purpose to-day to expose a 
couple o f** and when I say a couple 
o f** a couple of** in each paragraph
of the statement which we heard last 
Wednesday from the accused, Mrs 
Gandhi. I  will not deal with every 
paragraph because that will take us 
years... (Interruptions)

MR. SPEAKER: Don’t say ‘lie’. The 
word ‘lie’ is not allowed... (Interrup
tions) I have already disallowed it. 
You may say ‘incorrect statement’.

SHRI C. M. STEPHEN: In privi
lege matters, there is no accused.

SHRI RAM  JETHMALANI: First
of all her statement is far from 
truth.. . (Interruptions)

SHRI B. SHANKARANAND: Don’t 
behave like a prosecutor.

SHRI RAM JETHMALANI: She
has compared the House to the Star 
Chamber___ (Interruptions)

Sir, in the Star Chamber there 
ware unusual and cruel methods of 
interrogation. But when she appear
ed before us, she was treated with the 
utmost courtesy. Constitutional argu
ments were heard and even though 
the Privileges Committee came to the 
conclusion... (Interruptions)

MR. SPEAKER: I  am trying to get 
some order but you members do not 
a llow .... (Interruptions) Please hear 
him. You can make your submission 
on that .. . (Interruptions) What is all 
this?

3*9  AGRAHAYANA 27,

SHRI RAM  JETHMALANI: We
'told her in the Privileges Committee 
that "though you are not entitled to 
the benefit of Art. 20 because you are

not technically in the position of an 
accused which you are now talking 
about, still we shall treat you... 
(Interruptions)

♦SHRI M ALLIKARJUN: This pro
vocative speech cannot be tolerated.

MR. SPEAKER: Mr. Jethmalani, I  
am asking you to go on.

SHRI B. SHANKARANAND: I
have a .point of order. Can any mem
ber disclose -what happened in the 
proceedings of the committee?

MR. SPEAKER: This can be dis
closed in the House but you cannot 
disclose outside.

SHRI RAM JETHMALANI: I  am 
not disclosing anything that is not 
here in this report.

MR. SPEAKER: Mr. Shankaranand, 
don’t get excited.

SHRI RAM JETHMALANI: Sir,
she was told that we w ill not put to 
you a single incriminating question. .1

MR. SPEAKER: What he says is 
there in the proceedings.

SHRI RAM JETHMALANI: Still
they talk and still they apeak and 
accuse for having converted the pro
ceedings into a Star Chamber. <In 
terruptions)

A t the end Mr. Nathwani told her 
that this is the evidence against you. 
Do you wish to be apprised o f the 
nature of the evidence so that you 
should be able to give the reply? She 
said: No. I do not want even to do 
that and •she retired from the ptro- 
ceedings and for anybody to accuse 
either the Privileges Committee or 
this House for having converted it
self into a Star Chamber is to show- 
that you use expressions which others 
write for you but you do not know 
what the Star Chamber was and what 
it did to the people who appeared 
before it. (Interruptions)

1900 (&AKA) 3rd Report of 370
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[Shri Ram Jethm'&lani]
Sir, she selects forums. ..where she 

gets a few paid audience or she. goes 
to the forums where there can be no 

- interrogation. She does not mind 
going to the public places and speak
ing any number of false things. (In 
terruptions) Sir, whenever the credi
bility or the trustworthiness of her 
story is likely to be exposed by ques-

• tions she claims the constitutional
right of silence which was originally 
designed for illiterate and ignorant 
people and not for those who claimed 
to be the Prime Minister of this cou n- 

‘ try and want to again get into po
wer in this country.

Sir, in her statement which she has 
filed she has correctly diagnosed the 
issue of fact. The issue of fact is 
four names of the officers against 
whom cases were recorded on a 
single day, who conveyed the names 
to the CBI or who caused those names 
to be conveyed to the CBI? That is 
the crucial issue before this House 
and that was the ciucial issue before 
the Privileges Committee. ( Interrup-

- tions) On this issue there is no denial 
in her lonp statement. There is no 
denial that the four officers were 
honest officers against whom there 
was not one word in their confiden-

- tial service records. It is not denied 
that all these four officers during the 
preceding week were doing some
thing or the other in connection with 
the collection of information about 
Maruti. It is not denied that the Par
liament wanted to know the value 
and volume of the Imported machine
ry which her son had installed in 
his factory without having the proper 
industrial licence the condition of 
which was that he w ill not instal any 
imported machinery. It is not deni* 
ed—I want the House and Mr. Ste
phen to know about it—that on the 
15th April Batliboi whn were the sup
pliers of imported machinery to 
Maruti compiled a statement in 
which they said that we have sup
plied half-a-crore wixth of imported

•Not recorded. “

material to Sanjay Gandhi for his 
Maruti factory. ( Interruptions)  .that 
letter was brought to Mr. Bhatnrgar, 
one of the officers, and while that 
gentleman, the poor innocent officer 
was still reac’.jng that letter on Ji$th 
April orders h&d already been issued 
by Mrs. Gandhi and that file was 
snatched .from his hand and that let
ter was sin ic'xjtl from hii hand 
never lo t  into the hands of the Minis
ter much less the Parliament.

On that day orders were issued.
( Interruptions)

SHRI VASANT SATHE: That pro
ves that on the 14th, when the ans
wer was given, there was no link at 
all. That proves the case.

SHRI RAM  JETHMALANI: Mr.
Stephen had made the point that on 
the 15th of April nothing was hap
pening and therefore Mrs. Gandhi 
could not be held guilty of contempt. 
On the 15th of April, this is what 
happened to Mr. P. S. Bhatnagar.

This is what he stated:

“That on the 15th April, 1975, 
between 3-30 P.M. and 4-00 P.M. 
Mr. Mathur of Batliboi along with 
Mr. Adeshra called on me. I  
enquired from Mr. Mathur whe- ( 
ther he has brought the required 
information or not. He said ‘Yes’ 
and gave a letter to me which I  
could not even go through. The 
Director called for the file and the 
file was taken back from me and 
I  was asked to go home. And, at 
10 O'clock at night, an order of 
suspension was served on me."

The order of suspension was served 
on this poor officer. Mr. Stephen—for 
whose credibility I  used to have the 
greatest respect, a respect which is 
fast diminishing—could not tell the 
House that on the 15th of April this 
is what happened to that officer. The 
officer was in the process of collect-

(Interruptions) •♦



m '  S ^ A K E fy  Don’t record any
thing e ic ^ t  Mr. M hrtalkni’s speech.

A s H R I HAM JETHMALANI: Sir,
those facts did not fall in the hands 
of the Minister. He did. not put them 
into the hands of Parliament. Since 
they did not take it to the hands of 
Parliament, Parliament was perma
nently deprived of information that 

' halt-a-crore ' worth of imported 
machinery had been installed in the 
premises of Maruti, contrary to the 
tenhs of the Industrial Licence; There 
is no denying the fact..

MR. SPEAKER: Only two minutes.
No further time.

SHRI RAM JETHMALANI: We are
■ not going into further**.

MR. SPEAKER: Do not record that 
■word.

SHRI RAM JETHMALANI: But
I  want to say something about the 
Leader of the Opposition. I  am only 
sorry that the Leader of the Opposi
tion the other day brought in the 
rame of Jesus Christ into the sordid 
conspiracy for the defence of a 
sordid crime. A ll devout Christians, 
and perhaps the spirit o f Jesus Christ, 
would be terribly distressed at the 
obscene heresy which he uttered by 
bringing in that Prince of Peace in 
the defence of his leader. I f  anybody 
got pleasure out of it, i f  anybody 
must be happy, it must be the spirit of 
Lucifer, and it must be the spirit of 
his earthly sister whom he now claims 
to be his leader and whom he so 
zealously serves.

Now that Mr. Stephen, Mr. Sathe 
and Mr. Lakkappa have embarked 
upon the precedent of quoting from 
Action—Alice in Wonderland was 
quoted to us the other day in this 
House—I  wonder if Mrs. Gandhi or 
Mr. Stephen or Mr. Sathe know that 
Alioe, that poor foolish girl, dreamt 
Jfe .that very story that she had be-
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dome two miles big. 1 hope you 
know about it. And, Sir, i t  some 
part of Alice in Wonderland suited 
them, may 1 tell the Leader of the 
Opposition that he has hot been able 
to find any shred of evidence in the 
volume of evidence because like ano
ther character in the Wonderland 
due to his political compulsions, he 
stands on his head. This m^kes it im
possible for him to discover the 
evidence or read the evidence’ in the 
proper light----

MR. SPEAKER: Mr. jethmalani,
no.

SHRI RAM JETHMALANI: Can
I continue tomorrow?

MR, SPEAKER: 1 am not allowing 
you tomorrow.

SHRI RAM JETHMALANI: Thank 
you.

MR. SPEAKER; I  have to inform 
the House that on th« basis of slips re
ceived from Members, the following 
substitute motions and amendments 
to the motion moved by Shri Morarji 
R. Desai have been treated as moved 
today:—

Substitute motions:

. No. 8 —Shri K. Mallanna

No. 24 —Shri Nathu Singh

No. 32 —Shri Keshavaro Dhondgfr

No. 42 V  Shri K. P. Unnikrishnan 
No. 43 j

No. 46) —Shri K. Mallanna 

Amendments:

No. 25 —Shri Nathu Singh

No. 27 —Shri N. Sreekantan Nair

■ No. 28 —Shri Shyamnandan
Mishra

••Not recorded.
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No. 31 —Shri Hari Vishnu Kamath

No. 33 —Shri Vinayak Prasad
Yadav

No. 35 —Shri B. P. Mandal

No. 36 —Shri M. V. Govindan Nair

No. 37 —Shri Kanwar Lai Gupta

m  38 ^
}■ —Shri Morarji R. Desai 

No. 39 J t_

No. 40 ^
>■ Shri J anardhana Poojary 

No. 41 J

No. 44 —Shri Vayalar Ravi

No. 45 —Shri B. P. Mandal

SHRI K. MALLANNA (CJhitra- 
durga): I beg to move:

‘That for the original motion, the 
following be substituted, namely:—

“After having considered the 
Third Report of the Committee of 
Privileges this House resolves 
that Shrimati Indira Gandhi and 
others have not committed a 
breach of privilege and also dis
agrees with the recommendation 
of the Committee of Privileges 
both on facts and Procedures.” ’ (8)

SHRI NATHU SINGH (Dausa): I 
beg to move:

That for the original motion, the 
following be substituted, namely:—

‘That this House after having 
considered the Third Report of 
the Committee of Privileges is of 
the opinion that Shrimati Indira 
Nehru Gandhi (former Prime 
Minister), Shri R. K. Dhawan and 
Shri D. Sen have committed 
breach of privilege and contempt 

,of the House by causing obstruc
tion, intimidation and institution 
of false oases against some offi
cers. In view of the aforesaid, 
misdemeanours, the former Prime

Minister, Shrimati Indira Nehru 
Gandhi, Shri R. X. Dhawan and f 
Shri D. Sen should Straightaway 
be committed to prison till 
prorogation of the House and' 
Shrimati Indira Nehru Gandhi 
should also be immediately ex
pelled ifrom the membership of 
the House."’ (24)

SHRI KESHAVRAO DHONDGE 
(Nanded): I  beg to move-.

“That for the original motion, the 
following be substituted, namely:—

‘That this House having consi
dered the Third Report of the 
Committee of Privileges is of the 
opinion that no question of pri
vilege is involved in the matter 
against Shrimati Indira Nehru 
Gandhi, Shri R. K. Dhawan and 
Shri D. Sen and that no further 
action be taken by the Home m  
the matter.

That the very charges mention
ed are being inquired into by a 
Court ,of Law and are sub judice; 
thus double .prosecution is against 
the fundamental principles of 
law and natural justice.

That in the matter there had 
been lack of unanimity or conae- 
sus in the course to be followed.

That further proceedings will 
not enhance the .prestige « f  this 
House but are likely to undermine 
the confidence of :the people in 
Parliamentary .institution.

That this House do decide to 
drop the further proceedings in 
the matter.” * (32)

SHRI K. P. UNNIKRISMNAN 
(Badagara): I 'beg to move:

That for the original motion, Abe 
-following be ŝubstituted* namely:—

“Having eonsitfeftd *he Third 
Report of the Cwhmlttee of •Privi
leges, the House do proceed to
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reprimand /Mts. Indira Gandhi, 
member / * » r ChikMagalur, for 
having /  committed a grave con- 

f*a u p t  o f the House.” '(42)

'That for the original motion, the 
following be substituted, namely:—

“Having considered the Third 
Report of the Committee of 
Privileges, the House do proceed 
to reprimand Shri R. K. Dhawan 
and Shri D. Sen, for having com
mitted a grave contempt of the 
House,”  ’ (43)

SHRI K. M. M ALLANNA: I beg 
to move:

'That for the original motion, the 
following be substituted, namely: —

'‘After having considered the 
Third Report of the Committee of 
Privileges (Sixth Lok Sabha) 
presented to the House on 2 1st 
November, 1878, this House is of 
the opihion that in view of the 
absence of any recommendation 
o f specific facts and proposed ac
tion in the Report of tile P rivi
leges Committee, no action could 
be taken on the said Report" * (46)

SHRI NATHTT SINGH: Sir, I  beg to 
move:

*For the last paragraph of the 
motion substitute the followings: —

"The House therefore resolves 
that Mf*. Indira Nehru Gandhi, 
Shri R K. Dhawan and Shri D. 
Sen straightway be committed to 
prison* till the prorogation of the 
House.

The House further resolves that 
Mrs. Indira Nehru Gandhi be 
immediately expelled from the 
membership of the House for 
coreduct grossly unbecoming of 

. *  member of the House." ’ (25)

SHRJ N, SREEKANTAN NAIR  
GQuilon): I  beg to move:

T or the last paragraph o f the 
motion substitute'. —

“The Mouse therefore rewlves 
that Mrs; iadir* Gandhi be admo
nished and kept imprisoned till 
the House adjourns fo r  the day.”  ’
(27)

SHRI SHYAMNANDAN MXSHRA 
(Begufearai) : I  beg to move:

‘For the last paragraph substitute 
the following:—

“The House, therefore, resol
ves that Shrimati Indira Nehru 
Gandhi be reprimanded in the 
strongest terms and suspended 
from the service of the House till 
the end of the current session.

The House further resolves that 
Shri R. K. Dawan be severely re
primanded at the Bar o f  the 
House and Shri D. Sen admonish
ed at the Bar of the House.’”
(28)

SHRI H ARI VISHNU KAM ATH: I  
beg to move:

‘For the last paragraph substitute 
the following : —

“The House therefore resolves 
that Shrimati ndira Gandhi be 
asked by the Honourable Spea
ker to stand in her place, and 
she b? severely reprimanded by 
him in the name, and by the au
thority, of the House, for her 
aforementioned misdemeanours.

The House further resolves that 
Shrimati Indira Gandhi be sus
pended from the service of the 
House during the remaining pe
riod of the current session of Lok 
Sabha as well as during the. entire 
budget session of 1979.

H ie House also resolves that 
Shri Jt. K. Dhawan and Shri D. 
Sen be called' to appear at the 
Bttr o f the House and administer- 
ed a severe reprimand by the hon. 
Speaker, in the name, and *>? 
the authority, o f  the House.’”  (31)
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The House also , resolves that 
Shri D. Sen and K. Dha
wan be reprimanded, the Bar
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SHRI V IN A YAK  PRASAD YAD AV 
(Saharsa). I  beg to move;

‘For the last paragraph substitute 
the follow ing:

“The House,' therefore, resolves 
that Shrimati Indira Nehru 
Gandhi be reprimanded and the 
House further resolves that Shri
D. Sen and Shri R. K. Dhawan 
be also reprimanded." ’ (33).

SHRI B. P. M ANLAL (Madhe- 
pura): I beg to move:

‘For the last paragraph substitute 
the following:—

“The House therefore resolves 
that Shrimati Indira Nehru 
Gandhi, Shri D. Sen and Shri R. 
K. Dhawan be reprimanded.”  ’ 
(35).

SHRI M. N. GOVINDAN NAIR  
(Trivandrum) : I beg to move:

‘That in para 1 of the amendment 
proposed by Shri Morarji R. Desai, 
printed as o. 26 in List No. 14 of 
amendment:—

For

“committed to jail till the pro
rogation of this Session and ex
pelled from the membership of 
the House."

substitute

“admonished.” ' (36).

SHRI KANW AR L A L  GUPTA: I  
beg to move:

1For the last paragraph substitute 
the following: —

“The House, therefore, resolves 
that Shrimati Indira Nehru 
Gandhi should be called upon to 
give unconditional apology failing 
which she should be suspended 

. from the service of the House till 
she tenders the apology and she 
be committed to prison till the 
prorogation of- this Session.'

of the House and be ^™*nitted 
to Jail till the prorogation of 
House.” ; (37>

SHRI MORARJI DESAI: I beg to 
move:

‘For the first four paragraphs sub
stitute the following;—

‘‘That this House having consi
dered the Third Report of the 
Committee of Privileges, present
ed to the House on 2 1st November 
1978, agrees with the recommen
dations and findings of the Com
mittee contained therein;

That Shrimati Indira N e h ru
Gandhi, Shri R. K. Dhawan, for
mer Adidtional Private Secretary 
to the then Prime Minister and 
Shri D Sen, former Director of 
C;B.I. committed a breach of 
privilege and contempt of the 
House by 'causing obstruction, in
timidation, harassment and insti
tution of false cases against four 
concerned officers;

That she committed a further 
breach of privilege and contempt 
of the House by her refusal to
take oath/affiftnation before the 
Committee;

That riie also committed a 
breach of privilege and contempt 
by casting aspersions on the 
Committee in her statement dated 
16th June, 1978, submitted to. the 
Committee.*”  (38).

‘For the last paragraph substitute 
the following:—

“The House resolves that Shri
mati Indira Nehru Gandhi be 
comimited to jail till the proroga
tion of the House and also be 
expelled from the mmbetfe&p 
of the House foT the serious 

. breach of privilege and contempt 
of the House committed by her.
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The House further resolves that 
Shri D. Sen, former Director, 
Central Bureau of Investigation 
and Shri R. K. Dhawan, former 
Additional Private Secretary to 
the then Prime Minister be com-
mitted to jail till the prorogation 
of the House for the serious 
breach of privilege and contempt 
of the House · committed by 
them." ' ~39) 

SHRI .JANARDHANA POO.JARY 
(Mangalore): I beg to move: 

'FO'r thE:: first four paragrapihs · 
substitute the folowing:-

"That this House having consi-
dered the Third Report of the 
Committee of Privileges, present-
ed to the House on 21st Novem-
ber, 197£ does not agree with the 
recommendations and findings of 
the Committee contained therein. 

That Shrimati Indira Nehru 
Gandhi, Shri R. K. Dhawan and 
Shri D. Sen have not committed 
a breach of privilege and not 
committed the contempt of the 
House by alleged causing obstruc-
tion, intimidation, harassment and 
institution of false cases against 
four cor.cerned officers. 

That she has not committed a 
further breach of privilege and 
contempt of the House by her re-
fusal to take oath/affirmation be~ 
fore the Committee in view of the 
protection given to an accused 
person under Article 20 (3) of the 
Constitution of India. 

That she has not committed a 
b reach of privilege and contempt 
by casting aspersions on the Com-
mittee in her statement da~ed 
16th June, 1978 submitted to the 
committee." ' ( 40) 

'Fo1· the last paragraph substitute 
the following:-

"The House hereby resolves to 
drop further proceedings in this 
matter."' (41). 
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r SHRI VA Y ALAR RA VI ( Chirayin-
' kil) : ~ I beg to move: 

'At the end of the motion add 

"The House further decides to 
reprimand Shrimati Indira Nehru 
Gandhi for the conduct of the 
breach of privilege of the Rouse 
and suspend her for the rest of 
the period of the session. 

The House further decides to 
imprison Shri R. K. Dhawan and 
Shri D. Sen till the end of the 
Session for the conduct of the 
breach of privilege of the House." ' 
( 44). 

SHRI B. P. MANDAL: I beg to 
move: 

'At the end add the ~ollowing 
para:-

"The ' House further resolves 
that in case Shrimati Indira 
Gandhi and others offer an un-
qualified apology, no punishment 
be inflicted, but in case no such 
apology is offered, Shrimati 
Gandhi and others be reprimand-
ed and warned." ' ( 45) 

18.00 hrs. 

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): Sir, I have also sent 
my amendment. 

MR. SI·EA,KER: You have not sent 
·the slip. We shall check it up if y:1U 
have sent it. (Interruptions) 

This debate will continue tomorrow 
at 3 O'clock. At 4.30 we will take 
up the voting. At 5 O'clock it will 
be over-the Prime Minister's reply 
and all th;:tt. Also I will give opportu-
nity to as many Members as possible. 
Now, the House stands adjourned to 
meet at 11.0(1 A. M. tomorrow. 

18.02 hrs. 

The I.ok Sc.bha then adjourned W"L 
Eleven of the Clock on Tuesday, De-
cember 19, 1978/ Agmhayana 28, 190(} 
(Saka). 




